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LOK SABHA DEBATES 

LOK SABIIA 

Friday, August 27, 1993/Dhadra 5. 1915 (Saka) 

Th., Luk Sabha ntt!l at Elf!\'en of lhe Clock 

IMR. SPEAKER in the Chair! 

[FnglishJ 

OlllTI.lARY REFERENCES 

MR. SPEAKER: Han. Members. [ have to 
mfunn the House with deep sense of sorrow of 
lhe passing away of four of our former 
colleagues namely Sarvashri Debeswar Sar-
mah. Bakshi Nayak. S. R. Damani and R. 
R. Dhole. 

Shti Debcswar Sanllah was a member uf 
hrst Lok Sabha during 1952-57 representing 
Uol~at-Jorhat constituency of Assam. 

A Veteran freedom fighter and a close 
associate of Nataji Subhash Chandra Rose. 
Shri Sannllh took a leading part in the Non-
cooperation Movement. Satyagrah Movement 
and Quit India Movement and sutTered 
illlprisonment several times. 

A lawyer by profession. Shri Sa nllah was a 
plUllIincnt figure in the political s~enario of 
Assam. He was a member of the Assam 
I.rllislativc Assembly during 1937-47 lIe was 
"Ic<:tc<l Speaker of the Assam Legislative 
Assembly in 1946 and continue<l to bold ollice 
lill September. 1947. Thereafter. he served as 
llil' Asent for Indiull Dominion in tbe Slate of 
Manipur <luring 1947-48. 

lie was again eJected to the Assllm Legisla-
live Assembly for two more terms during 1957-
(,0 lind 1967-72. While being a member of the 
Assembly, he sented as Minister for Finance. 
Supply. Education and I'WD during 1957-60. 

An able parliamentarian and an active 
polilical worker. Shri Sannah look keen interest 

in the parliamentary proceedings and while 
being a member of this House, he served on the 
Estimates Committee for two terms. 

Shri Samlah passed away on I August, 1993 
at the age of 97. 

Shri Baksi Nayak was a member of Fifth 
Luk Sabha during 1971·77 representing 
Phulbani constituency of Orissa. 

Sbri Nayak alw?ys worked for the welfare 
and upliflmcnt of backward classes and poor 
sections of the society. He was associated v.;th 
various organisations engaged in the develop-
ment of his constituency. He also took interest 
for promoting agriculture. 

Shri Nayak passed away on 13 August,l993 
in Orissa at the age of 71. 

Shri S. R. Damani was a member of Second. 
Foul1h. Fifth and Sixth Lok Sabhas during 
1957-62 and 1967·79. He represented 1a10re 
constituency of Rajasthan in Second Lor. 
Sabha and Sholapur constituency of 
Maharashtra in Foutth. Fifth and Sixth Lor. 
Sabhas. 

A well known industrialist. Shri S. R. 
Damnni was closely associated in various 
capacities y,ith many associations and· councils 
e~1ablished for the development of industries in 
the country. He was also a member of the 
Central Board of Film Censors in 1964. 

Shri Damani took active part in various 
social and educational activities. He founded 
a Charitable Trust for the maintenance of educ-
tional institutions. free maternity and child 
welfare centres and awarding scholarships for 
higher studies and other philanthropic 
purposes. 

An able parliamentarian. he enriched the 
proceedings of the House during his long 
parliamentary career by actively participatin& 
in the debates pertaining to development of 
industries and promotion of education. He 
served the House as a member of RailWllY Con-
vention committee during 1971-73. He was 
also a member of Consultative Committees for 
the Ministries of Commerce, Industry and 
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Finance. lie was a life member ofJpc Indian 
lltirliamentary Groop. 

A widely travNled pen;on. Shri Damani 
attended the annual meetings of the World 
Bank in 1970 as an alternate delegate of 
India. 

Shri Dumani passed away at BOllloay gn 19 
August 1993 at the a~e of 81. 

SHR! R. R. Bhole was a member of Seventh 
Luk Sabha during 1980-84 representing Bom-
ba)' South-Central constitllency oC Maha-
nl .• lllra. Earlier, Sh ri Bhole was a member of 
the Legislative Assembly of Bombay during 
1937-42 

During his illustrious career, Shri Bhole ser-
ved the country in va rious capacities. He was 
a Judge of the Maharashtra High COUt'. a mem-
hcr of the Backward Classes Commission and 
the Law COlllmission of Maharashtra and also 
lIt' the Se..:und Pay Commission for the 
tvhll'ash tnt Gove", ment Employe"s. 

A dose associate of Dr. B. R. AlIlbeJkar, 
Shri Rhole worked relentlessly for the uplift-
ment of the poor. down-trodden and the 
oppressed classes of the society. He initiated 
lIIany social agitations for social and civil rights 
uf the Scheduled Castes and Backward 
classes. A~ the chainnan of the people's 
EJucatiun Society. he established many 
.:olleges and educational institutions in 
Maharashtra. 

A widley travelled person. he represented 
Indian Labour as a traJe unionlist at the Inter-
national Labour Organisation. 

A man of lellel's, Shri Bhole authored books 
entitled 'An Untouchable Speaks' and 'Sources 
of Hindu Law'. 

An able parliamentarian. Shri Bhole 
actively participated in parliamentary pro-
.:cedings and sc!'lled as the O\airman of 
Parliamentary Commiuee on the Welfare of 
Scheduled Castes and Scheduled Tribes. 

Shd Bhole passed away on 23 August. 1993 
al 30m bay at the aj;e uf 80. 

We deeply mourn the loss of these friends 
and I am sure the House will join me in convey-
inl! our ronJolences to the bereaved families. 

The House may now stand in silence for a 
short while as a mark of respect to the 
deceased. 

11.06 hrs. 

(The Members then stood in silencr for a Ihon 
while) 

11.08 hrs. 

ORAL ANSWERS TO QUESTIONS 

(English) 

Animal Skins 

*441. SHR! BOLLA BULU RAMAIAH: 
SHRI RAM LAKHAN SINOH 
YADAV: 

Will the MINISTER OF FINANCE be 
pleased to state: 

(a) the details of animal skins seized in the 
country during each of the last two years, State-
wise: 

(b) whether the Customs Department 
seized snake skins worth crores of rupees in 
Delhi in July, 1993: 

(c) if so, the precise details thereof; and 

(d) the steps taken/proposed to be tabn by 
the Government to check the smuggling of 
animal skins? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CllANDRASHEKARA MURTHY): <a) 
Details of animal skins seized by the Custom 
authorities in the rountry during each of last 
two years State-wise are placed at statement 
'A' . 

(b) and (c) Customs Officials of I.O.I. Air-
port, Delhi seized 2747 snake skins valued at Rs. 
10,98.800/- on 31-7-1993 from two Mahan 
Nationals viz. Faltech Mohd. slo. Said Mohd. 
IlOlder of Afghan Passport No. TR 032193 and 
Dawlot Kapoor 5/0. Sh. Choni Lal Kapoor, 
holder of Transit pass No. C-130 issued by 
Embassy of Afghanistan at New Delhi. Both 
the passeneers were arrested. 
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(d) Anti-Smuggling agencies are vigilant 
against smuggling activities including slllug-
gling of animal skins. Close coordination is 
bcing 

maintained among all the agencies concerned 
with the detection and prevention of 
smuggling. 

STATEMENT A 

Sl. NHmc of the SEIZURES IN 1991-92 SEIZURES IN 1992-93 
Nu. State 

Description Value (Rs) Description Value (Rs.) 

2 3 4 

J. Maharashtra 

2. Kcrala 

Goat Skins 
Snake Skins 

Snake Skin 
purses 

6 

3.00.000/-
4.44,2801-

3. Uttar Pradesh Tiger Skins 27 .00.000/- Anin:al Skins 

3.000/-

1.000/-
Leopard Skins 

4. Bihar Goat Skins 

5. Tamilnadu Snake Skins 

6. Delhi (UT) Snake Skins 

Fur cap 

Leopard skins 

rox Fur cap 

Deer skins 

7. Assam 

K Tripura 

SIlRl BOLLA BULL! RAMAIAlI: Mr. 
Spcaker. Sir. I would like to bring to the notice 
Ill' the Govenlment that ill the lirst instance 
,,11cn the Customs authorities seized skins on 
list .July. 1993. that was from an Alghan 
national. Again on 23rd August. 1993. two 
S>,-ian nationals-a man and a wlllllan-were 
nabbcJ by the CustOIllS in the IGA Airport 
when they were smuggling huge 4uantities of 
skins in n concealed bag. Sir. it clearly 
indicates that there is an intcmatiOllul gang 
operating on this frolll va.-ious counll-ies. 

I would like to know from the hon. Minister 
"iH~ther he has taken any action in the 
matter. 

79.980/-

2.80.450/-

10.250 

3.000/-

5.000 

2.000/-

500/-

Goat Skins 

Snake Skins 

Fur cap 

Deer skins 

Animal Skins 

Animal Skins 

1.78.500/-

2.03.050/-

10,200/-

800/-

6.564/-

2.17,335/-

SHRl M. V. CHANDRASHEKHARA 
MURTHY: Sir. strict vigilance/surprise 
checks and preventive measures have resulted 
in two more seizures of snake items at the 
Delhi Airport: 

(i) 2250 snake skins valued at Rs. 91akh 
were seized from Shri Ahmed Chawa 
holding S}Tian Passport No. RS/88-
2141997 a pax for Royal Jordanian Air-
lines Flight No. RK-193 Dated 
23-8-93.; 

(ii) 2371 snake suns valued at Rs. 
9.48.4oo/-were seized from Shri Naval Al 
Jarraj holder of Syrian PasspOrt No. RS! 
88-2020893. a pax for Royal Jordanian 
Airlines Flight No. RJ-I93 Dated 
23-8-93. 
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'lbe Government Depaltment snd the anti-
.,llIugg1il11t agendes arc vil1ilant IIgainst these 
'IIIUWilll1 activities: and all the al1encies have 
hl'en alel1. 

SHRI BOLLA DULLI RAMAiAlI: Has 
the investiagation of these cases revealed any 
international smuggling of these skins froiU 
these countries or weapons and explosives are 
also involved in these siUugglings. Have they 
Illade any en4uiry frolll the Embassies of these 
.:ou lltries to lind 'out what type of activities these 
people are doing? 

not have any method of disposing them of. We 
will destroy them as per this Act. 

Under the export and import policy, only 
items, small consignments, leather jackets and 
purses are allowed to export; and for export, 
they have to obtain a licence from the Ministry 
of Commerce. (Interruptions) 

SHRI RAM NAlK: We are feeling a little 
inconvenient due to absence of press reporters 
in the gallery. 

MR. SPEAKER: If you have any problem, 
SHRI M. V. CHANDRASHEKHARA you raise it in Zero Hour, I will reply to it. 

MURTHY: It is very diflicult to tell anything 
Hbout this becallse the investigation is lInder 
I'lUcess: and after the investigation is over. we 
call tell something abollt Ihis. 

II ramlation I 

SIlR[ RAM LAKllAN SINGH 
YADAV: Sir. what nUillber of skins have been 
'''''ized in Maharashtra. Kenl!. Uttar Pradesh. 
Bihar. Tamil Nadu. Delhi. Assam and 
Tripura') [Ie has said abollt the cost of the 
skins seized but not as to what happended with 
those skins. Were they sold or auc-
tioned? \\e'hat amount was n:ceivell 
Illerenf'! 

I English I 

SHR! M. V CIIANDRASIIEKIIARA 
MURTHY: In 1991-92. nothing was seized 
from the Statl' ofMaharashtra: in 1992-93. goal 
,kin worth Rs .. 1 lakh and snake skin worth Rs. 
4,422[8 was seized from the State of 
Maharashtra From Kerala in 1991-92. there 
was no seizure. In 1992-93 .• -nake skin purses 
wOlth Rs. 3000 were seized. 

SHR! RAM !.AKllAN SINGH 
YADAV' What is tbe vahle or the "'i/.lIre and 
\\ilt~n was it sold? 

SHR! M. V. CHANDRASHEKHARA 
MliRTIIY: [n Ullar Pradesh. tiller >kin and 
leoparJ skin in 1991-92 wen: seized valued al 
Rs. 27 lakh and animal skin valued at Rs. 
101.10. I have got a big list from otl1<'r States. I 
",ill pass it on to the hon. Member. I Ie is par-
Ikular aboUI V.I'. Under the Wildlife Pmlee-
lion Act. the Guvernment has decided to give 
some of these skins. c.'>pccially snake skin to the 
IIbarm I.cather Corporation Ltd.: bull",,'n they 
"1''' not in a position In buy these skins. We do 

SIIRI SURAJllHANU SOlANKI: Mr. 
Speaker, Sir. I am not happy with the Minister's 
reply with regard to part (a) of the Question. 

I Translation ) 

When the hon. minister was asked for the 
statewise figures. at that time he had left out. 
Madya Pradesh. What does it mean? Is it so 
that animals were. not killed in Madhya 
Pradesh or snake skins were not seized. Will 
the hon. Minister please say somethina about 
Madh yo Pradesh? Thereafter. I will ask 
a noth cr question. 

IEliglish/ 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: As regards the seizures during 
1991-92 and 1992-93. as per the infonnation 
available there were no seizures of animal 
skins. 

I Translation J 

SHRI SURAJBllANU SOlANKI: Mr. 
Speaker. Sir. the hon, Minister, in his reply, has 
given the amount He should have aiven the 
nu Iliber of Lion skins. Mere mention of the 
a mou nl docs not speak whether the skins are of 
Lion's or deer's. Deers are killed for present-
ing their skins to Sadhus and Sanyasis. I do 
not want to mention this thing, but they are 
illegally killed for this purpose. I want to know 
from the hon. Minister as to what is the price of 
deer skin and a Lion's skin. 

MR. SPEAKER: This is about snake 
skins only. 

SIlRI SURAJBHANU SOlANKI: He 
has given figures in respect of animals. The 
hon. minister in his reply has also mentioned 
Ihe prices therefor .... (Interruptions) 
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IEnglish! 

SURl M. V. CHANDRASHEKHARA 
MURTHY: AI present. I do not have the 
e.lact fij,'lJres ... (Interruptions( 

Mr. Speaker: You will have ~o give 
luinute details. 

Ili'tJIIs/ulion ( 

Workers' Cooperath·!.' Sociclil's 

·442. SHRlMATI KRlSHNENDRA 
KALJR (DEEPA) : 
SHR! BAI.RAJ PASSI: 

Will the Minister of I,ABOLJR be plea~-ed 
to state: 

(a) whether the Government have received 
cUllIplaints about difli~ulties being face,l by 
Workers' Cooperative Societies in gelling per-
Illi .• sion to revive sick illlJustrial units: 

(b) if so. the details thereuf: 

(c) whether the Governlllent propose to set 
lip a central agency to examine such proposals 
uf the Workers' Societies for their speedy 
dearance: and 

(d) if so. the details thereof" 

IEng/is/" 

TIlE MINISTER OF STATE Of TIlE 
MINISTRY Of I..AIIOUR (SIIRI I' A 
,ANGMA): (11) to (d) A statemcnt is laid on 
111l' Table uf the HUlisc. 

STATEMENT 

(a) to (d) According to the sick Industrial 
Companies (Special Provisions) Act. 1985. it is 
mandatory for management of a sick industrial 
..:ornpany (large and medium industries 
cmploying more than 50 persons and included 
in the first schedule to the Industries (Develop-
mcnt and Regulatiun) AcL 1951) to make a 
Il'lcrence to the Board fur Industrial and Finan-
dal Rcconstlu<.;tions (BIfR). Revival l)r si~k 
industrial companies through w(ll'k~rs' c<')-
"I",rative is one of the measures l'llVisul!l'd 
LInder the A..:1. Pwpusals of workl'I" 1'111' Il~\i\al 
IIf si~k industrial Llllllpani"s. whene\'er 
I\·ceived. lire cunsid~red un me'lts by the 
UlfR. Ministry uf LJbour liS a mailer uf 

2-5 LSSIND/94 

general policy does encourqe. inter alia. 
rehabilitation schemes through lMlrk.ers' 
coopemtives. Industry-wise Tripartite Com-
mittees have resolved that at the enterprise level. 
the management and employees could get 
together and formulate rehabilitation proposals 
and bring up the same for consideration by the 
respective cOlllmillee, Such proposals can 
also be cooperative based ones. So far no pro-
posal of wurkers' cooperatives for taking over 
sick industrial units in pursuance of these 
deliberations has been received. 

SHRIMATI KRISHNENDRA KAUR 
(DEEPA): Mr. Speaker. Sir, I would like to 
know from the hon. Minister the number of 
InduSllies which are running ill'loss (Jr lfin, 
closed. The action talc.en or being taken by the 
Government to receive these industries and !he 
number of labourers who were renderedjobJess 
in these sick industries and the steps talc.en by 
the Government for them. 

[Eng/ish] 

SHRI P. A SANGMA: The question 
relates to the units which are sick and the 
workers wanting to run cooperative socie-
ties. It does not relate to the entire sickness of 
the industry. I do not have the information 
wi'h me. 

(Trans/ation ( 

SHRIMATI KRISHNENDRA KAUR 
(DEEPA) Mr. Spea,ker. Sir. I want to know 
frolll the hon. Minister as to the time by when 
the Government will be able to revive the sick 
industries and the number of industries. which 
have been revived so far. The hon. Minister is 
talking about the small units. but I want to 
enquire about the sick public sector units and 
the nu lllber re~ived out of them? 

!Englishj 

SURI P.A SANGMA: UI remember cor-
rectly. as far as public sector units are con-
cerned, the toal number of sick public sector 
units is 98. Out of these 98, 58 units have been 
identified as chronically sick and out of these 
58, so far 44 units have been referred to the 
ntFR They are still lying with the BIFR No 
final decision has been taken by the BIFR 

ITrans/tllion( 

SIIRI BALRA) PASSI; Mr. Speaker. Sir. I 
want to know from the hon. Minister the num-
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ber of the Cooperative societies of ,the sick 
Industrial units. which have requested the 
Ministry for revival of the units and number of 
which have been sanctioned by you? The 
uumber oflabourers who have bcnetitcd by this 
scheme so fllr? 

I English I 

SURI P. A SANGMA: I have already 
stated thlltthe total number of units referred to 
the nIFR is 44 and BIFR has not eome to a final 
conclusion in all these cases. 

SHRI OSCAR FERNANDES: I would 
like to know [mill the hon. Minisier and I 
request him to narrate the fadlities and incen-
tives that the Govcrnment would muke avail-
able to Ihe workers 10 rchubiliwte Ihclllscln:, in 
the sick units whercver Ihe workers 11IIw olfen.·" 
II) furllll.'oupcratives: and whether il has "ollle 
10 his nolice about Mungulore Chelllicals and 
Fel1ilizers of Dakshin Canara districi '! 

SIIRI P. A SANUMA: 1be policy of Ihe 
Uuvemmcnl is 10 encuurage Ihe workcs 10 wke 
over the sick units under the coopera-
tives. 1bis policy was evolved after extensive 
discussions at a IIi-partite level body, at the level 
uf the specialui-pal1ite committee. So far. we 
have not received any applications from the 
workers to take over any of the sick units under 
the cooperat ive societies. 

SIlRI SAIFUDOIN UIOIJI)IIURY 
Ilow will they take owr '! 

SIlRI RAM NAiK' From Bombay SOIllC 

applications \\,\!~ llIaJe. 

SURI ULMAN MAL LODUA: Jaipur 

cooperatives. We have not received. May be 
they are in the offina. But I haw not recei'WlCl 
so far. That is the factual thina. 

As far as the private sector is concerned, out 
of l,366 units which have been referred to the 
BlfR. 410 units have been sanctioned revial 
package. Out of those 410, four units haw 
been handed over to the workers to be ron 
under the coopenltive societies. This i. What 
has been referred to BIFR and it has been 
sanctioned but after the announcement of the 
new policy we have not received any proposal 
so far. 

11hmslu/;on I 

SIIRl SATYNARAYAN JATIYA: Mr. Spea-
ker. Sir. as you know, textile industry is the 
oldest industry of the country. It provides 
cmployment to lakhs of labourers. Today, the 
textile industry is facine closure one after 
another. It is renderine thousands of labour-
ers jobless. The institutions like BIFR are 
there which work for their revival. But I want 
to make a request that the worltina and policies 
of these institutions should be reviewed. The 
Madhya Pradesh Labour Welfare Council has 
given its suagestions in the respect of all textile 
mills of the state. Unless the han. Ministers of 
Labour. Finance and Industry do not diacuss 
this mailer \\;th the Prime Minister, 'We cannot 
hope for any solution in the matter. 

Thrust is being eiven to N.T.C. Mill. 
only. Is the Government eoina to take some 
measures for the revival and smooth ronnina of 
private as well as N.T.C. mills toaether. 

IEngluhl 

Udyog have also sent an applicatilm. SURI P.A SANGMA: I do not have the 
information as for as the entire textile industry 

SIIRI P. A SANUMA: All right. you can is concerned. because it is beina done by the 
gi"c the information to me han. Textiles Minister. He is very much pre-

sent here. Dut as far as the National Textile 
'Ibe proct'dUfC i, that in the Special Tlipar-

tite COllllllitlt'c we ,ic..:ided to have sub-
,:ulluuillecs scctor-v.;sc. engincerinl1 indllstry. 
.:hemical industry and the textile industry. Six 
,,:oIllUliIlCCS were limlled and in all the six COIll-

minces we <iccidl'll that the workers cl)uld COllie 

lill'W.ml olTering thelllseives to nll1 the sick 
ullit3 under the cooperatives. That decision is 
there. I can speak hefC with full authority that 
as far as this Committee. to "bich the proposals 
should come is concerned. we have not received 
any proposals so far to run the units under 

Corporation is concerned, we have convened a 
special mectinll to eo into the problem of the 
National Textiles Corporation and that meetina 
was auended by even the members of Parlia-
ment who are Members oC the Consultative 
Committee or both the Ministries oC Textiles 
and the Ministry of Labour. In that parti.c:ular 
meetina we constituted a IUb-c:ommittee to be 
headed by th~ Textiles Minister hima'elf. In 
that sub-committee 'We have four Membera oC 
Parliament represented, two Memben from the 
Consultative Committee oCthe Labour Minbtry 
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anu IWO from Ihat of the Ministry (If Tex-
liles. 

Of course. the trade union organisations are 
represenled there and Ihe lIIanal;:clllent rep-
I~'sclllativcs are Ihere. This COllllllillee is 
1I0in¥ into Ihe delails of Ihe problems of Ihe 
NTC mills. Ithink.lhey have had a couple of 
IIIL'CtinllS. 1 alII not very sure about thaI. 
TIlcyhad a meeling "ith other officers. We are 
awaiting the repol1 of the Sub-Collllllillee. 

l1l'ansiationl 

Sugar Mill. in U.P. 

·443 SHR! RAM NAGINA MISIlRA: 
Will the Minister of textiles be pleased 10 
."ate: 

(a) the number of Sugar mills functioning 
under his Minislry in Ullar Pradesh: 

(b) the number of sugar mills out of those 
"ilich have been declared sick: 

(c) whether the 1I0vernlllcnt propose tu sell 
all these .11i1lS to plivate sector: and 

(d) it: ~o. the details then'ol" 

IF:nglish I 

TilE MINISTER OF STATE OF TilE 
MINISTRY OF TEXTILES (SHR! G. YEN-
KAT SWAMY): (a) tu (d) A statelllent is laid 
un the Table of the Huuse. 

~"'ATEMENT 

(a) The British India Corporation. a public 
sector undertakin¥ under the Ministry of Tex-
tiles. holds 47.48'" of the shares of Cawnpore 
Sugar Works Ltd. which runs three sugar lIIills 
in Uttar Pradesh. TIle National Textile Cur-
porution. another public sector undertaking 
under the Ministry of Textiles. holds, 97% of the 
shares of Swadeshi Mining & Manufacturing 
Company Ltd. which mns one sugar mill in 
Uttar Pradesh. 

(b) The Cawnpore Sugar Works Ltd. h'as 
been declared sick by the BOard for Industrial 
and Financial Reconstruction under the pro-
visions of the Sick Industrial Companies (Spe-
cial Provisions) Act, 1985. The Swadeshi 
Mining &: Manufacluring Company Ltd. has 
also been sufi'erina 10Slles r rom 1'190-91 
(Inward •. 

(c) No speciJic proposal 10 sell these mills 
to Ihe private sector is under consideration 
of Government. 

(d) Does not arise. 

(1ranslazion) 

SHRf RAM NAGINA MISHRA: Mr. 
Speaker. Sir, il is a very important question 
relating to our State. The hon. Minister has 
stated in his reply that the British India Cor-
poration holds 47.48 per cent shares of Cawn-
pore Sugar Works Lid., and liC holds4 percent 
shares. Therefore. with 52 per cent shares. the 
Government runs the Cawnpore Suear Works 
Ltd. lbe Chairman is nominated by the 
Government, the ~oard is also constituted by 
the Government and therefore the Government 
is fully responsible for it. IT has three sugar 
mills in Uoar Pradesh and one in Bihar. At 
present the production is 2.5 thousand tonnes in 
Padrouna mill, 1700 tonnes in Kath KlIiyan 
Mill, 800 tonnes in Gauri Mill and 1200 tonnes 
in Madoura. Two mills ofMadoura and Gouci 
have been running in loss for quite a long time 
but the Government prepare a combined 
balance sheet of all the four mills. The profit 
earned by P-ddrouna and Kath Kuiyan Mills are 
on'set by the loss of other two mills and as a 
result of which all the four mills have been 
declared sick. You can go throueh your 
balance sheet. The mills of Padrouna and 
Kalh Kuiyan are earning profit after adjusting 
their loss of last year. After making up the loss 
oClast year, the stock of sugar worth Rs. 1.5 creTe 
is lying wilh Padrouna mill. 

MR SPEAKER: It is not only my objection 
bUI it is also the objection of all the Mem-
ber. Now you please ask question. 

SHRf RAMA NAGINA MISHRA: I would 
like to know whether Kath Kuiyan and Pad-
rouna Mills. which are earning profit will be 
treated separate units and \Wuld be exempted 
from BIFR? 

SHRf G. VENKAT SWAMY: Mr. Speaker, 
Sir. out of four mills. three are under BIC and 
one under NTC. It is a fact that a proposal COl' 
the modernisation of t\W mill. hu been 
received from BIFR and other two mill. are not 
in a position to be taken up for m0der-
nisation. 60 10 90 )'eST old machines are beina 
used in these mills. So how productivity can 
be improved there. At present an amount of 
Rs. 6.S crores of the farmers is outstand.ine 
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"twinsl Ih~e mills. 10e Guvcl'Illllcnt is mak-
inM all oUI eliotts to 1I1Ilke thelll \·iuble. The 
IIIfR has given direction 10 cam uut lIloder-
uiSIJtiun wurk wilh Rs. 17.5 crare in two 
mills. For thaI purpose Rs. 7 crore is R"QU ireJ: 
but no fu nth IJre available. 111e lIIilI work.!!:'; 
SHY thai Ihe l1Ii1l is nut bccollliull viable even 
,tllier ill'-..,-casirlM Ihe pnxJucljon. flow i{ CUJ1 
1)C~alllc viable when 60-90 year old 1U1Ichines 
are being used there. A1; regllrds the second 
4uestiun. I wuuld like 10 say thai we are cun-
sillcring the measures to be taken for the moder-
nisation uf these mills. 

SIlR! RAM NAGlNA MISllRA Sir. the 
hun. MinL!.1er has nOI slated the nallles of those 
[Wu mills. I would like to' know their 
numes. There are 14 sugar mills in Deona but 
their condition is very disappointing. They 
hill'e been declared sick. The hon. Minisler is 
a part of Ihe Gm'ernllleni uflndia. Four mills 
arc running under his wnlrulllnJ Ihal is why il 
~, his responsibility to increase their working 
d)ic:icm:y. It is ari area of Sligar ruills. I 
""uld like 10 lenow whether the Government 
will improve their condition and ensure that 
they will nol suO'er luss and if [here is any loss. 
the GovcnllllcllI will bear it and the payment of 
fanuel'S will h made in time. 

SHR! G. VENKAT SWAMY: The names of 
two mills un.!er IllFR are Padrouna mill and 
Kalh Kuiyan milL Rs. 17 Clure will be 
rclluircd for modernisation. The Cawnpore 
Sligar Work Ltd has to pay promoler conlribu-
[iun of Rs. 7 crore. If this lUoney is pai.! then 
R.~. 17 crore will be spent un moder-
nisation. We are making elYorts to modcmise 
Ihese mills so thai their production could be 
increased. 

IEnglish, 

SHRI ANKUSHRAO RAOSAHEB TOPE: 
Mr. Speaker. Sir. I would like to know from the 
hon. Minister. through you. what are the main 
WilSOns of the sickness of th('!Ie liUlIar mills. In 
Maharasbtra. such type of private sick and 
dOllL-d mills have been transferred to Ihe 
cooperative sector' and they are runnine very 
nicely. So. on the lilllUe pattern. inslead of sell-
inll or C\'en thinking uf selling sucb lIIills to the 
private sector. "'ill the Governmenl think of 
transferring them 10 the cooperative !!CctoY! 

I Ji'ansioliQn I 

SIIRI G VENK-"'T SWAMY: If any 
(."I'''-T'''' I;"'~ !;(~i':"t" h prepHred lO take over 

these wills. the Govemment ia md, 10 h&Dd 
over thelle mills. 

SIIRI MOHAN SINGH (Deoria): Thil 
mafler ,.ellJle.~ 10 my con.liruency. Then! are 
about 10 Jakb (umlers and !houaandJ 0( 
workel'll ....... 

MR. SPEAKER: The Member from Maha· 
rashtra has taken assurance from the Gowrn· 
menlthat it is prepared to hand over these mills 
if cooperative sector is prepared to take 
them. 

SHRI MOHAN SINGH: Due to the sick-
ness ~f these mill~ thousands of farmers and 
workers will be rendered jobless. BIFR has 
found a solution to this problem that iIthey are 
modernised and resurrected, they can also earn 
profit like Padrouna mill. Will the Govern-
ment give financial assistance of Itt. 7.5 crore 
for lUodernisation and resurrection of these 
mills so the inlerests of farmers and 'WOrIt~rs 
could be protected? 

SIlRI G. VENKAT SWAMY: There iI no 
such proposal under consideration of the 
Government at prexnt 

SHR! RA1VEER SINGH: Except one unit. 
all Ihe units under British India Corporation 
are running in loss. as has just been admitted by 
the hon. Minister himself that thelle supr mil1J 
are runnine in loss. It will create unemploy-
ment problem in the coun~ry. The farmen. 
who have supplied sugarcane to theae mDis. 
have not gOltheir payment amounting to Itt. 6.5 
crores. I would I ike to know the specific date 
from the hon. Minister for maltina payment to 
the fa nners? 

SHRI G. VENKAT SWAMY: J.. I have said, 
these dues are not old one but of lut year 
only. How I can tell about any specific 
date? It is to be decided by the Manaaement of 
the Company. How I can give any uaurance 
without going throuah their financial poaition 
and financial statement 

SllRI KESRI I..AL: Mr. Speaker. Sir. thil 
ruatter relates to one SUpr mill situated at Kan-
pur. The hon. Minister 'has ... ted that the 
,Swacieshi Minina and Manufacturina Co. LId. 
ha. been ahowina 10 .. since 1990-91. , There-
fore. I would like to know.Crom the bon. MinU-
ter. the total lou lOitered by it since 1991 and 
what was lIB profit before 19911 
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SURl O. VENKAT SWAMY: Mr. Speaker. 
'iif. 85 Slated by Shri Mishra. \\ho has been 
(,nairmsn and knows the facts very well. that 
,'xcepl one mill all are runnina in loss. One 
lill:lOry has earned a profit of Its. one crore 
luSI yesc. 

MR. SPEAKER: There is no loss in asking 
Ihe questions, 

SIlRJ G, VENKAT SWAMY: Mr. Speakcr. 
sir. we have not lound any prulil in it If the 
h011- Member knows about any prulil hc should 
Il'Il III,' and th,'11 I will .:onvey il 10 you in 
\\1'iling, 

SIlRJ SATYA DEO SINGIl: ML Speaker. 
Sir. Ullar Pradesh. has the lal¥est sugarcane 
.:ruwing area and has maximulll numbers of 
,ugar mills. But the problems is that only 30 
pcr ccnt of the total sUlilarcane is crushed and 
Icst 70 per cent is being mislled in the fonll of 
~cds. fodders and Khandsari, In Ihis way it is 
alsu a loss to the country, All mills controlled 
hy Ihe Governmenl directly are running in 
loss, The main reason for Ihis loss is that these 
lIIills are of 50 lonnescapacity only. So 101111 as 
Iheyare nOI converted into 2500 tonnes capacity 
1III.'y will cominue to mn in loss, You may nol 
_I" it on one pre text or the olheL 

Mr, Speaker, Sir. I would like 10 know as to 
"hen the Government is going to implement 
the scheme of giving funds 10 the State Govern-
ment for Ihe expansion of these mills and to 
faille their capacily to 2500 tonnes. By nol 
,Ioina so Ihe Governmenl is makilli Ihe lilnllers 
more 5ulTerers. 

SIlRI G, VENKAT SWAMY: Mr. Speaker. 
Sir. Ihcre are liI.,ven mills, '11lrc~ lIIills in llthlr 
Pradesh lind Ihlw in Bihar IIrc under me and 
nne Ulill is under NTC. Crures of rupees are 
Il'<luire.! lor the modernisation of Ihese mills 
.lIld it is very diOicult to mllke them viable with 
1..0 10 90 year old machines. I k.now Ihal the 
limners have great participation it. As the 
hon. Member has expressed his desire about 
'<!lIin, them 10 cooperalive seclor, I would like 
tu luake an announcement in the House that 
the Go\'Crnment is ready to sell it 10 ariy 
l.'OOperative society so Ihat it could be moder-
nised and earn profit. 

SHR! SATYA OED SINGH: Mr. Speaker, 
Sir. mills in cooperalive lIL~1or are IIlso runninll 
ill loss and they are also nul milking payments 
10 Ihe Camers. 

SHRJ M. BAGA REDDY: JUIl now the bon, 
Minister said Ihal there is no profit from tbese 
mills. The Governmenl is aettina Rs. 2000 
crore in Ihe fonn of budget tax and Rs. 2000 
crore from other means, So how they are in 
loss. 

SURJ G. VENKAT SWAMY: Mr. Speaker, 
Sir. I atu not aware of any income from these 
mills. If there is any profit the BIC is ready 10 
ru n thcse mills. The hon. Member is expert in 
th is maUer. So he can suggest a way out 10 
make these sugar mills viable after modernisina 
the m ...... ,(1ntem'ptions) ... 

MR. SPEAKER: You are not 10 make 
criticism only in the House but you should give 
suggestions too. Please sit down. 

Unt~rruptions) 

SIlRI ASTBHUJA PRASAD SHUKLA: 
Mr. Speaker, Sir, there is a Sugar Development 
Fund of the Central Government and it is 
collecled frow the Public sector mills, coopera-
live sector mills and private mills and the main 
purpose of this fund is 10 aive financial assiS-
lance 10 sick mills for modernisation, expan-
sion work etc. Funds are Il'anted from SOF 
and other financial instilutions for this pur-
pose. The hon. Minister is talkina about sell-
ina oC these mills to cooperative societies, but 
the cooperatives do not have sufficient funds 10 
pu rchase them. I would like to mow from the 
hon. Minister whether he has aiven any p~ 
posal to the Government Cor the expansion of 
these mills wilh the help of SOF and FinaDcial 
Instituliuns? Because the offICers Crom Finan-
cial Instilutiuns. SDF and Mills have to make 
joint clTorts in this regard. 1 would like to have 
II reply from the hon. Minister on these 
lines. It will open new opportunities for the 
public sector and other mills. 

SHR! G, VENKAT SWAMY: If there is any 
scheme. I would definitely approach the con-
cerned authoril}'. 1 assure -the hon. Mem-
ber ... .(inlm-updon.s) __ Sir. you know that the 
Textile Ministry is a problem ministry. There 
are problems all around it. When _ lool: 
towards NTC _ find problems there too. 

MR. SPEAKER: He is speatina the 
truth. All the sick mills have been liven to 
them, 
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MR. SPEAKER: You have asked the ques-
tion und if you do not listen to the reply you will 
tlot aet it. I think you are interested in malting 
a noise only. 

SHRl G. VENKAT SWAMY: Sir. I will 
delinitely make efforts to approach the con-
L'Cmed institutions for funds as SUlHlcsted by thc 
hon. Mcmber. If we act funds we would 
.Iclinitely undertake the Olt)ocrnistltilln 
.....,rk ..•. (lnlt·rroptions) ..... 

DR LAXMINARAYAN I'ANDEYA: Sir. I 
.....,lIld like to know whether undcr Sugar 
I'un:hase Act. interest has 10 be paid to the far-
mers if payment of their sUlfarcane is not madc 
in time. Despite your repeated directions 
neither interest nor principle amount has been 
paid to the fanners by these Sugar Mills. 
Will you take IIny stem action against them? 

SHRI G. VENKAT SWAMY: Mr. Speak.er. 
Sir. there is no such information with me ..... 
(/nlL't'ruptioru) ..... 

DR LAXMINARAYAN PANDEYA: nlcre 
is such a provision in the Suaar Purchase 
Act. It is a matter of regret that the hon. Minis-
ter is not aware of it. 

SHRI MADAN LAL KHURANA: Mr. 
Speaker. Sir. he has been living the same reply 
to every question. 

MR SPEAKER: It is II very good ques-
tion. If you )lst are 1I0iRlf to rise I ik.e lh at, you 
lire not aoinlf to let any reply. 

11lunslution I 

You pleue keep quiet. he will act his 
reply. The hon. Momber is asking whether the 
Gcm:mment would take action to pay interest 
aD the farmers on their outstandina dues? 

SHR! G. VENKAT SWAMY: ITil is within 
my jurUdiction, I will definitely do it. 

SHR! LAKSHMI NARAlN MANI 
'l1UPATIII: Sir.tbroulih you. I would like to fIIY 
that there is one Budval Supr Mill in 
Barabanki diltril:t. The proposal Cor increas-
ing ita capacity has been Pven. The· main 
reIIIOn oC lou in all the mills under public sec-
tor is the prevalence o( widespread corruption 

in these mills. Whenever we draw the auen--
tion oCthe Government towards it, no atteDtion 
is paid by the government on it. 

MR. SPEAKER: Please come to )'Our 
question. 

SHRI LAKSHMI NARAIN MAN! 
TRI PATl n: The hon. Minister has stated that if 
any cooperative society is prepared to purchase 
the mills. the Government is ready to sell 
thelll. The oOiccrs of State Governments have 
obtaincd stay from the mah Court for taltina 
the Olllnallement of Sugar MUls running under 
the cooperative sectOr. in their hands. So how 
these mills would be aiven to Cooperative sec:-
lor. Keeping this factor in view. will the hon. 
Minister find any wily oUL .. .(Interruptloru)._. 

MR. SPEAKER: He has no solution to all 
these sick. mills. 

SIIRi LAKSHMI NARAIN MAN! 
TR!PATln: If the hon. Minister will not find 
any way out then how this problem will be 
solved. He is talking about selling them to the 
cooperative sector. The farmers have con-
tributed to these cooperatives. but the State 
Government olf'lcers have obtained stay (rom 
the lli&h Court for keeping the tD8nllFment of 
these mills in their own hands. These mills are 
the Nanpara and the Shravuti cooperative 
Supr Mills. running under the coOperative 
sector .. 

I would like to request the hon. Minister to 
expillin the position further on the assurance 
given in Parliament as to how can the mill. be 
run in lhe cooperative leCtor when the officials 
of the Stllte Government have obtained stay 
ordcr lind the mills are in the hands of the 
State. 

MR SPEAKER: What will )'Ou do if some 
mill. become sick. in the Cooperative S0cie-
ties too? 

SHR! G. VENKAT SWAMY: At the 
moment I do nol have facts in this rep.rd. 
Un'6rupdOlU) 

SllR! VlRENDRA SINGH: Mr. Speaker, 
Sir. the hon. Minister said that lick tupr mills 
could be handod over to the private leCtor or the 
Cooperative Sector.. Therefore, I would lite to 
~ whether the plUeJll reaenation policy in 
employment for bactward clauea, Scbeduled 
Cutes and Scheduled Tribea will alao be tIlteD-
dod to qar mills beisw handed .,.. to the 
private leCtor or the Cooperathe Sedor. 
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MR. SPEAKER: It is applicable in the 
Cooperative Sector. 

SIIR! AJITSINGH: Here issuesconcemini 
'IIliar mills and 'SuiDr Devel~pment Fund' 
huve been raised. However, an hOJJ. Member 
mentioned that the (amlers 8l"e still not'iCuing 
remunerative prices fur their produce. 'Inc 
Supreule Court has given a judgement in this 
l\!iarJ but it .seems that the hon. Minister of 
·Iextiles is not aware of it. I would like to sub-
llIit that the mills of mc should be handed uver 
10 the cooperative seClor or sugar corporalion 
ilnd before replying 10 these questions please 
lalk to Shri Kalpnath Rai first. 

MR. SPEAKER: Shri Ajit Singh. the hon. 
Minister has already conceded the demand to 
hand over these mills 10 the cooperative 
.... Clor. 

SlIR! G. VENKAT SWAMY: Mr. Speaker. 
Sir. the hon. Member. Shri Ajit Singh. commen-
led in a peculiar mantler that he does nol have 
,'umplele facts. 

MR. SPEAKER: Just overlook the manner 
and come straightaway to the substance. 

SUR! G. VENKATSWAMY: I am prepared 
lu dwell on the extent of corruption prevalent in 
Ihese sUiar mills. 1 can talk at a streich for one 
huuron Ihis issue if the House is prepared to lis-
len to me because Ihe injustice being meted out 
III the fanners is really painful. Shall 1 put all 
Ihese Ihings before you? You were also a 
Minister and know every thini. Even thcn I 
'muld like 10 submit thai v.ith 60 or lUO year old 
IIIl1Chinery it is difficult 10 run the mills in pro-
lit. lnerefore.l would rcquest the Minislry of 
SUllar. which is inchal¥e of all these things, to 
accept the suuesions made in the House. 

IEn,li5111 

FERA Violallons By Bank., 

*444. SHR! GEORGE FERNANDES: 
Will the Minister of FINANCE be pleascd 
10 slale: 

(a) whether the Enforcement Directorate 
,md the Reserve Bank of India have initiated 
1k.1ion qainst the foreiin and Indian banks for 
\;oIation of the Forcian ExchaniC RCiulation 
.0\1:1, 197.3 in Ihe transactions throuah 
VOSTRO accounts; 

(b) if so, the details thereof; and 

(c) the total amount involwd in the 
above transactions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR! M. V. 
CHANDRASlIEKlIARA MURTHy): (a) to 
(c) . The DireclOrate of Enforcement bas 
initiated adjudication proceedinp qainst the 
foreign and Indian banks under section 51 of 
FERA. 1973. In this connection, 81 show 
cause notices have been issued for inept remit-
tances totallina approximately Rs. 74.84 croRS 
throup VOSTRO accounll. 

[1hmsialion 1 

SHRI GEQRGE FERNANDES: Mr. Spea-
ker. Sit. the issue ofVOSTRO accounts throup 
which money from India is remitted abroad 
Ihrough Hawala racket by many foreian banks 
is Quite seriOUs. I am sorry to say that I ba'Wl 
not understood the loaie for initiatina adjudica-
tion proceedings in this case because this cue is 
a simple case of criminal breach of trust. Sir, 
throuah you, I would like to know from the hon. 
Minister as to what the Government bas done 
further in this repro or bas the GO'WlI1IIIlCIIt 
done only this much till date after the 
knowlediC of the case that 20 banb, mostly 
foreian banks, are involved and an amount of 
Rs. 400 to Rs. 500 crore is involved therein and 
all this took place betMen July, 1991 and 
December. 1991. Thoup the Govemmenl 
came to know about it for the first time in 
November. 1991 and tbe GO'Wlmment bas only 
discovered the involvement of Rs. 74 crore? 

[Englishl 

SURl M. V. CHANDRASHEKHARA 
MURTHY: Sir, we ba'Wl really taken IIClion 
apinst a number of cases of contra'V'eJlliou' 
ofFERA 

The details are, in case of Stanchart, Bom-
bay the number of iIleaal remiuances in Vostro 
was 17 for the period from February, 1991 10 
September, 1992. The IOtal amount involwd 
was Rs. 4,46.07,693. 

In cue of Indian Ow:rseas Ban)Q, Madras 
the number of iIleall remittanCes in \t)IIIO was 
four in September, 1991 and the total amounl 
involved was Rs. 7 crores. 
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In case of ANZ Grindlays Bank, Bombay 
the number of illegal remittances fiI'VostlU was 
19 during the period frolll April. 1991 to August. 
1991 and the amount involved was Rs. 
66.42.48.246/-. 

The value of these transactions for which 
there were transactions of FERA comes to Rs. 
77.9 clUres. Out of this, an amount of Rs. 3.30 
crores is blocked in the banks. Th!!' unautho-
rised relllillances' of foreign exchange to 
beneficiaries abroad is of the total value of Rs. 
74.6 crores. 'IWo of the defaulting banks. ANZ 
Grindlays and Stanchart have respectively 
repatriated foreign exchange equivalent to Rs. 
57.48 crores and Rs. 4.16 crores to make good 
the illegal rclllillam:es earlier madc by them. 

We have also issued show cause nOlices in 81 
cases indudill¥ banks and foreign banks and 
also to SOUle of the functionaries and investiga-
tiun is on. 

Apart from this, even the Reserve Dank has 
advised their authorised dealers to be careful in 
the future and the Reserve Hank have taken cer-
win elTective measures to rectify these de-
fects. 

(lhlllsialion I 

SIIRl GEORGE FERNANDES: Mr. Spea-
ker. Sir. the hon. Minister said that a(.1iun has 
bt."Cn taken a&lIinst the banks. including foreign 
hanks. and thdr functionaries i.e. otlicials. 
Banks in this case simply acted as inter-
mediaries i.e. as llawala racket. wh ile the actual 
depositors and those who withdrew money 
abroad are dilTerent and are associated with 
industrial houses. Of these persons three-
Kuldip Singh Saud. Hans Shiv' and one 
Singhal-havin& dose links wilh industrial 
houses were arrested. I would like to know as 
to what action has the Government taken 
against the companies in India and abroad with 
"llich these 3 have close Iinks~ 

(E"glishl 

(SllRl M. V. CllANDRASllEKIlARA 
MURTHY): Sir. I have already pointed out of 
the funds illegally credited to the Vostro 
Accounts were later remitted to Stanehart Lon-
oon. Giro Bank. Uk and Dank oflreland. Dubl-
in. Throuih these foreign banks. it reached 
Eastern Suburbs I...t.d_ Uk and Inoo-Inter-
national Ltd and also. as pointed out by the 

hon. Member. we have arrested one Shri Kuldip 
Singh Soad of Transport International who has 
been actina on behalf of MIs. Eastern Suburbs 
Ltd. UK. 

lIe hilS been arrested and later detained 
under COFEPOSA Another person H.R. 
Shiv was also found involved in this contraven-
tion. He was arrested under FERA. k I 
have already pointed out, we have issued Show-
Cause notices in respect of the banb and 
foreign banks as also some of the functionaries 
of the banks. We have issued 81 Show-Cause 
notices and the investigation is still on. 

SllRl NIRMAL KAN11 CHATTERJEE: Is 
it tnle that the spurt in these kinds of illegal 
rcmillan.:cs was noted durina the period April 
1991 to March 1992 or later? Secondly. who 
lire the individuals who have been involved in 
this? He has asked for the names of the indus-
trial houses. Who are the individuals who 
have been involved and have been detec-
ted? Who had detected it? Is it the Vigilance 
Organisation of the Banks or the CBI or any 
other agency which detected it? There is 
another part of it. Please explain to us. How 
do they operate throu&h the Vostro account? If 
you could C!.'tplain it. all orus can be aware of all 
these activities. 

MR. SPEAKER: Do you expect everything 
to be explained? May be. it willtak.e some time 
to explain. 

(SHRl M. V. CHANDRASHEKHARA 
MURTHy): The Vostro account is an arranee-
ment by which the Non-Residltnt Overseas 
Banks are permiued by the RBI to maintain the 
Rupee account with authorised dealers in 
India. These accounts are desianated in con-
vertible rupltCS and the arrangement is to facili-
tate the Non-Resident Overseas Banks to med 
their financial liabilities in the country. 

Rellan.iina the banks and the persons who 
contmvcned these reeulations. we have already 
taken action. The investigation is still under 
process. 

SIIR! NIRMAL KANTI CHATTERJEE: 
Who are the individuals who have been 
involved? 

(SIlRl M. V. CHANDRASHEKHARA 
MURTIIY): Unless the investigation ia com-
pleted. it is very difficult to tell anythina about 
this. Out we have arrested one perlO1L 
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SHRl NIRMAL KANTI CHATI'ERJEE: 
The point is you haw i.mied notices. Who are 
the individuals who have been inwlved in this? 
Axe there any individuals? 

SHRl M. V. CHANDRASHEKHARA 
MUlllHY: Yel, in 81 cue. _ have issued 
Show-Cauae notices. It is a bia lilt. I am pre-
pared to read it out if you permit me, Sir. 

SHRl CHANDRA JEET YADAV: No. You 
mould aubmit IL 

MR. SPEAKER: Well. you can lay it on the 
llIble of the Houae ifit is necessary and it can be 
done. I C!O not know whether it can be done at 
this staae. 

SHRl ANANTRAD DESMUKH: I would 
like to know from the Miniater whether any 
linb haw been established bet'Men theae 
violations and the peraons notified under the 
Special CoUN Act. 1992. If 10, I would like to 
know the details. 

SHRl M. V. CHANDRASHEKHARA 
MUlllHY: It is too early to anticipate beeauae 
the investiption is not completed. Unless the 
in'Wstiaation is completed. _ are not in a p0si-
tion to come to any conclusion. 

SHRI ANANTRAD DESMUKH: Theft. 
must ha'W been a preliminary investiptlon. 

11huuIadollJ 

SHRl RAM NAlK: It is a lreat treachery \0 
the country. I would like to know from the 
hon. Minister whether you haw issued show 
cauae notice to any of the foreian or Indian 
Ban1r.s and amona theae notices Is there any 
notice to cancel or rewke their licences? If so, 
the name thereon 

IEnglWlJ 
nlE MINISTER OF FINANCE SHRI 

MANMOHAN SINGH: Mr. Speaker, Sir. as 
my coneque has pointed out, theae are wry 
delicate in'Wstiaationa. A very larae propor-
lion of theae funds oriainate from the Bank of 
Foreian Economic: Relation, of the erstwhile 
Soviet Union. Therefore. it will take quite 
lOme time before _ can unrawl the whole 
mist. We haw not rec:ei'llled any cooperation 
from this Bank. Therefore. I f'eel. at this staae. 
it will not be proper to uk forthe details of the., 
in'Wlli&ationa. The first dulY of the country is 
dlat when auell thlnp ta1r.e place, - must &et 
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back the money. When theae transactions 
_re dem:ted, the two foreian banks. who bad 
transferred this money, they have brouaht bact 
the fun amount of money. AJ of now, there is 
no intention on the part of the R.eaene Bank of 
India to canc:el their licences. 

SHRl DIGVIJAYA SINGH: I would like to 
ask the hon. Minister throup you whether he ia 
aware thai lot of money earned throop drul 
traffic1r.in& and narcotic: trade is beina laun-
dered throup the VOSTRO Acc:ounL Is he 
aware of that? If so, would he enquire into 
it? 

SHRI MANMOHAN SINGH: If -any 
apecifu: instances are broopt to our notice, _ 
Shall certainly enquire them. 

IThvulatioII ) 

SHRl MOHAMMAD AU ASHRAF 
FATMI: Mr. Speaiter, Sir, I would like to raiae a 
very small question. Most of the money that 
come to our country, are lent by N.R. Is throu,h 
bill of exchanae. Recently, run convertibility 
of rupee took place and it was beneficial. Does 
the Government propoae to ta1te any measure to 
make money completely transferable. This 
would prevent any scope for bunalin& in 
money matters. 

IEngiWl1 

SHRI MANMOHAM SINGH: Ultimately 
_ should aim at run convertibility. But I do 
not think. _ can mow riaht now in that 
direction. 

IThvulati0ll1 

SHRI RAJNAnI SONKAR SHASTRI: The 
hon. Minister in his reply has stated that in_ 
tiaalion is aeina on against acme bank 
manaaers and they have been arrested too. I 
would like to know from the hon. Minister 
whether some of thOlll'J apinst whom action is 
beina taken or tho., whOlll'J names are in the 1ist, 
are or _re the hon. Members of this 
Houae? 

SHRl M. V. CHANDRASHEKHARA 
MURlHY: I have already pointed out that we 
have talten ac:tion. We have arrested one Mr. 
Kuldeep Sood. Ullkmlptioru) , 

6' 
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MR. SPEAKER: II ia a very loaded qUe!-
tion. He ia .. yin&. "are there any Members of 
Parliamenl inwlved in it?" ' ... , 

SHRI M. V. CHANDRASHEKHARA 
MURTIIY: No. Sir. C 

WRll·rEN ANSWERS TO QUESTIONS 

IEnglsih1 

Plan ImestDlent for 1991-93 

·445 SllRl' •• SlDNAL : 
SIIRI ;~'VENKATESWARA RAO: 

Will the Minister of P.LANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased 10 state : 

Ca> whether it has bc:en reponed that top 
.lefaulters in achieving the targetteJ plan invest· 
lueDt for 1992-93 are four Slate: 

(b) if sO. the names of the States which are 
major defaulters in plan investment: 

Cc) the wain reasons for not utilisiDil the 
plan investment: 

(d) the position in reaard to plan investment 
01 ICamataka: 

{e) the adiclO Plannina Commission has 
rU.eJI .. ainst the States which have been major 
.ldaullen in 1992-93: and 

(0 the extent to which their plan outlay has 
hem rNuCCtl for 1993-941 

nlE MINISTER OF STATE OF TilE 
MINISTRY OF PLANNING AND I'R(). 
GRAMME IMPLEMENTA1l0N CSHR! 
GIRIDIIAR GOMANGO): (a> and (b) There 
were 14 States in which he revileJ outlay was 
lower than the approved outlay for the Annual 
Plan 1992-93. That were : 

I. West Denpl 
2. Bihar 
1 NagalanoJ 
4. AMam 
S. Punjab 
6. Madhya Pradesh 
7. Orissa 
I. Jammu'" Kashmir 

9. Manipur 
10. Uttar pradeab 
11. Ketala 
12. Tripura 
ll. Arunachal Pradeth 
14. Haryana 

(c) The main reasons for ~ in the 
plan outlays of States in 1992-93 wae on 
account oC Call in States own resoul1:ea available 
Cor plan and lower uliliaalion of external aid Cor 
projects as compared to the estimates proWled 
by the States in financiq their 1992-93 Plan. 

(d) There was no revision oC the total plan 
outlay in Karnatalta for 1992-93. 

(e) The States are imprelled upon the need 
to raise more resources by way of Idditional 
resource mobilisation improYe1Dent in the 
worlr.ina of state level publ ic enterprUes. 
economy in expenditure, project baed bondll 
Jebentures and better mobiliaation of amal1 
saviDils . 

(0 It is 100 early 10 inalte revisions in the cue 
of Annual Plan for 1993-94. 

Central Assllcuc:e for C ....... 

·446 DR. AMRlTLAL KALIDAS PATEL: 
wm the MINISTER OF PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government of Gujarat hu 
requested the Union Government for Central 
assistance for economic development in the 
State: 

(b) if 80, .the amount of Central uaiatanee 
requestoo by the GoW!rnmeDl ofGujarat durina 
tlle last three years and the amounl of uaiatanee 
aiW!n durina these yean: 

(c> the Cenlral aaaiatanc:e ,ranted durina 
1993-94 for thia purpose; 

(d) whether the Central Gcm:11lJDeII1 pro-
pose to provide more asaiatanee to the State; 
and 

(e) if so. the time by which thia amClanl ia 
likely to be provided? 

TIlE MINISTER. OF STA11! OF 'nIB 
MINISTRY OF Pl.t\NNING AND n,o. 
GRAMME IMPLEMENTAl10N (SHIl 
GRIDHAR GOMANGO): (a) ad (b) '!lie 
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Government or GujKrat have not made any 
HpCCiIk reqlJell for an mereaK in the Central 
l'llin lIlISistance. based on fonnula approved by 
the National Develupment Coun.cil. for the 
Annual Plan. 1990-91. 1991-92 and 1992-93. 

(1:) 'Ibe allocation of IIUSlI Central Plan 
assistance durina 1993-94 to the State ofGujar.lI 
is Ib. 255.22 crore. 

(d) and (e) There is no proposal under con· 
sideralion to provide more Central Plan IllSis-
lance to that State. on the basis of formula. 

Sodal safety nel 

*447. SHR! ANNA JOSHI: will the 
Minister of FINANCE be pleased to slale: 

(a) whether the Government have taken 
any decision on the UK of the recycled I.OA 
funds ater the World Bank lllreoo 10 recycle S 
5W-6OO million worth of Internalional 
DC¥elopmenl Al!ency funds for a new lIOcial 
,",fely net: 

(b) if so. the detail. thereof: and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
Of STATE IN nlE MINISTRY OF 
I'AJUJAMENTARY AFFAIRS (DR. ABRAR 
AlIMEO): (a) 10 (c) A Social SafelY net 
IIrraRiement of US S 500 million wilh the Inler-
national De¥elopmenl Associaliun was con· 
cluded in December. 1992. This is presenlly 
ul1&r implementation. The first tranche 0( 
approx. US S 247 million hal already been dis-
bursed. Presently no new Social Safety Net 
arranaement is under d ilcuasion with the World 
Bank. A decision on the new Social Safety Net 
arraQlCment cln be taken after the completion 
of the first arranaement. 

11hrlUludon) 

.. _._ .. 111 8ilw 

* 448 SURl RAM TAliAL CIlOl ,-
OllAR Y : will the Minister of FINANCE be 
pleucd to state : 

(a) whctherdlifawountoCpercapita inYell-
ment made by the commercial banks in Bihar 
by the end of the Sneath Five Year Plan _ 
leas u compared 10 the national a-verqe; 

(b) if so, the reasons thenor; and 

(c) the efforts made by the Govemmena 10 
incfelllle the per capita investment in Bihar? 

TilE MINISTER OF STATE IN nIB 
MINISTRY OF FINANCE AND MINISTER 
OF STKfE IN THE MINISTRY OF 
PARUAMENTARY AFFAIRS (DR. ABRAR. 
AI IM ED): (a) to (c) The inYelllllCntl are 
made by the scheduled commercial bub in 
the State Governement Securities and ill other 
State Level Bodies like State Electricity BoanI. 
State Financial Corporation etc. The per 
capita investment or commercial banks u at the 
end oC71bFive Year Plan (March 1990) ill the 
State of Bihar was RI. 202 lUi compared to All 
India averaae of Rs. 249. As reprda the 
deployment or bank credit. the per capita bank 
credit in Bihar was Rs. 481 as at the eacl 0( 
December. 1992 a. compared 10' All India 
averaae of Rs. 1824. The credit depio,ment 
depends upon the credit absorption capacity or 
the a rea which is related to availability 0( 
inC raatructure such as electricity. transport and 
communications and also the efl"lclent 1II01tiq 
or other illllitutional aaencies ror marbtiq 
and related activities. The pen_ of 
some of these illllitutional qencies Cor madel-
ina and related activities. The penonnance 0( 
same of these institutions ill Bihar has been 
considerably below the All India aYerBie aDd 
this has been one or the eontn'butory Cacton ill 
the low credit absorption capacity. The illues 
relatina to credit deployment in the States are 
dilcusscJ n:aularly al State Le¥el Bankers' 
Commiue«: Meetinp. 

• 449 SHR! GABHAJI MANGAJI 
TIlAK.ORE: 
SHRI WAY NAVAL PAl1L: 

Will the Millister 0( FINANCE be pleued 
10 state: 

(a) whether the Apicultute aDd Rural Debt 
ReliefScbeme bu adversely a1rected __ 
0( the Cooperative Credit IlIIlitutioDl ad 
'vitiated the aeuerat IeCOftI')' d __ ad 

(b) if 10, the action taken/pcopollld 10 be 
taken by the ~ Cor ~ of 
ftIC01IeryperlmDaac:e oftheCoaperaaiw Credit 
InIlitutioDl1 
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TilE MINISTER OF STATE IN TilE 
MINISTRY OF FINANCE AND MINISTRY 
OF STATE IN THE MINIS'f'tlY OF 
I'ARUAMl!N1'ARY AFFAIRS (DR. ABRAR 
AHMED) : (a) The announcement Ilnd 
impleUlt'ntlltion of the loan waiver scheme of 
1990 hud affected the recovery climate in all the 
banks including the cooper&tives. This affec-
ted the ability of the banks to recycle the fu nds 
amI to extend turther credit to dle agri-
I:ullu ral seciOr. 

(b) The b·.nks have been udviS<.'<i to launch 
II viaorous campailln for recovery of 
ngrlculturalloans throullh proper publicity lind 
lielol level conlact programmes 10 impress upon 
Ihe rural borrowers the need for making prumpl 
repllyments. Govenlluent, Reserve Bank of 
India (RBI) and National Dank for A,riculture 
nnd Rural Development (NABARD) have also 
made announcements at various fora thllt no 
sUl:h loan waiver scheme will be implelllt'nted 
in future and the endeavour of all conceroed 
should be to build up a healthy rural credit sys-
ICm tor recycling of the loans. 

Iacome Tax CoIleetlon 

·450 SIIR! SHRAVAN KUMAR PATEL: 
Will the Minist~r of FINANCE be pleased 
10 Slate: 

(a) Ihe total revenue collection under the 
new IncoOle lllx 'Scheme for small traders, 
entrepreneurs. professionals and self-emplo-
)'t'J assessees; 

(b) how it compares with the anticipaled 
amounl o( revenue collection: 

(c) whether the actual collections are far 
short of orieinal estimates; 

(d) if so. the reasons therd'or: and 

(e) the 8010unl expccteJ to be collected 
Ull.kr the lICheme during 1993-94 lind· the 
l'lllimated cost of collection thereof! 

niE MINISTER OF STATE IN TIlE MINIS-
TRY OF ~E (SHR! M. V. CHAN· 
DRASHEPIAitK. ... MURTIIY): (a) Collec-
tion under'the JirAp!ified scheme for payment 
of Income _ '" bJaJl traders, entrepreneurs, 
pro{e.ional. amd leU-employed a_ dur-
ina 1992-93 was Rs, 16.47 crores. 

(b) to (d) There was no tRllIet (or collection 
un.kr the new ~eOle rued for 1992-93, It was 

a part of the overall colledion tallet H<l'IIeWr. 
an amount oC Rs, 140 crores wu anticipated to 
be collected durina 1992-93. This is I DeW 
scheme launched Cor small traders who hlw 
not been in touch with the Depanmem 
earlier. There _. initial reluctance in the 11m 
year. fuelled by some perception oC the Depart-
ment in the minds oC llliterateJle1Di-1itente 
traders based Oll hearsay. It takes time Cor DeW 
schemes to aet popular. Since the lCheme is 
purely voluntary. its, popularity was a pre-
condition Cor its success. The mortCllI in the 
adual collections under the scheme wu due to 
the {act that aeneral acceptance on the part of 
such assessees _5 missina naht until the end of 
Ihe financial year 1992-93. this beina the first 
year of Ihis scheme: 

(e) No separate tallet of collection under 
this scheme durine 1993-94 has been rued. It 
{onns part of the overall Income tax 8udFt 
estimate. However, on account of the Icheme 
beina extended to small road transport 
operators and on account of publicity cam-
paian undertaken last year, a lalle amount of 
collection than last year is anticipated. 

Cost o{ collections is not worked out for 
various additional resource mobilisation 
measures separately. Hence. the atimated 
cost of collection cannot be stated. 

AUolment of Funds to Slates 

·4S I SllRIMATl VASUNDHAllA RAJE: 
Will the Minister oC PlANNING AND PllD-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) the present criteria for allotment of 
funds to different States; 

(b) whether there are some back_rd Slates 
like Rajasthan (or which IpCcial consideration 
is necessary: and 

(c) if so. the steps taken to enhance alloca-
tion to such States? 

THE MINiSTEll OF STATE OF nm 
MINISTRY OF PlANNING AND PJlO. 
GRAMME IMP~AnON (SHRI 
GIRIDHAll GOMANGO): (a) A Statement 
indicatina the preleftt criteria for allotmeDt of 
fundi to different States is attached. 

(b) and (c) The Cormula for distributiOll of 
Central assistance to the Slates is hea'viIy 
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weiahled in favour of backward States like 
RnjllSthan. In particular. 25% of the amount 
available for distribution. alllona Non-Special 
Cale¥OI'Y State .. ia allotted on the basis of per 
.opita income indlcatina the development of a 
State. Out or tbis amount. 20 per cent is 
allocated on the basis of 'deviation' method, 
o.:overina States with per capita income below 
Ihe national averqe and S% on 'distance' 
method coverina all the State •. 

STATEMENT 

The Committee headed by Shri Pranab 
Mukherjee. Deputy Chairman. Plannina Com-
mission with the Union Finance Minister and a 
Membt-r or Plannina COlllmissil)n was set up to 
review the GacJaii ~rmula for allocation of 
Central assistance 10 the States. The recom-
mendations of tbe Committee were considered 
by the National Developmenl Council in its 
lUl!etilll held on 2Jrd and 24th December. 1991. 
und the followina formula was decided for dis-
tribution of Central assistance 10 the States. 

I From the Iota I Central asslll.ance, set 
upart funda required for externally aided 
'!Chemes. as is now beina done. 

II From the balance. provide reasonable 
amounls for Special Area PrDlramm9 viz. 

(a) lIill Areas: 

(b) Tribal Arcas: 

(c) Border Arens: 

(d) N.E.C. 

(e) Other PrDlrulllmes 

III Frnm the balan<:e. ,ive 30% III the Spe-
:iul Calcllury SIllIes. 

IV Oilliribute the balance amona the non-
special cate&oey State. as per the foUowina 
fonnula :-

CrllMtJ 

Population (1971) 
II Prr CApila IncolM 

(a) 'Oeviation' method-
coveri na States with 
per capita SOP below 
the national averqe. 

(b) Distance method-
coverina all States. 

1II Per,fomuJfIU. 

(a) Tax effort; 

(b) Fi.scal Manaaement; 
and 

(c) ProarelS in respect of 
nalional objectives 

IV Special problems 

7.5" 

Under the crilerion oCthe PlOlresa in rapect 
of national objectives. the appro~ formula 
covers four objectives viz; (i) Population control 
and maternal and child health; (ii) UnMr-
saliaation of primary education and adult 
education; (iii) On-lime completion oC exter-
nally aided projecu; and (iv) Land re-
forms. W!:iahl.S have been formulated sepa-
rately Cor each of these perl'ormacce criteria 
within the overall weight of 7.5 percentaae. 

(1Jvn.sialion I 
Tax Free Depoaill 

·4S2. SllR! RAJESH KUMAR.: 

SHRlMAn SHEELA GAl1l'AM : 

Wtll the Minister of FINANCE be pleased 
to Slate: 

(a) the number of schemes retatiq to tax 
Cree deposita introduced by the GcMmuneDt 
durina the years 1991-92 and 1992-93; 

(b) whether the Gowmment propoe to 
collect more from public deposits dunna the 
year 1993-94; .nd 

(c) if so. the details of the propoaed ICbemea 
in this reaard? 
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nlE MINISTER OF STATE IN mE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURmy): Ca) 
No 61Jch depolit dune ...... introduced by the 

Gol'emmtJ11 in '991·92 and 1992·93. 

(b) and (c): Do not arise. 

CoKllrl'eal Autll of ..... 

·453: SHRI RAMESHWAR P.A11DAR: 
Will the Minister oC FINANCE be pleaaed 
10 state: 

(a) whether the Government haw iuued 
auidelines for the concurrent audit of the 
~serve nank oC India and public bal\kl; 

(b) if 10, the details thereof and the time by 
v.bicll the above auidelines are likely to be 
implemented; and 

(c) if not. the reasons therefor and the time 
by v.bic:h the auidelines are proposed to be 
issued? 

mE MINISTER OF STATE IN mE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TIlE MINISTRY OF 
PA.RI.lAMENTAllY AFFAIRS (DR. ABRAR 
AHMED): (a) to (c) Government haw not 
issued any auidelines Cor the concurrent audit 
of Reser'\'e Bank oC India (RBO and public sec-
lOr banb. 

AJ. present lOme of the public sector banks 
haw: a syltem of concurrent audit for seleeled 
larae branches. Howewr. pursuant to the 
recommendations of the Ghosh Committee on 
frauds and malpracticea in banb. RBI are 
lIIOrkiq out modalitiel in .".ard to the types of 
branches. types oC activities, wlume ofbu.iness 
de~ to be bmuaht under the purview of the con-
current audit JYIIem. Nec:eaaary auidelinea in 
this reaard are likely to be lasued shortly by 
RBL 

There is no syltem of concurrent audit in 
RBL A syltem hu not been considered 
neeeaaary Cor RBI u they do not undertake 
commercial transactions. Ho-Wr. RBI haw 
itt own internal auditlinapec:tion machinery to 
carry out financial audit at replar intervala. 

Caanalee Speed Pa,_ .. sa-. 
·454 DR. LAXMINAllAYAN PANDEY: 

Will the Minister FINANCE be pleued to Ila1e: 

(a) whethertheStaleoflDdla .......... to 
start Guarantee Speed fa,..... .... lor 
Il101 ~ymenl to NoD-reaidem lDdJau; 

(b) it 10, the Dl.Dlea oC die COWl. wIlere 
thit acheme it likely to be started UaItiaIlr. 
and 

(e) the compensation propelled to be p~ 
vided to Non·reaident Indiana by the banta in 
the nent of delay in makina payment to 
them? 

mE MINISTER OF STATE IN mE 
. MINISTRY OF FINANCE AND MINISTER. 
OF STATE IN mE MINISTRY OF 
P.ARLlAMENTARY AFFAIRS (DR. ABRAR 
AHMED): Ca) to (c) State &auk of India are 
introducm, with eaect from lit September. 
1993 a acheme to be known u the GuanDtee 
Speed Payment Scheme Cor upeditioul pay-
ment oC in_rd remittances from Non-Raident 
Indiana. 1b beain with. the aebeme wiI1 be 
introduced at 2A ieleeled brauches of the bank 
in India. The aebeme wiI1 cover all .-iaan-
ces from IpeCirJed ac:h1Jlle complDiea in 
Dubai, Bahrain. Kuwait and Mu_L AI per 
the aebeme. credit in DOn-resident IICCOII_ 
maintained in aeleeled branches or pa,_ma to 
third parties from these branch. are para. 
teed within t'M) 'M)rkiq da)'l from the date of 
remittance from abroad. For any delay in 
eaec:tina payment beyond twD wortina day&. 
the bank will compenaate lhe benerlcluy oCthe 
remittance with interal at the rate of 10 per cent 
per annum. 

·455 SHRI ATAI. BIHAR! VAJPAYEE : 

SHlU PRAKASH V. PAlU: 

Will the Minister of FINANCE be pleued 
to state: 

(a) whether the Indian Bauka AIaodadon 
and the Indian Martel Reaearc:h Bu_ Idd 
eonduc:ted IUMJI durina the lut ,... and the 
current ,.r repnlina c:uttomer .... by 
Indian bub; 

(b) lflO, the detaI1a thereof and the outcoaae 
of the IIJI'ftJ anaductecI by each ot the aboWI 
OlJlllilatioaa: and 

(e) the acd01l ..... ",. the GcnwmmeDt 
thenlOD'1 
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mE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE AND MINISTER 
OF STATE IN mE MINISTRY OF 
PAJUlAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (c): Indian Banb' Auoc:ia-
lion had commissioned a survey throuah a~d 
independent aaency, the Indian Market 
Ruearch Bureau, to allCertain customers' per-
ceptions oC the bantina sector. 

The survey findinas are in the draA staae 
and the report i. yet to be finalised. 

CbUdrea'. CoIIqe aDd Career Fand 

·456 SHRI ANAND RATNA MAURYA: 
Will the MinUter of FINANCE be pleased 
to state: 

Ca) whether the Unit Trust of India hu 
decided to float a children'. colleae and 
Career Fund; 

(b) if so, the details thereof: and 

(c) the time by which it is likely to be 
Boated. 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TIlE MlNlSTRY OF 
PARllAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (c) Unit Trust oflndia (trll) 
hu floated the ·Cllildren', Colleae and Career 
Fund" an open-ended acheme, on 12th July, 
1993. The main objective of the acheme is to 
support children's colleae education and career 
development Under the deme, any adult 
resident or non-resident individual, company 
or rqistered society can aUt units to a raident 
child not over 15 years old. The minimum 
investment under the deme is 200 units oC Rs. 
10 each (or Rs. 2.000), and laller amounts are 
lUXeP(ed in multiples of Ra. sao. Return on 
investment under the scheme is in the Corm of 
bonua units which will be periodically allotted 
dependina on the arowth oC the Fund. The 
child can opt for partial withdraW!ll\Yiice every 
year once he or she is 18 years old, and can com-
pletely liquidate the holdina over a period oC .ix 
years or continue to hold the units Cor ulona u 
he or she "IIOuld like to. Partial withdrawal 
between the qea of 18 and 19 yean is allo"'" at 
the rate of 5'"' of outatandina accumulated 
units u on 30th June prececlina the 18th 
birthday excludina additional bonus units 
issued after the 18th birthday. An additional 
1'"' withdrawal is all01llt!d nery year upto the 

aae of 23 yean, After completion oC 23 years. 
100% withdrawal oC outatandina accumulated 
units includina the accumulated bonua is 
permissible. 

·457. SHRI PANDURANG PUNDUX 
FUNDKAR: WDI the MiniaterolavILAVIA-
nON AND TOURISM be pleued to state: 

(a) whether the Government had Id up a 
Committee to recommend measures Cormakiq 
the Vayudoot viable: 

(b) whether the Committee hu IUbmitted 
its report to the Government: 

(c) if 10, the main recommendations made 
by the Committee and the reaction of the 
Government thereto; and 

(d) if not, the time by which the Committee 
is likely to submit lla -report? 

TIlE MlNlSTER OF CIVIL AVIA1l0N 
AND TOURISM (SHRI GHUI.AM NABI 
AZAD): (a) and (b) Yea. Sir. 

(c) The main recommendationa made by 
the Committee _re ; 

(i) Hub &: Spoke operations with Air 
India. 

(ii) Induction of Cuel efficient 5G+ Ieater 
aircraft. 

(iii) Reduction in the utilisation of the aill-
ina fleet 

(iv) Subsidy Cor North Eutem opera-
tiollA. 

Government have broadly accepted the 
Committee', recommendations, acept that 
Hub and Spoke support Cor Air India will be 
provided by Indian Airlines instead of 
Vayudoot which hu been combined with 
Indian Airlines. 

(d) Doe, not arise. 

s.. ...... ",u,... 

*458 SHRIMA11 onuJA DEVI: wm the 
MinUter of FINANCE be pleued to state: 

(a) whether a Dum_ of c:a.a 01 ___ ina 
oC uranium hne been detected duriJta the lul 
three yean; 
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(b) if so, the details thereof; 

(c) whether investiaations have been made 
into these cases of smugglina; 

(d) if so, the outcome of the investiaa-
tions; and 

(e) the steps taken/proposed to be taken by 
the Government to check the smuaglin, of 
Uranium? 

TIlE MINISTER OF STATE IN THE 
MINISTER OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHy): (a) to 
(.I) Reports have appeared from time to time 
rcgardina alleaed smugalina of uranium durin, 
the past few years. However, on analysis, it 
was found that the samples of the seized 
material did not contain uranium. 

(e) Does not arise in view of (a) to (d) 
above. 

IEnglish] 

OECF Aided Tou{ism Projecl 

·459. SHRIMATI CHANDRA PRABHA 
lIRS: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Government of Kernataka 
had sent a RI. 100 crore Overseas Economic 
Cooperation Fund-aided project for the 
development of tourism in the State; 

(b) if so, the details thereof; and 

(c) the decision taken by the Union Govern-
lUent in this reaard? 

THE MINISTER OF CIVlL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b) The State Government of 
Karnataka submitted a proposal with an 
estimated cost of RI. II 0.60 crores for the 
development of infrastructure facilities at selec-
ted tourist spots in Karnataka for financial 
assistance from Overseas Economic Coopera-
tion Fund (OECF) of Japan. The proposal 
includes auamentation and Itren,thenin, ·of 
infrastructure facilities like ruads, electricity, 
water supply, telecommunications etc. 

(c) The Union Government posed this pro-
posal CD OECF and they have not found the 
proposal feasible for extendina financial 
assistance. 

Visit or World Bull Team 

·460: SHRI R. RABI RAY: 
SHRI R. SURENDER REDDY: 

Will the Minister of FINANCE be pleued 
to state: 

(a) Whether a hiah level team oC the \\brld 
Da nk visited Delhi durin, the last week DC July 
to resu me neaotiations with the Reserve Bank of 
India on financial sector loan; 

(b) if so, the details DC the main points dis-
cussed and sugaestions made by the team; 
and 

(c) the reaction of th·e Government 
thereto? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTERY OF 
PARllAMENTARY AFFAIRS (DR. ABRAR 
AI-IMED): (a) Yes Sir. 

(b) and (c) The Government has taken 
several steps to improve the health oCthe finan-
cial system includina the bawn, system and 
the capital markets. The Government have 
also taken steps to reduce the Government's 
dran on lavinal throuah reduction in the 
statutory liquidity and cash reserve require-
ments, simplification and rationalisation DC the 
interest rate structure, Itrenathenina the super-
vision of the bank and encouraain, competi· 
tion throuah entry DC new private sector 
banks. Government apprised the World Bank 
team oC these points. Last year the Govern-
ment had introduced risk-based norms Cor capi-
tal adequacy and provisionina of bad debts in 
line with the internationally accepted Basle 
Committee norms Cor which a budaetary provi-
sion oC RI. 5700 crores have alao been made in 
this year's bucfaet. The implementation of this 
income recoenition and provisionin, norms 
includin, the mechanism for recovery oC 
outstandin, debts wu also diJc:usaed. The 
need to develop Government Securities mallet 
early was Cell Discussions widt the World 
Dank team took place within thia framework. 

Rec:rultmeat or UaelDpIo," YOIItlIa Ia un 
4739. SHRI PAWAN KUMAR BAN· 

SAL: Will the Minister of FINANCE be 
pleued to state: 

<a> whether the Unit 'Iiust DC India hu the 
practice DC recnJitina unemployed youtha Cor a 
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pe';od of six months whereafter they are ret-
l-enched and new recruitment made; 

(b) if so, the number of vacancies so filled 
lip during the last three years; and 

(c) the reasons for not making reaular 
appoint ments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ADRAR 
AHMED): (a) and (b) The Unit Trust oflndia 
(Ui1) has r-eported that it used to employ can-
didates on a temporary basis to meet seasonal 
workloads. It has, however, dispensed with the 
practice of hirina temporary employees since 
February. 1991. During the year 1990-91. UTI 
employed 1037 employees on a temporary 
basis. 

(c) For regular appointments, UTI conducts 
written examinations and interviews for the 
-election of employees. 

Computation of Families Under Poyerly Une 

4740. SHRl RAM NAIK: Will the Minister 
of PLANNING AND PROGRAMME IM-
PLEMENTATION be pleased to state: 

(a) the last date of computation of the num-
ber of families under the poverty line; 

(b) whether the Government have directed 
the State Governments to up-<iate the above 
information and the date by which the work is 
10 be completed: 

(c) if so, by when and what will be the new 
base date; 

(d) the names of States which have not yet 
completed the above job; and 

(e) the steps taken/proposed to be taken to 
~nsure that the whole work is completed by the 
stipulated date? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SIIRI 
GIRlDHAR GOMANGO): (a): The latest 
estimate of the number of persons living below 
poverty line is available for the year 1987·88. 

(b) to (e): The Planning Commission 
estimltea the number and proponion of per-

sons living below the poverty line state-wile on 
the buis of a quinquennial 1IJTVe)' on 
household consumption expenditure carried 
out by the National Semple Survey OrJanisa-
tion (NSSO), an OrJanisation under Depart-
ment of Statistics. NSSO conducts this 1IJTVe)' 
all over India. The last quinquennial 1IJTVe)' 
was conducted durina July, 1987 to June. 1988 
and the period for next quinquennialllJrvey is 
July, 1993 to June. 1994. 

Export of Woollen Garments 

4741 : SHRI MANORANJAN BHAK-
TA: Will the Minister of TEXTILES be 
pleased to state: 

(a> whether the Wool and Woollens Export 
Promotion Council has formulated any strategy 
to maximise foreign exchange earoinp from 
the export of woollen garments in 1993-94; 
and 

(b) if so, the details thereot7 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a> and (b) The strategy of 
Wool and Woollens Export Promotion Council 
to maximise foreian exchange earnings during 
1993-94 is to undertake export promotional 
activities such as sponsoring Bu}el' Seller 
Meets. participation in fairs in major marbts, 
releasing ad'W!rtisements in foreian trade 
magazines. product development and quality 
upgradation through appropriate training p~ 
grammes. The Council is planning to par-
ticipate in exhibitions in Russia, USA, Canada. 
UK and Germany in the current year. 

[Thvl$/atiorr ) 

Silk Yarn Baak Scbe_ 

4742 SHRI NJ. R.A1HVA: Will the Mint.-
ter of TEXTILES be pleased to state : 

(a) whether the Government ha'W! allotted 
any amount to Gujarat under Silk Yam 
Bank Scheme; 

(b) if so, the details thereof 

(c) if not, the reuons therefor, and 

(d) the norms faed to provide the amount 
under this lCheme? 
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TIlE MINISTER OF STATE OF THE 
MINISTRY OF TEXI1LES (SHR! G. VEN-
KAT SWAMy): (a) No, Sir. 

(b) Does not airse. 

(c) This scheme has been introduced for the 
year 1993-94 on pilot basis for the States who are 
major consumers of Silk Yam in the 
Handloom Sector. 

(d) Assistance will be provided in the shape 
of equity based on additional quantity of silk 
yam supplied to Handloom Weavers. 

UtlJlsalion of Loans under SEEUY 

4743. SHR! SANTOSH KUMAR 
GANGAWAR: Will the Minister of FINANCE 
be pleased to state: 

(a) the checks exercised by the Government 
to ensure that the loans advanced to ~uths 
under the scheme (or providing Self Employ-
ment for Educated Unemployed Youths 
(SEEuy) is properly utilised; and 

(b) the steps proposed to be taken by the 
Government for timely recovery of the above 
loans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TIlE MINISTRY OF 
PARliAMENTARY AFFAIRS (DR ADRAR 
AlIMED): (a) The loan contractS are in bet-
ween the banks and the borrowers. The proper 
utilisation of financial assistance by b~ne

ficiaries is to be ensured by iruplementina 
banlts by pre-sanction scrutiny and post-
disbursement supervision/verification of 8S5Cts 
created out ofloan by undertaking field visit etc. 
Utilisation of loan is also ensured by makina 
payment direct to suppl ier of assets as far as. 
possible. Efforts are made by the banks to 
ensure that the credit facilities extended are 
utilised for the stated purposes not only under 
!he Government sponsored schemes like the 
Scheme for providing Self Employment to the 
Education Unemployed Youth (SEEuy) but 
also under !he schemes framed by banlts 
!hemselves. 

(b) The responsibility for recovery of loans 
primarily rests with the implementina banlts. 
They have to ensure proper supervision of the 
loans. The State Government is also expected to 
help the banks in its recovery efforts. In case of 

default they have to initiate reto-very pro-
ceedinas aaainst the borrower. 

Letters from tbe Me.bers or ParI""1It 

4744. SHR! VISHWESHWAR BHAGAT: 

SHRI MOHAMMAD All ASHRAF 
FATMI: Will the Minister of LAOOUll be 
pleased to state: 

(a) whether his Minillry and ita other BUboI--
dinate office. do nOl aend final reply to the let-
ters of the Members of ParliamenL 

(b) if 10, !he reaction of the Government in 
this reaard; 

(c) the number of letters received from the 
Members of Parliament durilll the period from 
July I, 1992 to March 30. 1993 and !he number 
of Letters o'llt of !hem not replied finally Ie 
far; 

(d) whether the Go-vernment have held any 
ofI"tcer responsible for this lapse; and 

(e) if so, the details thereot! 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI PA 
SANGMA) : (a) to (e) The information is beina 
collected and will be laid on the lBble of 
the House. 

Fraud In Natlonalbed .Bub .. G ..... 

4745. SHRI KASlnRAM RANA: Will !he 
Minister of FINANCE be pleased to ltate : 

(a) the number of cases of fraud, embezzle-
ment, looting and misappropriation detected in 
nationalised baw in Gujarat durina 1991-92 
and 1992-93 and the lou BUffered by the 
nationalised baw each year u a reJUlt 
thereof; 

(b) the names of the baw and !he locations 
thereof where such cases haVl: oa:urred and the 
details of the action taken qainst the 
persons concerned; 

(c) -.heber some bank emplO)"eelwere alIO 
found in-wl'Ved in lOch c:a-: 

(d) if 10, the detaila !hereof and the ac:tion 
taken/propoted to be taken api1lIl!hem? 
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TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) : (a) to (d) The present data reportina 
~y.tem does not aenerate information in the 
manner aalted for by the Hon'ble Member. 
However. bank·wise number oIfrauds as repor~ 
ted by public leCtor banks in India to Reserve 
Bank oflndia durina the years 1991, 1992 and 
1993 (upto March) and the amount involved 
therein are aiven in the attached statement. 

(i) No. of employees convicted 

The amounta involYed in the c::uea ortrauda 
do not necessarily represent the acbIai IoJaea 
which the banks may have to ultimalely IIIO'er. 
The banks aeneraUy have lOme aecuritiea to 
cover advances made by them. Banta also me 
civil and criminal mita and ~ appropriate 
relief. Besides, banta take lnaurance CIOWl'. 

Available information in rapect 01 
employees convicted and diJmilaedldia-
challedlremoved from service durilll the JUrI 
1991 & 1992Cortheir involvement in Craudc::uea 
is aiven below: 

1991 1992 

(ii) No. of employees aiven penalties (major/minor) 
82 

829 
289 

51 
849 
I15 (iii) No. of employees (out of (ii) above) dismissedldischaraedl 

removed 

Information repniina incidenta of robber-
ies/decoities which took place in public leCtor 

baDb in the State of Gujarat duriDa the JUrI 
1991,1992 & 1993 (uplO March) iaaMn below: 

~. Name of the Bank/branch DdIe of Amount ill-
No. OCCIITIYII(% 'JOIraI 

(lU. ill IoCf) 

I. Oriental Bank of Commerce. Laheripur, Baroda. 19-8-91 0.11 
2. State Bank of Saurashtra. Chhatral, Mehesana. 8-5-91 0.00 
J. State Bank of Saurashtra. Mahuva, Bhavnaaar. 2-6-91 0.06 
t State Bank of Saurashtra. Gadhada Main branch. 2·3-93 0.11 

Bhavoaaar. 

As per available information, 4 robbers! 
dacoita were arrested in connection with these 
incidenta and I bank employee was killed in 

one of these incidents. No bank employee has 
been reported to be involved in these iDci-
dents. 

STATEMENT 

Bank·"w position offrauds in public ~o, banb in India arul amount invoved therd" duri"8 the)MDn 
1991. 1992 and 1993 (upto March) 

~. Name of the Bank 1991 1992 1993 
No. Amount lU. in lakJu (Upto Marr:It) 

No. of .Amount No. of Amount No. of ...._", 

.frauds in ,'OI,oed .frauds involved }'r:Iuds iIIwJIwd 

2 3 4 5 6 7 • 
I. State Bank of India 457 520.64 499 478.39 124 152.94 
2. State Bank of Biuner & 19 603.54 21 171.64 6 129.77 

Jaipur 
3. State Bank of Hyderabad 14 34.73 33 19.05 • 4.64 
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4. State Dank of Indore 
5. State Dank of Mysore 
6. State Dank of Patiala 
7. State Bank of Saurashtra 
8. State Bank of Travancore 
9. Allahabad Bank 

10. Andhra Bank 
II. Bank of Baroda 
12. Bank of India 
13. Bank of Maharashtra 
14. Canara Bank 
15. Central Bank of India 
16. Corporation Bank 
17. Dena Bank 
18. Indian Bank 
19. Indian Overseas Bank 
20. New Bank of India 
21. Oriental Bank of Commerce 
U. Punjab National Bank 
23. Punjab & Sind Bank 
24. Syndicate Bank 
25. Union Bank of India 
26. United Bank of India 
n. UCO Bank 
28. Vijaya Bonk 

Total 

(£ngls/h) 

Indian Tradr 

AUGUST 27, 1993 

3 4 

9 77.50 
24 12.89 

9 6.39 
11 121.20 
14 8.92 
34 25.56 
35 290.03 
79 240.95 
96 689.03 
12 742.29 

liS 489.14 
68 106.04 
19 6.64 
20 46.!6 
56 223.73 
60 18.67 
19 517.28 
7 80.25 

42 218.59 
14 198.70 

116 381.85 
65 46.05 
24 7.71 
57 492.18 
40 58.40 

1535 6265.06 

WrinM Answer.r 48 

5 6 

24 11.48 
27 15.84 
U 64.80 
10 84.35 
21 93.77 
38 67.46 
41 1028.75 
70 281.64 

154 701.75 
31 289.63 

140 369.35 
50 1311.66 
14 16.47 
32 33.66 
65 319..93 
83 745.40 
25 4.95.83 
6 26.66 

54 1ll.53 
6 245.61 

96 202.38 
44 
26 

47.45 
243.29 

39 4466.87 
38 25.16 

1702 11978.80 

7 8 

8 20.65 
11 5.73 
11 214.92 

1 0.13 
6 8.17 
8 2.72 

19 116.45 
25 175.09 
36 147.81 
2 0.54 

66 44.81 
26 89.25 

8 36.54 
5 17.78 

10 2.99 
9 28.05 
5 1.12 

20 92.31 
7 213.22 

47 38.24 
12 4.06 
10 5.55 
8 8.83 

11 80.45 

S09 1642.76 

4746. SUR! SANAT KUMAR MANDAl..: 

TIlE MINISTER OF STATE IN TIIE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TIIE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b) Yes, Sir. 

Will the Minister of FINANCE be pleased 
10 state: 

(a) whether the attention of the Government 
has been drawn to the news item captioned 
'Bitter-Swear ERM fallout for Indian trade" 
appearing in the NBusiness Standard", Calcutta 
dated August 4, 1993; 

(b) if so, whether the Government have con-
~idered the important implications for Indian 
trade denominated in European Community's 
Exchange Rate mechanism currencies as _11 
as for corporate trading in these currencies; 
dnd 

(c) if so, their reaction to the fallout for 
I ndian trade? 

(c) The EEC accounts for less than 30 per 
cent of India's global trade and currencies con-
stituting the ERM account for about 14 percent 
in the overall invoicing pattern. The impact of 
the widening of the ERM banda leading to 
effective depreciation of lOme of the ERM 
currencies. on India', overall trade can 
therefore be expected to be limited. 

IJransiation I 
TurDOYeI' or UC I. tWas.baa 

4747. PROF. RASA SINGH RAWAT: Will 
the Minister of FINANCE be ple8led to 
state: 

<a> the total turnover of the Ufe Insurance 
Corporation of India in Rajasthan during each 
of the last three years; 
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(b) the year-wise number of new policy 
holders of different pol icies during the above 
period: 

(c) the profit earned by L.1.c. during the 
above period; 

(d) the share of the amount earned from 
Rajasthan that has been invested in various 
schemes of the Stale along with the details of 
these schemes; and 

(e) the details of the places in Rajasthan 
where new offices ofLIC are proposed to be set 
up during the current year? 

TIlE MINISTER OF STATE IN nlE 
MINiSTRY OF FINANCE AND MINISTER 
OF STATE IN TIlE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) : (a) The turnover (new business) of 
L1C in Rajasthan during the last 3 years is given 
below: 

Year 

1990-91 
1991-92 
1992-93 

Poiicie3 

399485 
431017 
465148 

Sum 
Assured 
(lu. in 
Crore3) 

1348.99 
1594.44 
1744.86 

(b) The year-wise number of new policies 
issued for the first time are: 

Year 

1990-91 
1991-92 
1992-93 

No. a/new 
policies 

(first ill.fUJ'dll~ 

342435 
373587 
388320 

The number of person. who have been iuued 
these policies is not available as the LiCe 
Insurance Corporation compile. the data 
policy-wise and not individual-wise. 

(c) The net surplus as on 31-3-91 was 
RI. 1859.55 crores and a5 on 31-3-92 was 
RI. 2170.77 crores. The valuation as on 31-3-93 
is under progress. 

(d) The total investment made in the State of 
Rajasthan during last three years is given in the 
attached Statement 

(e) LIC proposes to set up seven newoff"1CeS 
in Rajasthan at the following places: 

Name a/the N~o/the 
District Branch 

1. Bundi Lakheri 
2. Dungarpur Sagwara 
3. Udaipur Bhim 
4. Swaimadhopur KLrouli 
5. Jaipur Jaipu~ IV 
6. Pali Palill 
7. Sriganganagar Anupgalb 

STATEMENT 
Investments in the State 0/ Rnja.sthan during the last three yean 

(Rs. in Ctores) 

Category 1990-91 1991-91 1991-93 

l. State GoVl. Securities 25.00 33.50 so.oo 
2. Land Development Bank Debs. 1.90 0.90 1.80 
3. State Elect. Boards-Bonds 14.00 16.50 15.65 
4. State Financial Bonds 3.00 

Loans to: 
5. State Govu. for Social Housing 4.07 4.77 5.11 

Schemes 
6. Apex Co-op. Housing Finance Societies. 4.00 5.s0 

Housing Boards & Other Authoritics 
7. Municipalities for Water Supply 4.03 4.43 31.87 

Schemes 
8. Stale Electricity Boards 26.74 29.42 .32.36 

Corporate Sector: 
9. Share .. Debentures & Lean. to Com- 70.92 22.10 34.42 

panie. (public, Co-operative and 
Private Sedor) 

lso.66 111.62' 179.71 
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l£nglsihJ 

Loans to States 

4748. SHRl SYED SHAHABUDDlN : Will 
the Minister of FINANCE be pleased to 
state: 

(a) the outstanding Central loans to the 
States as on April 1, 1992 and April I, 1993, 
State-wise; 

(b) the additional loans to the States, State-
"ise released by the Centre during the financial 
year 1992-93 and propose for 1993-94; and 

(c) the total amount repayable, inclusive of 
interest by the States to the Centre during 1993-
94, State-wise? 

TIlE MINISTER OF STATE IN mE 
MINISTRY OF FINANCE (SHRI M.V. 
CIIANDRASHF.¥J-lARA MURnIY): (a> to 
(c) A statement is enclosed, 

Central assistance is released in the Ibape or 
70% loan and 30% arant in case of Non-Special 
Cateaory States and 10% loan and ~ arant in 
case of Special Category States. For Assam and 
J & K. Central assistance used to be releued in 
the shape of70% loan and 30% grant tnt 1989-90. 
From 199G-91, Central assistance in theae ~ 
also is beina released in the Ibape of 10% loan 
and 90% grant. 

Amounts of principal and interest payable 
by the States to the Ministry of Finance ia, in 
general.li1r.ely to be less than the total amounts 
of loans and grants to be receiYed by the !;tates 
durina 1993-94. 
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(Irons/arion I 

New Insurance Policies of UC 

4749. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of FINANCE be 
pleased to state: 

(a) the total nu mber of new insurance 
policies registered by the Life Insurance Cor-
poration during each of the years 1989-90 and 
1990-91; and the number of persons who have 
been issued these policies; 

(b) the number of the policies in regard to 
-which mode of payment was quarterly. half-
yearly and annually during the above 
period; 

(c) the number of policies out of these which 
have lapsed due to non-depositing of 
instalments and the amount involved 
therein: and 

(d) the effect of such lapsed policies on the 
fixation of amount of bonus declared for the 
policy holders by the Corporation? 

TIlE MINISTER OF STATE IN TilE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TIlE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) The requisite information is 
as under: 

Yror 

1989-90 
1990-91 

No. of policies 

73.92.251 
86.45.386 

The number of persons who have been issued 
the policies is not available as the Lie compiles 
the data policy-.... ise and not indi-
vidual-v.ise. 

(b) The LlC have reported that the data 
according to mode of premium payment is not 
maintained by them. However. an estimate of 
the percentage distribution of number of 
policies issued according to the mode of pay-
ment is as under: 

Mode of premium 
payment 

Yearly 
Half-yearly 
Quarterly 
Monthly 

Percentage 

16.5% 
22.5% 
40.5% 
20.5% 

(c) The requisite information is as under: 

Year of issue 

1989-90 
1990-91 

Number oj 
policies lapsed 

as at 
31-3-1992 

2038487 
153I9l2 

.4mour:t oj mm 
assulY!d lapM!!d 

mat 
31-3-1992 

(JU. in CroTe3) 

6150.83 
3920.62 

(d) It is difficult to quantify the effect of the 
lapses on the amount of bonus to be declared in 
a year. 

Branches of UC in U.P. 

4750. SIlRI SURENDRA PAL PATIlAK: 
SHRI SANTOSH KUMAR GAN-

GWAR' 

Will the Minister of FINANCE be pleased 
to state: 

(a) the number of branches of the Life 
Insurance Corporation of India running in 
Uttar Pradesh lit present; 

(b) the extent of annual average and actual 
transaction made and the amount invested by 
the Life Insurance Corporation of India in 
Uttar Praciesh during each of the last three 
financial years; and 

(c) the steps proposed to be taken by the 
Government to cover more persons under 
various insurance schemes and to increase 
investment of the Corporation in the Statt'? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) 229. 

(b) Average business during the last three 
years in u.P. is: 
No. of policies 
Sum Assured 

10,35.7.52 
Rs. 3844.79 Crores. 

Actual ne .... business 

Year 

1990-91 
1991-92 
1992-93 

/bUciD Sum .Amount 
.A.uulY!d invested 

(lU. in CroTe3) 

1003112 
978739 

1125344 

3629.64 
3687.18 
4217.54 

150.66 
111.62 
121.21 
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(c) The LlC pluposes to open 12 New 
Branches in U.P. dudng the current financial 
year and add 210 Development Officers to 
expand their business. The Plan Loans will be 
disbursed as and when the neccS!;ary 
requirement'. are complied with. LlC hi!W ,-iso 
subscribed State Government Loan of :~, 131 
crores to Uttar Pradesh. As rega,,;, Lmd 
Development Dar~ Debentures. S''lte Elec-
tricity Board Bona,. and "'I:.:>! Fin,,·.lcial Cor-
poration Bonds. inve,,:ments ,,~,; he considered 
as and when the is:;!Ju ilre annoulIFcd. In addi-
tion. the Plannil1i Commission has allocated 
funds ofLlC as negotiated IO.:lns underthe Plan 
Head to l!.P. to supphcl their socially oriented 
rural and urban schemes. to the extent of 
Rs. 185 crorcs in the current financial year. 

IEnglish] 

irregularities by I.T.D.C. employees 

4751. SURI LOKANATII 
CHOUDlflJRY: 

SHRI ATAL DIHARI VAIPAYEE: 

Will the Minisler of CIVIL AVIA110N 
ANL TOt; RI SM be pleased to referlo the reply 
give,', 10 ('nslarred Queslion No. 6767 on April 
26. 1993 "nd state: 

(a) the number of the cases ofirregularities 
LO'l1lOiH,;d bv lhe employees of hotels and 
cOl'poral.~ ,,{lice:·, of the India Tourism Develop-
ment Corp()ra:ioll aIDC) duril1i the last three 
year~ an": 1993 upt) June 30. vmich have been 
got investigated by the Management/Govern-
ment through the Departmental Vagilance of 
the IIDClDepartment of Tourism. the CBI and 
the Police. separately; 

(b) the nllmberofcases in vmich the inves-
tigations have since been completed; and 

(c) the action taken against each of the 
officials found guiltY? 

TIlE MINISTER OF CML AVIATION 
AND TOURISM (SHRI GlflJLAM NABI 
AZAD): (a) and (b) Duril1i the last 3 years 
and upto June. 93. ITDC management had 
investigated 61 cases relating to inegularities 
committed by its employees. Of these. 60 cases 
were investigated by the Vagilam:e Division of 
the ITDC and one by the Police, 

(c) Out <If 61 case, investiaated by ITDC. 
charges in 28 case, have been substan-
tiated. Necessary information regarding 
action taken/initiated by IIDC against the err-
ing employees is given in the Statement 
attached. 
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COIIImerdal Lou From World BaRk 

4752. SHRI GOPI NATII GAJAPATIlI: 
Will the Minis!~T of FINANCE be pleased 
tr state', 

(8' whether the Government have sought 
$ 2.IJ million c.:>mmercia; loan from the 
Wor,j Bank; 

(b) if so, when thl:; Worh~ Bank loan was 
sought for. 

(c) the purpose lor which this fresh loan 
has been sought; and 

(d) ~i1en the loan i.s expected to be 
obtained? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TIlE MINISTRY OF PAR-
LiAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) No, Sir: 

(b) to (d) Do not arise. 

Valuation of ITDC Hotel Properties 

4753. SHRI INDRAJIT GUPTA 

SHRI ATAL BIHARI VAJPAYEE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the circumstances and the motives for 
formulating the scheme whereby small group of 
the India Tourism Development Corporation 
hotels is proposed to be formed for the purpose 
of developing them as joint ventures with lead-
ing foreign hotel chains; 

(b) the terms and conditions, the amount 
of fees and facilities on which the ITDC 
usianed and preferred only four foreign banks 
to assess the value of its 26 hotel properties 
th rough out the country; 

(c) the circumstances and the reasons for 
which the Government had to revaluate the 
ITDC hotel properties over and above the 
valuation done by four foreign banks; and 

(d) the value of each ITDC hotel as 
asaessed by the four foreiln banks vis-a-vis the 
CPWD/Government, based on their respective 
repotU, if received by the Govemment/ITDC, 
so far'! 

TIlE MINISTER OF CIVIL A.VIATION 
AND TOURISM (SHPJ (f }IlIUM NABI 
AZAD): (a) The reasons Jor fonnulation of 
small group of nnc hOld" for the purpose of 
developing them as joint ventures with leading 
foreign hote; chains are as follows: 

(i) Equity participation of international 
hOlel chams would bring foreiln 
exchange to the ~ountry. 

(ii) International hotel chain, with their 
world wide marketing and sales net-
work would help in· increasing 
foreign tourist traffic to India. 

(iii) In vestment by leading foreign chains 
would greatly improve efficiency in 
the management of the hotels. 

(b) Foreign banks were asked to assess the 
value of ITDC properties as their assessment 
would have been more credible in the inter-
national market. 

(c) The Government considered that it 
would be better to get the ITDC properties re-
valued from one of its own agencies also. 

(d) It would not be in public interest to dis-
close this informalton. 

Apeement Between ITDC and MIs Radissbn 
Holel Corporalion 

4754. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the name, of th~ four hotels in respect 
of which the India Tourism Development Cor-· 
poration (lTDC) signed a franchise agreement 
with Mis Radisson Hotel Corporation in 
1990; 

(b) the details of profitJIoss earned! 
suffered by the ITDC as a result of the aaTee-
ment during its operation: 

(c) the period for which the agreement was 
oriainally silned; and 

(d) the reasons for conclusion of the aaTee-
ment in AuJlUSI, 1991? 
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TilE MINISTER OF OVlL AVlA110N 
AND TOURISM (SllRl GHUlAM NABI 
,-\:lAD): (a) The following four lTDC hotels 
"~"'l' covered in the franchise agreement: 

(I) Ashok Hotc;' New Delhi 
(2) Ilotcl Ashok Bangalore, Bangalore 
(3) Lalitha Mahal Palace, Mysore 
(4) Kovalam Ashok Beach Resort, Kova-

lam. 

(b) "Inc franchise agreement was to pro-
\ ide marketing inputs and technical con-
,ultancy services. the benelits accrued directly 
IldnJircdly arc diflieultlo quantify in financial 
lerU1S. 

(c) lne agreement was 6tiginally signed 
fur a period of tl"n years. 

(d) TIle agreement was terminated unila-
I"rally by MIs RIlC on tl1e grounds of non-
pa)lI1e~t of necessary fee. which has been 
denied by lTDe. 

i1hmslationl 

Computer Manpower 

4755. SHRl RAM PRASAD SINGH: Will 
the MINISTER OF PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to slate the number of person~ trained by the 
lIon-nllucnt Jurinllthe last t11r"~ years to train 
manpower for operdting computers? 

T11E MINISTER OF STATE OF TIlE 
MINISTRY OF PlANNING AND PRO-
URAMME IMPLEMENTATION (SlIRl 
GlRlDIlAR GOMANGO): The information is 
heing collected and will be laid on the Table of 
Ihe House. 

IE"g[uhl 

Development or Scriculturc in KeraJa 

4756. SHRl THAYlL JOliN ANJALOSE: 
Will the Minister of TEXIlLES be pleased 
10 state: 

(II) whether Rny proposal for the develop-
ment ofsericulture in Kcrala is pending with his 
Ministry; 

(b) if so. the action taken by the Govern-
fIlent thereon: and 

(c) the time by which the proposalla likely 
to be cleared? 

mE MINISTER OF STATE OF TIlE 
MINISTRY OF TEX11LES (SHRl G. VEN-
KAT SWAMy): (a) No., Sir. 

(b) and (c) Do not arise. 

Packale Tours Conducted by Delbi Tourism ud 
Transport DeYeIoJllllent Corporatloa 

4757. SURl BRAJA KISHORE TRI-
PATIIY: Will the Minister of CIVIL AVIATlON 
AND TOURISM be pleased to state: 

(a) whether pacltSic tours are conducted 
by the Delhi Tourism and Transport Develop-
ment Corporation; 

(b) if so, the number of such tours conduc-
ted during May-June. 1993 particularly to Bad-
rinath and Kedamath; 

(c) whether the Government have received 
complaints tegardina unh)'lienic and poor 
arrangements made at the places of stay during 
the abo~ tours and also about conduct aud 
behaviour of the escort staff of the C('l'p~ 

ration; 

(d) if so, the details thereof; anlt 

(e) the action taken or proposed to be 
taken by the Govt. in this repro? 

TIlE MINISTER OF CML AVIATION 
AND TOURISM (SIIRl GHULAM NABl 
AZAD): (a) Yea. Sir. 

(b) In all 48 pacltace toun, inclusive of 12 
tours to Badrinath and Kedamath. were 
opt'rIIted du rina May-June 93 by Delhi Tourism 
Development Corporation. 

(c) Three compalintJ have been received 
by the Corporation out of the 48 tours operated, 
regarding unh)'lienic and poor arranaements 
made at the places of stay. h regarda the con-
duct and behaviour of the tour escort, one com-
plaint haa been received. 

(d) Three complaintJ of toura are sa 
under:-

1. Shimla-Manali Sector 
2. Manali-Dharamahala Sector 
3. Badrinath-Kedamath Sector 
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(c) Upgradation of accollllllo<iation is 
b"ing dOllc for SUllltllCr package tours of 
1994. Services of the tour escort have been 
discontinueJ. 

Bueing 747-400 Aircraft 

4758. PROF. M. KAMSON: Will the 
Minister of CIVIL AVIATION AND 
TOURISM be plensed to state: 

(a) whcther thc Air India has reccptly 
acquired a [locing 747-400 aircraft: and 

(b) if so, the details thereof alongwith cost, 
,,'al ing capacity and other special features of 
the aircraft? 

TIlE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHR! GHULAM NAIll 
AZAD): (a) Yes, Sir. 

(b) TIle purchase price of the aircraft is US 
$ 146.885 million, \\;lh a seating capacity of417 
passengers and ha~ing follo\\ing features: 

(l) Sky Phone: 

(2) Multiple vic\\ing channels: 

(3) Personal television for first class 
passengers: 

(4) Visual display of navigational data 
such as altiiude, speed, geographical 
location' of the aircraft etc. 

(5) fuel elllcient e~ines. 

llraJJ.Sllllion I 

Rrcowl')' of Silver Brick and Drulls From the Air 
India Planc 

4759. SIIRI RAJENDRA KUMAR 
SllARMA 

SllRI MOHAN RAWALE: 
SlIRI CIIANDRAJEET YADAV: 
SHRI SHRAVAN KUMAR PATEL: 
SHRI RAM VILAS PASWAN: 
PROF. PREM D1lUMAL: 
SllRI MOllAN SINGH (Deoria): 
SlIR! RAM NAlK: 
SllRI GEORGE FERNANDES:' 
SHRI ATAL nUlARl VAl PAYEE: 
DR VASANT PAWAR: 
SllRI A JAYAMOIlAN: 

()-S LSS/ND/94 

Will the Minister of FINANCE be pleased 
to stnte: 

(a) whether smuggled drugs and silver 
worth lakhs of rupees were recovered from the 
Air India Jumbo Jet, a standby plane fOT Prime 
Ministcr during his visit to Bangkok and Dhaka 
in April, 1993. 

(b) whether the Government have conduc-
tcd any enquiry in the matter, 

(c) if so, the outcome of the enquiry; 
and 

(d) the steps takenJporposed to be taken by 
the Government to -stop such incidents in 
future? 

nIE MINISTER OF STATE IN 11IE 
MINISTRY OF FINANCE (SHRI M. V. 
CIIANDRASIIEKl-lARA MURTIIY): (a) Yes, 
Sir. Smuggled goods recovered from th~ plane 
on 3()"3-93 were 36 Kgs of silver (consisting of 
32.5 Kg of silver granules and 3.5 Kg of cylin-
dcrical silver bars) totally valued at Rs. 2.16,000. 
No drugs were recovered., 

(b) and (c) Seizure was effected unclaim-
ed. No arrest has been made. 

(d) Field formations have been alerted to 
remain vigilant 
(English) 

Missing of Cbeque and Demand Draft Boob 
From Banb 

4760. SllRl AMAR ROYPRADHAN: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of demand draft and che-
que books of the public sector banks reported 
missing, stolen or untraceable during the last 
three years, bank-wise; 

(b) the action taken in each case; and 

(c) the steps proposed to be taken by the 
Government to fIX the responsibility in this 
regard? 

THE MINISTER OF STATE IN MINIS-
TRY OF FINANCE AND MINISTER OF 
STATE IN TIlE MINISTRY OF PARliA-
MENTARY AFFAIRS (DR ABRAR 
AlJMED): (a) to (c) Information is beina collec-
ted and will be laid on the Table of the 
House. 
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Employment to Pilots 

4761. DR KARTIKESWAR PATRA: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the number of persons having commer-
cial pilot licence (CPL), senior commercial pilot 
licence (SCPL) and Airlines transport pilot 
licence (ATPL) in the country; 

(b) the number of persons, out of them, 
who are foreign converted licence holders; 

(c) the number of such licence holders 
who are unemployed; and 

(d) the steps taken to provide them 
employment? 

TIlE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) The number of Commercial Pilots 
Licence (CPL), Senior Commercial Pilots 
Licence (SCPL) and Airlines Transport Pilots 
Licence (ATPL) issued till date is 2639, 974 
and 1701 respectively. 

(b) Out of the above, 280 CPL, 1 SCPL, 
and 6ATPL Licences have been converted from 
foreign licences. 

(c) and (d) Statistical data on unemployed 
pilots have not been maintained. 

GaideliDes Rqardiug Forwardillg Names of 
Caadidates 

4762. SHRI KARIA MUNDA: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Director General of 
Employment and Training have framed any 
guidelines regarding forwarding of names of 
candidates to the employers within a fIXed 
time; 

(b) if so, the details thereof; 

(c) whether these guidelines are being 
followed by the employment exchanges in 
Delhi; and 

(d) if not, the reasons therefor'? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF LABOUR (p. A SANGMA): 
(a) to (d) According to the guidelines framed by 

the Directorate General of Employment and 
Training, the Employment Exchanges are 
required to make available names of suitable 
applicants to the employing authorities within 
the time limit prescribed by them in their 
requisitions. The Government of National 
Capital Territory of Delhi have informed that 
there have been cases of delay in submission of 
the names for various reasons and efforts are 
being made to eliminate the delay. 

F noels ill State Jlank of Indore 

4763. SHRI RAM BADAN: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of cases of embezzlement. 
frauds and misapp~priation detected in the 
State Bank of Indore during each of the last 
three years and the total loss suffered by the 
Bank as result thereot: branch-wise; 

(b) whether some bank employees were 
also found involved in such cases; 

(c) if so, the details thereof; and 

(d) the action taken against such em-
ployees and to minimise such cases in 
future? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (d) Information is being 
collected and will be laid on the Table of 
the House. 

(Thmsiation I 

SmaUH .. By Airlines Employees 

4764. SHRI KRISHAN DATI SULTAN-
PURl: Wtll the Minister of CML AVIATION 
AND TOURISM be pleased to state: 

(a) the names of the Indian air carriers that 
have international flights; 

(b) whether some officials of these air car-
riers have been found guilty of bringing in 
smuggled goods on the return flights during 
1992 and 1993 so far; 

(c) if 110, the particulars of .uch oiTlCials; 
and 

(d) the action taken against each of 
them? 
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THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) Air India and Indian Airlines 
operate international flights. 

(b) and (c) Six officials of Air India, con-
sistina of one each in the rank of Office Assis-
lant, Operation Assistant. Oeaner, Assistant 
Station Superintendent. Chief Traffic Assistant 
and Assistant Flight Purser were found 
inwlved in smugglina durina 1992 and 1993 till 
date. In Indian Airlines one Senior TraffIC 
Superintendent was found involved in smug-
gling during the above period. 

(d) Air ·India has initiated disciplinary 
action in three cases and in one case dis-
ciplinary action has been recommended. In 
two other cases, the documents are awaited 
from Customs for initiatina disciplinary 
action. Indian Airlines has initiated dis-
ciplinary action qainst one employee. 

Badn.artlneu IUId Unemployment in Uttar 
Pradesh 

4765. SHRI BRIJ BHUSHAN SHARAN 
SINGH: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whether any scheme has been for-
mulated to solve the problems of backwardness 
and unemployment in the rural areas of 
Uttar Pradesh. 

(b) if so, the details thereof: 

(c) whether any survey has been made in 
til is regard: and 

(d) if so, the details thereot? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GlRIDHAR GOMANGO): (a) and (b) The 
objective of plannina in Uttar Pradesh, as 
elsewhere in the country, is removal of back-
wardness and unemployment Some of the 
specific measures adopted for removal of 

backwardness and unemployment in Uttar 
Pradesh include: 

I. Diversification of agriculture into more 
income yielding productive actiVities 
such as horticulture, floriculture. apicul-
ture and pesiculture. 

2. Adopting better agronomic practices 
such as control of seed, weed and 
pest. 

3. Promotion of medium and minor irriga-
tion works, soil conservation works and 
afforestation programmes. 

4. Promotina ancilliary and subsidiary 
occupations such as poultry-keeping, 
dairying, rearing of Angora rabbits 
and pijis. 

5. Imparting skills in various fields of 
economic activities such as handloom. 
powerloom. handicrafts, carpet weaving. 
silk rearing and leather processina. 

6. Creatina of job opportunities through 
various rural development programmes 
such as (a) the Integrated Rural Develop-
ment Programme (lRDP) and its compo-
nent elements like TRYSEM (Training 
of Rural Youth for Self-Employment) 
and DWCRA (Development of Women 
and Children in Rural Areas). (b) the 
lawahar Rozgar Yojana (lRy) and its 
componllnt elements like Indira Awas 
Yojana and the Million Walls Pr0-
gramme and (c) the Special Programme 
for Employment (Deen Dayal Yojana). 

7. The Minimum Needs Programme with 
its component elements like literacy, 
drinkitig water, rural sanitation and 
health also lakes care of the well-beina of 
the rural people. 

8. Ourina the VIII Five Year Plan a deci-
sion has been taken by the State Govern-
ment to allocate not less than 60% of the 
plan allocations for rural develop-
ment 

(c) and (d) Comprehensive Surveys on 
Employment and Unemployment are conduc-
ted by the National Sample Survey Oraanisa-
lion on a quinquennial basis. The lut such 
survey was conducted for 1987-88 and the one 
for 1993-94 is in progress. 
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(English] 

4766. SHRI 
RAO: 

BlUlk Credit 

D. VENKATESWARA 

SHRI BOLLA BULll RAMAlAH: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether his Ministry has written to the 
Reserve Bank of India expressing concern over 
the stagnation in bank credit to the various 
sectors; 

(b) if so, the details thereof; 

(c) whether the Government have pointed 
out that there has been repeated complaints 
about the banks' going slow on giving fresh 
credit to these sectors despite banks' surplus 
funds; 

(d) if so, whether the Reserve Bank of 
India hps replied to the communication; 

(e) whether any directives. have been 
issued to the bank! in this regard; and 

(t) if so, the details and reaction of the 
Government thereto? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (c) Yes, Sir. The Govern-
ment in its letter dated the 19th July, 1993 
addressed to the Governor, Reserve Bank of 
India (RBn had drawn the attention of RBI to 
the repeated complaints that banks are not 
advancing loans to the commercial sector in 
spite of being flush with funds. The Govern-
ment had pointed out that they had received 
complaints that banks were taking excep-
tionally long time to review the credit limits 
even for good borrowers despite their comfort-
able resources position. 

(d) RBI has not so far replied to the com-
munication received from the Government. 

(e) & (t) While tlie RBI has not issued any 
specific directives to commercial banks in this 
reprd, banks have been advised to scrutinise 
fresh proposals fOT sanction of additional credit 
limits expeditiously and meet all genuine pro-
ductive requirements of the industry. 

Funck to BHEL to'increase exports 

4767, SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the public sector banks pro-
pose to provide adequate funds to BHEL for 
implementation of its plans to increase 
exports; 

(b) if so, the details thereof and if not the 
reasons therefor; 

(c) the action taken or proposed to be 
taken by the Government in this regard? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TIlE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (c) There is no general 
reluctance of public sector banks to lend to 
BHEL. Decisions to provide credit in the case 
of individual projects of BHEL will necessarily 
depend on factors such as the size and value of 
the project, extent of facility required, extent of 
participation of other banks, availability of 
ECGC cover, country risk of the buyer's coun-
try. payment terms and compliance of RBfs 
prudential accounting norms. 

OperatiOll of MI-8 Helicopters at Bombay 
Higb 

4768. SHRI G. DEVARAYANAIK: 

SHRI TARA CHAND KHAN-
DELWAL: 

SHRI V. SREENIVASA PRASAD: 

Will the M inistr of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Directorate General of 
Civil Aviation has relaxed some mandatory on 
board safety precautions in granting permission 
for operating MI-8 helicopters of the Pawan 
Hans Limited: 

(b) if so. the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF CML AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) to (c): MI-8 helicopters have 
been wet-leased by Pawan Hans' Ltd. from 
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krono!. DGCA has cleared their operations 
under Russian Air worthiness Regulations. In 
the interest of safety. provision of Mae-vest and 
life rafts on board for passengers and crew has 
been made mandatory by DGCA Pawan 
Hans Ltd. is also required to observe the Civil 
Aviation Requirements on "Airworthiness and 
Operational Control of Foreign Aircraft leased 
by Indian Operators" issued by DGCA 

(Iransialion) 

Bank Frauds 

4769. SHRI NITISH KUMAR 
DR CHINTA MOHAN: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the number of frauds in the 
nationalised banks of the country has been con-
stantly increasing; 

(b) if so. the details thereof during each of 
the last three years. bank-wise; 

(c) the total amount involved therein in 
each of the above year. 

(d) whether keeping in view these cases a 
Committee was constituted by the Government 
to give suggestions in this regard; 

(e) if so. the date on which this Committee 
was constituted indicating the date on which it 
submitted its report to the Government together 
with main recommendations thereof; and 

(0 the steps taken by the Government to 
improve the working of the banks and to check 
the financial Scams? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (c) The number of cases of 
frauds and the amount involved therein as 
reported to Reserve Bank of India by 

,Nationalised Banks for the years 1990. 1991. 
1992 and upto March. 1993 are as follows:-

Year 

1990 

1991 

1992 

1993 
(upto 
March) 

No. of frauds Amount (Rs. in loes) 

1034 

996 

1063 

340 

8598.36 
Uganden Shs. 

45'P787 

4960.14 

1342538 
F S 1500 

1129.00 

These figures indicate that the number of fraud 
cases registered a sharp decline in 1991 as com-
pared to the number for the year 1990 but again 
registered an increase in 1992. Bank-wise 
details regarding number of frauds and the 
amount involved therein during 1990. 1991. 
1992 and 1993 (upto March) are given in the 
Statement I. 

(d) and (e) At the instance of Government, 
RBI had appointed a Committee on 3rd 
October. 1991 under the Chairmanship of Shri 
A Ghosh. the then Deputy Governor. RBI. to 
enquire into various aspects of frauds and 
malpractices. The Committee submitted its 
report to RBI on 30th June. 1992. The main 
recommendations of the Committee are given 
in the Statement II. 

<0 Government/Reserve Bank oflndia and 
Banks have taken several steps from time to 
time for prevention and prompt detection of 
frauds. 

Reserve Bank of India has issued circulars 
giving comprehensive guidelines wherein 
banks have been advised to strengthen the con-
trol mechanism. with a view to eliminate scope 
for malpractices. Fraud cases are reviewed by 
RBI and in ingenious cases. modus operandi 
and required safeguards are advised to baw 
for initiating action to prevent their recur-
rence. 

RBI has also impressed upon the banks for 
proper training of operational personnel so that 
they appreciate the implications of laxities in 
following laid down procedures. and take 
needed care in actu _! working. 
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RBI has set up a Special Investigation Cell 
for undenaking investigation and scrutiny into 
reponed cases of major frauds as well as snap 
inspections covering systems. and procedures 
and control arrangements in identified fraud 
prone areas. 

RBI also issues caution notices for informa-
tion of chairmen of all commercial banks 
whenever seriou~ irregularities/fraudulent tran-
sactions are observed in the conduct and opera-
tion of a borrowal account and advising them to 
make detailed and indepth enquiries before 

grantmglrenewing any facilities to such 
panies. 

Banks have also been impressed to clear 
arrearS in balancing of books and reconcilia-
tion of inter-branch and other accounts on a 
continous basis so as to prevent frauds in these 
areas. The steps taken by banks and the 
improvement is reviewed by the RBI. 

Implementation of recommendations made 
by the Ghosh Committee which enquired into 
various aspects relating to frauds and malprac-
tices in the banks is also monitored by RBI. 

STATEMENT I 

Bank-wise position of frauds in the 20 nationalised banks and amount involl'ed therein during tlze years 
1990, 1991, 1992 and 1993 (upto March). 

SI. Name of the Bank 
No. 

2 

I. Allahabad Bank 

2. Andhra Bank 

3. Bank of Baroda 

4. Bank of India 

5. Bank of Maha-
rashlra 

6. Canara Bank 

7. Central Bank of 
India 

8. Corporation Bank 

9. Dena Bank 

10, Indian Bank 

1990 1991 

No. of Ami. No. of Ami. 

1992 

(Rs. in lakhs) 

1993 (upto 
March) 

No. of AmI. No. of AmI. 
frauds involved frauds invol- irauds involved frauds invol-

3 4 

31 24.97 

38 799.40 

80 181.83 

81 255.73 
*16 90.13 
** ... Shs. 4597787 

6 1979.19 
*6 15.70 

156 2295.% 

50 148.63 

17 49,16 

21 24.35 

45 87.10 

ved ved 

5 6 

34 25.56 

35 290.03 

79 240.95 
*10 30.11 

96 689.03 
*6 38.53 

12 74219 

115 489.14 

68 106,04 

19 6.64 

20 46.16 

56 213.73 

7 8 

38 67,46 

41 102875 

70 
*5 

154 
*6 

31 

140 

281.64 
30m 

... FSI500 

701.75 
2355,83 

298.63 

369.35 

50 1311.66 

14 16,47 

32 33.66 

65 319,93 

9 10 

8 2,72 

19 116.45 

25 175,09 
*3 2.01 

36 
*2 

2 

147,81 
0,82 

0.54 

66 44,81 

26 89.25 

8 36.54 

5 17.78 

10 2,99 
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2 

I I. Indian Overseas 
Banle 

12, New Bank of India 

13. Oriental Banle of 
Commerce 

14. Punjab National 
Bank 

15. Punjab & Sind 
Bank 

16. Syndicate Bank 

17. Union Bank of 
India 

18. United Bank of 
India 

19. UCO Bank 

20. Vijaya Bank 

Total 

3 4 

46 11.04 

28 757.42 

12 26.10 

107 100.67 

16 33.93 

113 12336 

60 374.64 

42 1736 

29 131.88 

33 1069.81 

1034 859836 

5 6 

60 18.67 

19 51728 

7 8025 

42 218.59 

14 198.70 

116 381.85 

65 46.05 

24 7.71 

57 492.18 
*2 1225 

40 58.40 

996 4960.14 

7 8 9 10 

83 745.4C 9 28.05 

25 495.83 5 1.13 

6 26.66 o o 

54 111.53 20 92.31 

6 245.61 7 213.22 

96 20238 47 38.24 

44 47.45 12 4.06 

26 24329 10 5.55 

39 4466.87 8 8.83 
*1 20.36 

38 25.16 11 80.45 

340 1129.00 
+ Shs 4597787 

1063 1342538 
+ FS 1500 

* indicates frauds outside India 
FS - Fizian Dollars (FIZI Currency) 

** Shs represents Ugandan Shilling 

STATEMENT II 

Summary of the main recommendations of the 
Committe.. appointed by Rese"", Bank of India 
(RBI) to enquire into various aspects offrauds and 

malpractices in Banks. 

I. Banks should strictly adhere to the 
operational precautions. 

2. Currency chest transactions should be 
reported to the RBI's Issue Department on the 
same day. 

3. Banks should guard themselves against 
misuse of banking channels for activities such 
as laundering and report promptly unusual 
transactions to their Head Offices for taking up 
with tax authorities. 

4. Banks should have a written investment 
policy outlining the essential features of invest-
ment portfolio management. They should 
also review their existing systems and 
procedure. 

5. Banks should lay down a written loan 
policy as a strong foundation for loan 
portfolio management. 

6. To prevent frauds in advances portfolio, 
banks should bestow adequate attention to 
overcome the shortcoming by imparting 
requisite/need-based training to stall 

7. Banks should establish an independent 
loan review department both at Head Office 
and Zonal Oflice!Regional Ollic .. levels. 
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8. Banh should tone up their control and 
security procedures so as to guard aiBinst 
frauds in computer related areas. 

9. Banks should tone up the efficacy of 
their inspection and audit machinery for timely 
detection of irregularities. malpractices and 
frauds. 

10. Proper control systems need to be 
introduced to govern the working of sub-
sidiaries so as to ensure that activities pro-
hibited for banks to engage in, are not 
undertaken by the subsidiaries. 

II. In order to be effective. CVOs need to 
wod: independently without pressures from the 
top management and be given adequate 
statutory powers to carry out preliminary inves-
tigations build up cases and thereafter hand 
them over to the appropriate law enforcement 
authorities. The Banks should also evolve sys-
tems to ensure that subsidiaries established for 
different purposes are brought under the pur-
view of appropriate vigilance machinery. 

12 There should be effective co-ordination 
between different investigating agencies-
vigilance department of banks. CBI and 
Police. Periodical meetings among the RBI. 
eve. cm and Banking Division may also 
be held. 

IEngli.rh) 

Au lDdia Aircraft for VIP TraYeI 

4no. PROF. ~AREDDY VEN-
KATESWARLU: Will the Minister of CML 
AVIA1l0N AND TOURISM be pleased to 
state : 

,(a) the number of times the Air India had to 
release its aircraft for VIP travel during 1993 up 
to July I; 

(b) the type of aircraft chartered. with 
break-up of its duration and amount paid to the 
Air India in each case; 

(c) the impact of such chartering of aircraft 
on scheduled flights of the Air India in each 
case; and 

(d) the steps taken or proposed to be taken 
to avoid cancellation of scheduled flights in 
future so that the goodwill of the Air India is not 
adversely affected? 

THE MINISTER OF CML AVIATION 
AND TOURISM (SHRI GHUl.AM NABI 
AZAD): (a) and (b) Details of the VIP char-
ters operated by Air India during 1993 (upto 
July). the type of aircraft. period and the amount 
of charter price paid. is indicated in the 
enclosed sta,tement. 

(c) The information is being collected and 
will be laid on the table of the House. 

(d) Air India makes all possible elTorts to 
minimise inconvenience to passengers due to 
unavoidable cancellation of flights on account 
of VIP charters. Passengers are transferred to 
other flights to travel to the destination with cut 
undue difficulty. 

STATEMENT 

Statement oj VVIP Charter operated from January 10 July. /993 

S. No. Duration 1Ype of aircraft Charter price (Rs. in lakhs) 

I. 7-4-93 to 11-4-1993 B-747 245.00 (payment received) 

2. I ~5-93 to 28-5-93 B-747 120.00 1 ......... ·-..., 
3. 22-5-93 to 2~5-93 A-31O 360.10 

4. 13-6-93 to 1~3 B-747 Bills are yet to be submitted 
S. 29-6-93 to 4-7-93 B-747 by Air India 
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Rural Development Programmes 

4771. SHRI -NURUL ISlAM: Will the 
Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) the total number of rural popUlation in 
the country as per latest census, State-wise; 

(b) the percentage of national income being 
spent on rural development schemes. State-
wise; and 

(c) the steps taken by the Government to 
increase the expenditure on rural development 
in the North-Eastern region of the country'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b) The 
requisite details are given in the statement 
attached. 

(c) Allocations for major poverty alleviation 
schemes viz. Integrated Rural Development 
Programme (IRDP). Jawahar Rozgar Yojana 
OR¥) and Accelerated Rural Water Supply Pro-
gramme (ARWSP) for 1993-94 in respect of 
North-Eastern States have been considerably 
enhanced as compared to those during the pre-
vious year. 

STATEMENT 
Rural Fbpulation (1991 Census) and percentage of Net State Domestic Product spent 011 Rural Development 

Schemes for the year 1991-92 

Sl. No. States CRural Fbpulation cc Actual Expendi- ccc Net State Col (4) as of 
ture on Major Rural Domestic Pro- CoI(S) 
Dew!lopment Pr0- duct (1991-92) 
grammes (1991-92) 

(Lakhs) (Rs. Crores) (Rs. Crores) 

2 3 4 5 6 

I. Andhra Pradesh 486.2 329.62 36101.8 0.91 
2. Arunachal Pradesh 7.5 14.91 484.0 3.08 
3. Assam 199.3 113.31 9562.1 U8 
4. Bihar 750.2 506.50 25454.9 1.99 
5. Goa 6.9 10.54 1032.3 1.02 
6. Gujarat 270.6 191.03 26533.3 0.72 
7. Haryana 124.1 72.16 14437.1 0.50 
8. Himachal Pradesh 47.2 55.19 2797.9 1.97 
9. Jammu & Kashmir 58.8 67:32 -~ 

10. Karnataka 310.7 209.44 25435.1 0.82 
11. Kerala 214.2 136.90 13542.7 1.01 
12. Madhya Pradesh 508.4 478.81 27354.9 1.75 
13. Maharashtra 483.9 372.40 62097.7 0.60 
14. Manipur 13.3 15.73 760.5 2.07 
15. Meghalaya 14.4 18.79 797.6 2.36 
16. Mizoram 3.7 10.81 -@ -@ 
17. Nagaland 10.0 15.24 -@ 
18. Orissa 274.2 219.03 12913.2 1.70 
19. Punjab 142.9 45.13 19620.8 0.23 
20. Rajasthan 339.4 295.19 19501.5 1.51 
21. Sillim 3.7 12.16 223.8 5.43 
22. Tamil Nadu 367.S 341.67 28868.2 US 
23. Tripura 23.3 15.90 -@ -® 
24. Uttar Pradesh 1115.0 750.18 56380.6 1.33 
25. West Bengal 493.7 290.86 -@ 

• Figures have been rounded ofT . 
•• Expenditure on major Rural Development Programmes i.e. Integrated Rural Development 

Programme. Jawahar Rozgar Yojana, Rural Drinking Water Supply. Drought Prone Area 
Programme and Desert Development Programme. 

••• On cu rrent prices as on 3(}' 7 -1993 . 
Data not available. 

7-5 LSS/ND/lJ4 
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Employment for Women 

. 4772. SHRI RAMA KRISHNA.~ KONA-
THALA: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whether the Government have any plan 
for providing employment to women in rural 
and urban areas; 

(b) if so, the details thereof; 
(c) the details of Women Development Cor-

porations in each State and in Delhi: 
(d) whether the Government propose to 

reserve more percentage in Government and 
pnblic sector for SCs, and STs Women; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b) Em-
ployment is a thrust area of the Eighth Five 
Year Plan (1992-97). Accordingly. a growth 
strategy for accelerated employment generation 
is envisaged in the Plan. The strategy for 
employment of women has been integrated with 
the overall employment strategy. In addition. 
steps are being taken to expand training oppor-
tunities for women to enhance their access to 
employment. Special employment program-
mes being implemented for women include (i) 
Support to Training-cum-Programme, (ii) Set-
ting up of Employment and Income Gene-
rating-cum-Production Centres for women. (iii) 
Socio Economic Programme for Women. (iv) 
Women's Development Corporations and (v) a 
Sub-Scheme of Integrated Rural Development 
Programme (lRDP) called Development of 
Women and Children in Rural Areas 
(DWCRA). Women fonn a special target 
group in poverty alleviation program-
mes. Forty percent of the beneficiaries 
covered under IRDP and 30% of the 
beneficiaries under lawahar Rozgar Yojana 
(JRY) are to be women and efforts are made to 
ensure that 30% of the beneficiaries of the two 
schemes under Nehru Rozgar Yojana (NRY) 
namely, the Scheme of Housing and Shelter 
Upgradation (SHASU) and the scheme of 
Urban Micro Enterprises (SUME) would be 
\\Umen. 

SUME aims at skill upgradation and provi-
sion of subsidy and loans to urban poor for set-
ting up micro-enterprises. The scheme of 
Housing and Shelter Upgradation (SHASU) 
seeks to provide training in construction trades 
as well as loans and subsidy from HUDCO 
upto a ceiling of Rs. 4.000 for upgradation of the 
dwelling units of economically weaker bene-
ficiaries. The expenditure on the training 
component as well as on subsidy is shared on a 
60:40 basis between the Central Government 

and the Stale Governments. Till 31·7-93, 4.25 
lakhs urban poor have been assisted 10 set up 
micro-entcrpl;ses under SUME and 388.24 
lakhs mandays of \\Urk. have been generated 
under the Scheme of Urban Wage Employment 
(SUM E) and SllASU. 

Under DWCRA women belonging to 
families below poverty line are encouraged to 
foml groups to undertak.e income generating 
activities. TIlis scheme is being implemented 
in 341 districts of the country. 

(c) The scheme for Women Development 
Corporation was formulated in 1986-87. 
These Corpurations are expected to play a 
catalytic role in identifying \\Umen entrep-
reneurs. providing technical consultancy ser-
vices. facilitating availability of credits, 
promoting marketing of products and streng-
thening Women's Cooperatives, arranging 
training facilities etc. So far 16 Women 
Development Corporations have been set up in 
the States of Andhra Pradesh. Bihar, Gujarat, 
Haryana. Himachal Pradesh, Jammu and 
Kashmir. Karnataka, Kerala. Madhya Pradesh, 
Maharashtra. Orissa. Punjab. Tamil Nadu, 
Uttar Pradesh. West Bengal and in Chan-
digarh. No such Corporation has been set up 
in the Union Tenitory of Delhi. This scheme 
has been transferred to State with effect from 
1992-93 as per decision of the National 
Development Council. 

(d) and (e) There is already reservation of 
15% and 7'h% of jobs in the Central Services and 
public sector undertakings for the Scheduled 
Castes and Scheduled Tribes respec-
tively. Women belonging to Ihose com-
munities are deriving the benelit from this 
reservation. 

Issue of Commemoralive Coin.~ and Cunency 
Noles 

4773. MAJ. GEN. (REID). BHUWAN 
CHANDRA KHANDURI: Will the Minister 
of FINANCE be pleased to state: 

(a) the guidelines/procedures approved by 
the Government for issue of commemorative 
coins/currency nutes with the portraits of emi-
nent persons/national leaders; and 

(b) the currency note/commemorative coins 
issued carrying portraits of prominent leaders 
since independence? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) The following guidelines/pro-
cedures have been approved by the Govern-
ment in March. 1991 for issue of com-
memorative coins/currency notes with the por-
traits of eminent persons/national leaders: 
Guidelines 

(i) The honour should normally be res-
tricted to Indian national/citizens. A 
foreigner can be considered in excep-
tional cases if hislher contribution to 
lndialhumanity at large has been 
phenomenal. 

(ii) The honour shou ld be restricted to per-
sons of national importance/fame. 
whose activities. influence and con-
tribution should have transcended the 
barriers of partisan politics/region/ 
community!language. 

(iii) The honour need not be confined to 
men/women in public 
affairs. It could and should be bes-
towed on' individuals who have 
attained excellence/recognition in 
other areas of activity such as science. 
literature, arts including performing 
arts etc. as well as to individuals who 
have made intellectual conllibution of 
an exceptional order. 

(iv) The individual to be honoured should 
have made contribution oflasting and 
durable value. A test of such dura-
bility should normally be the obser-
vance of the anniversarylbirth cen-
tenary of the individuals as a 
national occasion. 

(v) The honour should be conferred 
posthumously only. 

(vi) The decision should not be biased by 
purely political/religious/regional/lin-
guistic etc. considerations. 

(vii) There should normally be no more 
than two such commemorative coins in 
a five year period although th is should 
not be interpreted as a 
minimum requirement. 

Procedures 

After examining the proposal in the light of 
above guidelines by this Ministry, a final deci-
sion in each individual case would be taken by 
the Finance Minister in consultation with the 
Prime Minister. 

(b) The only currency note issued after 
independence carrying a portrait _re those 
with the portraits of Mahatma Gandhi issued in 

1969 and again in 1987. However. following 
commemorative coins with the portraits of emi-
nent persons/national leaders have been issued 
since independence till now: 

S. No. Name oj the Per.sonality 

1. 

2. 
3. 
4. 

5. 

Pt. Jawaharlal Nehru 

Mahatma Gandhi 
Smt. Indira Gandhi 
Baba Saheb Bhim Rao 
Ambedkar 
Shri Rajiv Gandhi 

I Translation 1 
Committee on SEBs 

Year 0/ 
Issue 

1964 and 
1988 
1969 
1985 
1991 

1992 

4774. SURI PANKAJ CHOWDHRY: Will 
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether any Committee has been con-
stituted to make the State Electricity Boards 
more efficient and viable; 

(b) ifso, whether the Committee has started 
its deliberations: and 

(c) if 50, the time by which the Committee is 
likely to given its recommendations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) The National 
Development Council has set up a Committee 
to review the factors which have contributed to 
the technical and managerial inefficiencies of 
the power utilities in the States leading to 
increased costs and inefficiencies in the supply 
of electricity. to review the electricity tariff struc-
ture in the States and recommend a set of 
national nonllS. to review the institutional and 
financial structure of the State po_r utilities' 
and recommend necessary changes including. 
inter-alia, the need to deliilk distribution from 
generation. and also to suggest measures 
necessary for suitably orienting the State po_r 
utilities towards promoting investments from 
the private sector. 

(b) Yes. Sir. 'Inc first meeting of the Com-
mittee was held on 7-8-1993. 

(c) The Committee is required to finalise its 
report by early October. 1993. 
IEnglish] 

Production of Silk in Kamal. 
4775. SHRI C. P. MUDAlAGIRlYAP-

PA: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the production of silk has been 
doubled in Kamataka during the year 1992-93 
as compared to the production of silk. during the 
year 1988-89; 

(b) if so. tbe details thereof; 
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(c) the total amount of the World Bank 
assistance provided to Kamataka tQ.kdevelop 
sericulture and to increase the production of 
silk in the State during the last five years; 

(d) whether the entire amount of assistance 
has been utilised for the purpose for' which 
it is meant; 

(e) if so, the details thereof; and 

(I) if not, the reasons therefor'! 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF TEXTILES (SHRJ G. VEN-
KAT SWAMy): (a) and (b) The production 
of raw silk in Karnataka during the year 
1988-89 was 5317 M.T. and that during 1992-93 
was estimated at 7285 M.T. Thus the produc-
tion in 1992-93 had increased by 37% over the 
production in 1988-89. 

(c) During the 5 year pcriod from 198~90 to 
1993-94, a total amount of Rs. 4,304.79 lakhs 
had been allocated to Karnataka (under the 
World Bank/Swiss assisted National Sericul-
ture Pro ject) for development of sericulture. 

(d) Yes, Sir. 

(e) An amount of Rs. 2,322.65 lakhs has 
been utilised for the first four years i.e. from 
198~90 to 1992-93. The details of the amounts 
utilised under each head is given below: 

51. Head/Component Amount 
No. utilised 

fRs. in 
lakhsJ 

1. Research & Development 144.03 
2 Basic Seed Production 452.39 
3. Grainages 390.92 
4. Chawki Rearing Centres 54.68 

ISeed] 
5. Assistance to CRe's 16.51 
6. Mulberry Saplings 1.72 
7. Technical Service Centres 203.94 
8. Cocoon Markets 125.52 
9. Training 713.63 

10. Administration [DOS] 219.31 

Total 2,322.65 

(0 Does not arise. 

In-aMotion] 

Noe-Compliaace of Emignltioa Act, 1983 

4776. SHRI MOHAMMAD ALI ASHRAF 
FATMI: Will the Minister of LABOUR be 
pleased to state: 

(a) the number of persons against whom 
action has been taken under the Emigration 
Act. 1983 during each of the last three years, 
State-wise; and 

(b) the number of persons who have been 
penalised and amount of fine collected from 
them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A 
SANGMA): (a) and (b) The information is 
being collected and will be laid on the Table of 
the House. 

IEngiish] 
Housing Complex for NRis in Mumbai . 
4777. SHRI RAM KAPSE : Will the Minis-

ter of FINANCE be plea;;ed to state: 
(a) whether the Reserve Bank oflndia, State 

Bank of India, National Housing Bank and 
Union Government have accorded their 
approval to the City and Industrial Develop-
ment Corporation (CIDCO) ofMaharashtra for 
setting up housing complex for NRis in Mum-
bai; and 

(b) is so, the details thereof! 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) : (a) and (b) National Housing Bank 
(NHB) has reported that it has not accorded any 
approval to the City and Industrial develop-
ment Corporation (CIDCO) ofMaharashtra for 
setting up housing complex for NRis in Mum-
bai. Government and Reserve Bank of India 
also do not have any such proposal with 
them. 

Per Capita Expenditure 

4778. SHRl RAM PUJAN PATEL: Will the 
Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether there is any disparity in the per 
capita expenditure incurred in rural and 
urban areas; 

(b) the proportion thereof; 
(c) whether the Government propose to set 

up any Commission to conduct a survey to 
remove this disparity; and 

(d) if so, by when? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRl 
GIRIDHAR GOMANGO): (a) and (b) Per 
capita household consumption expenditure in 
1990-91 according to the 46th rounJ of National 
Sample Survey was Rs. 202.12 in ntral areas and 
Rs. 326.75 in urban areas. Rural to urban pro-
portion in this respect was 1 : 1.62. 
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(c) and (d) The Eighth Five Year Plan (1992-
117) document prepared by the Planning Com-
mission sets out the strategy and programmes 
for agricultural and rural development, which 
will contribute to increase in investment and 
income in the rural areas. 
{Translation} 

Import of Sub-standard silk from China 

4779. SHRI SATYA DEO SINGH: Will the 
Minister of TEXTILES be pleased to state: 

. (a) whether attention of the 
Government has been drawn by the State 
Governments towards the sub-standard silk 
imported from China: 

(b) ifso, the action taken by the Government 
in th is regard: and 

(c) the reaction of the Government of China 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. YEN-
KAT SWAMY): (a) and (b) The imports of raw 
silk are basically allowed under the export pro-
motion schemes of the Export-Import Policy 
and such imports are made directly by the 
import licence holders from various countries. 
including China. Government have received 
representations that low grade raw silk is also 
being imported and these imports are affecting 
the prices of indigenous raw silk. In order to 
stabilise prices of indigenous raw silk, the 
Government has revised input-output nornls 
for import of raw silk under the Advance 
Licensing Scheme and also reintroduced pre-
shipment inspection of silk products exported 
under this scheme. Besides. the facility of Value 
Based Advance Licensing has also been 
"ithdrawn in the case of silk textile 
products. 

(c) Since import of raw silk by Indian 
licence-holders is basically a commercial 
acti,ity. Government of India has not sought 
the reaction of any silk exporting country 
including that of China. 

(English] 

Export of Carpets 

4780 DR. GUNWANT RAMBHAU 
SARODE: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the Government have linalised 
any scheme regarding export of Indian Hand-
knitted carpets to Gemlany: 

(b) if so. the details thereof; and 

(c) the names of the other countries to 
whom such carpets are proposed to be 
exported? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. YEN-
KAT SWAMy) : (a) and (b) The Government 
has number of schemes to promote export of 
Hand-knitted carpets to various countries 
including Germany. _These schemes include 
participation in important trade fairs, organis-
ing buyer-seller meets in markets abroad and 
deputation of trade delegations. . 

(c) Apart from Gemlany, which is the 
largest importer of Indian Hand-knitted carpets 
other countries importing such carpets are 
USA, Switzerland. U.K.. Italy, Japan, Canada, 
Netherlands. France. Australia & Saudi 
Arabia. 

Self Employment Scheme 
4781. SHRI SHANTARAM POTDUKHE . 

Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether any measures have been taken 
by the Government for effective implementa-
tion of self employmerit scheme for educated 
unemployed: 

(b) if so. the details thereof; 
(c) whether sufficient funds have been 

allocated by the Government under the- self 
employment scheme for educated un-
employed; and 

(d) if so. details thereof' 
THE MINISTER OF STATE OF THE 

MINISTRY OF' PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) and (b) District 
Industries Centres. in consultation with the 
Lead Banks of the respective areas, function as 
the Nodal Agency for formulation of self-
employment plans, their implementation and 
monitoring under the guidance of the State 
Governments. lbe overall supervision is pro-
vided by the Development Commissioner. 
Small Scale Industries. With the assistance of 
the Banking Division of the Deptt. of Economic 
Affairs and the Industry. Departments of the 
State Governments an.! Union Territory Ad-
ministrations. To improve the functioning of the 
scheme lor providing self-employment to the 
educated unemployed (SEEuy) which is in 
operation since 1983. Concurrent evaluation 
studies of the scheme were got conducted by the 
Ofiice of the Development Commissioner. 
Small Scale Industries through independent 
agencies in 70 districts of 17 StatesiUnion 
Territories. The findings and recommendations 
of these studies were communicated to the res-
pective State GovernmentslUnion Territory 
Administrations lor taking necessary measures 
for effective implementation of the scheme. 
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(c) and (d) Central assistance to the 
educated unemployed youth t~ to self-
employment opportunities in Industry, Service 
and Business ventures is in the fonn'of'capital 
subsidy @ 25% on loans sanctioned and dis-
bursed to individual beneficiaries. Since the 
inception of the scheme in 1983-84 till 1992-93, 
15.93 lakh cases have been sanctioned loans 
amounting to Rs. 3190 crores. The reserve Bank 
of India has released capital subsidy of Rs. 601 
crares so far. 

Duty Free Warebouses at Port Complexes 

(d) the steps taken or proposed to be taken 
by the Government to check recurrence of such 
cases in future? 

THE MINISTER OF CML AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) to (c) An aircraft of Jet Airways on 
a flight from Bombay to Coirnbatore on 5-5-93 
landed at the nearby Sulur Airforce airfield 
instead of Coirnbatore. The incident occurred 
due to failure of the pilots to identify the Coirn-
batore aerodrome correctly. The Air Traffic 
Controller at C limbatore' also had cleared the 
aircraft for landing without having seen it 

4782. SHRIMATI PRATIBHA DEVI- approaching the Coimbatore aerodrome. 
SINGH PATIL: Will the Minister of 
FINANCE pleased to state: 

(a) whether the Government have any pro-
posal to permit a foreign enterprise to maintain 
a duty-free warehouse within the port com-
plexes: and 

(b) if so. the details thereof'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (MY CHAN-
DRASHEKHARA MURTHy): (a) No pro-
posal has been received from a foreign 
enterprise to establish a warehouse in a port 
complex. 

(b) Does not arise. 

Landing of a private aircraft at I.A.F. base in 
Coimbatore 

4783. SHRIMATI GIRIJA DEVI : Will the 

. (d) The Director General of Civil Aviation 
has advised the concerned agencies that the 
instrument approach and landing charts of air-
fields vulnerable to wrong landings should con-
tain suitable note of caution about satellite 
airfields. Air Traffic Controllers have been 
advised that they should give landing clearance 
to aircraft making visual approach at such air-
fields only alier sighting the aircraft. The 
operators have also been advised to give prior 
brieling to pilots operating to such airfield's. 

[Translation J 

Institutional Loans 

Minister of CIVIL AVIATION AND 4784. SHRI BIRSINGH MAHATO: Will 
TOURISM be pleased to state: the Minister of FINANCE be pleased to 

(a) whether a private Boeing aircraft from 
Bombay to Coimbatore landed recently at the 
lAF base at Sulur situated at the outskirts of 
Coimbatore; 

(b) whether the Government have enquired 
into the circumstances leading to the landing of 
the aircraft at the Sulur IAF base; 

(c) if so, the details thereof; and 

state: 

(a) whether institutional loans have been 
disbursed in the country; 

(b) if so, the details thereof during the last 
year, State-wise; and 

(c) if not. the reasons therefor? 
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TIlE MINISTER OF STATE IN THE AHMED): (a) and (b) Yes, Sir. Details of finan-
MINISTRY OF FINANCE AND MINISTER cial assistance disbursed by the All India 
OF STATE IN TIlE MINISTRY OF Financial institutions, State-wise. are given in 

PARLIAMENTARY AFFAIRS (DR ABRAR 
the Statement attached. 

(c) Does not arise. 

STATEMENT 
State-wise Assistance Disbursed by All India Financial Institution During 1992-93 

(Period .. April-March) (Rs. crores) 

SI. State iDBl lFCI ICICI SlDBl IRBI EXIM TOTAL 
No. BANK 

I. Andhra Pradesh 612.7 129.3 157.9 124.8 9.4 5.6 1039.5 

2. Arunachal Pradesh 0.7 0.4 Ll 

3. Assam 50.8 14.0 11.7 9.4 0.4 86.3 

4. Bihar 225.1 21.6 126.1 14.2 4.3 391.3 

5. Goa 27.7 7.2 16.7 21.7 1.9 6.5 81.7 

6. Gujarat 1070.0 190.2 5595 283.0 13.3 21.5 2137.5 

7. Haryana 136.4 71.7 61.2 123.8 4.8 5.8 483.7 

8. Himachal Pradesh 172.5 35.9 48.5 21.9 4.4 283.2 

9. Jammu & Kashmir 4.0 0.9 43 2.7 11.9 

10. Karnataka 343.7 79.1 149.6 217.1 12.9 65.4 867.8 

11. Kerala 113.5 7.5 41.6 llRO Ll 6.6 288.3 

12. Madhya Pradesh 360.6 180.0 205.0 70.2 6.0 8.9 830.7 

13. Maharashtra 1137.6 269.1 1042.8 351.6 34.7 55.9 2891.7 

14. Manipur 0.1 1.4 1.5 

15. Meghalaya 2.7 1.5 4.2 

16. Mizoram OJ 0.1 0.4 

17. Nagaland 0.1 0.5 0.6 1.2 

18. Orissa 145.1 40.1 40.8 30.7 256.8 

19. Punjab 101.6 124.2 37.4 67.8 6.4 1.3 338.7 

20. Rajasthan 508.0 168.2 174.9 93.4 11.6 0.9 957.0 

21. Sikkim 1.2 1.2 

22. Tamil Nadu 554.0 124.8 3093 207.4 20.0 44.8 1260.3 

23. Tripura 1.0 1.0 

24. Uttar Pradesh 432.1 187.4 134.4 144.1 16.9 2.5 917.4 

25. West Bengal 225.4 39.8 132.0 72.0 24.6 26.6 520.4 

26. Union Territories 113.2 41.6 59.8 195 10.6 21.8 326.5 

Total 6338.0 1732.6 3315.2 2059.2 183.9 274.1 13903.0 
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[English} 

NTC Mills in Karnataka 

4785. SHRI G. MADEGOWDA: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of mills being run by the 
National Textile Corporation in Karnataka: 

(b) the number of mills out of those incur-
ring losses; and 

(cl the steps taken by the Government to 
make these mills profitable? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) and (b) All the four nlills 
run by NTC in Karnataka incurred losses in 
1992-93. 

(c) Government have approved a Thrn 
Around Strategy for NTC involving, inter-alia. 
selective modernisation, financial and 
managerial restructuring and rationalisation of 
surplus workforce under the voluntary retire-
ment scheme etc. 

Negotiations between IDA and Workmen 
Unions 

4786. SHRI CHITTA BASU : 

SHRI RAMESH CHENNITHALA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the bilaterial negotiations bet-
ween the Indian Banks' Association and the 
representatives of the Workmen Unions relat-
ing to pay. allowances. pension and service con-
ditions of bank employees have since been over; 
and 

(b) if so, the outcome thereof? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) : (a) no, Sir. 

(b) Does not arise. 

Bank dacoities in U.P. 

4787. SHRI SWAMI SURESHANAND: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of persons including the 
bank employees killed and injured during 
dacoities in the public sector banks in Uttar 
Pradesh; and 

(b) the compensation paid to the injured 
persons and the details of the employment 
given to the dependents of the deceased by each 
of the public sector banks in Uttar Pradesh? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b) Information is being 
" .... Uected and will be laid on the Table of 
the House. 

l1Tanslation) 

Welfare of Beedi Workers 

4788. SHRI ANAND AHlRWAR: 
SHRI BARE LAL JATAV: 

Will the Minister of LABOUR be pleased 
to state: 

(a) the details of the programmes and the 
schemes launched by the Government for the 
welfare of Beedi workers in Gujarat and 
other States: 

(b) the number of Beedi work.ers lik.ely to be 
benefited during the current year by each of 
these schemes/programmes; and 

(c) the number of the programmes/schemes 
under the consideration of the Government to 
be launched in near future? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
P A SANGMA): (a) A statement indicating the 
schemes/programmes launched for the welfare 
of beedi workers in all the States including the 
State of Gujarat is enclosed. 

(b) The information is being collected and 
will be laid on the Table of the house. 
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(c) At present there is no new proposal or 
scheme under consideration of the 
Government. 

STATEMENT 

Name of the welfare Programmes and Schemes 
introduced for Beedi Workers in, Gujarat and 

other States 

Sl. Name of the welfare Scheme 
No. 

2 

HEALTH 

I. Scheme for reservation of beds in T.B. 
Hospitals for beedi workers. 

2. Scheme for provision of Mobile/Static-
cum"MobilelStatic Medical Unit. 

3. Reimbursement of actual cost of treat-
ment to beedi workers suffering from 
Cancer. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Scheme for grant of financial assistance 
to the beedi workers (including 
Gharkhata workers) for purpose of 
spectacles. 
Scheme for leprosy relief for Beedi 
Workers. 
Treatment of workers suffering from 
Mental Disease. 
Domiciliary treatment to the T.B. 
patients. 
Family :Welfare Programme-for pay-
ment of Monetary compensation for 
Sterilisation to the beedi workers. 
Maternity benefit scheme for female 
beedi workers. 
Scheme for reimbursement of expendi-
ture as a financial assistance to beedi 
workers suffering from heart disease. 

11. Scheme for reimbursement of expendi-
ture as a financial assistance to beedi 
workers for Kidney Transplantation. 

12. Group Insurance Scheme for beedi 
workers. 

EDUCATION 

I. 

2. 

Award of Scholarship to the Children of 
beedi workers (including Gharkh!lta 
beedi workers). 
Financial Assistance to the school going 
children of beedi workers for supply of 
one set of dress. 

8-5 LSSINDI94 

2 

RECREATION 

I. Establishment of Audio Visual st:U/ 
Cinema VanslExhibition of films. 

2. Ol¥anising Sports, games, social and 
cultural activities for beedi workers. 

3. Holiday Home Scheme for beedi 
workers. 

4. Supply of T.V. Sets to the beedi Co-
operaive Society for beedi workers. 

HOUSING 

I. Build Your.Own House Scheme 
(BYOHS) for beedi workers. 

2. Housing Schemes for Economically 
Weaker Section of beedi workers.. 

3. Grant of subsidy to Co-operative 
societies of beedi industry for construc-
tion of worksheds and god owns. 

4. Group Housing Scheme for beedi 
workers. 

[English) 

.Baaks in Runl Arns 

4789. DR. ASIM BALA: 
SHRI SANTOSH KUMAR 

GANGWAR: 

WJll the Minister of FINANCE be pleased 
to state: 

(a) whether the public sector and other 
banks have been reducing their operations in 
ru ral areas; 

(b) if so, the reasons therefor and the 
remedial measures proposed to be taken in this 
regard; and 

(c) the details of the branches of above 
banks opened in rural areas of the country par-
ticularly Uttat Pradesh during the last three 
years? 

THE MINISTER OF' STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARUAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b) The Reserve Bank of 
India (RBI) has reported that the aim of the 
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Branch Expansion Policy, 1985-90 was to 
achielle a population coveragf' .,1 17.000 (1981 
Census) per bank office in I11raVsemi-urban 
areas. In hilly/tribal areas the population 
criterion was relaxed to 10.000 per bank office to 
ensure that branch expansion in such areas did 
not lag behind. Having broadly achieved the 
objective of the 1985-90 Branch Expansion 
Policy. it has been left to the judgement of the 
individual banks now to assess the needs for 
additional branches in the respective service 
areas of their branches under the 1990-95 
Branch Expansion Policy. Under this current 
policy banks are not permitted to close down 
their loss making or other branches in rural 
areas. As regard deployment of bank credit it 
may be seen from the table below that the 
outstanding advances of rural branches of 

scheduled commercial banks dorina the last 
three years have been increasina: 

Year 

December, 1990 
December. 1991 
December. 1992 

Outstanding 
advances 

(Rs. CFOrt!S) 

17352 
19688 
22266 

(c) Details of branches opened by public 
sector and other banks in rural areas in U.P. 
during the last three years are given in the State-
ment attached. 

STATEMENT 

l.isI of branches opened by public sector & other banks in rural ares in Uttar Pradesh during last 
three years 

Name of the Bank Name of the Centre District 

2 3 

1. State Bank, of India 1. Dhyaria Almora 
2. Kafra -do-
3. Dangoli -do-
4. Manan -do-
5. Kapkote -do-
6. Bhadahchauraha Sidharthanagar 
7. Sikri Bakharia -do-
S. Chopra Chamoli 
9. Bhilsar (SMM) Barabanki 

10. Tarukhulwa (SMM) Deoria 
II. Naratanpur (SMM) -do-
12. Janakpur (SMM) Gonda 
13. Raipuramishra (SMM) Pilibhit 
14. Satharia Industrial. State Jaunpur 
15. GUlp Pithoragarh 
16. Kande (Kande-Kirothi) -do-
17. Maithana Ghat Pauri Garhwal 
18. Dojadda -do-

2 Allahabad Bank l. Para Hamirpur 
2. Duraval Sonbhadra 
3. Chatra -do-
4. Bargarh Banda 
5. Taraunha -do-
6. DayaJi Bahreich 
7. Dopia (SMM) -do-
8. Hariharganj (SMM) Gonda 
9. Barjalpur (SMM) -do-

10. Tanilia (SMM) -do-
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2 3 

3. Bank of Baroda 1. Sidhnagar (SMM) Pilibhit 
2. Kaich -do-
3. Akbarpur Buland Bhahr 
4. Kamalpur -do-
5. Kudwat Banaras -do-
6. Baini Pratapgarn 
7. Dharamganj Faizabad 
8. Patauna -do-

4. Bank of India 1. DulJapur (SMM) Barabanki 
2. Tekaitganj (SMM) -do-
3. Makanpur -do-
4. Durgapur Naubasta -do-
5. Rainso Hardoi 
6. Hayat-ganj -do-

5. Central Bank of India 1. Daulaghat Almora 
2. Kaithauli Ballia 
3. Sirajam (SMM) Deoria 
4. Vishnupura (SMM) -do-
5. Tamkuhi -do-
6. Mahuawa Buzura -do-
7. Kihauli Etawah 
8. Naugwan -do-

6. Canara Bank 1. Mahkampur Etah 
7. New Bank of India I. Ibrahim patti Ballia 
8. Punjab National Bank I. Marchula Almora 

2. Billekha -do-
3. Uamanpur (SMM) Barabanki 
4. Trishula Chamoli 
5. Buchohakheri (SMM) MuzaJTamagar 
6. Dudahi Deoria 
7. Naharbalaganj Gonda 
8. ladharia -do-
9. Katahane (SMM) Sidharthnagar 

10. Phirkh Pouri Garnwal 
11. Sirakhal -do-
12. Debiokhal -do-
B. Gaindkhal -do-
14. Cheilusain -do-
15. Dawrgarn Tehri Garnwal 
i6. Hebatpur Hardoi 

9. Syndicate Bank 1. Ladawali Moradabad 

If' Alaknanda Gramin Bank 1. Ladoli Chamoli 
2. Gumkhol Pouri Garhwal 

11. Hindon Gramin Bank 1. Bhainsora Bulandshahar 
2. Bihata -do-

ll. Ganga Yamuna Gramin 1. Karwa Dehradun 
Bank 

13. Kanpur Kshetriya 1. PukhrayA Kanpur Dehat 
Gramin Bank 
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EstaWisbmeot of Fmaoce Compaoies 

4790. SHRI V. DHANANJAYA KUMAR : 
Will the Minister of FINANCE .~ pleased 
to state: 

(a) whether the Government are aware of 
establishment of large number of finance com-
panies under different styie and names in 
the country; 

(b) if so, the regulatory measures contem-
plated for proper functioning of such 
institutions; 

(c) the impact of these institutions on the 
economy of the country; and 

(d) whether these institutions are governed 
by banking regulations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) Yes, Sir. 

(b) Reserve Bank ofIndia (RBI) have repor-
ted that the deposit-taking activities of the 
financial companies are, at present, regulated 

assets and off-balance sheet items. The sugges-
tions of this Group have been accepted by RBI 
'in principle' and wm be implemented in a 
phased manner. 

(c) Financial Companies are an important 
constituent of the financial sector along with 
commercial banks and financial institutions. 
Their role is likely to increase in the coming 
years. 

(d) No, Sir. 
Foreign aid for Developmeot of Projects 
4791. SHRI TEl NARAYAN SINGH: Will 

the Minister of FINANCE be pleased to 
state: 

(a) whether the Government have decided to 
give the entire amC'unt to states received as 
foreign aids for the development of various 
projects; 

(b) if so. the details thereof; and 

(C) the total foreign aid released by the 
Union Government during each of the last 
three years, State-wise? 

under the directions 'issued by RBI and the THE MINISTER OF STATE IN THE 
National Housing Bank. RBI had appointed a MINISTRY OF FINANCE AND MINISTER 
Working Group on Financial Companies OF STATE IN THE MINISTRY OF 

. PARIlAMENTARY AFFAIRS (DR. ABRAR 
(Shah Committee) which has inter alIa sugges- AHMED): (a) and (b) Yes Sir. It has been 
ted entry norms for new financial companies. decided to release an amount equivalent to 
These norms include a minimum capital of Rs. 1()0% of external disbursement, as additional 
50 laths and a cooling period before the com- central assistance to State Government on 
panies can start accepting deposits. This Group account of externally aided projects in all sec-
has also suggested introduction of prudential tors, on or after August I, 1992. 
norms for income-recognition, transparency of (c) The total foreign aid passed on by the 
accounts, provisions for bad and doubtful debts Union Government during the last three years, 
and capital adequacy based on risk weighted State-wise is given in the statement attached. 

STATEMENT 
Additional Central assistance for externally aided projects released to State During 1990-91 to 1992·93 

(Rs. ilf crores) 

States 1990-91 1991-92 1992-93 

1. Andhra Pradesh 68.05 290.77 625.90 
2 Assam 2.65 1.74 5.00 
3. Bihar 19.84 1729 34.00 
4. Gujarat 172.89 445.41 329.66 
5. Haryana 3521 32.42 64.24 
6. Himachal Pradesh 21.99 31.67 47.96 
7. Jammu & Kashmir 6.91 7.11 7.15 
8. Karnataka 57.91 138.41 297.84 
9. Kerala 46.11 43.65 78.76 

10. Madhya Pradesh 47.81 96.11 81.27 
II. Maharashtra 139.86 228.61 310.94 
12. Orissa 46.90 78.00 127.56 
13. Punjab 4.00 16.30 71.65 
14. Rajasthan 12.44 39.88 67.04 
15. Tamil Nadu 142.61 241.56 289.05 
16. Uttar Pradesh 292.68 845.58 780.52 
17. West Bengal 41.10 88.49 118.47 

Total 1159.05 2643.34 3336.43 
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Braacbes of UTI in Gujarat 

4792. SHRIMATI BHAVNA 
CmKHALIA Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government propose to 
open branches of the Unit Trust of India in 
Gujarat during the current financial year; 

(b) if so, the details thereof along with their 
loclltions; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) and (b) The Unit Trust of India 
(UTI) has no immediatr plans to open 
additional branches in the State of Gujarat. 

(c) Out of the four branch offices in 
Gujarat, three have been opened in recent 
years. UTI has indicated that it would first like 
to consolidate its business in these new offices 
before expanding the network of branches as 
there are high costs involved in opening 
further branches. 

P.S.U. Sbares disinvestment 

4793. SHRI SANDIPAN BHAGWAN 
THORAT: Will the Minister of FINANCE 
be pleased to state: 

(a) whether Indian Merchants' Chamber 
(lMC) have proposed disinvestment plan for 
LIC and GIC and other PSUs; 

(b) if so, the details thereof and the reac-
tion of the Government thereto; and 

(c) the estimates of funds to be mobilised 
through disinvestment during the current 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINrSTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (c) A Committee headed 
by Shri RN. Malhotra, former Governor of 
Reserve Bank of India was set up by the 
Government of India in April, 1993 to suggest 
reforms in the Insurance Sector aimed at 

introducing a more competitive environment 
subject to suitable regulation and super-
vision. The Committee will consider among 
other things, the submissions made by the 
Indian Merchants' Chamber (lMC) also. The 
recommendations of the Committee which are 
expected by October, 1993. will be considered by 
the Government of India thereafter. 

Funds to Andhra Pradesh for Agriculture 
Development 

4794. DR K.Y.R. CHOWDARY: Will 
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) the funds allocated to Andhra Pradesh 
for agriculture development during 1992-93 and 
1993-94; 

(b) the actual amount utilised by the 
Government of Andhra Pradesh; 

(c) whether the Government of Andhra 
Pradesh sought additional fu nds during the 
current financial year; and 

(d) if so, the details theroof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRlDHAR GOMANGO): (a) and (b) The 
approved outlay for the years 1992-93 and 1993-
94 and actual expenditure during 1992-93 in res-
pect of Agiculture and Allied Activities (in-
cluding Forestry and Wild life) in the State's 
Annual Plans for Andhra Pradesh are as 
given below: 

(Amount in Rs. crores) 

Appro,'ed RI!I'ised 
Year ouday estimates 

(TI!\'ised) 

1992-93 45.26 53.37 

1993-94 59.87 

(c) No, Sir. 

(b) Does not arise. 
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Study for Box-N Wagoo 

4795. SHRI UPENDRA NATH VER-
MA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the overhead srody for Box-N 
Wagon is in progress; 

(b) whether study of all the units is pro-
posed to be carried out to prevent mani-
pulations in the results; 

(c) whether overhead rates for private 
companies and public sector would be deter-
mined separately as against the weighted 
average which was being done to give benefit to 
private sector units; and 

(d) the time by which the results of the 
study are likely to be known? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a) to 
(d) The Cost Accounts Branch of the Ministry 
of Finance have already submitted their Report 
on overhead srody in respect of wagons. includ-
ing Box-N Wagons, to the Ministry of 
Railways. It covers all the units. The 
overhead rates for private companies, public 
sector companies and for the industry as a 
whole. as required by the Ministry of Railways, 
were indicated in the Report. 

Setting up of rural industries in Gujarat by 
5mBI 

4796. SHRl CHHlruBHAI GAMIT: 

reported that it has been providina assistance to 
units in the tiny and SSI sectors under its 
refinance schemes ill all the States and Union 
Territories including Gujarat. This assistance 
has created employment opportunities in the 
State including rural as well as tribal areas. 

SIDBI has also initiated various promo-
tional activities in the State of Gujarat like 
(i) Rural 'Entrepreneurship Development Pr0-
gramme. (ii) Assistance in setting up of a train-
ing Centre for rural Women to train them in 
assessment of credit needs. (iii) Special Pro-
gramme for Technology Upgradation of the salt 
and salt based industries identified in Kutch 
region. (iv) Entrepreneur Development Pro-
gramme for Women belonging to rural areas 
and (v) Management Assistance Development 
Programme for small scale units to non-
technical graduates including those from 
ru ral areas. . 

Selection of Income 1lax cases for scrutiny 

4797. SHRl ANKUSHRAO RAOSAHEB 
TOPE: Will the Minister of FINANCE be 
pleased to state: 

<a) whether the central Board of Direct 
Taxes proposes to change the system of selec-
tion of income-tax cases for scrutiny; 

(b) if so. the details of the changes pro-
posed; and 

(c) the time by which the new system is 
likely to come into force? 

Will the Minister of FINANCE be pleased THE MINISTER OF STATE IN TIlE 
to state: MINISTRY OF FINANCE (SHRl 

M.V. CHANDRASHEKHARA MURTHy): 
(a) whether the Small Industries Develop- (a) No. Sir; 

ment Bank ofIndia has formulated any project 
to set up rural industries in Gujarat; (b) does not arise; and 

(b) if so. the details therof: and 

(c) the schemes proposed to be formulated 
by SIDBI for Gujarat during the current 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (c) The Small Industrial 
Development Bank of India (SIDBI) has 

(c) does not arise. 

(]Tanslarion] 

Grauls to voluntary organisations in Maba-
nubtra 

4798. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of LABOUR 
be pleased to ~1ale: 

(a) the details of the wluntary oflani-
sations provided grants for the welfare of the 
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VoOdters in Maharashtra during each of the last 
two years indicating the amount of grants pro-
vided to them; 

(b) whether the Government have re-
viewed the working of these organisations; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
PA SANGMA); (a) No grants for the welfare 
of workers have been provided to voluntary 
organisations in Maharashtra during the last 
two years. 

(b) and (c) Do not arise. 

(Eng/ish) 

Flights from· Trivandrum Airport 

4799. SHRI A CHARLES; Will the 
Minister of CML AVIATION AND 
TOURISM be pleased to state; 

(a) the number of international flights 
introduced after the Trivandrum airport was 
declared as an international airport; and 

(b) the international flights that were being 
operated prior to that? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD); (a) and (b) After Trivandrum was 
declared an international airport. Gulf Air 
introduced four services per week from 1st 
July, 1991. 

Before Trivandrum acquired the status of an 
international airport. Air India, Air Lanka and 
Indian Airlines were operating international 
flights from there. 

Smuggling across Rajasthan 

4800. SHRI MADAN LAL KHURANA 
Will the Minister of FINANCE be pleased 
to state; 

(a) whether smuggling across the border of 
Rajasthan has increased steadily as reported in 
the 'Hindustan Times' dated August 2, 1993 
under the caption 'Smuggling gets murkier 
in Rajasthan'; 

(b) the extent to which the Pakistani 
intelligence agencies are involved in the smug-
gling and the action taken by the Government 
to check the same; 

(c) the number of cases of smuggling taken 
place in the Rajasthan border during each of 
the last twelve months; and 

(d) the action taken or proposed to be 
taken by the Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
M.V. CHANDRASHEKHARA MURtHY); 
(a) to (c) Smuggling being a clandestine activity 
it is not possible to precUely quantify the extent 
of smuggling. Available intelligence indicates 
indirect nexus between the smugglers and 
Pakistan Intelliegence Agency lSI. Anti-
Smuggling agencies remain vigilant and close 
coordination is being maintained among all the 
agencies concrned with the prevention and 
detection of smUggling. 

(d) Anti-Smuggling agencies are vigilant 
against smuggling activities. The Customs for-
mations have been equipped with vehicles. 
vessels, firearms, etc. Sophisticated equip-
ment like metal detectors, night vision 
binoculars, etc. are being increasingly uti-
lised. Telecommunication network has been 
provided wherever considered necessary. 
Close coordination is being maintained among 
all the agencies concerned with the detection 
and prevention of smuggling. 

(1Tans/ation) 

Employees Pro,ident Fod 

4801. SHRI SATYA NARAYAN JATIYA 
Will the Minister of LABOUR be pleased to 
state; 

(a) whetherthere is any proposal to amend 
the Employees Provident Funds and Mis-
cellaneous Provisions Al;:t, 1952; and 

(b) if so, the details thereot? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
P A SANGMA): (a) Yes. Sir. 

(b) A Bill to amend the Employees' Provi-
dent Funds and Miscellaneous Provisions AI;:!, 
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1952 for empowering the Central Government 
to frame a pension scheme has been introduced 
in Rajya Sabha. ." 

[English) 

Contribution to PF 

4802. SHR! PRATAP SINGH: Will the 
Minister of LABOUR be pleased to state: 

(a) the number of cases for recovery of 
dues pending for more than three years on 
account of contribution to the Provident Fund 
from the defaulting establishment. as per Com-
ptroller and Auditor General of India Report 
No. 15 of 1992; 

(b) the principal amount and interest 
thereon and the name of establishment 
involved in non-payment of Employees Provi 
dent Fund contribution; and 

(c) the steps taken by the Government to 
recover the same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI PA SAN-
GMA): (a) to (c) According to the report of 
the CAG (No. 15 of 1992) as on 31-3-1991, an 
amount of Rs. 96.03 crores was outstanding on 
account of Employees' Provident Fund dues 
against 11,029 establishments. The amount of 
interest and damages is assessed after recovery 
of the principal amount. The year-wise infor-
mation about the dues pending recovery is not 
maintained. As the number of defaulting 
establishments is quite large, it is difficult to fur-
nish their names. However. necessary legal 
and penal action is being taken to recover the 
amount outstanding against the defaulting 
establishments. 

Income Tax collections from Traders in 
Gujarat 

4803. SHR! CHANDRESH PATEL: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the details of the collections made by 
the Income Tax department in Gujarat under 
the Scheme declared for small traders; 

(b) whether the department has made sur-
veys in the various districts of the State in 
th is regard: 

(c) if so. the outcome thereof; and 

(d) the action initiated against the persons 
found guilty in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR! M.V. 
CHANDRASHEKIIARA MURTHy): (a) 
Collection in Gujarat under the new Income tax 
Scheme for small traders, entrepreneurs, pro-
fessionals etc. during 1992-93 was Rs. 63.75 
laths and during 1993-94 (upto 31-7-93) Rs. 
10.85 lakhs. 

(b) and (c) Surveys uls 133B are conducted 
by the Department to find out the assessees who 
are neither on the GIR nor have paid taxes 
under the Presumptive tax Scheme. On 
account of publicity campaigns organised by 
the department through newspapers. radio and 
meetings with the prospective assessees under 
the Scheme. 4507 assessees in Gujarat came for-
ward and had taken advantage of this 
Scheme. 

(d) Since the Presumptive tax Scheme 
voluntary. no aL1ion is contemplated against the 
persons who do not opt for it. However. if as a 
result of Survey. a person who is not assessed to 
tax is found out (and who has not opted for the 
F • (!sumptive tax Scheme) proceedings under 
the Income tax AL'I is taken to assess his income 
and where called for. penalty is levied and pro-
secution launched. 

Children in Glass Industry 

4804. DR. KRUl'ASINDIlU BIlOI: Will 
the Minister of LABOl!R be pleased to 
state: 

(a) the number of children working in dif-
ferent glass factodes, State-wise: 

(b) whether the child labourers are being 
exploited by their employers in those 
factories; and 

(c) if so, the st"ps taken by the Govern-
ment to save them'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SIIRl PA SANG-
MA): (a) Authentic data on child labour, 
industry-wise is not available in 1981 census 
figures. Census ligures of 1991 are yet to be 
compiled. 
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(b) and (c) Government are aware that 
children work in glass industries under difficult 
circumstances. Necessary steps including 
legislation and strict enforcement measures; 
welfare programmes for child labour; genera-
tion of consciousness amongst parents, 
employers and public at large are being taken 
by the Government. A National Child Labour 
Project has also been set up in Ferozabad for 
children withdrawn from employment in 
glass industry. 

India's Credit rating 

4805. SHRI GURUDAS KAMAT: 
SHRI TARA CHAND KHAN-
DELWAL: 

Will the Minister of FINANCE be pleased 
to state; 

(a) Whether international credit rating 
organisations are unlikely to upgrade India's 
rating inspite improvement in balance of 
payments position; 

(b) if so, the reasons therefor; 

(c) whether any request has been made to 
review the credit rating of the company; 

(d) if so, whether these agencies have 
decided to review India's ratings; and 

(e) if so, the details thereof! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b)' While Government 
have not received any indications in this regard 
from the international rating agencies, their 
general tendency is to downgrade ratings quic-
kly at the fU"St signs of trouble and be cautious 
of revising ratings upwards. 

(c) to (e) No, Sir. Credit rating agencies, 
hO\Jlllver, conduct periodic reviews of their 
ratings on their own. 

Self Employmeat 

4806. SHRI RAJNATII SONKAR SHAS-
TRI: wm the Minister of LABOUR be pleased 
to state: 

(a) the number of unemploJed lJ1Idu.tes 
.00 others on the rolls of Employment 
EJ:chanaes .00 since when; 
.9-5 LSSIND/~ 

(b) whether the Government have drawn 
up any scheme to olTer self-employment oppor-
tunities to unemployed graduates and others in 
the country to check the unemployment; 

(c) if so, the details thereof; 

(d) whether there is any proposal to brine 
out a White Paper on increasing unemployment 
in the country; and 

(e) if so, the details thereof! 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI PA 
SANGMA): (a) The number of graduates and 
other job-seekers, all of whom are not 
necessarily unemployed. on the live register of 
employment exchanges as on 31-3-1993 was 
363.061akhs. Data regarding the period durina 
which job-seekers remain on the Live ReJister 
of the Employment Exchanges is not main-
tained. 

(b) 'and (c) Important among the on-aoina 
Central/Centrally Sponsored self-employment 
schemes are the Integrated Rural Development 
Programme (lRDP). Scheme for Urban Micro 
Enterprises (SUME) under Nehru Rozgar 
Yojana (NRY), and the Scheme for Self-
Employment for Educated Unemployed Youth 
(SEEuy). Some of the State GovernmentS are 
also having their own self-employment pro-
grammes. 

(d) and (e) There is no proposal to brina out 
a White Paper on increasing unemployment in 
the country. The Eighth Five Year Plan gives 
sufficient details on the employment/unem-
ployment situation in the country and the 
employment strategy propos.ed to tackle unem-
ployment. 

Welfare of Coconut Workers 

4807. SHRI GM.C. BALAYOGI: Will the 
Minister of LABOUR be pleased to state: 

(a) whether Government have framed any 
scheme for the welfare of the coconut woe-
kers;and 

(b) if so, the details thereof! 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF LABOUR (SHRI P A SANG-
MAr. <a) No special scheme has been f ...... 
in the Ministry of Labour for the welfare ottilie 
coconut workers. 

(b) Does nOI arise. 
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IIW Area Progralllmes CommlUee 

4808. SHR! ANADI CHARA1i;DAS: Will 
!he Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
10 state: 

(a) whether two Standing Committees 
were set up in !he past in the Planning Commis-
sion to oversee hill area development pro-
gramme: 

(b) whether the Standing Committee still 
exist; and 

(c) if so. the recommendations thereof? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF PLANNING AND" PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRlDHAR GOMANGO): (a) to (c) The two 
Al.hisory Committees. one for the Himalayan 
Hill Areas and the other fOr Western Ghats. 
Miich existed earlier. were replaced by a single 
Advisory Committee on Hill Areas in January. 
1986. This Advisory Committee has been 
IKOnstituted from time to time. the last re-
constitution being effected on 18th November. 
1991. The Committee has DFPuty Chair-
man. Planning Commission as its Chairman 
and its term is uplO 31st March. 1997. The 
Olmmillee advises on matters relating to plan-
ning for socio economic development of hill 
areas. 

l1lYlns/alionJ 

Utilisation or Airports 

4809. SHRI SHARAD YADAV: Will the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the names of such airports in the coun-
try which were having airstrip and necessary 
landing facilities previously but do not pouesa 
these facilities at present, in each State! 
Union Territory; 

(b) the date upto which passenaer planes 
used to be landed at each of these airports; 

(c) whether these airports are landina 
worthy at present; 

(d) if so. the details thereof; and 

(e) the details of the plan for making use of 
these airports? 

TIIE MINISTER OF CML AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b) The-names oflhe airports oC 
National Airports Authority and the dates up to 
which passenger planes were operatina at these 
airports are given in the Statement. 

(c) and (d) These airports are non-opera-
tional now. 

(e) The operators have shown no interest 
to operate from these airports. < 

STATEMENT 

SI. Name of the Airport Date up to which pa.uenger 
No. plant!3 uM!d to o~ 

I. Altola (Maharashtra) December,1988 
2. Sholapur (Maharashtra) July, 1991 
3. Kamalpur (Maharashtra) September. 1990 
4. Deesa (Gujarat) August, 1991 
S. Bilaspur (Madhya Pradesh) November, 1990 

6. Satna (Madhya Prade~h) November. 1990 
7. Kota (Rajasthan) November, 1991 
8. Pantnagar (Uttar Pradesh) January, 1991 
9. Warangal (Andhra Pradesh) February, 1988 
10. Cuddapah (Andhra Pradesh) September, 1989 
11. M~re (Kamataka) September, 1989 
12. Gaya (Bihar) November,l990 
13. Passiahat (Arunachal Pradesh) NOftIIIber, 1990 
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IEng/ish) 
Mishap al Calicul Airporl 

4810. SHRI R. SURENDER REDDY: 
Will the Minister of CIVIL AVIATION AND 
TOURISM ~,pleased to state: 

(a) Whether a large number of passengen 
and the crew memben abroad the East West 
Airlines on Bombay-Kozhikod flight had a 
miraculous escape when the aircraft overshot 
the runway after landing at CalicUI airport in 
Kcrala on July 29, 1993: 

(b) jf so, the details of the mishap indicat-
ing the lotal number of persons involved 
therein; 

(c) whether any preliminary enquiries 
have been made as to the causes of the mishap, 
if so, the details of the findings thereof; 

(d) ~ether the Government propose to 
institute a full enquiry into the matter, and 

(e) if so, the details thereof; 

TI-IE MINISTER OF aVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b) Easl West Airlines Boeing-
737 aircraft, while on a fli&ht from Bombay to 
Calicul, over-shot the runway after landing at 
Calicut Airport on 29-7-93. There were 123 
persons on board the aircraft including crew 
members. No passenger nor any crew mem-
ber was reported to have suffered injuries. 

(c) to (e) The incident is under investigation 
by Director (Air Safety), in the Directorate 
General of Civil Avia~ion. Bombay. 

SmuuJing of Gold 

4811. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased 
10 state: 

(a) whether during the later half of July 
last there was a mad rush to buy aold and silver 
following sharp rise in prices oCprecious metals 
in ·the international market; 

(b) if so, the main factors for the upswing 
in the international market; and 

(c) the approximate quantity and value' of 
gold seized by tlle Customs durine the current 
year uptil July 31,1993 and in whose custody it 
is kepi presently and its mode of disposal by' 
the Government? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI M. V. 
CIIANDRASHEKHARA MURTIn'): (a) and 
(b) Durine the month of July,l993 prices oraold 
and silver had shown an upward trend in lIle 
international market. Available reporll do DOt 
indicate any spectacular increase in demaad in 
the domestic market. Main reason, COl" IpUrt 
in the prices of gold and silver in the inter-
national market in July 1993 were: 

(i) Speculation in London Market thallOld 
prices will rise further; 

(ii) Bulk purchases of gold by China and 
Japan. 

(c) The approximate quantity oC SOld 
seized by the Customs durina the current calen-
dar year upto July 1993 is eiven below: 

Quantity 
(in Kgs.) 

70S 

Value 
(in lb./Iakh3) 

2909 

Seized gold remains in the Department', 
custody till it is transferred 10 Gowmment 
mint 

Public DeIIt Ad, 1944 

4812. SHRI RAM NAlK: Will the Miniller 
of FINANCE be pleased to state: 

(a) whether a committee constituted in 
1985 to examine the operations of the .Public 
Debt Act. 1944 has submitted its report to 
the Government; 

(b) if so, the main recommendations made 
by the Committee; and 

(c) the steps being taken by the G0vern-
ment and Reserve Bank oCIndia to implement 
these recommendations? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTIIn (a) 
Yes, Sir. 

(b) The recommendations made by the 
Committee were designed to simplify and 
rationalise the rules and procedures and related 
mainly to raising and servicing oC the debt 
covered by the Public Debt Ad, 1944, Corm oC 
Government securities, transfer ana rqistra-
tion of the securities. nomination facilities, pro-
cedure for payment in case of death oCholden 
or loss of securities. etc. 

(c) The recommendations of a procedural 
nature which do not require amendment orllle 
Public Debt Act have by and larae alreaclybeen 
i~plemented. RecommendationJ 1Ihicb re-
quire amendment of the Public Debt Ad are 
under process. 
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....... ~ of DC Poky HoIdas 

4813. SHRI SYED SHAlIJ(BUODIN: 
Win the Minister of FINANCE be pleased 
to state: 

(a) the number of housing projects in the 
alUntry financed by liC for Policy holders, 
oompleted and under implementation. as on 
Man:h 31. 1993; 

(b) the location of such projects, if any. in 
Bihar; and 

(c) the number of housing finance loans 
anctioned in the country as a 'Miole, in Bihar 
_ in the districts of IGshanganj, Araria and 
Pllmea of Bihar during ~992-93? 

nIE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) 

As on 31-3-1993 
No. of compldtld No. of Projects under 
Pruj«ts implemmtDtioll 

13710 1299 

(b) None. 

(c) The number of Housing Finance 
Loans sanctioned in the year of 1992-93 are 
as under. 

(0 All India 
(it) Bihar 
(m) Districts of: 

(a) Kishanganj 
(b) Araria 
(c) Pumea 

(Druuiatjon) 

(:wid LaItoar 

12312 
511 

1 
4 

49 

4814. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of LABOUR be pleased 
to state: 

(a) 'Miether some organisations are raising 
the problems of child labour in foreign coun-
triea also: 

(b) if so, the names of such organisa-
tioaa; 

(c) 'Miether the aforesaid organisations are 
mc:eiYin& fmancial assistance from foreign 
alUnuies; 

(d) if 10, the detaiU theROf: and 

(e) the steps taken by the Gow:rnment to 
counter such propa&anda and action taken 
a&ainst those organisations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI PA SANG-
MA): (a) and (b) Questions haw: been railed by 
the media and by some NGOs including the 
South Asian coalition against Child Labour in 
several West European countries and in the 
United States on the prevalence of child labour 
in India. 

(c) Govt. is not aware of financial assis-
tance being received by any such organisation 
from foreign countries. 

(d) Does not arise. 

(e) The Embassy oflndia, Washington has 
held various meetings to disseminate informa-
tion about the problem of child labour in India 
and. the steps uiken by the Govt. of India to 
eradicate this problem. It has been stressed 
that exploitation of children is banned by law in 
India and machinery for enforcement of these 
laws is being strengthened. Govt. is continu-
ing its effort at putting this matter into its correct 
perspectiw: and at countering anti-India p~ 
paganda on this subject. 

[English) 

Recruitment in I.T.D.C. and Deparlnlell( of 
Tourism 

4815. SHRI LOKANATH CHOUDHU-
RY: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether any directives/instructions 
had been in force during January, 1988 to July, 
1993 imposing ban on new recruitment in the 
Government and the public sector offices; 

(b) if so, the details thereof; 

(c) whether the same were implemented in 
the India Tourism Development Corporation 
(IIDC) and the Department of Tourism: 

(d) if not. the number of persons recruited 
in the IIDC and the Department of Tourism 
and the reasons for not implementing the above 
directions/instructions; and 

(e) the details of the posts abolished} 
identified for surrender in the ITDC and the 
Department of Tourism in the economy drive, 
category-wise? 

nIE MINISTER OF CML AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): 
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Depaf'tmmt oj Tourism IT.D.C. 

(a) and (b)"The instructions have been issued from 
time to time the latest being order No.7 
(7)-E (Coord),l93 dated 3-.5-93 (copy 
attached) Statement 1 

The instructions were issued to ITDC by 
the Department of Tourism vide letter No. 
6/15/91-PSU m on 7-2-1991 (copy atta-
ched) Statement-II. 

(c) 

(d) 

(c) 

Yes, Sir, 

Does not arise. 

1'wcnty one non-gazetted poaU in the 
Government of India Touriat OfTlcera 
overseas at Chicago. Singapore, Stock-
holm. New York. Los Anteles. Toronto, 
Milan, Amsterdam. Sydney. Tokyo, 
Bangkok and London _re abolished 
during the period 1990-91. 

Yes, Sir, 

Does not arise. 

In accordance with the economy drive, 
ITDC introduced Voluntary Retirement 
Scheme (VRS) for a limited period of t1W 
months i.e. from 1-4-92 to 1-&-92. Under 
this lCheme, a total number of 973 
employees have taken retirement. Calc-
gorywise details are given as under:-
Executives : 98 
Non-Executives : 875 

TOTAL 973 

As per the terms of Voluntary Retirement 
Scheme, approved by the Government, the 
posts held by the employees who opted for 
VRS stand abolished. 

SfATEMENTI 
No. 7 (7}-E (Coord)/93 
GoVU'IIM£'iT OF l'IIDIA 

MINISTRY OF FINANCE 
Depamnent oj Expenditure 

omCE MEMORANDUM 
New Delhi, the 3rd May, 1993 

SuBJECT: Economy in administrative expenditure of the GovernmenL.Ban on creation of posU/ 
filling up of vacancies-Guidelines for processing of cases. 

The undersigned is directed to refer to this Ministry's OM. No. F.7 (l)-E.Coord/84 dated the 
20th June, 1984 as amended from time to time on the subject indicated above and to state that 
instruction already exist for ban on creation/filling up of posts and the procedure for relaxation 
Ihereof in exceptional circumstances. Some doubts which arose in this regard were also calrified 
from time to time. Further clarifications are. however. being sought by various Ministries.! 
Departments etc. regarding the following !'wo points. The matter has been considered in this 
Ministry and the correct position is clarified below against each paint :-' 

Ft>inu Clarijications 
(a) Whenever higher level, posts are aboli- Ye3, whenever higher level posts are 

shed. whether junior level posts are also abolished, it will be necessary to abolish 
to be abolished as a consequence personaVsupporting staff of that higher 
thereof. level post(s) simultaneously. In addition 

(b) If a post is vacant or held in abeyance for 
some time. whether the post can be filled 
up or revived, as the case may be. by the 
administrative DepttlMinistry. 

to such abolition. it will also be desirable 
to have a work study conducted to dete .... 
mine what other restructuring and aboli-
tion of lower level posts would be required 
as a result of abolition of the higher 
posl(s). 
If a post is held in abeyance or remains 
unfilled for a period of one year or morr it 
would be deemed to be abolished. In-
tegrated Finance of each MinistryiDe-
partment may monitor abolition of such 
posts and ensure that abolition orders are 
issued within one month of the post 
remainiIl& unfilledlheld in abeyance for 
the period of one year. If the post is 
required subsequently. the prescribed pro-
cedure for creation of new posts will have 
to be followed. i.e. as briefly set out 
below: 
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PLAN POSTS 

GROUP 'A' POSTS 

GROUP 'B', 'C' & 'D' POSTS 

NON-PlAN POSTS 

(i) GROUP 'A' POSTS OF AND ABOVE THE 
LEVEL OF JOtNT S.ECRETAIUES 

(Rs. 5900-67(0) 
(ii) GROUP 'A' POSTS BELOW TH E LEVEL OF 

JOINT SECRETARY AND GROUP 'B', 'C' 
& 'D' POSTS 

Approval of Finance Minister will be required. 

May be created with the approval of Secretary of the 
administrative Ministry/Department provided:-
(i) The expenditure on establishnlent is within 10% of 

the project cost; 
(ii) The posts to be created are in confomlity with the 

prescribed norms; and 
(iii) Group 'A' post(s). if necessary, have been 

approved by the Finance Minister. 

May be created with the approval of Cabinet after 
obtaining the approval of Finance Minister. 

May be created with the approval of Finance 
Minister. 

Creation/filling up of posts both Plan and Non-Plan is 
to be done after the posts which have been found sur-
plus as a result of review. have been abolished. 
For creation of Non-Plan posts matching savings are 
required, which should be by surrender of posts in the 
same group or of posts in the immediate line of 
promotion. 
Posts which are found justilied on the basis of 
workload and functional justification can only be 
created. 

2. All Ministries and Departments are requested to kindly note the above clarifications for 
strict compliance, particularly in view of the need for adopting austerity lUeasures for containing 
Government expenditure in the present economic scenario. They lUay also issue in~lructions to 
their attached and subordinate offices (including U.T. Admn) and monitor complian-
ce. Autonomous Bodies under the control ofMinistrieslDepartments may also be asked to follow 
these clarifications mutatis mutandis. 

3. Hindi version is enclosed 
Sd/-

10; nt Secretary to tlte GO.1. of India 

To 
All MinistrieslDepartments to the Government of India. etc. etc. (as per standard 
distribution lists). 
All F.A (by name). 

DO. No. 6/15!91-PSU m 
Dear Shri Chandra. 

STATEMENT II 
GOVERNMENT OF INDIA 
Depanment of Tourism 

7tlt February, 1991 

Dy. P.M. has desired that we may review the staff position oflTDC in all groups 'A'. 'B', 'C' & 
'D' categories and take stock of sanctioned posts. filled. vacant and also the Recruitment Rules and 
procedure for ruling up these posts. He has further ordered that until this is done and orders 
obtained from Dy. P.M. no posts hence-forth should be tilled up in ITDC. In case there is any 
urgency for filling up these posts for any specific reason, the case may be put up for DPM's informa-
tion and/orders separately. I would request you to kindly issue necessary directions 10 all con-
cerned immediately and send us an action taken/compliance report after doing the review of all 
staff belonging to all categories, namely, 'A', 'B'. 'C' & 'D' as desired by DPM on above 
lines. 

I shall be greateful if a compliance report on above lines is sent to me for information ofDPM 
at the earliest. 

Yours sincerely, 

Sd/-
(Mrs. RENU SAHNI DHAR) 

Additional DirecttW GntD'Q/. 
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ClMure of NTC Mills 

4816. SHRI ANNA JOSHI: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of National Textile Cor-
poration Mills which have been closed down 
throughout the country during the last three 
years, State-wise; and 

(b) the reasons for closure of these 
mills? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) and (b) Two mills under 
NTC. one in Gujarat and the other in 
Tamilnadu were not restarted after take over/ 
rationalisation. No activities are underway in 
18 mills (l in Karnataka, 2 in West Bengal. 8 in 
Gujarat and 7 in u.P.) under NTC, due to shor-
tage of working capital etc. 

Review of public !ector banks and financial 
institutions 

4817. SHRIMATI VASUNDHARA RAJE: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government have re-
viewed the performance of public sector banks 
and financial institutions; 

(b) if so, when and the outcome of the 
review; and 

(c) the efforts made to improve. strengthen 
and expand the public sector banks and finan-
cial institutions during the last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (c) The Government had 
constituted a Committee on the Financial Sys-
tem under the Otairmanship of Shri M. 
Narasimham to examine all aspect relating to 
the structures, organisation functions and pro-
cedures of the financial system. The Commit-
tee submitted its report on 20th November. 
1991. Pursuant to the recommendations of the 
Committee. several policy initiatives have been 
taken. These include reduction in Statutory 
Liquidity Ratio (SLR) and Cash Reserve Ratio 
(CRR). simplification of interest rate structure. 
prescribing of norms in respect of capital 

adequacy. income recognition and provisioning 
requirements. revision of balance sheet and 
profit and loss formats for ensuring greater 
transparency. revision of guideiines for branch 
licensing. con version of Industrial Finance 
Corporation of India (IFCn into a Company. 
issue of guidelines on entry of new private sec-
tor banks. measures aimed at liberalisation of 
the capital market. vesting of SEBI with 
statutory powers. equal treatment of various 
Mutual Funds in the area of tax concessions. 
etc. Government have decided to implement 
the recommendations of the Committee in a 
phased manner. 

Government and RBI have also been taking 
from time to time such measures as are con-
sidered appropriate for improving the perfor-
mance and profitability of public sector banks 
and financial institutions. 

Loan schemes for weaker sections 

4818. SHR! GOPl NATH GAJAPATHI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government have ~ntro

duced some loan schemes for weaker sec-
tions: 

(b) if so. the loan schemes introduced for 
the weaker sections in Orissa: 

(c) whether the Government have made 
any review on the implementation of these loan 
schemes in Orissa: and 

(d) if so. the brief outlines thereof during 
last-three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (d) The scheduled com-
mercial banks are under instructions of the 
Reserve Bank oflndia (RBI) to lend 10% of their 
total advances or 25% of their priority sector 
advances to weaker sections. Weaker sections 
consist of (i) small and marginal famlers land-
less labourers, tenant farmers and share crop-
pers, (ii) artisans, village and cottage industries. 
(iii) beneficiaries under Differential Rate of 
Interest Scheme (iv) Integrated Rural Develop-
ment Programme (lRDP) beneficiaries, 
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tv) beneJiciaries under Scheme for Urban 
Micro Ente'l'rises (SUM E). and (vi) SC/ST 
beneficiaries. TIle performance of public sec-
tor banks in the mailer of extendip.g credit assis-
lance to weaker sections is reviewed by the 
Board of Directors of the Banks. the Govern-
ment ofIndia as well as Reserve Rank of India 
(RBI) periodically and suitable steps are taken 
tn sel right deJiciences noticed. The disbur-
Sl~ll1ents mady by all scheduled commercial 
hanks in the State of Orissa to weaker sections 
timing the ycarcnding.Tune 1989, 1990 and 1991 
Oalcs1 available) are given below: 

(Accounts in lakhs. Rs. in crores) 

Weaker Sections 

Accoums Amount 

Disbursement during the 3.30 89 
year 1988-89 (July-June) 

I ~89-90 (July-June) 3.20 98 

1990-91 (.July-June) 3.19 106 

NTC Holding Company, New Delhi 

4819. SIlRIMATI SHEELA GAUTAM: 
Will the Minister of TEXTILES be pleased 
10 state: 

(a) whelher there is any proposal to wind 
lip Ihe NTC Holding Company located in 
Nt'W Delhi: 

(b) if so. Ihe ,lelails Ihereof and the reasons 
Iherdor: and 

(c) the sleps laken or proposed 10 be taken 
by Ihe Go\1. regarding absorption of the 
employees of this Holding Company" 

TilE M1NISTER OF STATE OF TIlE 
MINISTRY OF TEXTILES (SlIRI G. VEN-
KAT SWAMy): (a) to (c) The Sub Commit-
tee of the Special Commillee for consultation 
on NTC matters has rL'Commended ..... inding up 
of the Holding Company and its replacement 
by a Cell to monitor and re\;ew the perfor-
mance of the mills of NTC on grounds of 
,',anomy. The recolUlllendations of the Sub 
('olllmillce are to be submitted to the Special 
Committee on NTC mailers before any final 
dl'c~ion is taken on them. 

World Conference on Human Rights 

4820. SHRI SIlRAVAN KUMAR PATEL: 
will the Minister of LABOUR be pleau:d to 
state: 

(a) whether five non-Government orga-
nisalions from India, Nepal, Bangladesh and 
Pakistan had urged the UN World Conference 
on human rights recently held in Vienna, to ask 
the member countries to enact the legislations 
regarding import of goods made fully or partly 
with child labour; and 

(b) if so, the reaction of the Union Govern-
ment thereto? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF LABOUR (SHRI PA 
SANGMA): (11) As intimated by the Ministry of 
External Affairs, there was not reference to any 
proposal to restrict import of goods made fully 
or partly with eh ild labour either in the 
Declaration of the World Conference or in 
recommendations of the NGO forum forwar-
ded to the World Conference on Human 
Rights. 

(b) Does not arise. 

Swing credit to Russia 

4821. SIIRI MANORANJAN BHAK-
TA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Union Government 
olTered to provide Rs. 300 crores in Swing Credit 
to Russia to ensure flow of exports; 

(b) if so, whether this would be liquidated 
against an obligation to pay over Rs. 2500 erores 
to Russia in the cutTent financial year under the 
debt repayment agreement. and 

(c) if so, the details thereof! 

HIE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ADRAR 
AIIMED): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) An agreement to the elTed was 
initialled between the two Governments in 
June, 1993. The swing credit of Rs. 300 crorca 
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would be made available on or after 1st July of 
each year to be liquidated fully along with 
interest thereon by 31st March of the following 
year. The credit would carry interest at the 
prevailing rate of91 days' Government ofIndia 
treasury Bills, This proposal will come into 
effect when both sides exchange formal 
letters, 

Import duty on Timber Logs 

4822. SHRJ ATAL BIHARI VAJPAYEE: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether there is a dual policy regarding 
levy of import duty on Malaysian hard wood 
timber logs and Burmese teak wood timber logs 
are concerned; 

(b) if so, the reasons therefor; 

(c) whether the present levy of import duty 
has resulted in high price of imported wood as 
compared to the indigenous one; and 

(d) if so. whether the Government propose 
the abolition of import duty on wood in rough 
and the wood swan in the larger interest of sav-
ing our forests? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ 
MY CHANDRASHEKHARA MURTHY): (a) 
and (b) At present. the import duty leviable on 
wood in the rough and wood roughly squared 
and half squared, but not further manufactured 
..nen imported from the Republic of Myanmar 
'(formerly Burma) is lower than that leviable on 
these goods imported from other countries, 
including Malaysia. This is so heeuase of a pre-
ferential trading arrangement between India 
and Republic of Myanmar. 

(c) Prices of imported and indigenous wood 
are influenced by several factors. Government 
are not aware of the high prices of imported 
wood, if any, due to the present levy of 
import duty. 

(d) There is no proposal at present for the 
abolition of import duty on 'wood in the rough' 
and ·wood. sawn'. 

(1Tanslation) 
N.R.F. Scheme 

4823. DR LAXMINARAYAN PANDEYA: 
Will the Minister of TEX11LES be pleased 
to state: 

(a) whether the Government have taken any 
decision to give compensation at the rate of 1 If> 
months salary per year under N.RF. Scheme to 
those employees of the sick NTC mills who 
takes voluntary retirement: and 

(b) if so, the details thereof! 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEX11LES (SHRl G. VEN-
KAT SWAMY): (a) and (b) The Voluntary 
Retirement Scheme applicable in NTC Mills 
provides for pa}1nent of ex-gratia amount 
equivalent to II':! months emoluments for each 
completed year of service or monthly 
emoluments at the time of voluntary retirement 
multiplied by remaining months of service 
before normal date of retirement. whichever 
is lower. 

(English) 

Issues in Capital Markel 

4824. SHRJ KASHlRAM RANA: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of issues launched for the 
Indian Primary Capital Market in the year 
1992. Company-v.ise and issue-wise; 

(b) the capital receiveJ by these issues in the 
same year. company-wise: anJ 

(c) the details of the total shares of non-
resident InJians in each issues during the last 
financial year' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) anJ (b) Details relating to issues 
made Juring the year 1992-93 are given 
below: 

No. of Public Issues 
Total Public Issue 
Amount offered 
through prospects 
No. of RighI Issues 
Total amount 

528 (196) 
Rs. 6060.83 crures 
(Rs. 171136 crures) 

488 (316) 
Rs. 12629.81 crores 
(Rs. 3851.17 crures) 

(Figures in brackets represent the position in 1991-92) 

IO-~ J SS/Nl1ij94 
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Company-wise and issue-wise details will be 
laid on the Table of the House as soon as these 
are received from the Securities and Exchange 
Board of India (SEBI). (c) Out of 680 prospec-
tuses cleared by SEBI for a total issue size of 
Rs. 11449.86 crores, reservations to Non-
Resident indians (NRls) have been made in as 
many as 175 issues and the amount of reser-
vations to NRis aggregated to Rs. 486.50 crores 
OIIt of public offers of Rs. 2219.89 crores. 

Recommendations of Cbakrawarti Committee 

(i) a minimum lending rate to the larger 
(limits over Rs. 2 lakhs borrowers which 
is 16.0 per cent (minimum) at present. 

(ii) a fIXed rate equal to this minimum for 
the borrowers with limits of over Rs. 
25,000/- and upto Rs. 2 lakhs; and 

(iii) a concessional rate (12.0 per cent at pre-
sent) for borrowers with credit limits 
upto Rs. 25,000/-. 

(d) RBI has reported that in early reactions, 
4825. SHRI PANDURANG PUNDLIK while depositors wanted removal/enhancement 

FUNDKAR: Will the Minister of FINANCE of the ceiling on bank deposit rates borrowers 
be pleased to state: represented for lowering of the lending rates 

(a) the details of the recommendations of 
the Chakrawarti Committee on two layer 
interest scheme; 

(b) whether the recommendations have 
been examined by the Reserve Bank of 
India; 

(c) if so, the details thereof; and 

(d) the reaction of banks and industries to 
the scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 

and wanted prescription of a ceiling stipulation. 
Interest rate siructures and the reactions of the 
depositors and borrowers thereon are con-
tinuously monitered by RBI. 

Soft LoaD Scheme 

4826. SHRI RAMESHWAR PATIDAR: 
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) the amount of Central assistance 
allocated under soft loan scheme for .educated 

OF STATE IN THE MINISTRY OF unemployed youths: and 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED) : (a) to (c) The Committee to review 
the working of the Monetary System under the 
Cllairmanship of late Dr. Sukhamoy 
Cllakravarti in the year 1985 focussed on three 
rates (i) the maximum deposit rate (ii) the 
minimum lending rates; and (iii) one con-
cessional rate below the minimum lending rate. 
While the administered interest rate structure is 
still the central feature of the monetary and 
credit system, the structure has undergone 
significant reforms with reduction in the con-
cessional slabs and cross-subsidisation in lend-
ing rates and greater flexibility in determinatillg 
the deposit rates by banks. The changes made 
by Reserve Bank ofIndia (RBD, are broadly in 
line with the recommendations of the 
Cllakravarty Committee. Presently, term 
deposits of 46 days to over 3 years are subject to 
prescription of ceiling rate (presently, 11.0 per 
cent per annum). The current lending rate struc-
ture prescribed by RBI provides for: 

(b) the time by which this assistance is 
likely to be provided? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRlDHAR GOMANGO): (a) and (b) No 
Central assistance is being provided to State 
Governments for soft loan scheme for educated 
unemployed youth. 1I0wever, there is a Central 
Sector Scheme for providing Self-Employment 
for Educated Unemployed Youth (SEEDY) 
under which capital subsidy of 25% of the loan 
sanctioned to a beneficiary is provided by the 
Central Government. The Reserve Bank of 
India is authorised to release the subsidy to the 
beneficiaries through the banks concerned. 
There is a budgetary provision of Rs. 40 crores 
under this scheme for the year 1993-94. 
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Cllild/Women labourers in Beedi and Tobacco 
Industries 

4827. SHRI DATTATRAYA BANDARU: 
SHRIMATI MAHENDRA 

KUMARI: 

Will the Minister of LABOUR be pleased 
to state: 

(a) the number of women and child labour 
in Beedi and Tobacco industries, State-wise; 

(b) whether the Government are aware of 
the exploitation of women laourers in these 
industries; and 

(c) if so, the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
P A SANGMA) : (a) A statement showing state-
wise employment of women and children in 
"Tobacco preparers and tobacco product 
makers" as per the Census, 1981 is enclosed. 

(b) and (c) Government are aware of the 
exploitation of women workers in beedi and 
tobacco industries and have, therefore, enacted 
various legislations. such as, The Beedi and 
Cigar Workers (Conditions of Employment) 
Act. 1966; The Beedi Workers Welfare Fund Act, 
1976, The Minimum Wages Act, 1948; The 
Maternity Benefit Act, 1%1; The Factories Act, 
1948; The Equal Remuneration Act, 1976; The 
Employees' Provident Fund and Miscellaneous 
Provisions Act, 1952 etc. which impose 
obligations on the employers vis-a-vis their 
women workers in regard to wage & other con-
ditions of work.. 

STATEMENT 

Sl. IndialState/U.T. Total Main 
No. female Workers 

Main in 
Worken age-group 

0-14 
(in Group of 78 of NCO-l968) 

2 3 4 

India 916,714 179.339 

I. Andhra Pradesh 205,081 47,545 
2 Arunachal Pradesh 1 
3. Bihar 21,859 8,250 
4. Goa 
S. Gujarat 2,566 485 
6. Haryana 16 

2 3 4 

7. Himachal Pradesh 
8. Jammu & Kashmir 4 5 
9. Karnataka 198,569 33,177 

10. K.erala 40,700 6.689 
11. Madhya Pradesh 127,635 24.191 
12. Maharashlra 97,109 S,944 
13. Manipur 64 5 
14. Meghalaya 8 
15. Nagaland 
16. Orissa 10,503 3,554 
17. Punjab 5 
18. Rajasthan 8,016 1,109 
19. Sikkim 3 
20. Tamil Nadu 108,391 23,393 
21. Tripura 144 86 
22. Uttar Pradesh 26.574 8.404 
23. West Bengal 69.236 16.480 
24. Andaman & 

Nicobar Islands 
25. Chandigarh 
26. Dadra & Nagar 

Haveli 
27. Daman & Diu 

( &.Goa) 200 3 
28. Delhi 19 
29. Lakshadweep 
30. Pondicherry 14 11 
31. Mizoram 2 

Notes: I. Excludes Assam where 1981 Cen-
sus could not be carried out. 
Separate fIgUres for Goa and 
Daman & Diu are not readily 
available. 

2. 

3. Due to rounding oIT, the totals for 
India may not tally. 

Master Plan for Drinking Water 

4828. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whether the Government have for-
mulated a comprehensive master Plan to coun-
ter the problem of drinking water; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a> No. Sir. 

(b> and (c) Does not arise. 
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WeIiIft sdIe.e for tile lad.trial Worken of 
GlIiarat 

4829. SHRI NJ. RATHWA: Wtll the Minis-
ter of LABOUR. be pleased to state: 

(a) whether Government have formulated 
any welfare scheme for the industrial workers in 
Gujarat; 

(b) whether Government have introduced 
the Group Insurance Scheme and also whether 
all the workers come under the purview of 
Employees State Insurance ·Scheme; 

(c) whether Government provide compensa-
tion to the industrial workers in the event of 
death and injury due to accidents in the indus-
try; and 

(d) if so, the details of the compensation pro-
vided during the year 1992-93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR. (SHRI P A 
SANGMA): (a) and (b) The Government has 
framed the ESI scheme which provides for 
medical care and payment of certain cash 
benefrts to the industrial workers of the country 
including Gujarat. The scheme is applicable to 
the persons employed in power-using factories 
employing 10 or more persons and non-power 
wlna factorieW"establishments employing 20 or 
more persons and drawing wages not exceeding 
Rs. 30001- p.m. 

(c) and (d) The Compensation for employ-
ment injury/death is payable either by the ESI 
Corporation under the E.SI Act. 1948 or by the 
employer.under the Woilunens' Compensation 
Act. 192.3. The provisions of the W.C. Act are 
bein& administered by the respective State 
GowrnmentNUnion Territory administrations. 
As such the details of the compensation pro-
vided under the W.C. Act are not maintained. 
However, durin& 1992-93, under the ESI scheme 
a sum of Rs. 407 lakhs was paid as compensa-
tion to the workerW"dependants in Gujarat. 

4830. SHRI BOLLA BUll.l RAMAIAH : 

SHRI SANAT KUMAR MAN-
DAI.: 

Will the MinUter of TEXTn..ES be pleased 
to ltate: 

(a) whether his Ministry has since taken a 
decision for the di wrsification of jute 
products; 

(b) if so. the details thereof; 

(c) whether any status paper discussina the 
entire aamut of the sector's operational aapects 
with special emphasis on marketing of raw jute 
and the role of Jute Corporation of India is 
being prepared; and ' 

(d) if so, when it is likely to be released? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VEN-

, KAT SWAMy) : (a) and (b) Government have 
taken several measures to promote diversifica-
tion in the jute industry including inter-alia, 
grant of flexibility to jute and textile milia to use 
all kinds of fibres and yarn; import of 
machinery on concessional duty; waiver/ 
concessional excise duty, waiver of excise duty 
on supply of jute yarn/fabric to decentralised 
sector, fundina R&D and marketina assist nee 
for diversified jute products. National Centre 
for Jute Diwrsification has also been set up to 
assist in transfer of technology from R&D 
institutions to entrepreneurs and to aive a new 
direction and thrust to diversification in the jute 
sector. 

(c) and (d) A High Powered Committee has 
already been set up to ascertain the causes of the 
present fmancial malady of Jute Corporation of 
India and to suggest appropriate measures to 
revitalise its working and improve its contribu-
tion of the jute sector. 

l7ransJation J 

Duty Flee Shops 

4831. SHRIMATl KRISHNENDRA 
KAUR (Deepa) : 

SHRI N.K. BALlYAN: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government propose to 
make the duty free shops at the departure and 
arrival lounaes of Bombay and Delhi airports 
better and more economical than those at any 
of the airports in Asia; 

(b) if so. the detail. thereof; 
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(c) the time by which the proposal is likely to 
be implemented; 

(d) whether these shops display Indian 
goods also; and 

(e) if not. the reasons therefor? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI N.V. 
CHANDRASHEKHARA MURTHY): (a) to 
(c) The duty free shops at Bombay and Delhi 
Airports are being refurnished. enlarged and 
posted with more merchandise. This is making 
them comparable with the shops at inter-
national airports in the region. The on-going 
'MlW would be completed by the end of 
this year. 

(d) Both foreign and Indian goods are 
displayed/sold at fIIese shops. 

(e) Does not arise. 

(English) 

involving an amount of Rs. 2158.35 lakhs were 
pending for settlement for more than three 
years in different courts. Besides. in 369 cases 
with an outstanding of Rs. 371.68 lakhs, decrees 
obtained are under execution. 

The public sector banks resort to filing of 
suits against borrowers only when other 
measures to recover outstanding dues fail to 
yield results. Further, Government has 
promulgated an Ordinance on 24th June. 1993 
for establishment of Tribunals for expeditious 
adjudication and recovery of debts due to banks 
and financial institutions. 

Auction of Vessels by SCICI 

4833. PROF. UMMAREDDY VENKATES-
WARLU: . Will the Minister of FINANCE 
be pleased to state: 

(a) whether the amount realised through 
auction of four vessels by the Shipping Credit 
and investment Company of India at 
Visakhapatnam on December 22. 1992 was 
much less than the original cost of each Punjab National Bank 

4832. SHRI G. DEVARAYANAlK: Will such vessel; 
the Minister of FINANCE be pleased to 
state : 

(a) the details of the cases initiated by the 
branches of Punjab National Bank in Calcutta 
for recovery of loan pending settlement. for 
more than three years in different courts; 

(b) whether the Government propose to 
direct these banks to reduce legal expenses; 
and 

(c) if so. the details thereof? 

TIfE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARllAMENTARY AFFAIRS (DR ABRAR 
AHMED) : (a) to (c) The Punjab National Bank 
have reported that as on 31-3-1993. 462 cases! 
suits roed by their branches in Calcutta and 

(b) if so. the details thereof; and 

(c) the steps proposed to be taken by the 
Government to ensure that such losses are 
avoided and timely and viable rehabilitation 
programmes are drawn up by SCICI? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) : (a) Yes. Sir. The amount realised by 
auction of 4 vessels on 22-12-1992 by the 
Receivers appointed under the SDFC (Aboli-
tion) Act, 1986 was less than the original cost of 
the vessels. 

(b) The details of the vessels sold by the 
Receivers are as under:-

(Rs. in LAkhs) 

IYaIM of the Veua Name of the Fishing Company Cost of Vessel Auction Price 

SUNSHINE Rainbow Sea Foods 78.43 3.05 
SUNRISE -do- 78.43 3.10 
MAYIL Cholamandal Shipping 113.44 16.10 
BLUE CARAVAN Seaaull Sea Foods 

(c) Steps taken by Government to ensure 
that such losses are avoided. inter-alia. include 
(i) insurance cover is taken by the government 
wherewr the company fails to pay the 

113.44 1830 

insurance premium in time. (ii) recall notices 
issued to the defaulting companies to ensure 
timely recovery and to avoid subsequent lepl 
action, (iii) the Receiver is appointed to take 
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possession ,of the vessel and recover the 
Government debts as stipulated under the 
SDFC (Abolition) Act. 1986. and (iv) SCICI has 
been authorised to let the Port Trust dispose of 
Ihe vessels wherever they have outstanding dues 
and remit the balance proceeds to SCICI. 

As regards to rehabilitation programme. the 
Government of India announced a'rehabilita-
';on scheme on 4-4-1991 for the fishing com-
c,:.nies assisted by erstwhile SDFC Further 
relaxations were made in the scheme by the 
Government in April. 1992 in response to 
requests from the industry. The scheme 
envisages various concessions which include 
waiver of penal interest, recapitalisation of 
overdue amounts repayable over the balance 
life of the vessel, additional financial assistance 
for meeting increased cost of acquisition of 
vessels and assistance for repairs and modi-
fications of vessels. On receipt of further rep-
resentation, from deep sea fishing industry, the 
GOI have constituted a high level Technical 
Committee in the Ministry of Food Processing 
industries to look into the problems of the 
industry. 

(1ranslation J 
Airport at Patna 

4834. SHRI RAM TAHAL 

Rs. 810 lakhs. The fee to be paid to NBCC is 
Rs. 40 lacs. 

(c) and (d) Agreements have been si,ned 
wid! the NBCC to provide construction and 
contract management services for construction 
of new terminal buildings at Vadodara and 
Bhubaneswar, resurfacing of runway, taxiway 
and apron at Vadodara and technical buildina 
and control tower at Delhi airport costing Rs. 
4285 lacs. Fees payable to NBCC for these pnr 
jects are Rs. 237 lacs. 

(English) 

Andhra Pradesh Cooperatioe Central 
Agricultural Development Bank 

4835. SHRI SOBHANAD RE ESWARA 
RAO VADDE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Andhra Pradesh Coopera-
tive Central Agricultural Development Bank 
has requested the Union Government for sanc-
tion of loan to the sanctioned schemes instead 
of subscription to special development deben-
tures as at present: 

(b) if so, the details thereof and; 

CHOUDHARY: Will the Minister of CIVIL (c) the decision taken by the Union Govern-
AVIATION AND TOURISM be pleased to ment thereon? 
state: 

(a) whether the National Airports Authority 
has signed any contract with the National 
Buildings Construction Corporation to make 
available management services for construction 
of airport at Patna; 

(b) if so, the details thereof; including the 
value of the contract; 

(c) whether such agreements have been 
signed in respect of some other airports also; 
and 

(d) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b) National Buildings Con-
struction Corporation (NBCC) has been com-
missioned by National Airports Authority to 
provide construction and contract management 
service for expansion and modification of ter-
minal building, resurfacing of runway, taxi 
/rad and apron at Palna airport costing 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b) lbe Government of 
Andhra Pradesh have made a request to the 
Government oflndia in Ministry of Agriculture 
that the present system of floatation of Deben-
tures by the Andhra Pradesh Cooperative Cen-
tral Agricultural Development Bank is time 
consuming and accordingly contribution 
should be made in the fonn of loan. 

(c) Contribution to the Special Develop-
ment Debentures is made by NABARD, State 
Government and Central Government and the 
change in procedure has to be approved by all 
subscribers. 

Composite Hill Compensatory Allowul:e 

4836. MAl. GEN. (RETD.) BHUWAN 
CHANDRA KllANDVRI : Willlhe Minis-
ter of FINANCE be pleased to state: 
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(a) whether the Government have granted 
Composite Hill Compensatory Allowance to 
Government servants serving at hill stations of 
less then 1000 metres altitude; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether the Government propose to 
grant CHCA to Government employees at 
Kotdwara also; and 

(d) if so, the details thereof! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI MY 
CHANDRASHEKHARA MURTHY) : (a) and 
(b) As per existing instructions, Composite Hill 
Compensatory Allowance is admissible to Cen-
tral Government employees posted at hill 
stations situated at a height of 1000 meters or 
more. However, the 4th Central Pay Commis-
sion had recommended that the Govt. may con-
sider extending the Composite Hill Com-
pensatory Allowance to places surrounded by 
hills but not qualifying for the allowance under 
the existing height criterion if these are not 
already covered by the scheme of Special Com-
pensatory Allowance and if the conditions there 
are comparable to those of adjoining hill 
stations. In accordance with this recommenda-
tion of the Commission and on a demand of the 
Staff Side of the National Council (lCM), the 
allowance has been allowed to the Central 
Govt. employees serving in Wayanad in 
Kerala. 

(c) and (d) No proposal regarding grant of 
Composite Hill Compensatory Allowance to 
Central Govt. employees posted at Kotdwara is 
at present under consideration of the Govt. 

Uaeconomical services of Indian Airlines 

4837. SHRI RAJESH KUMAR: Will the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the details of the services of the Indian 
Airlines which are uneconomical: and 

(b) the steps being taken to make these ser-
vices economically viable? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) Services of Indian Airlines 
operated in the North Eastern Region. Jammu 
& Kashmir and Andaman & Nicobar sectors 
are mainly the loss making ones. 

(b) While efforts are continuing to 
rationalise operations and control costs. it is dif-
ficult to eliminate losses inherent in the opera-
tion of services to these regions for which 
subsidisation seems inevitable. 

Empluyment Abruad 

4838. SHRI D VENKATESWARA RAO: 
Will the Minister of LABOUR be pleased to 
slate: 

(a) whether the Government have given 
permission to the State Government oj Andhra 
Pradesh to render necessary assistance to the 
people seeking overseas employment; 

(b) if so, whether the State Government has 
set up agencies to help .... e people getting 
employment in foreign countries: and 

(c) if so, the details thereof! 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI PA 
SANGMA): (a) to (c) Andhra Pradesh has a 
State owned Corporation namely, MIs Andhra 
Pradesh State Non-Resident Indian Investment 
Corporation Limited in Hyderabad which is 
registered with the Ministry of Labour under 
the Emigration Act. 1983 for deploying workers 
for overseas empIO)TIlent. 

Power Projects Appru.ed by tbe Go.emment 

4839. SHRI TEJ NARAYAN SINGH: Will 
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) the name of power projects approved 
by the Government for the Eighth Plan. Slate/ 
Union Territory-wise; 

(b) the estimated cost and the installed 
capacity of each of these projects: 

(c) the steps taken to expedite these pro-
jects; and 

(d) the time by which these projects are 
likely to be commissioned? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) to (d) The 
details of the power projects approved for inclu-
sion in the Eighth Five Year Plan are indicated 
in the Eighth Plan Document which had 
already been placed on the Table of the 
House. The enclosed statement shows the 
details of the latest estimated costs. installed 
capacities and the latest commissioning sche-
dules of the variolls approved projects of the 
States and the Union Territories as per the 
indications available from the Annual Plan 
(1993-94) discussion held in December. 1992. 
The Central Electricity Authority lCEA) mon-
itors the progress of the power proj<'Cts located 
in different regions with a view to promoting 
and assisting in their timely completion. 
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Ilhllls/lJlion I 

TriJlartilc CommiHcc on New Industrial Policy 

4840. SIIRI RAJENDRA KUMAR 
SIlARMA: Will the Minister of LABOUR be 
plea~eJ to state: 

(a) whether the special tlipartite commit· 
tee constituted by the Government to consider 
the eJTect of new industrial policy on the 
labourers and the concerned matters has sub-
lI1itt"d its n:commenJations to the Govern· 
IlIen.1: 

(b) if so. the details thereof: and 

(c) the action taken by the Guvernment 
thereon? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF LAnOUR (SlIR! PA 
SANGMA)' (a) to (c) The Special Tlipartite 
Committee established by the Ministry of 
Labour to consider the impact of the new Indus· 
tlial Policy on the problems aJTecting labour 
and other related matters has so far met on 
ihree occasions. The major recommendations 
of the Commillee and steps taken in this regard 
are as follows: 

(i) n,e Committee recollllllcnded fCvival 
of the Tdpartite Industrial Commillees 
to consi,ler problems of industries 
"here sickncss is endemic in order to 
suggest rellledial measures for rehabili-
tations .. 

Accordingly. six ind.ustrial commillees viz. 
Industriul Comminee on Cotton Textiles Jute 
Chemicals. Engineering. Electricity Generation 
& Distribution and Road Transport were 
revived. So far one meeting of each of these 
industrial committees has been held. n,e pro-
cess of discussions in industrial commillees is 
still continu ing. 

(ii) n,e commiuee recognised that indus-
tlial modernisation is a continuous pro-
cess. In this process labour should be 
retained to upgrade their skills for suit-
able redeployment. A model scheme 
for" retraining ah:i redeployment for 
IMlrkers aJTected by industrial restrue-
lUling has been drawn ":' by the Minis-
try of Labour to operationalise the 
National Renewal Fund. which has 
been forwarded to Ministry of Industry 
fur necessary action. 

(iii) The committee recommended that • 
convention should be developed where 
by nIFR will await the Special Tripar-
tite Commillee's eJTorts towards revival 
of the industry. The matter has been 
taken up with the concerned Adminis-
tretive Ministries Cor imple-
mentation of this recommendations. 

(iv) The Committee recommended settina 
up of workers' cooperatives by wotiers 
investing in the equity share of the com-
pany wherever they were willing. The 
Government would give due considera-
tion whenever such proposals are 
received. 

Unemployment 

4841. SHR! NITISH KUMAR: 

DR MAHADEEPAK SINGH 
SIIAKYA: 

SHR! R DHANUSKODI Ann· 
TIlAN: 

Wtll the Minister of LABOUR be pleued 
to state: 

(a) whether the attention of the Govern-
ment has been drawn to the news-item appear-
ing in the 'Economic Times' dated July 29,1993 
under the caption. MBleak Scenario against 
Backdrop of New Realities~; 

(b) if so, v.nether according to one 
estimate. 94 million additional employment 
opportunities would be required to be aenerated 
for workforce in the country by the year' 
2002; 

(c) if not. the Government's estimate in 
this regard and the number of educated, 
trained. skilled and unskilled workers amona 
them, separately; 

(d) v.nether the Government have rued 
the target of providing employment to all by the 
year 2002; 

(e) if so, the number of employment 
opportunities to be generated during the year 
1993 and during the ensuing years, year-
wise' 

(0 whether the Government are contem-
plating to make certain changes in ils taraet oC 
providing employment to all due to failaure in 
achieving the desired growth rate during the 
Eiath Five Year Plan; and 
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(g) if not, the reaction of the Government 
of this regard? 

Finance for Pump sets 

4843. SHRI RAM PRASAD SINGH: 
THE MINISTER OF STATE OF THE Will the Minister of FINANCE be pleased 

MINISTRY OF LABOUR (SHRI P A to state: 
SANGMA): (a) to (c) According to the Eigth 
Plan Document, the backlog of unemployment 
based on "Weekly Status" is estimated to be 
around 23 million (17 million open unem-
ployed and 6 million severely under-employed) 
as on lst April, 1992. Seven million of the 
open unemployed out of 17 million are 
estimated to be educated. Ii has been projec-
ted that the labour force would increase by 
about 71 million during 1992-2002. Thus, the 
total number of persons requiring employment 
is estimated to be 94 million during the period 
1992-2002. 

(d) to (g) The Eigth Plan strategy envisages 
achievement of a near full employment situa-
tion by the year 2002. The additional employ-
ment opportunities envisaged to be created are 
expected to be of the order of 8 to 9 million per 
year, on an average during the Eigth Plan 
period and around 9.5 million per year on an 
average during the period 1997-2002. Year-
wise targets have not been ftxed in this 
regard. 

(Eng/ish) 

Value Added fu System 

4842. SHRI ANAND RATNA MAURYA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government have decided 
to introduce a value added tax system to replace 
the present system of excise levey, and 

(b) if so, the details thereof and the steps 
being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a) Not 
yet, Sir. 

(b) The Government has asked the Natio-
nal Institute of Public Finance and Policy to 
prepare a paper on the subject. 

(a) the details of the Public Sector and 
other banks in Bihar which provide finance to 
farmers for pumpsets and diesel engines; 
and 

(b) the amount provided to farmers in 
Bihar during the year 1992-93 and proposed to 
be provided during the current year for 
pumpsets and diesel engines? 

THE MI!'.IISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED): (a) All Indian Commercial 
banks including public sector banks are 
required to grant atleast 40 percent oftheirtotal 
advances for priority sector which include 
advances for pumpsets and diesel engines. 

(b) The information system of the Reserve 
Bank ofIndia (RBI) does not generate separate 
data on pumpsets and diesel engines. 
However, the amount of loan disbursed during 
the year ended June, 1991 (latest available) for 
minor irrigation, tractors. agricultural im-
plements and 'machinery by all scheduled com-
mercial banks in the State of Bihar is as 
under.-

(Rs, in crores) 

Year ended Minor 1rri- Tractor and Agri-

June. 1991 
(latest available) 

galion cultural imple-

10.99 

ments and Machi-
nery 

41.87 

Foreigp Investments Projects 

4844. PROF. RAM KAPSE: Will the 
Minister of FINANCE be pleased to state the 
details of various recommendations of the 
Committee set up for the approval of Foreign 
Investments Projects whose resolutions were 
passed under his Chairmanship recently? 
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TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR 
AHMED): Th~ Empowl!ll!d Committl!l!. con-
stituted in September, 1992. has cleared 369 pro-
posals envisaging total foreign direct 
investment of around Rs, 1700 crore till the end 
of July. 1993, 

The proposals which have been cleared are 
in areas such as engineering goods, machinery 
items, textiles. electronics. software. chemicals. 
petroleum products. food processing and agro-
based industries, fermentation industries. 
granites and ceramics, rubber & leather goods. 
power generation equ ipment. transportation, 
hospitals and hotels, 

International Airports 

4845, SHRI CHHlTUBHAI GAMIT: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the details of different sources of 
income for an airport: 

(b) the earnings made by the six inter-
national airports of the country during 1991 and 
1992, source-wise and airport-wise; and 

(e) the IInnuliI I'ront lind revenue eamed 
by each of the internaticnal airports from 
January I. 1991 to December 31. 1992. airport-
wise and month-wise? 

TIlE MINISTER OF CML AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) Major sources of income at inter-
national airports are landing and parking 
charges. cargo revenue and non-traffic revenue. 
such as. passenger service fee, admission Jee. 
rents and services and other miscellaneous 
incom .. 

(b) and (c): There are five international air-
ports which are managed by International Air-
ports Authority of India, The accounts are 
maintained on the financial year basis, 
Source-wise revenue and airport-wise profit 
earned for the last two years 1991-92 and 1992-
93 (April to March) are given in the Statements I 
to X attached, 

STATEMENT I 

BOMBAY AIRPORT 

Month-wise Rt!I'enue for 1991-92 

(Rs. in lakhs) 

Panicular.s 

Months Landing and Non Traffic Cargo Total Rt!Ioen'ue 
Parking Rt!\'enue Revenue 

April 578.19 632,96 87.54 1298.69 

May 58032 110,60 66,72 757,64 

June 558.55 8233 86,00 726.88 

July 578.81 87.44 86,97 753.22 

August 658,87 139.04 184.80 982.71 

September 669.93 122.25 61.00 853.18 

October 638.51 10421 8725 829.97 

November 652.28 113.94 6131 827.53 

December, 649.03 117.85 168.00 934.88 

January 605.19 132.63 81.00 818.82 

February 537.82 96.64 57.08 691.54 

March 68521 123.03 266.15 1074.39 

Total 7392.71 1862.92 1293,82 10549.45 

Profit before Tax 4822.10 



167 Written An.swer.s AUGUST 27. 1993 168 I 

STATEMENrD 

' .. ?-, CALCUlTAAlRPORT 

Month-wise Revenue for 1991·92 

(lU in lakhs) 

Panicular.s 

Months Landing and Non TroJIic Carro 1btal.&vmue 
Parking Revenue Revenue 

April 76.69 30.12 23.90 130.71 
May 75.58 32.20 21.27 129.05 
June 86.64 53.11 28.55 16830 
July 106.56 47.89 20.87 17532 
August 126.89 29.97 24.56 181.42 
x'ptcmber 88.30 41.08 16.37 145.75 
October 73.15 31.59 18.80 123.54 
November 62.81 30.13 18.86 m.80 
D"ccOlber 42.23 35.83 24.57 102.63 
January 125.52 31.59 20.41 177.52 
F~bluary 201.87 19.25 15.39 236.51 
Murch 139.85 26.53 17.28 183.66 

lOla1 1206.09 409.29 250.83 1866.21 

Prolil before Tax 453.59 

STATEMENT ill 

DELHI AIRPORT 

Month-wise Re\'(mue for 1991·92 

(R& in la/chs) 

Panicular.s 

Months Landing and Non Traffic Carro 7btal.&vm~ 
Parking Re>'enue Revenue 

April 371.93 51.72 175.00 598.65 
May 465.78 9U8 158.70 715.86 
June 427.83 71.50 175.00 67433 
July 436.28 72.82 141.00 650.10 
August 431.17 113.38 13637 68Q.92 
September 436.80 49.96 110.07 596.83 
{It:lober 616.20 98.06 110.05 " 82431 
November 481.48 107.79 IOS.00 694.27 
December 441.68 67.17 117.07 625.92 
January 407.10 140.08 175.00 722.18 
February 389.14 90.82 149.00 628.96 
March 484.28 149.54 23335 867.17 

TOlal 5389.67 1104.22 1785.61 8279.50 

!'!Ulit before Tax 2400.41 
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Manths 

April 
May 
June 
.lilly 
August 
September 
(klobcr 
No\'ember 
D,~cember 

January 
February 
March 

Total 

Profit before Tall 

Mow"" 

April 
May 
Iline 
.holy 
August 
Sl"pt'~llIber 

O"toher 
Nov"lUber 
J),~cclllbcr 

.Ia11Uar)· 
Febnmry 
March 

"rolit h,'l(lI'C Tllx 

\2-5 LSSlND!94 
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STATEMENT IV 

MADRAS AIRPORT 

Month·wise Revenue for 1991·92 

Particulars 

Landing and Non Trafjic 
Parking Re\'t!nue 

91.99 92.83 
92.83 30.83 
89.98 ·28.82 
94.77 32.91 
87.14 45.48 

137.01 79.59 
92.74 3837 

134.26 30.01 
143.17 31.78 
121.74 34.60 
126.14 30.67 

80.97 51.81 

1292.74 462.96 

STATEMENT V 

TRIVANDRUM AIRPORT 

Month· ... ise Rel'enue for 1991·92 

Particulars 

Landing and Non Trafjic 
Parking RC\'(!nue 

14.22 5.72 
13.08 5.80 
14.96 5.88 
14.63 5.91 
17.49 5.92 
25.91 5.97 
20.15 5.84 
21.16 524 
19.81 5.19 
20.22 5.92 
21.60 5.64 

240.16 26.90 

44].39 89.93 

Wrinen Answers 170 

(R.1. in lakhJ) 

Cargo 1btal Revenue 
Revenue 

39.15 159.23 
40.02 163.68 
42.70 161.50 
38.20 165.88 
44.80 In.42 

0.88 217.48 
38.25 169.36 
37.42 201.69 
34.89 209.84 
44.33 200.67 
37.43 19424 
7427 207.OS 

472.34 2228.04 

482.71 

(R.1. in lakhJ) 

Cargo Total Revenue 
Rl!\oenue 

5.59 25.5l 
6.28 2S.16 
4.l2 2S.16 
6.18 26.72 
4.47 27.88 
5.14 37.02 
5.46 31.45 
3.01 29.41 
l.4O 28.40 
4.86 31.00 
3.34 lO.58 
2.07 279.13 

54.11 587.44 

115.90 
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STATEMENT VI 

nOM nAY AIRPORT 

MOlllh· ... ·ise Revenue for 1992·93 
(lU. in lakhs) 

Particulars 

.\f""lh., Landing and Non Traffic Cargo 1btal Rew!1Iue 
Purkillg Re\'enue Revenue 

April 660.21 123.24 60.30 843.75 
'" May 631.94 611.14 7620 131928 

June 673.91 110.54 137.00 921.45 
lilly 657.28 169.51 77.25 904.04 
August 664.00 192.65 150.00 1006.65 
Seplemher 601.45 161.48 72.43 83536 
October 640.04 250.25 65.00 955.29 
Nm'cmber 649.20 244.42 67.00 960.62 
D,'cember 611.82 246.69 125.00 983.51 
January 627.84 228.08 85.00 940.92 
February 637.66 234.41 140.00 1012.07 
i\far~h 589.94 232.18 240.25 106237 

liltal 7645.29 2804.59 1295.43 1174531 

l'111fil hefore Tax 4712.69 

STATEMENT VII 

TRIVANDRUM AIRPORT 

MOlllh-wise R{'\'{!Ilue for 1992-93 

(Rs. in lak/Js) 

Particulars 

11"11/h., Landing and Non Traffic Cargo 1btal Rnenue 
Parking RL ... ·enue Rf!\'enue 

-\pril 21.43 10.08 5.70 37.21 
:'vIa} 40.94 9.92 4.96 55.82 
June 39.65 8.53 4.98 53.16 
lilly' 39.46 17.15 5.94 62.55 
August 42.69 12.94 5.67 61.30 
Scpt(,l1lbcr 6615 1012 7.02 63.49 
(klobt'r 21.52 9.71 5.73 36.96 
N.,\'Cmhcr 42.21 13.38 7.16 62.75 
I'kccmhcr 38.37 911 5.56 53.14 
!;,nunr), 37.07 11.29 5.85 45.21 
February 37.10 9.15 4.93 S1.18 
March 52.07 1612 5.12 73.41 

'fi,lal 478.76 137.80 68.62 685.18 

P,..,fit bdort' l"x 79.93 
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Months 

April 
May 
June 
July 
Auaust 
September 
October 
November 
December 
January 
February 
March 

Total 

Proftt before Tax 

Months 

April 
May 
June 
July 
Auaust 
September 
October 
November 
December 
January 
February 
March 

lbtal 

Profit before TaX 

BHADRA 5, 1915 (SAKA) 

STATEMENT vm 
MADRAS AIRPORT 

Month-wise Revenue jJ, 1991-93 

Paf1iculan 

Landing and Non 1Taffic Cmgo 
Parking Revenue Revenue 

99.15 49.78 43.91 
104.19 32.98 48.50 
107.14 43.91 44.62 
112.29 36.80 42.46 
109.53 36.07 '37.19 
116.31 4718 44.29 
IOS.13 55.98 40.19 
111.89 43.23 46.63 
107.08 50.00 47.50 

80.91 3951 49.13 
104.11 37.45 53.17 
121.54 52.64 59.82 

1279.27 525.63 557.43 

STATEMENT IX 

DELli AlRPORl 

Month-wise Revenue jJ, 1991-93 

Paf1iculan 

Landing and Non 1Taffic Cmgo 
Parking Revenue Revenue 

439.19 13933 139.50 
426.82 145.05 130.85 
451.93 159.53 157.00 
447.19 142.78 148.00 
451.93 189.53 144.00 
519.13 145.OS 142.00 
510.25 153.01 142.00 
452.04 140.68 151.00 
453.98 11413 153.00 
427.76 108.24 158.00 
269.00 135.00 260.00 
515.22 122.13 248.09 

5364.44 1694.56 1973.44 

174 

(Rr. in /aIdu) 

Total kwnlU! 

192.84 
185.67 
195.67 
19157 
182.79 
207.88 
20130 
201.75 
204.58 
16955 
194.73 
234.00 

236233 

38030 

(Rr. in Ialchs) 

Total Revenue 

718.02 
702.72 
768.46 
737.97 
785.46 
806.18 
80516 
743.72 
72111 
694.00 
664.00 
885.44 

9032.44 

3235.74 
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... ,;(if STATEMENT X 

CALCUITA AIRPORT 

Mo"th·wise R~Uf! for 1992-93 

(lU. i" laklu) 

lbrticuJars 

MontJu lAnding and No" 'kqfJic CarBo 7btal Rntmue 
Parking 

April 95.92 
May 93.73 

June 93.18 

July 91.48 

August 96.77 
September 88.79 

October 93.60 

November 9126 
\ 

December 91.48 

January 10274 
February 39.43 

March 90.11 

Total 1068.49 

prord before 'Th.x 

4846. SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the Minister of FINANCE be 
pleas«i to state: 

(a) whether the Cerrtral Board of Direct 
1Uea is considering drastic reduction in the 
lncome Tax raids; 

(b) if 10, the new strategies beini fmaliJed 
in this recard; and 

(c) the steps beina contemplated to ensure 
WIluntary compliance by tax payers? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTIIY: (a) No, 
Sir. 

(b) Does DOt ariae in view of reply to 
Pan (a). 

Rl!vertue Rl!vertue 

53.04 19.44 168.40 

33.54 20.25 14752 

19.12 18.00 13030 

5244 21.41 16533 

41.54 23.28 161.59 

37.05 21.74 14758 

43.64 24.90 162.14 

34.03 23.72 149.01 

18.17 36.46 146.11 
50.92 2261 17627 
18.83 22.19 80.45 

18.79 16.01 270.oI 

421.11 270.01 1759.61 

289.17 

(c) Requisite legislative and administrative 
steps are taken from time to time to encourage 
voluntary compliance on one hand and to curb 
tax evuion .on the other. Continuous efforts 
are made to rationalise tax rates and simplify 
tax laws and procedures. AI the same time 
deterrerrt meuures are taken in the form of 
search and survey operations, wrifteation of 
information by Central Information Branches. 
pre-emptive purchase of properties under 
Chapter XXC and indepth inwstiption in 
case. selected for scrutiny assessment. The 
Income-tax Act also provides for maintenance 
and audit of accounts in appropriate cues, pro-
Iubition of cash transactions ~d certain 
limits and of imposition of penalties and 
launchin& of Pl'OlCaltions in cases where con· 
cealment iI detected. 
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manslanon I 
Boads by Konkan Railways 

4847. SHRIMATI PRATIBHA DEVI-
SINGH PATIL: 

SHRI GOVINDRAO NIKAM: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Konkan Railways has 
sought permission to issue bonds in order to 
complete the Mankhurd-Belapur railway 
line: 

(b) if so. the details thereof; 

(c) whether the Government propose to 
give permission in this regard; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a) to 
(d) No. Sir. Mankhurd-Belapur railway line 
project does not come under the jurisdiction of 
the Konkan Railway Corporation. 

Mankhurd-Belapur railway project is a joint 
venture of Ministry of Railways and Maha-
rashtra Government. A request has been 
received from the Maharashtra Government for 
additional matket borrowing allocation for 
financing its shares of the remaining cost on the 
project. This request isunder consideration in 
consultation with the Reserve Bank of India. 

(English] 

ADD Assistaace for Ports Projects 

4848. SHRI RABI RAY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Asian Development Bank 
has approved technical assistance for the third 
port project; 

(b) if so. the details thereof: 

(c) whether the consultants hired to carry 
oot the technical assistance would rely on pre-
vious completed studies on these ports; and 

(d) if so, the details thereof! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b) Yes, Sir. The Asian 
Development Bank has approved a technical 
assistance worth US S 600.000 to India fOf the 
Third Ports Project. The technical assistance 
will be used to prepare a suitable project for 
seeking external assistance to rehabilitate port 
facilities at Bombay. Mormugao and Madras 
Ports. 

(c) and (d) The terms of reference to the 
consultants do not require that they should 
necessarily rely on the previous studies on ports 
projects. However. they would review the 
available preinvestment and feasibility studies 
already completed/in progress, update where 
appropriate in the light of anticipated/subse-
quent developments for project justification. 

l1Tanslation] 

Assistance 10 Sick Units in Maharasblra 

4849. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister' of 
FINANCE be pleased to state: 

(a) the financial assistance provided to sick 
units in Maharashtra during the last year; 

(b) the number and details of the sick units 
in the State proposals of which are pending with 
the Government for providing financial 
assistance; 

(c) the reasons for delay in this regard; 
and 

(d) the time by which these proposals are 
likely to fmally disposed of! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (d) The following are the 
details of sick SSI units financed by Banks in 
Maharashtra as at the end of March. 1992: 
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No.o/-' Amount 
units outstanding 

Total sick SSI units 20153 

Potentially viable sick 2147 
SSI Units 

Non-viable sick SSI 17631 
units 

Viability of sick SSI 375 
units yet to be deci-
ded 

Of viable sick SSI units. 1585 
those put under nur-
sing 

603.10 

188.12 

388.38 

26.60 

148.85 

RBI reviews the flow of credit to the SSI sec-
tor regularly in order to ensure timely and ade-
quate credit availability. As a follow up to the 
recommendations of the Nayak Committee 
Report. the RBI have issued guidelines to all 
scheduled commercial banks on 17th April. 
1993 and 3rd July. 1993 which inter-alia cover 
the following: 

(i) Banks have been asked to step up the 
credit flow to the legitimate requirements of the 
SSI sector in full during the Eighth Five Year 
Plan for which they would have to draw up an 
annual credit budget. 

(ii) In respect of advances over Rs. 25.000 
collateral security by way of immovable proper-
ties of third party guarantees may be asked for 
only in cases where the primary security is 
inadequate or for other valid reasons and not as 
a matter of routine. 

(iii) Banks have been advised to desist from 
the practice of insisting on compulsory deposit 
mobilisation as a pre-condition for sanction of 
credit to SSI units. 

(iv) In case of SSI units where output 
exceeds the projections or where the initial 
auessment of working capital is found inade-
quate. suitable enhancement in the working 
capital limits should be considered by the com-
petent authority as and when this is deemed 
necessary. 

[English) 

Income Tax Raids on Shipping Companies 

4850. SHRI CHANDRESH PATEL: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether raids and searches by Income 
Tax Department had been conducted on the 
houses. offices and godowns of some of the 
shipping companies in March. 1993; 

(b) if so. the details thereof and the amount 
seized therefrom: 

(c) whether some of these shipping com-
panies of Ja"mnagar and their branches at 
Gandhidham have declared unaccounted 
income also; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): (a) to 
(d) No. Sir. However, four groups of clearing. 
forwarding and stevedoring agents of Jamnagar 
and Gandhidham. Gujarat were searched by 
the Income-tax Department in March, 1993. 
In course of these searches, unaccouted assets 
worth Rs. 8329lakhs were seized. The persons 
searched disclosed concealed income ofRs. 2.01 
crores under . Section 132(4) of the IT. Act. 

Theft of Parcels from Cargo Department of 
Indira Gandhi International Airport 

4851. SHRI K D. SULTANPURI: Will the 
Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether some cases of theft of parcels 
from the cargo department of the Indira 
Gandhi International Airport, Delhi have come 
to the notice of the Government during the 
current year; 

(b) if so, the details thereof, month-wise; 

(c) the particulars of the officials. if any. 
found guilty in this regard; 

(d) whether the general public has to face a 
lot of inconvenience for claiming compensation 
for their lost parcels; and 
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(e) the steps taken or proposed to be taken 
by the Government to check such cases? 

THE MINISTER OF aVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b) Details of theft are given 
in the statement attached. 

(c) Some of officials of the handling agency 
of International Airports Authority of India. 
Delhi Home Guard and Cargo agencie.~ have 
been found to be involved in cases of theft/ 
pilferage. Complaints have been lodged with 
the police and the matters are being 
investigated. 

(d) Claims are settled in a reasonable 
period of time. 

(e) Important measures taken to check theft 
and pilferage are as follows: 

(i) The watch and ward set up at the Cargo 
Terminal has been revamped. 

(ii) Closed Circuit· TV camera system has 
been installed at vulnerable points. 

(iii) The character and antecedents are 
verified regularly. 

(iv) The airside security has been further 
tightened. 

(v) Routine and surprise checks have been 
geared up. 

STATEMENT 

Monthwise Statement of Theft/Pilferage of Cargo 
from January to July. /993 

Month £'Cport Total Import Total 
Number of Number of 

Cases Cases 

lanuary 07 01 
February 04 08 
March 05 04 
April 08 08 
May 07 13 
lune 07 I2 
luly 05 22 

NOTE: (a) Addl. 72 lots (cargo) observed miss-
ing from Disposal Unit under 
investigation. 

(b) Addl. 46 lots of (Cargo) cleared for 
delivery observed physically available 
under further investigation. 

Items (a) and (b) above. came to the notice 
during inventory check carried out in February. 
1993. Requisite Police complaints lodged. 
These lots pertain to period 1990 to February 
1993. 

Minimum Wages 

4852. DR. KARTIKESWAR PATRA: Will 
the Minister of LABOIJR be pleased to 
state: 

(a) the nonns adopted by the Government 
for the fixation and revision of minimum 
wages: and 

(b) the steps taken by the Government to 
ensure the implemenlatiotl of these wages? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A 
SANGMA): (a) Both the State Governments 
and the Central Government are responsible 
for fuation/revision and enforcement of the 
provisions of the Minimum Wages Act. 1948 in 
respect of the scheduled employments under 
their respective sphere. No uniform basis and 
criterion has been adopted in the fixation and 
revision of minimum wages by the State 
Government. because of varying socio-eco-
nomic conditions. However. five norms 
recommended by the Indian Labour Con-
ference at its 15th Session held in 1957 are adop-
ted in fuation and revision of minimum 
wages. These are minimum food requirement 
of 2700 calories for an average Indian adull 
clothing requirement 01'72 yards per annum per 
family. rent correspon.iing to the minimum 
area provided for under Government Industrial 
Housing Scheme. expenditure on fuel. lighting 
and other miscellaneous items of expenditure 
and 3 consumption units for one wage 
earner. 

(b) The State Governments as well as the 
Central Government have set up separate 
enforcement machinery to enforce the pro-
visions of the M inimulll Wages Ai..'I. The 
enforcement ollkials conduct periodical and 
regular inspe~1ions. file claim cases. and launch 
prosecutions against employers. wherever 
necessary. 'Ille Centrdl Government have also 
been impressing upon the State Governments 
from time to time. to the need for effective 
implementation of the Minimum Wages 
Act. As a resull the Siale Governments have 
taken several steps to strengthen the enforce-
ment machinery forellc.:tin~ implementation of 
the Ai..'t. 
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Retrenched Textile Workers 

4853. SHRI INDRAJIT GUPTA: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government have identified 
some institutions for retraining the retrenched 
textile workers in Ahmedabad, Calcutta, 
Indore, Bombay and Kanpur; 

(b) if so, the details thereof; 

(c) whether the training has started in these 
institutions; and 

(d) if so, the number of -workers getting 
training at present and other details of the train-
ing programme? 

THE MINISTER 01 STATE OF THE 
MINISTRY OF TEXIILES (SHRI G. 
VENKAT SWAMY): (a) to (d) The Thrn 
Around Strategy for NTC envisages retraining 
and redeployment of workers who have availed 
of voluntary retirement, Powerloom service 
centres and Textile Reseatch Associations have 
been advised to impart training to worlt.ers to 
enable them to set up powerloom!reeling 
units. 265 rationalised workers of NTC have 
availed of the benefits of the scheme for training 
and redeployment of woners upto 31-7-1993. 

Social Security Schemes of UC 

4854. DR KRUPASINDHU BHOI: Will 
Ihe Minister of FINANCE be pleased to 
state : 

(a) the Social Security Schemes of the Life 
Insurance Corporation (UC); 

(b) whether any scheme for the physically 
disabled and mentally retarded persons is pro-
posed to be introduced; and 

(c) if so, the steps taken by DC in that 
direction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARIlAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) The Life Insurance Corpora-
tion of India is running three Social Security 
Schemes for weaker sections of the public: 

(i) Group Insurance Scheme for Landless 
Agricultural Labourers (LALGn 

(ii) Group Insurance Scheme for IRDP 
assisted beneficiaries; and 

(iii) Group Insurance Scheme for Weaker 
Sections of the Society who are engaged in 23 
occupations (Statement enclosed) approved by 
the Central Government. 

(b) and (c) One of the occupations under 
the Group Insurance Scheme for weaker sec-
tions of the society covers the physically han-
dicapped self-employed persons. However. 
legally no policies can be issued in favour of 
mentally retarded persons. A parent or legal 
guardian can take out an individual policy on 
behalf of the mentally retarded person by pay-
ment of requisite p~mium and name as a 
beneficiary in the policy. 

STATEMENT 

Schemes for Weaker Sections for approved 
occupations 

1. Beedi Workers, 

2. Brick-Klin Workers (Jalandhar), 

3. Carpenters. 

4. Cobblers, 

5. Fishermen, 

6. Hamals. 

7. Handicraft Artisans. 

S. Handloom Weavers. 

9. Handloom & Khadi Weavers. 

10. Lady Tailors. 

11. Leather & Tannery Workers. 

12. Papped Workers attached to 'SEWN, 

13. Physically Handicapped self-employed 

persons, 

14. Primary Milk Producers. 

15. Rickshaw Pullers/Auto Drivers. 

16. Safai Karmacharies. 

17. Salt Growers, 

IS. Tendu Leaf Collectors. 

19. Scheme for the Urban Poor, 

20. Forest Workers. 

21. Sericulture. 

22. Toddy Tappers, 

23. Powerloom Workers. 
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(Translation} 

Purcbue of PSV Shares by Foreign Investon 

4855. SHRI PRAKASH V. PATEL: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether the Government have any pro-
posal to allow foreign investors to buy public 
sector shares in the next round of disinvest-
ment; and 

(b) if so, the details thereof! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARllAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) and (h) Government have 
hitherto not finalised th. policy for the next 
round of public sector d, ,investment. 

(English) 

Rehabilitatioa plaa of Sid Vails 

4856. SHRI GURUDAS KAMAT: 
SHRI INDRAJIT GUPTA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the public sector banks and 
financial institutions like Industrial Develop-
ment Bank ofIndia. Industrial Financial Cor-
poration of India provide adequate funds for 
the rehabilitation plans of sick public sector 
undertakings; 

(b) if so. the details thereof during the last 
two years and the current year so far. 

(c) if not. the reasons therefor. and 

(d) the remedial measures taken or pro-
posed to be taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (d) The commercial banks 
and fmancial institutions will provide funds for 
rehabilitation of sick Public Sector Units 
(PSUs) after viable schemes for revival of such 
PSUs are formulated. 

Board for Industrial and Financial Re-
construction (BIFR) have been empowel'ed to 
sanction/approve rehabilitation schemes in res-
pect of sick PSUs as per the provisions of the 
Sick Industrial Companies (Special Provisions) 
Act, 1985. 

101 references from Central and State PSUs 
(46 Central + 55 State) have been registered by 
BIFR as on July 31.1993. Of these. 9 haw been 
dismissed as non-maintainable, winding up 
notices have been given in 7 cases, in 1 case 
winding up has been recommended to the con-
cerned High Court and the other remaining 84 
cases are still under inquiry. 

Smuggliag of Tunber 

4857. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government are aware of 
the illegal timber trade. currently operating 
through the border areas of North Bengal, 
Nepal and Siliguri in spite of ban on export of 
timber to other countries; 

(b) if so. the steps taken by the Government 
to check such illegal timber trade: 

(c) whether goods are also being smuggled 
to Nepal through the check-posts on the bor-
ders of Bhutan and North Bengal: and 

(d) if so, the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): (a) to 
(d) There have been attempts to smuggle timber 
through the border areas of North Bengal, 
Nepal and Siliguri : Anti-Smuggling agencies 
have successfully intercepted some con-
signments of timber. which _re attempted to 
be smuggled through the border areas of North 
Bengal. Anti-Smuggling agencies haw been 
directed to remain alert. 

J.te V.ils 

4858. SHRI SYED SHAHABUD-
DIN: Will the Minister of TEXTILES be 
pleased to state: 

(a) the number of new jute units established 
with correspondina fmancial assistance by the 
Union Go~ent during 1992-93; 
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(b) the number of existing units expanded 
with corresponding financial a.uistance by the 
Union Government: and 

(c) the corresponding information on num-
ber of existing units diversified or moder-
nised? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) With the introduction of 
liberalised Industrial Policy. no permission of 
the Government is now required for setting up 
new jute units. 

(b) and (c) The Government has set up a 
Jute Modernisation Fund Scheme under the 
aegis of Industrial Finance Corporation of 
India (lFCn with a ,,,,-pus of Rs. ISO 
crores. Till 31-3-93. Rs. 8' ,:~ crores have been 
sanctioned as moderni .tion/rehabilitation 
assistance to 22 jute nills .md Rs. 39.14 crores 
ha~ been disbursed to 14 unit~ 

(Translation) 

Sick SSI units in Uttar Pradesb 

4859. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of FINANCE 
be pleased to state: 

(a) the number of small scale industrial 
units declared sick in Uttar Pradesh during 
each of the last th ree years: 

(b) the number of small industries which 
ha~ been made economically viable; and 

(c) the details of the schemes prepared by the 
Government to check the industrial sickness 
in future? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TIlE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) and (b) The number of small 
scale industrial units declared sick and poten-
tially viable in Uttar Pradesh during each of the 
last three years is as under: 

Declared sick 

Potentially 
viable 

As at the As at the As at the 
end of end of end of 
Sept., March. March, 
1990 1991 1992 

30694 

348 

27477 

326 

34150 

479 

(c) The Reserve Bank of India (RBI) had 
appointed a Committee in December. 1991 
under the Championship ofShri P.R Nayak to 
review the arrangements for meeting the work-
ing capital requirements of the SSI sector. 
review the guidelines for the rehabilitation of 
sick SSI units and examine any other related 
matters. The RBI has since considered some of 
the recommendations of Nayak Committee and 
as a consequence issued necessary guidelines to 
the Scheduled Commercial Banks on 17th 
April. 1993 and 3rd July. 1993. These guidelines. 
inter-alia. include: 

(i) Preference to village industries. tiny 
industries and other small scale units 
while meeting the credit requirements of 
small scale sector. 

(ii) Banks have been asked to step up the 
credit flow to meet the 'legitimate 
requirements of the SSI sector in full 
during the Eigth Five Year Plan. 

(iii) The definition of a Sick SSI unit and rate 
of interest applicable for Working Capi-
tal Term Loan (WCTL) granted as a part 
of a rehabilitation package has been 
suitably modified. 

(iv) An effective grievance redressal 
machinery within each bank which can 
be approached by the SSIs in case of dif-
ficulties will be set up. 

(v) Banks have been advised to adopt the 
'Single Window Scheme' to provide both 
Working Capital and term loans. 

(English) 

PNB Capital Se"ice tie up witb Foreign 
Collaboraton 

4860. SHRl R. SURENDER REDDY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether following the liberalisation of 
the economic policy. the Punjab National Bank 
Capital Services Limited is presently facing a 
stUT challenge thrown up by foreign competi-
tion within the country; 

(b) if so. the broad details of the challenge 
faced by the PNB Capital Services Limited; 
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(c) whether in order to meet the challenge, 
the Board of Directors of the Punjab National 
Bank have very recently decided to allow 
foreign collaboration in the PNB Capital Ser-
vices Limited on very liberal terms; 

(d) if so, whether the Reserve Bank of India 
has given its approval in this regard; 

(e) whether any offers have been received in 
th is regard; 

(f) if so, the details thereof; and 

(g) the time by which a final decision is 
likely to be taken in this regard? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TIlE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) and (b) PNB Capital Services 
Ltd. (PNB Caps) are in the business of equip-
ment leasing, merchant banking etc. Other 
companies in this line of business have tied up 
with foreign collaborators or are contemplating 
such tie-ups. Following such foreign colla-
borations by other companies, PNB Caps are 
anticipating 
business. 

greater competition in 

(c) The Board of Punjab National Bank 
have given "in principle" approval to PNB Caps 
approaching certain foreign companies for 
exploring the possibility of a tie-up. No terms 
for the tie-up have yet been decided. 

(d) PNB Caps have not as yet approached 
Reserve Bank of India fvr their approval. 

(e) No offer has been received by PNB Caps 
so far. 

(f) Does not arise. 

(g) A final decision will be taken after offers 
are received from foreign collaborators and 
terms are negotiated. 

Inegalarities in weighing of fruits and vegetables 
at Sabar Airport 

4861. SHRI ANNA JOSHI: Will the Minis-
ter of CIVIL AVIATION AND TOURISM be 
pleased to state: 

(a) whether there is lack of accurate weigh-
ina facility at the Sabar airport in Bombay as 
reported in the Free Press Journal, Bombay 
dated June 11, 1993; 

(b) whether some cases of irregularities at 
the airport in weighing of fresh fruits and 
vegetables for export have come to the notice of 
the Government during 1992 and 1993 so 
far; 

(c) if so, the details thereof; and 

(d) the action taken or proposed to be taken 
by the Government against the guilty officials 
and also to check such cases? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD) : (a) to (d) Weighing machines are pro-
vided at Bombay airport by Air India who are 
operating as Grounq Handling Agents for 
International Airports Authority of India 
(lAAI). The weighing machines are periodically 
checked to ensure accuracy. None of the air-
lines has brought to the notice of IAAI any dis-
crepancy in the weighment of fruits and 
vegetables. 

Economic Progress in India 

4862. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of FINANCE be pleased 
to stale: 

(a) whether the World Bank in a recent 
economic memorandum on tndia, titled 
"Indian Progress and Challenges in Economic 
Transition" and reviewed the economic pro-
gress made in India and the challenges faced 
and overcome by it; 

(b) if so, the precise appraisal made by the 
World Bank therein and the nature and extent 
of foreign assistance required by India; and 

(c) the details of aid promised or undertaken 
by the Bank and its various agencies" 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED; (a) Yes. Sir. 

(b) and (c) The report re,iews economic 
trends like GOP gro\\1h, investment., inflation, 
fiscal deficit., exports, imports and aid flows dur-
ing the year 1992-93. It also examines the 
Government's approach to continuing process 
of economic reforms. The report recommended 
that donors maintain their pledge for fiscal year 
1993-94 at the same level as last year. that is 
USD 7.2 billion. 
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Exporters of Reaclymade Garments 

4863. SHRIMATI SHEELA GAUTAM: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the Union Government are 
aware of the fact that some of the exporters of 
readymade garments had recently submitted 
fake letters of credit; 

(b) if so, the details thereof; 

(c) the action proposed to be taken by the 
Union Government agaiIi.st such exporters in 
th is regard; and 

(d) the steps taken/proposed to be taken by 
the Union Government to check such incidents 
in future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY) : (a) to (c) During the scrutiny of 
Letters of Credit submitted by garments expor-
ters. Apparel Export Promotion Council has 
recently found that two exporters had submitted 
forged/tampere<i letters of credit. The Council 
has issued show cause notices to both exporters 
and has suspended their registration pending 
completion of the proceedings for deregistra-
lion of their ftrms. 

(d) Letters of Credit submitted by garment 
exporters are scrutinized by Apparel Export 
Promotion Council. with necessary assistance 
from concerned banks. Where forgery or tam-
pering of the letters of credit are established 
following the scrutiny, the Council suspends 
registration of the exporters involved. pending 
further investigation. Exporters who are found 
guilty following detailed investigation are 
deregistered. In serious cases, the Council files 
complaints with the Police also. 

(Eng/ish) 

Finucial Reforms 

4864. SHRI BOLLA BULLI RAMAlAH: 
SHRI D. VENKATESWARA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government have studied 
various financial reforms initiated by some 
south-east Asian countries like China; 

(b) if so, whether India would also lite to 
adopt some of those reforms to further liberal-
ize the economy; 

(c) if so, the details thereof; 

(d) whether there is any proposal to restruc-
ture the Corporate Tax system; and 

(e) if so, the details thereol? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED) : (a) to (c) Government are aware of 
the financial reforms undertaken by some of the 
South-East Asian countries. The reforms 
initiated in the financial sector are based on the 
recommendations of the Narasimham Com-
mittee which submitted its report in November, 
1991. The members of the Committee were 
generally aware of the developments in the 
financial sectors in other countries. 

(d) and (e) Proposals for restructuring of the 
Corporate Tax are part oflhe recommendations 
of the Tax Reform Committee, chaired by Pro-
fessor Raja Chelliah. These recommendations 
are under the consideration of the 
Government. 

Per Capita Plan Inveslment 

4865. SHRlMATi VASUNDHARA RATE : 
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) the per capita plan investment iIi. 
Rajasthan during 1990-91, 1991-92 and 1992-
93; 

(b) the per capita plan investment made in 
other states during this period; 

(c) whether there is a need to increase the 
plan investment in the backward states like 
Rajasthan; and 

(d) if so, the provision proposed to be made 
during the Eighth Plan? 
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TIlE MINISTER OF STATE OF TIlE 
MINISTRY, OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) and (b) The per 
capita plan investment (in terms of per capita 
plan outlay/expenditure) from 1990-91 to 1992-
93 is shown in the enclosed Statement I. 

(c) The allocation for any state including 
Rajasthan is based on the fonnula accepted by 
the National Development Council and the 
resources the State can raise. 

(d) During the Eighth Five Year Plan the 
State Component of public sector plan outlay at 
1991-92 prices has been envisaged at Rs. 175485 
crores including Rajasthan's share of Rs. 
11500 crores. 

STATEMENf I 

STATEMENT AITACHED TO LOK SABHA UNSTARRED QUESTION NO. 4865 

Per Capita Plan Outlay!Expenditure jor the period 1990-91 to 1992-93 
(lU.) 

At current price 

81. States Annual lYan Annual lYan Annual Plan 
No. 

1990-91 1991-92 1992-93 

Outlay Expenditure Outlay Ouday 

2 3 4 5 6 

1. Arunachal Pradesh 2133 1933 2739 2855 
2. Assam 303 268 361 431 
3. Himachal Pradesh 704 739 802 951 
4. Jammu & Kashmir 842 721 937 1062 
5. Manipur 930 901 1095 1149 
6. Meghalaya 994 944 1193 1369 
7. Mizoram 1822 1821 2216 2332 
8. Nagaland 1192 1169 1398 1521 
9. Sikkim 1881 1970 2376 2730 

10. Tripura 729 733 827 1027 
11. Andhra Pradesh 200 224 213 250 
12 Bihar 209 146 261 255 
13. Goa 1112 1158 1476 1305 
14. Gujarat 3S2 380 426 455 
15. Haryana 429 3n 469 509 
16. Kamataka 250 262 :m 427 
17. Kerala 219 20S 278 315 
18. Madhya Pradesh 302 258 367 363 
19. Maharashtra 311 321 318 401 
20. Orissa 397 345· 445 446 
21. Punjab 448 491 500 743 
22. Rajasthan 218 222 267 319 
23. Tamil Nadu 261 269 288 315 
14. Uttar Pradesh 231 218 267 278 
25. West Bengal 195 169 219 221 

TOTAL 262 269 327 363 
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Scheme of Presumpme Taxation 

4866. SHRI MANORANJAN BHAKTA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Scheme of presumptive taxa-
tion has proved successful; 

(b) if so. the details of the achie~ments 
made under this scheme; 

(c) whether the Government are considering 
to extend -the Scheme to co~r more areas; 
and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY) : (a) 
and (b) The scheme was reasonably successful. 
Upt031stMarch. 1993. 1.19lakhs new taxpayers 
came under this scheme. 

(c) and (d) Government is examining the 
possibility of extending the scheme to cover 
more areas. 

l7ranslation I 

Coocessioas to Women Entrepreoeun 

4867. SHRI RAJESH KUMAR: 
SHRI MUMTAZ ANSARI : 
SHRIMATI SHEELA GAUTAM: 

Will the Minister of FINANCE be pleased 
to state: 

(a) v.itether the Government proposed to 
provide concession to the women entrepreneurs 
in the interest charged on bank loans during the 
current Plan period; 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor'! 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARI.lAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a> to (c) With a view to rationalis-
ina the lendina structure of scheduled commer-
cial banks, effective from 22nd September. 1990 
the sector specifIC, area specific and purpoae 
JpeCiflC interest rates were withdrawn and a 

single criteria i.e. size of the loan had been pres-
cribed for detenllining the rate of interest. No 
separate concessional rate of interest has been 
prescribed for women beneficiaries in any Cen-
tral Government sponsored schemes or under 
the schemes framed by the banks themselves. 
and there is no proposal to that effect. 

loaDS to SSI Sector 

4868. SHRI TEJ NARAYAN SINGH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the total amount ofIoans provided to the 
small scale industry sector during the last finan-
cial year; 

(b) the tot.al amdunt of loans provided dur-
ing the first quarter of the current financial year 
vis-a-,v; the loans provided last year during the 
corresponding period; 

(c) whether the Small Industries De~lop
ment Bank. is also providing loans directly to 
small scale industries; and 

(d) if so. the total amount of loans made 
available by this bank during the last three 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (d) Presumably. the Hon'ble 
Member is referring to the performance of the 
Small Industries Development Bank. of India 
(SIDBI). The aggregate assistance sanctioned 
and 'disbursed by SIDBI under its various 
schemes of aSsistance to units in SSI sector dur-
ina 1992-93 is as under: 

Sanctioned 
Disbursed 

(lU. cro_J 
3549.9 
27873 

The total assistance sanctioned and dis-
bursed by SIDBI during the first quarter of the 
current year i.e. April-June. 1993 vis-a-\it assis-
tance provided during the correspondina 
period of last year is as follows : 

(Rs. Cl'Omrj 
April- April-
June. June. 
1993 1992 

Sanctioned 537.8 499.7 
Dilbursed 435.7 485.1 
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The assistance sanctioned by SIDBI under (a) whether the Government have taken a 
its direct assistance schemes is given below: decision to close all sick cotton textile mills in 

(Rs. crores) 
Year Sanctioned Disbursed 

1990-91 71.0 59.4 
1991-92 257.4 182.1 
1992-93 617.8 506.7 

(English) 

Production by Japanese Investment Projects 

4869. DR. LAXMINARAYAN PANDEYA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Indo-Japanese Light Commer-
cial Vehicle (LCV) manufacturers in India have 
suspended their production in protest against 
the levy of countervailing duty on the LCV com-
ponent imports; 

(b) if so, measures taken by Government to 
sort out this stalemate; and 

(c) the other steps being taken by the 
Government to improve the economic relations 
and to attract more Japanese investment in 
India? 

TIfE MINISTER OF STATE IN TIfE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARAMURrnY): (a) and 
(b) No Indo-Japanese Light Commereial Vehi-
cle (LCV) manufacturer is reported to have sus-
pended the prodution ofLCV in protest against 
the levy of countervailing duty on the import of 
components of LCV. However, the basic cus-
toms duty on specified parts and components 
for the manufacture of LCV was reduced from 
5O'J(, to 25% w.e! 21-7 -93 in order to give relief to 
the LCV industry. 

(c) Government has taken various other 
steps to improve the economic relations and 
attract more forei&n investment in India which 
inc;ludes abolition of industrial licensing, 
removal of restriction on investment under the 
MRTP Act. liberalisation of provisions of 
FERA. liberalisation of policy and procedure 
for transfer of foreign technology, import of 
capital goo(Is, raw materials, etc. 

CInsare of NTe Mill 

4870. SHRI RAM NAIK: Will the Minister 
0{ TEXI1LES be pleased to state : 

Mumbai which are being run by the National 
Textile Corporation: 

(b) if so, the names of the mills which are 
likely to be closed; and 

(c) the reasons for the closure of these 
mills? 

TIfE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) to (c) Government have 
approved a strategy to tum around the mills of 
NTC, including the mills of NTC in Mumbai, 
involving selective modernisation, financial 
and managerial restructuring and rationalisa-
tion of surplus workforce under the Voluntary 
Retirement Scheme (VRS). Voluntary Retire-
ment Scheme will also be offered to the officers, 
staff & workers of chronically sick mills which 
have no possibility of viability and which may 
have to be closed down or merged with adjacent 
units to ensure viability. The question of closure 
or retention of individual mills of NTC will 
depend on the impact on viability of 
rationalisation of labour under VRS and'other 
relevant factors, and the decision of the Board 
for Industrial & Financial Reconstruction 
which has been entrusted the responsibility to 
determine and enforce the measures for the 
revitalisation of sick industrial companies 
undeT the provisions of the Sick Industrial 
Companies (Special Provisions) Act. 1985. 

Report OD PSU DisiDYeslment 
I 

4871. SHRI RAM KAPSE: SHRI 
ANUKSHRAO RAOSAHEB TOPE: Will the 
Minister of FINANCE be pleased to state: . 

<a) whether the Rangarajan Committee on 
public sector disinvestment has submitted its 
report to the Government; 

(b) if so, the recommendations made by the 
Committee; and 

(c) the action taken or proposed 10 be taken 
by the Government on these recommend-
ations? 
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mE MINISTER OF STATE IN mE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN mE MINISTRY OF 
PARUAMENTARY AFFAIRS (DIl ABRAR 
AHMED): (a) to (c) The Report of the 
Ranaarajan Committee on Disinvestment of 
shares in public sector enterprises was received 
by the Government ofIndia on 20th April. 1993. 
The recommendations of the Committee relate 
to several aspects of disinvestment policy 
includina limits of equity to be disinvested, 
criteria for valuation of shares, preparatory 
steps and modus operandi of disinvestment. The 
major recommendations of the Committee are 
!fled in the Statement attached. The Report of 
the Committee is under examination of the 
Government. 

STATEMENT 

Summary oj thl! Major rrcommendations oj 
RDngamjan Commilt« on disinVt!Slment oj shares 

in·PSEs 

A UMITS OF EQUITY TO BE DIS-
INVESTED 

The Committee has recommended 
that the target levels of Government 
ownership in respect of all units reserved 
for the public sector should be 51% to 
enable control over management. A 
target level of 26% of public ownership 
could be considered in exceptional cases. 
There should be specific reasons for con-
tinued Government ownership oC enter-
prises not reserved for the public sector. 
In general, the percentage of equity to be 
disinvested should be under 49% in 
industries reserved for public sector and 
over 74% in other cases. 

B. CRITERIA FOR VALUATION OF 
SHARES 

Among the three criteria viz. net asset 
value. profit earnina capacity value and 
discounted cash flow value, the discoun-
ted cash flow has the greatest relevance, 
though it is the most difficult to 
operationalise. Each company would 
need to be studied carefully with the help 
of a merchant banJcina firm taking into 
account factors such as value of assets, its 
marbt share. potential profit earning 
capacity and the prevailing price in the 
marbt for abares of similar enterprises 
in the private sector. 

C. PREPARATORY STEPS 

The preparatory steps recommended 
by the Committee include conversion 
into company form. wherever necessary. 
decidina the desirable level of equity and 
restructuring the financials with a paper 
debt/equity gearing, assessina the on-
going plans of PSEs and examining the 
scope of issuing convertible bonds as a 
measure of resource mobilisation for 
PSEs. 

D. MODUS OPERANDI OF DISIN-
VESTMENT 

The Committee has recommerided 
that once a reasonable market price is 
established in a normal trading at-
mosphere over a reasonable period of 
time, the fIXed price method VWluld be 
appropriate. In all other cases, the auc-
tion method with the participation may 
be adopted. 

E. STANDING COMMITTEE ON PUBliC 
ENTERPRISE DISINVESTMENT 

The Committee has suggested that 
the Government may consider creating a 
Standing Committee on Public Enter-
prises Disinvestment to recommend 
enterprises-specific action for reConhs. 
restructuring and disinvestment.as well 
as monitoring and evaluating the process 
of implementation. 

(Tlwrslation I 

AIIoaIlions 10 Coopenlhe Sector 

4872. SHRI PANDURANG PUNDUK 
FUNDKAR: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) the allocations made for cooperative sec-
tor in the Eighth Five Year plan; and 

(b) the details thereof? 

mE MINISTER OF STATE OF mE 
MINISTRY OF PLANNING AND PRD-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b) 
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UDder the head 'Cooperation' in the Aericul-
ture and Allied Activities Sector the total Eighth 
Plan outIayunder the Central Sector is R.s. 1,5S0 
crorea and thOle of the States and Union 
1mitorie.s, RI. 1,507.12 crores. . 

Ule of Hiadl ill .... 

4873. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: wm the Minister of 
FINANCE be pleased to state : 

<a) whether the work in the public .sector 
banks is permitted to be done in Hindi also; 

(b) if so, whether the employees of many of 
the public sector banks who do their work in 
Hindi have beeen issued Memorandum; 

(c) if so, the details thereof during the last 
JI'Ilr and the current year, so far; and 

<d) the action taten by the Government in 
thil reeard and to encourage Hindi in public 
leCtor banks? 

THE MINISTER OF STA~ IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARllAMENTARY AFFAIRS (DR ABRAR 
AHMED): <a} Yes Sir, The emplo~s of 
Public Sector Banks are allo'Wed to do their 
wort. in Hindi also as per OtTtcial Language 
Policy of the Government. 

(b) As reported by the Public Sector Banks 
no emplo~ has been issued Memorandum for 
doing hia/her work in Hindi 

(c) Does not arise. 

(d) Government of India Official Languaae 
Policy and various instrudions issued in this 
behalf from time to time are required to be 
followed by the banks. Various steps like hold-
ina of Hindi workshops, Hindi training. Hindi 
competitions and incentives such as award of 
shields, cash awards and issue of merit eel"-

tifu:ates etc. are being taken to encourage use of 
Hindi in Public Sector Banks. 

SpiaaiJIc Mill 

4874. SHRI NJ. RATHVA: 
DR KARTIKESWAR PATRA: 
SHRIMAll VASUNDHARA RAJE: 

Will the MiniIter of TEXlUES be pleased 
10 Ilate: 

<a} the number of new spinning mills let up 
by the Government during the last three years, 
State-wile; 

(b) the taraet fIXed for setting up such mills 
during the Eighth Plan, State-wise; and 

(c) the steps taken by the Government to 
monitor the full capacity utilisation of such 
mills? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXraES (SHRI G. VEN-
KAT SWAMY): (a) and (b) The Government 
does not have any scheme to set up any testile 
mill including spinning mill on its own. 
However, as per information furnished by 
National Cooperative Development Corpora-
tion (NCDC). NCDC have providedJbeen pl& 
viding fmancial assistance for setting up of 9 
cooperative spinning mills during the last three 
years. The State-wise details are given 
below:-

Maharashtra 
Orissa 

No. oj Spinning Mill& 
7 
2 

In the Cooperative sedOr while no taIget.s 
have been fIXed NCDC has proposals to ~ 
setting up of 40 cooperative spinning mills in 
the country durina the Eigth Five Year Plan 
period. Tentative State-wise, break up is as 
under: 

Andhra Pradesb-4. Maharashtra-8. Haryana-2, 
Rajastban-2, Karnataka-4. Tamil Nadu-2, 
Uttar Pradesh-2, Kerala-2, Assam-2, 
Orissa-2, Bihar-I, Tripura-l, 
Madhya Pradesh-4. Punjab-2, West Benaal-2 

(c) Does not arise. 

Task of laflatioa Farecutu.c 

487S. SHRI G. DEVARAYANAlK: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Government have entrusted 
the National Informatics Centre with the task ol 
strengthening the Price and Inflation Informa-
tion systems; 

(b) whether there are multiple otrlcial/Don-
otTlCial bodies enaaaed in forecasliD& 
inflation; 
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(c) if so, whether there are 
inflation forecasting based 
modelS; 

variations in 
on different 

(d) the variations observed in actual rate of 
inflation against projected inflation forecast 
made by official bodies; and 

(e) whether the Government have plans to 
entrust the task of inflation forecasting and 
price monitoring to any single agency'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARlIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) and (b) A number of official and 
non-official agencies use forecasting models to 
estimate trends in the economy. National Infor-
matics Centre is one such agency which pre-
pared a report on price forecasting in 
February. 1993. 

(c) and (d) Various forecasts yield different 
estimates depending upon variations in data, 
explanatory variables used, basic assumptions 
and statistical toqls employed. 

(e) No, Sir. 

Change in RBI polides 

4876. SHRI SANAT KUMAR MANDAL : 
wm the Minister of FINANCE be pleased 
to state: 

(a) whether the World Bank has demanded 
that radical changes be made by India in the 
trelUUry bills and long-term market for Govern-
ment securities to speed up the process of finan-
cial sector reforms: 

(b) if so, the implications of this demand so 
far as the long-term market reforms are 
concerned; 

(c) its impact on the Reserve Bank ofIndia's 
rurrent practice of managing both long-term 
Government securities' and treasury bills; 
and 

(d) the government's reaction to this 
demand? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARlIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a> to (d) Government have been 

taking various initiatives to develop and 
strengthen the market for Government 
Securities based on the recommendations of the 
Committee to Review the Working of the MOn-
etary System (Chakravarty Committee, 1985) 
and reiterated by the Committee on the Finan-
cial System, (Narasimham Committee, 1991), 
quite independent of the fiscal consolidation 
programme. 

The Chakravarty Committee recommended, 
inter-alia, 

(i) Raising of return on the Treasury Bills to 
such a level as will induce banks, finan-
cial institutions and the public in general 
to purchase Treasury Bills as an attrac-
tive avenue for deploying their tem-
porary funds. 

(ii) Development of secondary market in 
Treasury Bills. 

(iii) Shortening of matu rities of Govt. 
Securities. 

(iv) Treasury Bills to be developed as an 
active monetary instrument. 

(v) Upward revision of yield on Govern-
ment seen rities. 

The Committee felt that h igher coupon rates 
on Government Securities and higher discount 
rates on Treasury Bills would lead to higher 
absorption of Government paper by the pUblic, 
resulting in lower monetisation of debt and 
lower increase in money supply than 
otherwise. 

In pursuance of these recommendations, 
interest rates on long term Government 
Securities have been progressively increased. 
Presently interest rate is 13.5 per cent compared 
to 7.5 per cent in 1980-81. Similarly the max-
imum term of Securities which used to be 30 
years has been brought down to 10 years. 

As regards Treasury Bills there were two 
types of refonns : 

1. Increase in the maturity period of91 days. 
Thus, a scheme of 182 days Treasury Bills was 
started in Nov, 1986, since replaced by 364 days 
bills during 1992-93. 

2 Shift from sale on tap to auction. 182 bills 
earlier and 364 bills now are sold by auction. 
The latter bills are presently giving an yield of 
U.5 per cent. Auction of 91 days bills has also 
been started from Jan, 1993 and their sales so far 
have croued Ra. 2500 crores. The present yield 
is 92 per cent. 
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The intention is to propesaiwlly mab 
'neuury Billa a potent market instrument 
instead of aervina at a medium for monetisation 
of deficit. SIMi..,. ud Loa. to Loomleu Wea.en 
~7. SHIU R. SURENDER RED-

DY: Will the Minister of TEXI1LES be 
pleat«t to lIlate: 

(a) whether the Government haw made 
any auessment of loomless weavers in the 
country; 

(b) if, so the details thereof. State-wile; 
(c) whether there is any scheme to provide 

wbaidy and loana to help such weavers; 
(d) if so, the details thereof; 
(e) the amount of subsidy to be provided 

and the number ofloans to be activated in each 
State particularly in Ai .. Jt. fa Pradesh during the 
)Urs 1993-94; and 

(f) the out-turn likely to be achieved 
thereby so rar as handloom cloth is con-
cerned? 

nIE MINISTER OF STATE OF nIE 
MINISTRY OF TEXI1LES (SHRI G. VEN-
KAT SWAMY): (a) Yes, Sir. 

(b) A statement showing Statewise number 
olloomless weaver households is attached. 

(c) and (d) There is a scheme for assistance 
for modernisation and purchase of new 
looms. Under the scheme 213rd of the assis-
tance is provided as loan and 113rd as grant. 

(e) and (1) The scheme has been trans-
ferred to the state sector from 1993-94. The 
coverage of weavers and the amount of assis-
tance to be provided under this scheme will 
depend on the number of proposals received 
from the eligible beneficiaries. and the provi-
sion made by the State Govts. in their 
budgets. 

STATEMENT 

StatI!l<Ue number of Loomless Households 

SI. Name of the State No. of 
No. Households 

1. Andhra Pradesh 15271 
2. Arunachal Pradesh 1849 
3. Assam 98752 
4. Bihar 2131 
S. Gujarat 364 
6. Haryana 12264 
7. Himachal Pradesh 1098 
8. Jammu & Kashmir 340 
9. Karnataka 9083 

10. Kerala 15333 
11. Madhya Pradesh 1709 
12. Maharashtra 11926 
13. Manipur 3274 
14. Meghalaya 226 
15. Mizoram 313 
16. Nagaland 6056 
17. Orissa 2729 
II. Punjab 241 
19. Rajasthan 3281 
lIIl 1lunil Nadu 71297 
21. 1iipura lin 

22. Uttar Pradelh 
23. West Benaal 
24. Goa 
25. Delhi 
26. Pondicherry 

ALL STATES 

Tweaty Poiat Propua_ 

6590 
52959 

29 
7262 
1919 

327473 

~8. SHRI SYED SHAHABUD-
DIN: Will the Minister of PLANNING AND 
PROORAMME IMPLEMENTATION be 
pleased to, state: 

(a) national physical target and achin1e-
ment under the Twenty Point Pooeramme dur-
ina 1992-93 with State-wise break-up; 

(b) physical target for 1993-94; 

(c) Central and State expenditure on the 
Twenty Point Programme for 1992-93, State-
wise; and 

(d) Central and State allocation for the 
programme for 1993-94? 

rtIE MINISTER 'OF STATE OF THE 
MINISTRY OF PLANNING & PRO-
G~ IMPLEMENTATION (SHRI 
GlRIDHAR GOMANGO): (a) The infor-
mation regarding national physical targets and 
achievement under lWenty Point Programtne 
during 1992-93 is provided in the Statement I 
enlosed. State-wise break-up 9f performance 
is giwn in Statement lA Some ,states have 
revised the fIgUres of their performance after 
issue of Monthly Progress Report for March 
1993 depicting the performance for 1992-
93. Another statement giving the revised data 
in respect of the states of Bihar. Goa. Assam, 
Gujarat, J&K. Kerala. Maharalhtra and 
Manipur indicating their revised performance 
is also given in the Statement IB attached. 

(b) The physical targets for 1993-94 are 
given in the Statement II attached. 

(c) and (d) Items under Twenty Point Pro-
aramme are implemented as part of the Stale 
Plan Schemes and lhere is no practice of mak-
ina specific allocations for lWenty Point Pr0-
gramme. Given that allocations are not made 
under lWenty Point Programmes as web, the 
fIgUres of financial expenditure are also not 
available leparately under these Uems. 



207 

:;: 
~ .... 
~ 
'£: 
~ 
~ fo.,; 

" oS 
~ 
t: 
'" 
~ 

!Z 
.1 
~ 

~ ~ 
t: 

Iol '" !;;: ~ I:-i 
I:Il !Sl a 'Ill 

i: 
11 t: .. 
'ij 
~ 

·f 
oC .. 
tl 
~ s 
'" 

AUGUST 27. 1993 Wrin~n AIISM'e:J 208 

~ . . . . ~ .................. - .... . 
~6~ydd~6~a~de6d~!~~~oo~~6e6~ 
zzz~zzzzzzzzzzzzzzzzzz~zzzzz 



209 Wrinen Answers BHADRA 5, 1915 (SAKA) Written Answen 210 

~ ~8~~g~oo8~:a8~;:::gg;~~8~~~S~~~ ----N- - __ --N- __ N_ -N __ 

;;: 
~ .... 
~ 01: 
il 
~ 
.~ 

'" ::s 
! 
~ .. -s 

~'Q> 

~ ~ 

~i 
!-i-
rJJ ~ 

o~ 

~ 
~ 

'" '" 
% 
~ 
~ 0:t 
() 
ij 

~ 
E 
~ 

til! 
j:I" 

:i =: 
Q 

~ 
III 

~ 
~ !;; 



211 

~ 
~ 

Written AnSlf/l!TS AUGUST 27. 1993 Written Answers 

...; 
'" -..: 

'" .... a. - 88 - - -

~§ !:: $ -..., :riB 00 .... ........ 
g;~8t; :1;:: ~ '" .... '" '" "'''' a. ::~ 
_ M 

- 0 ........ .... - .... 
-~ '" 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ri ~ ~ ~ ~ o 0 0 0 0 0 0 0 0 0 000 0 ~ 0 0 0 C zzzzzzzzzzzzzz:zzzz 

212 



213 Written Answers BHADRA 5, 1915 (SAKA) Written Answers 214 

" .~ 
.~ 

~ 
.5 
~ 

~ 
til 

~ 
loll 

~ "'i 
~ 

~u 

t; f)j;g 



215 Written Answers AUGUST 27, 1993 Wniten AnsM'er.r 216 

.,; 

~~~~~~~~~~~~~~~~~~~~~~~~~~~ 

Ill! 

~ 
iii 
I"l 

~ .5 ] z 
I"l <eu 
!( 

f.1i~ !-' 
Vl 



217 Written Answers BHADRA 5, 1915 (SAKA) Written Answers 218 

~ ~~~~~8~88~~~8~~~g~~~~ - ----- - -----

~~~~~~~~~O~NM~~~~~~O~ __________ NM 



219 Wriat!17 Answers AUGUST 27. J993 220 



221 Written A.nswers BHADRA 5, 1915 (SA.KA.) Written AnsII'm 222 



223 Wrinen An.swen AUGUST 27. 1993 Wrinen A/ISM'fr.S 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ U ~ ~ o 0 0 0 0 0 000 0 0 000 000 0 0 0 ~ 0 0 
ZZZZZZZZZZZZZZZZZZZZ~ZZ 

224 



225 Written Answers BHADRA 5, 1915 (SAKA) Written Answers 226 

a:: 
<: .<:: 
.~ 

~ 
.5 
~ 

:..: 
oi!j .... 
~ 

~ o:j :z. ~tJ 
~ r;; 1i3~ 



227 Writfell Allswers AUGUST 27. 1993 Writfell Answm 228 

~ . 
~ ~ ~ e ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

~ii<iiiiiiiiiiiiiiiiii~iii 



229 BHADRA 5, 1915 (SAKA) Written Answers 230 

- a~~~~QQ~~~8~;~~$~~Q8~_~~ - - - ~ - ~ -

~ . 
~ ~ ~ e ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ U ~ ~ ~ 
~~~~~~~~~~~~~~~~~~~~X~~~ 



231 Written Ans .... ers AUGUST 27. 1993 232 

~ ~8~~~~oo~~~88~~~8~~o88=~~8~ -- ~- -- -N-____ _~ 

~ , 
~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ u ~ ~ ~ ~ 

~~~~~~~~~~~~~~~~~~~~~~~~~~~ 



233 Written Answers BHADRA 5, 1915 (SAKA) Written Answers 234 

"'" 
00 § 0 0 :z .-, oc ~ 8 00 In ""r- ~ 00 

~g~§~ -,.,~." " r- ~ 
.-, r- -,.., -::r ;;:: ,....~ r- ,..~ 

"'" ~ 
or, :t ,.., 

~-~-
v> _ ,.., .",.., N 

~ :z r- ~, ..,., ...-, ." ,.., 0,.., r- r- ,., -,.., ,.., 
'" ,!It, Ir, ~ NO 00 -- "'O'v> V1::N & r- ~ v> N ,....j ~ r- N '" r- oo 

~ ~§ 8 8 00 
~§ 

,., or, r- ~ ;; 8 ;; .... 
§~ ~~~ §§-§ 00 - "'''' .-, x r-'r, .-, ;1, ...., -.. , 

!S !5 ~t: 0' 3""- '£"18 v, Fi: r- r- '" 00 r- '" ,.., '" ..,. ~ ..., 
.... r- ""'1 r-1 r- .. , ..... 0 ~g~ .... ~ N _ 00 or, ,.., 

~, or, oc 

l~S LSS/NUI'J4 



235 Wrinen .Answen 

il ::gs:q a-. ;; 
0: ~ 

V"I _ 
V"I -& 00 

~ 

AUGUST 27, 1993 Wrinen .Answers 

~--~ 
..., '" ;!i i~~:q 00 o~o ~~~ ..., ..., 

;:::; ~ :::! 
t"I"'\ 1""'1 __ 

..... -- N ..... ..... 

~~~~~~~~~ 
VI 
N 

236 



237 Writt~n Answen BHADRA 5. 1915 (&tKA) Written Answers 238 



239 

~ 
0 
N 
~ 

""' ~ z 
""' !;( 
f-' en 

Written Answers AUGUST 27. 1993 Written Answers 

" .~ 
.i2 
~ 
.s a: 

.5 ] a:u 
r;j~ 

~ ~g~~oo~~~8=88~~~~8~~8~8 _ - -N _____ N_ N--- _ 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ti ~ ~ ~ ~ o 0 0 0 0 0 000 0 0 000 000 0 u 0 0 0 0 zzzzzzzzzzzzzzzzzz=zzzz 

240 



241 Wrinen Answers BHADRA 5, 1915 (SAKA) Wrinen Answers 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ti ~ ~ ~ o 0 0 0 0 0 0 0 0 0 0 000 u 0 0 0 
ZZZZZZZZZZZZZZ=ZZZ 

242 



243 Written Answers AUGUST 27. 1993 Written Answer:J 244 

~ . 
~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ u ~ ~ ~ ~ ~ 

~~~~~~~~~~~~~~~~~~~~~~=~~~~~ 

&: 
·8 
.~ 

~ 
.5 
Ii: 

~ 
III 
~ 
0 

"" ~ 
~~ z 

"" l< I;; t3~ 



245 Written Answers BHADRA 5, 1915 (SAKA) Written Answers 

~ ~~~8~oo~~~8~~~~~8~~~8~ N_ - __ _ N _____ _ 

!3>1·~Sig::;: 
V100-tr. 
- r- --'ll 

'" N 

246 



247 Written Answer.s AUGUST 27, 1993 Written Answers 248 

~o~8~o88~~~8~88~~~~~~~S~~~~ -------- - --- ----------



249 Written Answers BHADRA 5. 1915 (SAKA) Written Answers 

~ 
~ 
~ Oi 

17 ,., .... -.r 1l"""· ... 

~ ~ 
0 ~ 0 

~ 
VI $ 'OS" c:b 8 00 '" ~ 0 8 ~ 

0 0 Q! VI 

'" § VI VI VI VI N .., .... 0 .., ::::! 0 ; 
~ 

.., VI 

'" - '" 

- 8;:: SOl 'OS" § :zs 

~ ~ ~ ~ 0 ~ ~ ~ ~ ~ ~ ~ 0 ~ ~ ~ ~ ti ~ ~ 0 o 0 0 0 0 0 0 000 0 0 0 0 0 0 0 ~ 000 
ZZZZZZZZZZZZZZZZZ~ZZZ 

250 



251 Written Answers AUGUST 27, 1993 Written .Answer:f 252 

..r:i &;8 ...., ! :5: ~ 0 '" 0 ;::: '" '" 00 

~ :! 8 ~ § ...., .,., (g :::l " '" .... .... '" '" .,., ..., .,., .,., 
'-.: "'...., 00 -0 '" '" .... '" ...., .., .... 00 ...., 00 '" :;;: .,., 8 0 -;:t!;;; .,., ..., '" 0 :3 .., '" ...., 00 .., '" '" 0 .., ..., 00 

0: 
.,., 

~ 
.,., .,., ..., -- ..., ...., .., 

~ - .... :::l ...., '" ...., .... 
-0 ..., 

~ .... ~ 



253 BHADRA 5, 1915 (SAKA) Written Answers 

000);(0 
NOOOotn 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ti ~ ~ ~ ~ ~ o 0 000 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 ~ 0 0 000 
ZZZZZZZZZZZZZZZZZZZZXZZZZZ 

254 



255 Written An ....... - AUGUST 27. 1993 Written "'n.'Wen 256 



257 Written Answers BHADRA 5, 1915 (SAKA) Written Answers 258 

~ . 

~~~~~~~~~~~~~~~~~~~~~~~~~~ 



259 

z 
o'd 
« 

.., 
0\ 
~ 
0\ 

Written Answers 

'ti ~ 00 ..,. 
~ 

00 .... 
'" ~ 

AUGUST n lQ1H 

:2 00 '0 
~ ~ § ..,. a- ; - ;::j 
'" -

Wrinen Answers 260 

0 ~ 0 .... 0 § 0 \0 00 ;:: 1'1 '" ..., 1'1 00 
1'1 - ..,. ..., ..., 1'1 ...., 

'" 



261 

~ ..; 
0, 

Wrinen Answers BHADRA 5, 1915 (SAKA) 

..a::: 
<J 
~ 

-0 0 00 - ~ N N N or) 0 0 - 0 
'" ~ 00 ;::; ~ .,. 

0 00 !:: ...., ~ N 

~ ~ ~ ~ ~ ~ ~ M ~ ti ~ ~ ~ o 0 0 0 0 0 0 0 0 u 000 ZZZZZZZZZ::::ZZZ 

Wrinen Answers 262 



263 

Z 
<Ii:! 
o 

Written Answers" BHADRA 5, 1915 (SAKA) Written Answers 

888 .., --

:q8~ _ 00 

~ ~ ~ .'i!2 o~ ~o ~o o~ ~o ~o· ~ ~ ~ ~ ti ~ ~ ~ 000 0 0 0 0 ~ 000 zzz zzzzzzzzzz=zzz 

264 



265 Written Answers BHADRA 5, 1915 (SAKA) Written Answen 266 

~ ~ 8 :;:; 0 :lb '" '" :lb (2 0 VI 0 § :;) 8 0 
<.l VI VI .., 
--: V\ ~ 00 ...., - VI '" '" ::! 0: -rI. 

0. 

00 _ 



267 Written Answe~ AUGUST 27. 1993 Written Answer.r 268 

~ 
..., § 0 >0 ...... 00 N 0 0 >0 ...... ..". 

~ ::: ::! ..,. 
0() 00 N N 0 '" N ,., N 

~ 0 ..., 8 ;:;; N ...... ...... ..". ~ "" N '" '" ..., ,., ..., 00 
0- 2: ..., '" N >0 N 

& ; 

6 u 
il: 
o(j 

., 
"'" .9 ~ 

~ 
s:: 

0 ~ .; ..:!! e ., 
& '" o(j '"' ;.;; s:: 'in ;:l ..:!! ~ .~ e ~ 

t u '§ ~ ., ,£ '" u il: Q OJ .. '", e 0- s:: ~ Il 0 > o(j .@' .9 "'" b ·c ~ :::J ~ "'" s:: ... Co .~ ... 
~ 

s:: '" "0 e i ... "'" co '> E :0 II S ... 'in ~ 'in s:: 
'"':' "'" ... ;:l .~ 0 '" 0 ;:l 

~ ~;.::: s:: Co 
~ 

.;;; 
.9 P.. e Co ..:!! ;; s:: 0 0 ., co s:: I ~ '" ..c:: '" OJ .. 

5: ~ e=,u .9 ''; ~ '" '" ~ .9 "'" ..c E 

'" .~ 
., 

'" s:: '" '" e to t! U '- .:!l (.) .~ 0 '" " co 
...l '" 0 .:!l 0 "'" .~ .£ ;:l ., 

Co E ~ Q. I'l '2 "2 '2 ai ~ '§ 0 ;:l 
.§ "'" ci " .. 

2 ::c 0 '" 8 ~ 0 ::c Q. .. 
:::J " Vi s:: If ~ .. ;:l 'in '" '" 'in ... e ·0 

~ 
::> s:: ~ " e 

~ 
.. Q, .2 ..... e ~ °u w ~ 0 ::> ~ e I'l '" ::i Vi 

~ '" -... I'l_ '" U III -= 
~ ~ u 0 « = ~ 0 « « = 0 I'l ~ = ~ 0 z a 0 ~ 8; 8; S :! :! :! :! ~ ~ 2: I'l 

~ 1i3;g Iii ,..; M M "4' vi >.:i r-: 00 '" £ :l ::j ~ vi ~ ~ 



269 

0: 
~ 

Written An.rwen BHADRA 5, 1915 (SAKA) 

...: 
~ '" 8 0 ~ 0 &0 '" ..... r:: 0 0 ;g .... 

~ 'Of" ""' V\ '" '" '" '" '" '" '" ~ ..... 
""' 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ti ~ o 0 0 000 0 0 C 0 C 0 ~ 0 zzzzzzzzzzzz::z 

Written Answers 270 



271 Wrinen Answers AUGUST 27. 1993 Wrinen Answe:r 272 

8~ .,., -
_ N 



273 Written Answers BHADRA 5, 1915 (SAKA) Written Answers 274 , 

o;? 
~ 
I 
il! 
s 
~ 
'~ 
'S 

1 
~ 
'" -0:: 

'" 1 
~ 

~ ..... ,r 
~ 

~ 
III ~ ... 0: 

~ '" 
I'al ~ 
~ ~ 
I'al .. I- 'S 
~ 'ao 

~ 
'" E 
t 
] 
'" ~ 
] 
~ .,. 
r:: 
'" I .. 

'S 
~ 

~ 'i 
1i 
~ 

~ ~ s 
c.j 

~ 
~ 



275 Written Answen AUGUST 27. 1993 Written Answers 

~ ~ ~ ~ M ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ n • _ • 
o 0 0 0 0 0 0 0 0 000 0 0 0 0 0 v 0 0 0 
ZZZZZZZZZZZZZZZZZ:cZZZ 

276 



277 Written Answers BHADRA 5, 1915 (SAKA) Written Answers 278 

~ . 
~ ~ ~ e ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ u ~ ~ ~ ~ 
ZZZ~ZZZZZZZZZZZZZZZZZXZZZZ 



279 Wrinen Answers AUGUST 27, 1993 Written Answers 280 

/ 

~ . 
~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

~~~~~~~~~~~~~~~~~~~~~~~~~~ 



281 Written Answers BHADRA 5. 1915 (SAKA) Written Answers 282 

~ . 
~ ~ ~ e ~ ~ ~ ~ ~ ~ M ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ u ~ ~ ~ 
~~~~~~~~~~~~~~~~~~~~~X~~~ 

19-5 LSSIND/94 



283 Written Answers AUGUST 27,1993 Written Answers 284 

~ ~§~~I;lo :::!~ N~ "" M\OO'\ -M-O'\""~ !O8~:2 "" "" '" '" N C"f"'It"otf"')_ 
IrI 00 "" N ~ M '" r-O", ~ V\_~oo f'I"lflN\O 0: ;;:::S;;: \0 0 ON'" '" \ON-\C) r- ;;:::<'l ;:r; ::J'" - '" - - N & ~ 

M '" Ill: - -
~NOCIV'1 __ ~V"') t,f'),.....8N SO;:J§§§~~~§~§~8§ 
_\0 - N N f"'" -



285 Written Answer.s BHADRA 5, 1915 (SAKA) Written Answer.!' 286 

~~~~~~i~~~8~~800~~~~~~N~~~ 
~ ~ ~ - - - -- ~---

~ . 
~ ~ ~ e ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ u ~ ~ ~ ~ 
~~~~~~~~~~~~~~~~~~~~~~~~~~ 



287 Wrinen Answers AUGUST 27. 1993 Wrinen Answers 

§~~$~8~~~~8~~~~OOO~O~§~ ..., 

~~~~~~~:!oo ..., 

~ . 
~ ~ ~ b ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ a ~ ~ ~ ~ 
ZZZ<ZZZZZZZZZZZZZZZ~ZZZ 

288 



289 Written Answers BHADRA 5, 1915 (SAKA) Written Answfl'S 290 

~ 
..J., 
8: .... 
~ 

= '1:: 

~ 
~ 

'"l t ::E 
'"l ,:; ... <5 ~ 
r.tJ .~ 

~ 
'C 

"" ~ 



291 Written Answel\! AUGUST 27. 1993 Wrirten Answm 292 

Delegation of Powers to SEBI 

4879. SHRI MANORANJAN,,' BHAK-
TA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government have delegated 
its power to the Securities and Exchange Board 
of India to grant approval to companies to 
reserve fifty percent or more of their stocks for 
promoters; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) No, Sir. 

(b) Does not arise. 

{I'ranslationJ 

Bank Dacoities 

4880. SHRI RAJESH KUMAR: 

SHRI MUMTAZ ANSARI : 

Will the Minister of FINANCE be pleased 
to state: 

(a) wht"ther in several cases of looting! 
dacoiting in the banks, the bank employees 
have also been found involved; 

(b) if so, the total nu mber of such cases 
detected during the last year and as on June 30, 
1993; and 

(c) the action taken against such em-
ployees? 

THE MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (c) The information is being 
collected and will be laid on the Table of 
the House. 

(English] 

Strike by Air India Crew 

4881. SHRI RAM NAIK: 

SHRI MOHAN RAWALE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether more than one thousand 
passengers were stranded at Bombay due to 
cancellation of the Air India flights as reported 
in the Times of India dated July 29. 1993; 

(b) if so. the details thereof and the reasons 
therefor; and 

(c) the steps taken or proposed to be taken 
to avoid such incidents in future? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (b) There was a flash strike by 
Air India Cabin Crew against the action ofCus-
toms officials who detained some members of 
the Cabin Crew on flight No. AI-4Ol 
(Singapore-Bombay) for more than 12 hours on 
29-7-1993. This was in connection with seizure 
of 173 Gold Bars from the aircraft This flash 
strike resulted in cancellation of four Air India 
flights and inconvenience to passengers booked 
on these flights. 

(c) It has been agreed that the managem,ent 
of Air India will take up the matter with the con-
cerned authorities to evolve a procedure to 
avoid such situations in future. 

Money Locked up by Public Sector Under-
takings 

4882. SHRI RAM KAPSE: Will the Minis-
ter of FINANCE be pleased to state: 

(a) whether the Government are aware that 
as many as 26 public sector undertakings 
(PSUs) had locked up. a huge amount of their 
funds in banks. mutual funds including foreign 
banks in various kind of deposits such as 
portfolio management schemes (PMSs) and 
ready forward deals in sheer violation of the 
Reserve Bank of India guidelines; 
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(b) if so, the details thereof; and 

(c) the future course of action is being 
planned to avoid repetition of such situa-
tions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR ABRAR 
AHMED), (a) and (b) Reserve Bank ofIndia 
(RBO have reported that during 1991 and up to 
June, '1992 a number of Public Sector Under-
takings had deposited large amounts with 
banks and financial institutions under portfolio 
management schemes and similar other 
schemes. in violation of RBI guidelines. RBI 
do not have information about the amount of 
funds deposited by public sector undertakings 
under these Schemes. 

(c) RBI have issued detailed guidelines to 
prevent recurrence of irregularities in securities 
transactions, portfolio management schemes 
and discounting/rediscounting of bills by 
banks. 

{Translation} 

Nap Sahkari Banks 

4883. SHRI . PANDURANG PUNDLlK 
FUNDKAR: Will the Minister of FIN.f.NCE 
be pleased to state: 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AH-AIRS (DR. ABRAR 
AHMED), (a) The norms prescribed by 
Reserve Bank of India (RBI) for opening 
branches of Urban Cooperative Banks are as 
given below:-

(i) The Applicant bank should be a 
licensed bank under Section 22 of 
Banking Regulation Act, 1949 (as 
applicable to Cooperative Societies). 
It should have reached the vaibility 
nomlS prescribed by RBI. 

(ii) It should comply with the important 
statutory requirements laid down 
under the Provisions of Banking 
Regulation Act, 1949 (as applicable to 
co-operative societies) and also 
Reserve Bank ofIndia Act, 1934 in case 
of Scheduled Urban Cooperative 
Banks. 

(iii) Its overdues should not exceed 15% of 
the outstanding loans and advances. 

(iv) It should have achieved priority se~or/ 
weaker section lending targets stipu-
lated by RBI for deployment of 
credit. 

(v) It should have submitted satisfactory 
compliance to RBI Inspection 
Reports. 

(b) RBI has reported that during the extant 
(a) the norms prescribed by the Govern- branch expansion programme 1991-92 to 1993-

ment orthe Reserve Bank ofIndia for opening a 94, 660 Urban Cooperative Banks have submit-
bmnch of the Nagrik-Sahkari Banks; ted proposals for allotment of 2008 centres for 

opening of their branches. 

(b) the number of proposals received by the 
Government in regard to opening the Branches 
during 1992-93 and the current financial 
year. 

(c) the number of the branches approved to 
be opened in the country, State-wise during the 
above period and the details thereof; and 

(d) the number of the Branches proposed to 
be opened by the Government during the year 
1993-94? 

(c) 367 Urban Cooperative Banks were 
allotted 453 centres for opening their bran-
ches. The State-wise position is given in the 
statement attached. 

(d) RBI propose to allot about 350 
additional centres to eligible' Urban Coopera-
tive Banks during the remaining period of 
branch expansion programme ending March 
1994. Accordingly. the primary urban co-
operative banks have been ad'ised to submit 
applications before 15 September, 1993. 
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Statement 

State-· ... ise Position of the Number of Centres Allot-
ted to various Urban Cooperative &JrIu during the 
Current Branch Expansion Ptogramme 1991-94. 

Name of the State Number of Number of 
Banks Centres Allot-

ted for Open-
ing of Bran-

ches 

Andhra Pradesh 11 13 

Assam 

New Delhi 3 4 

Goa 4 6 

Gujarat 43 56 

Haryana 2 2 

Karnataka 39 40 

Kerala 17 17 

Madhya Pradesh 2 2 
Maharashtra 196 259 

Mizoram 
Orissa 3 4 

Pondicherry 2 
Punjab 2 2 

Rajasthan 6 6 

Tamil Nadu 20 21 

Uttar Pradesh 9 9 

West Bengal 7 8 

TOTAL 367 453 

Schemes Postponed in Gujarat 
4884. SHRI N. J. RATHVA: Wt!l the 

Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
10 state: 

(a) the number of schemes postponed in 
Gujarat due to financial crisis; and 

. (b) the detailsthereofand the time bywhkh 
the funds ara likely to be provided for the 
aforesaid postponed schemes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) No State Plan 
Scheme in Gujarat has been postponed due to 
financial crisis. 

(b) Does not arise. 

{Eng/ish} 

National Wage Policy 

4885. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether Government have a proposal to 
introduce a National Wage Policy; 

(b) if so. the time by which the policy is 
likely to be introduced; and 

(c) the s;lIient feature of the proposed 
Wage Policy? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A 
SANGMA): (a) to (c) The issue relating to for-
mulation of a National Wage Policy has been 
considered by various fora in· the past. A 
Group of State Labour Ministers in September. 
1985 decided that it might not be feasible to 
frame a National Wage policy at the present 
stage. This subject was also condidered by the 
Indian Labour Conference (ILC) held iII 
November. 1985. The ILC expressed the view 
that "till such time a national wage is feasible it 
would be desirable to have regional minimum 
wage in regard to which the Central Govern-
ment may lay down the guidelines. The 
minimum wages should be revised at regular 
periodicity and should be linked with rise in 
cost of living". Accordingly, the Government 
have issued guidelines on Regional Minimum 
Wages in July, 1987 to a11 the State Governments 
and Union Territory Administrations. The 
State GovernmentslU.T. Administrations were 
also requested to provide for variable Dearness 
Allowance linked to consumer price index. as a 
part of minimum wages, to be revised every 
6 months. 

Opening of B8J1k Branches Abroad 

4886. SHRI R. SUR.ENDER RED-
DY: Will the Minister of FINANCE be 
pleased to state : 

(a) whether the private sector Vysya Bank 
has shown a commendable performance in 
recent years; 
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(b) if so, the percentage growth in loan 
approval and disbursements during the last 
three years; 

(c) whether the Reserve Bank of India has 
received any proposal from the Vysya Bank and 
from other private sector banks for opening 
their branches abroad; and 

(d) if so, the details thereof and the reaction 
of the Reserve Bank of India thereto? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TIlE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED): (a) Reserve Bank of India (RBO 
have reported that in recent years the Vysya 
Bank Ltd. has made progress in mobilising 
deposits, granting advances and earning 
profits. 

(b) TIle increases in advances during the 
last three years well! as under:-

Yerzr 

1990-91 

1991-92 
1992-93 

% increase 

1636 

59.10 
67.86 

(c) Bnd (d) RBI have not received any 
application from Vysya Bank Ltd. for opening 
branches abroad. However, Federal Bank Ltd. 
had applied for permission for opening a 
branch in UAB which was rejected. 

Bad Loan Portfolio of ICICI 

4887. SHRI SYED SHAHABUD-
DIN: Will the Minister of FINANCE ·be 
pleased to state : 

(n) whether the Industrial Credit and 
Inwstment Corporation of India (lCICI) has 
issued a public statement revealing the status of 
its bad loans portfolio; 

(b) if so, the salient points made in the 
statement; 

(c) whether other public sector financial 
institutions including the nationalised banb 
have been directed by the Government to issue 
similar public statement; 

20-5 LSS/ND/94 

(d) if so, when the position as on March 31, 
1993 is likely to be made public; and 

(e) if not, the reasons for treating the status 
of non-performing assets of these institutions as 
confidential? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (e) The Industrial Credit and 
Investment Corporation of India (lCICI), a 
non-Govemment company, has reported that it 
has issued, a press release on June 25, 1993 
regarding its bad loans portfolio. This has, 
however, been done on the basis of its own 
accounting system, in the absence of an agreed 
and common prudential accounting system for 
bad and doubtful debts for Financial 
Institutions. The prudential accounting 
norms for these Financial Institutions are 
under finalisation with the Reserve Bank of 
India (RBn. Once these are enforced. annual 
accounts of the financial institutions will 
transparently reveal their bad debts portfolio. 

[Thmsiation I 

Modernisation of Textile Mills 

4888. SHRI RAJESH KUMAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Industrial Development 
Bank ofIndia (lDBI) has set up any fund for the 
modernisation of textile mills; 

(b) if so, the details thereof; 

(c) the details of the applications received 
by the bank during the last three years to obtain 
loan from this fund together with the amount of 
loan disbursed out of this fund; 

(d) whether applications have also been 
received form the sick textile mills to obtain 
loan during the above period; 

(e) if so, the details thereof and if not, the 
reasons therefor; and 

(0 the steps taken or proposed to be taken in 
this regard? 
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THE MINISTER OF STATE IN THE 
MINISTRY 01- FINANCE AND MINISTER 
OF STATE IN THE MINIST.RY OF 
PARLIAMENTARY AFFAIRS (DR ABRAR 
AHMED): (a) and (b) The Industrial 
Development Bank of India (lDBn alongwith 
olher Financial Institutions had set up a fund 
styled 'Textile Modernisation Fund Scheme' 
(fMFS) in 1'186. The Fund was set up with a 
corpus of R,. 750 crore to be utilised over a 
period of5 years (1986-1991) for the purpose of 
modernisatiun of textile mills through re-
placement/renovation of equipment/machi-
nery, upgradation of technology, improvement 
of product quality and enhancement of 
export capabilities. 

(c) Details of Sanctions and Disbursements 
made by IDBI (year-wise) under TMFS are 
given below: 

(lU. Crare) 

No. of Sanctions Disburse-
Appli- menrs 
cations 

1990-91 (April- 91 273 141 
March) 

1991-92 (April- 48 45 119 
March) 

1992-93 (till Nov. 42 
1992) 

(d) and (e) Details of assistance sanctioned 
and disbursed to sick units under TMFS during 
the last 3 years are as under: 

Applications received 
Applications sanctioned 

(I) Does not arise. 

(Rs. Crares) 

No. Amount 

10 
10 

65 
65 

Raids on Senior Civil Servants of U.P. 

4889. SHRI SATYAPAL SINGH YADAV: 
Will the' Minister of FINANCE be pleased 
to state: 

(a) the details of the U.P. Cadre lAS, PCS 
Officers raided by Income Tax authorities dur-
ing the last three years; 

(b) the details of the movable and immov-
able property recovered during these raids; 
and 

(cl the action taken against those Offi-
cers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): (a) 
and (b) 1Wo U.P. Cadre Officers were searched 
by the Income-Tax Department during the last 
three years. In course of these searches, unac-
cou nted assets worth Rs. 12.18 1 akhs were 
seized. 

(c) Necessary folloWllp actions as called for 
under the Direct Taxes Acts have been taken on 
the basis of the materials seized in course of 
the searches. 

{English} 

Central Assistance for Court Buildings 

4890. SHRIMATI PRATlBHA DEVI 
SINGH PATIL: Will the Minister of PLAN-
NING AND PROGRMME IMPLEMEN-
TION be pleased to state: 

(a) whether the Minister of Law anu Justice 
has submitted a proposal 0 provision of fIfty per 
cent Central assistance for construcion of court 
buildings, residential accommodation etc., to 
the Planning Commission: 

(b) if so, the details thereof: and 

(c) the action Government propose to take 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR . GOMANGO): (a) to (c) The 
Ministry of Law. Justice and Company AlTairs, 
Department of Justice had forwarded a pro-
posal for a Centrally Sponsored Scheme for 
infrastructural facilities for jUdiciary. The 
coverage under the scheme will be limited to 
construction of buildings. both official and 
residential, covering High Court and District 
Courts. The pattern of sharing will be 50:50 
between the Centre and the States. The 
scheme has been approved in principle by the 
full Planning Commission at its meeting held 
on 23-7-1993. The details of the scheme will be 
drawn up by the State Governments and 
implemented by them after they are processed 
by the nodal Ministry of the Government, that 
is, the Department of Justice. 
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Project, By India and F ranee 

4891. DR KRUPASINDHU BHOI: 
SHRI GOPI NATH GAJAPATHI: 

(c) the total amount of investment pro-
posed to be made in each of these projects? 

Will the Minister of FINANCE be pleased 
to Slate: (a) whether India. and France have 
identified specific projects to be funded by 
France; 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAlRS(Dr.ABRARAHMED): 
(a), to (c) Yes, Sir. 

In 1992, the French have committed to 
finance the following projects, the agreements 
in respect of which have yet to be signed bet-
ween Government of India and French 
Government :-

(b) if So. the deails of these projects and 
their locatio ns; and 

Project Location Amount (in FF million) 

1. Feasibility Study for Coal briquetting Technical Cooper- 120 (Grant) 
equipment ation 

2. Statk VAR Compensators fOT Uttar Pradesh 96.00 (Mixed Credit) 
UPSEB 

3. ShoJ1 Circuit alternator for CPRI, Madhya Pradesh 79.00 Do. 
Bhopal 

4. HYDe back to back stations. Maharashtra 319.00 Do. 
Chandrapur 

The following major projects have been sent 10 the French Government for financial assis-
tance in 1993:-;; 

Project Location Emmated Amount (in FF 
Million) 

1. Sri nagar Kishanpur Transmission Jammu & Kashmir 508.57 
Line, Dulhasti Power Project 

2. Light Rail Railway Mass Transist Sys- Andhra Pradesh 300.0 (Ra. Crores) 
tern, Hyderabad 

3. 3x20 MW DG Sets, Kasargode, Kerala Kerala 190.00 
State Electricity Board 

4. 5X20 MW DG Sets, Brahampuram, KeralB:, 300.00 
Kerals State Electricity Board 

5. Nathpa Jham Hydroelectric Project Himachal Pradesh (amount yet to be decided) 

The Government of France have yet to send their commitment to Governmenl ofIndia that 
they will finance above pojects., 

[Jransiation) 

Slate Bank of India 

4892. SHRI CHETAN P. S. CHAUHAN: 
SHRI DATTATRAYA BANDARU: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the State Bank of India is 
likely to enter in the capital market by the end of 
this year; 

(b) if so, the details thereof; 
(c) whether this Bank has also formulated 

any scheme to convert the hundred rupee equity 
shares into ten rupee equity shares; 

(d) if so, the details thereof;. 
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(e) whether the Bank also propose to set up 
new joint ventures in foreign count~,es; arid 

(I) if lIO, the main features thereof! 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN TIlE MINISTRY OF PARLIA-
MENTARY AFFAIRS (Dr, ABRAR AHMED): 
(a) to (d) State Bank of India is considering 
mobilisation of additional equity from the 
market for meeting the capital adequacy norms 
prescri1?ed by Reserve Bank of India, A pro-
posal envisaging, inte,...alia. reduction in the face 
value of its equity share from the present level of 
Rs. 100/- to Rs. I OJ- is under con-
sideration. The proposal has been made with 
a view to attract a laxge number of small 
investors. 

(e) and (f) State Bank ofIndia is examining 
proposals for setting up of joint venture banks 
in Russia, Uzbekistan and 'Ukraine, A final 
view is yet to be taken in the matter, 

[Eng/ish) 

Duty Free Import of Alcohol 

4893. RAM KAPSE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government have decided 
to allow duty-free import of Industrial 
Alcohol; 

(b) if so, the details thereof; and 

(c) its impact on the indigenous market? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (M. V. CHAN-
DRASHEKHARA MURTHY): (a) The 
Government have so far not taken any decision 
to allow duty' free import of industrial 
alcohol. 

(b) and (c) Does not arise in view of (a) 
Qnnvp 

[Thlns/ation) 
Agreement with China for Tourism Promotilla 

4894. SHRI MOHAN SINGH (DEORIA): 
Will the Miniser of OVIL AVIATION AND 
TOURISM be plased to state: 

(a) whether any discussions were held 
recently between the representatives of India 
and China in regard to tourism promotion;' 

(b) whether any agreement in this regard 
has been signed between the two countries; 

'(c) if so, the details thereof; 

(d) whether both the countries have agreed 
to introduce direct air services to tourist centres 
in the two countries; and 

(e) if so, the details thereof; 

TIlE MINISTER OF CML AVIATION 
AND TOURISM (SHRI GHULAM NABI 
AZAD): (a) and (d) No, Sir. No discussions 
have been held between the representatives of 
the Ministries of Tourism of the two 
countries. 

(c) Does not arise 

(d) No. Sir. 

(e) Does not arise 

UC Centres in Glliarat 

4895. SHRI N. 1. RATHVA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government propose to set 
up some centres orthe Life Insurance Corpora-
tion to provide facility of granting housing 
loans in Gujarat under 'Own Your House' 
Scheme during the current year. 

(b) if so, the details thereof; 

(c) the locations of these centres; and 

(d) if not, the reasons therefor? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARUA-
MENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (d) A1 present life Insurance 
Corporation Housing Finance Limited which. 
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administers loans under 'Own Your House' 
Scheme, has lhree Area Offices in Gujarat at 
Ahmedabad. Vadodara and Rajkot and pro-
poses to open a New Area Office at Surat 
shortly. 

(English) 

Experts Committee on Iadustrial Reforms 

4896. SHRI SANDIPAN BHAGWAN 
rnORAT: Will the Minister of FINANCE be 
pleased to state: 

(a) the broad recommendations of the 
Experts Committee on industrial reforms; 

(b) the reaction of the Government and 
Trade Unions to these recommendations; 

(c) the implications of these recommen-
dations on the industrial reforms; and 

(d) the time by ~ich these recommen-
dations are likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR 
AHMED): (a) to (d) The Honble Member is 
perhaps refering to the Committee on Industrial 
Sickness and Corporate Restructuring set up by 
the Government under the Chairmanship of 
Dr. Omkar Goswami of the Indian Statistical 
Institute. DeihL in May. 1993. The Committee 
submitted its report in July. 1993. The main 
findings of the Committee are given in the 
enclosed Statement. The Report of the Com-
mittee is under examination of the' Govern-
ment. 

STATEMENT 

Summary of the Report of the Committee on Indus-
trial Sickness and Corporate Restructuring 

The defintion of sickness in Sick Industrial 
Companies Act (SICA) are serious barriers to 
reorganising the unhealthy Industrial Com-
panies because these primarily identify ter-
minally sick firms. We will not proceed very 
far in industrial restructuring unless we 
radically alter the form, content, and scope 
of SICA 

". Board for Industrial and FinanciaL 
Reconstruction (BlFR) process is very time con-
sUming. The only operationally signifICant. 
basis for BIFR should be that of being a, 
fasttrack facilitator and. occasionally. an arbit-
rator. In this context. as purely short term 
measures. BIFR and the Government should. 
implement some OI;ganisational changes. 

3. A Sick Company's own reference to 
BIFR should be voluntary; not man-
datory. Making the comapny's own reference 
voluntary will' reduce the number of cases that 
get registered with BIFR and, hence. lesson the 
administrative burden. 

4. There is an urgent need for a criterion 
that allows for early detection. The new SICA' 
should eliminate the negative net worth 
criterion altogether. In its place. the focus 
should be on incipient sickness.-

S. The Government should integrate the' 
financial and industrial sector by using the 
definition suggested by the Narasimham Com-
mittee Report. The definition of sickness 
should change to (i) default of 180 days or more 
in repayment to term lending institutions. or (ii) 
irregularities in cash credit or working capital 
for 180 days or more. 

6. There is a strong case for having SICA 
override Foreign Exchange Regulation Act 
(FERA). 

7. There should be five Recovery Tribunals 
only for recovering corporate debts to se-
cured creditors. 

8. The RBI's guidelines for rehabilitation 
must altered to abjure the notion of sacrifices, 
and instead address the basic issues in 
appraisal. No write off on new loans. How-
ever. ~enever write offs are taken. these should 
be in the form of debt-equity conversions; the 
financial institution should adjust the write off 
against some equity of the sick company. 

9. The Central Board of Direct Taxes 
(CBDT) should remove all tax hurdles that pre-
vent banks and fmancial institutions (cus-
todians of public funds) from converting debt to 
equity of sick cotppanies, particularly ~en this 
is recommended by the BlFR 

10. Given the importance of mergers, the 
CBDT must play a more facilitating and 
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positive role. To aid mergers and financial res-
iructuring of sick companies, an additional 
amendment should be tagged on to the pro-
posed Companies Bill: notwithstanding sec-
tions ll(}'PCB through Il2-PCB, companies 
should be allowed to issue share carrying vary-
ing rights to voting and dividend, up to a max-
imum of 25% of their total paid-up share 
capital. 

11. Reforming the Irregular Statements 
(IS) routinely prepared by commercial banks i~ 
a practical way of addressing the issue of early 
detection. In devising a Revised Irregular 
Statement (RIS), the existing classification in 
the first t'M> categories of the presently used 
Health Code System, HCS. may be replaced by 
four categories: 

(a) Satisfactory (b) Irregular (c) Suspect (d) 
Managerial Input Required. 

12. The Companies Act should be amen-
ded so that secured creditors can implement de 
facto changes in management and/or the Board 
of Directors in instances of repeated debt 
defaults. 

13. Land sale is the most profitable and 
economically meaningful way of generating 
internal resources. However. Urban Land 
(Ceiling and Regulation) Act (ULCRA). and 
local municipal and state-level deterrents are 
major hurdles. The Central Government 
should take the lead by asking the Union 
Territories to amend VLCRA. particularly for 
BlFR schemes. 

14. There is a major barrier to restructur-
ing the Workforce. which is entirely due to pre-
vailing practices among state governments, 
particularly the use of sections 25 (N) and 25 (0) 
of the Industrial Disputes Act. The Govern-
ment must try to amend IDA such that there is 
no need for applying to the appropriate 
government. 

SmaU Scale Garments Manufacturers 

4897. SHRI VIJAY KUMAR YADAV: 
SHRIMAn KRISHNENDRA 

KAUR (DEEPA): 
SHRI N. K. BAUYAN: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the Government have evolved a 
new scheme for small scale garments manufac-
turers to encourage them to boost exports; 

(b) if so. whether the Government have 
imposed some conditions in the notification 
issued to Il:ive .effect to the scheme which is 
unlikely to benefit them; and 

(c) if so, the details of the scheme and the 
conditions imposed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMy): (a) to (c) Government have 
issued a notification on 17-6-93 exempting 
industrial undertakings engaged in the manu-
facture of readymade garments including knit-
ted garments from the provisions of sub-
sections 2A to 2G of Section 29-B of the Indus-
tries (Development & Regulation) Act, 1951 
subject to the following conditions: 

(i) that the investment in fIXed assets in 
plant and machinery in the Industrial Under-
taking, whether held on ownership terms or on 
lease or by hire purchase shall not exceed 
Rs. 3 Crores; 

(ii) that such Industrial Undertaking shall 
undertake to export a minimum of 50 per cent 
of the new or additional annual production to 
be achieved within a maximum period of three 
years and 

(iii) not less than 50% of the export obliga-
15. The best way of protecting the workers' tion undertaken in (ii) above shall be achieved 

interest in a firm that is being wound up is to by way of non-quota exports. 
realise the highest possible sale value. To truly 
reduce the problem of delays in winding up, Agricultural Labourers 
there must be five fast track Winding-up 
Tribunals, situated in Bombay, Calcutta. Mad- 4898. SHRI SHIBU SOREN: Will the 
1'85, Delhi and Bangalore. Minister of LABOUR be pleased to slale: 
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(a) whether the Government have conduc-
ted any survey of agricultural labourers and 
their family members in respect of their 
income; 

(h) if so, the details thereof; 

(c) whether the Government are consider-
ing to introduce a Pension Scheme for all those 
..mo live below poverty line: 

(d) if so, the details thereof; and 

(e) the action taken or proposed to be 
taken by the Government in regard to uplift-
ment of the agricultural labourers particularly 
unskilled labourers from poverty line? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A 
SANGMA): (a) and (h) The Government of 
India have conducted two Agricultural Labour 
Enquiries in 1950-51 and 1956-57 and five Rural 
Labour Enquiries (with widened coverage) in 
1963-65. 1974-75. 1977-78. 1983 and 1987-
g8. The data collected during these enquiries 
inter alia related to Wages and Earnings, 
employment and Unemployment Income, 
indebtedness etc. of Rural Labour House-
holds. The Rural Labour Enquiries were 
integrated with the NSS Genernl Employment 
& Unemployment Surveys w.e.f. the 32nd round 
(1977-78) and are now conducted at regular 
intervals on Quinquennial basis. 

(c) No. Sir. 

(d) Does not arise. 

(e) The Government are operating several 
schemes for the upliftment of the weaker sec-
tions of labour force, like ftxing of minimum 
wages linked to poverty line. implementation of 
poverty alleviation progrnmmes like Integrated 
Rural Development Programme (lRDP). Train-
ing of Rural Youth for Self Employment 
(TRYSEM), Development of Women and 
Children in Rural Areas (DWCRA), lawahar 
Rojgar Yojana and schemes for ftnancial assis-
tance to landless agricultural labour and pen-
sion schemes for the old and destitute. 

Allocation under minimum needs programme to 
li1mil Nadu 

4899. DR. (SHRIMATI) K.S. SOUN-
DARAM: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) the amount allocated by the Union 
Government under the Minimum Needs Pro-
gramme to Tamil Nadu during 1991-92, 1992-93 
and 1993-94: and 

(h) the amount provided and utilised dur-
ing the above period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b) The 
outlays and expenditure under Minimum 
Needs Programme in respect of Tamil Nadu 
during 1991-92, 1992-93 and 1993-94 are as 
follows: 

(Rs in lakhs) 

Year Outlay Expenditure 
(Appro\'ed) 

1991-92 21535 22603.95 
(Actual) 

1992-93 18631 21070.14 
(Anticipated) 

1993-94 22212 Not Available. 

Smuggling in Rajasthan 

4900. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government are aware of 
alarming increase in the smuggling activities in 
Rajasthan especially in western districts of 
the State; 

(h) if so, the reasons thereof; 

(c) whether some Pakistani intelligence 
agencies are in vol ved in such activities; 

(d) if so. the details thereof: and 

(e) the steps taken to curb such acti-
vities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a) 
and (h) Smuggling being a clandestine activity 
it is not possible to precisely quantify the extent 
of smuggling. 
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(c) and (d) Available intelligence indicates 
indirect nexus between smugglers and Pakis-
tan's Intelligence Agency; I.S.1. y 

(e) Anti-smuggling agencies are vigilant 
against smuggling activities. The Customs for-
mations have been equipped with vehicles. 
vessels. fire arms etc. Sophisticated equip-
ment like metal detectors. night vision 
binoculars etc. are being increasingly 
utilised. Telecommunication network has 
been provided wherever considered neces-
sary. Oose coordination is being maintained 
among all the agencies concerned with the 
detection and prevention of smuggling. 

CORRECTING REPLY TO UNSTARRED 
QUESTION NO. 2753 DATED 13TH 
AUGUST. 1993 REGARDING "PER CAPITA 
INCOME AND EXPENDITlJRE IN 
MADHYA PRADESH". 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): 

In answer to part (a) of Unstarred Question 
No. 2753 answered on 13th August. 1993. the 
following was stated: 

"The per capita income in the cuntry (Per 
Capita Net National Product) at current prices 
in 1990-91. 1991-92 and 1992-93 was Rs. 4313. 
Rs. 4934 and Rs. 5528 respectively. The mon-
thly per capita household consumption expen-
diture in the country for Rural and Urban 
population for 1988-89. 1989-90 and 1990-91 is 
given below: 

Monthly per capita consumption e;rpenditure 

1988-89 

Rural Urban 

All India 175.10 266.85 

The corrected part (a) of the reply will now 
be read as: 

'The per capital income in the country (Per 
Capita Net National Product) at current prices 

(in Rupees) 

1989-90 1990-91 

Rural Urban Rural Urban 

189.46 298.00 202.12 326.75 

in 1989-90, 1990-91 and 1991-92 was Rs. 4313. 
·Rs. 4934, Rs. 5528 respectively. The monthly 
per capita household consumption expenditure 
in the country for Rural and Urban population 
for 1988-89, 1989-90, 1990-91 is given below: 

Monthly. per capita cOllsumption expenditure 

1988-89 

Rural Urban 

All India 175.10 266.85 

The delay occurred as the error came to 
notice recently. The inconvenience caused to 
the Lok Sabha is regratted. 

12.00 hn. 

(lhmsiation) 
SHRI ATAL BIHARI VAJPAYEE (Luck-

now): I am grateful to you for providing me an 

(in Rupees) 

1989-90 1990-91 

Rural Urban Rural Urban 

189.46 298.00 202.12 326.75 

opportunity to speak. I want to raise two 
issues. One relates to the press. Parliament 
and the Press are closely related like body and 
soul. But today, it appears that the journalists 
have boycotted the proceedings of the House. 
I met some of them outside the House. They 
said that they were not permitted inside the 
Central Hall, even though some seniors were 
permitted. Mr. Speaker, Sir. I think you 
should decide this issue and the decision . 
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should be taken after due consideration and 
keeping their sentiments in view, 

MR. SPEAKER I am very grateful to 
you, I would also like to take the opinion of 
the House in th is regard, 

SHRI ATAL BIHAR! VAJPEE: They say 
that this is a generation gap, If senior jour-
nalists can go inside the Central HalL the young 
ones who are doing investigative journalism 
and are really interested in journalism. also 
wish to go inside the Central Hall, It will be 
better if you review your decision after taking 
into account their feelings, ' 

MR SPEAKER: I will take the opinion of 
the House on this issue, You have done a-good 
job by raising it. I shall presently take the opi-
nion of the House, Please take up the other 
issue now, 

SHRI ATAL BIHAR! VAJPAYEE: Please 
take it up right now, Some other Members 
also wish to speak On it, 

SHRI CHANDULAL CHANDRAKAR 
(Durg): Mr, Speaker. Sir. you have constituted a 
Press Gallery Committee, You may consult 
anybody. whom you think suitable and take 
steps to solve the issue at the earliest. You may 
consult him in the evening today or at the 
earliest, because this is a serious issue, 

SHRI SHARAD YADAV (Madhepura): Mr. 
Speaker. Sir. I was also informed by several 
journalists about the issue. which has been 
raised here by Atalji. 

Mr. Speaker. Sir. if this decision will be 
taken on the basis of age. then a number of per-
sons in this House will have to go. I would like 
to submit that this is a very serious issue and a 
decision to this effect should have been taken 
after a comprehensive debate. There are many 
young journalists who have done remarkable 
jobs for the country. So. it is not appropriate to 
raise the question of juniority and seniority in 
this. regard. I hope that you will certainly 
review your decision and take appropriate steps 
in this regard. Its reaction can be judged from 
the vacant seats in the press gallery. It appears 
that the Parliament is totally empty today and 
unless the overhead galleries are full. there is nb 
joy 0( life in our discussions. The House is 
lool:ing very sad today. I hope that you will 
remove this sadness at the earliest. . 

IEngli.rh) 

2 I - 5 LSSJNDI94 

SHRI SAIFUDDIN CHOUDHARY 
(Katwa): Sir. actually. I do not know what was 
the policy being followed so far in regard to 
allowing entry to Journalists to the Central 
Hall. But. this rejection on the basis of age 
may not be very prudent. I t4ink, the esteem or 
how a Journal ist has fared in their respective 
newspapers and the importance that they have 
in their respective organizations may be con-
sidered for giving them passes to the Central 
HalL 

(Tlnnsia1ion J 

MR SPEAKER: Paswanji, Shri Sharad has 
said about it. 

SHRI RAM VILAS PASWAN (Rosera): I 
have another point. You have given it to the 
leaders of the parties. I have two things in my 
knowledge and I would like to bring them to 
your notice. I think this restriction has been 
imposed by you from the security point of 
view .. In the present day conditions, it is 
necessary to maintain security. but the jour-
nalists should not be deprived of their facilities 
in the name of security. So far as maintenance 
of security is concerned. the entire House is with 
you. 

MR SPEAKER I am grateful to. Shri 
Vajpayee for raising this issue here. thus giving 
the House an opportunity to consider it and 
express its views. It is sad that our journalist 
brethren are not present in the House today. 
In fact our relation with them is similar to the 
relation between water and land. I would like 
to appeal to them on behalf of the Members and 
myself to maintain this relationship. If such . 
issues are settled in a hurry. it may strain the 
relationship. We should' make efforts to 
check it. 

I would like to bring two-three points before 
you. It is necessary that the House. the jour-
nalists and the public should know about these 
things. This question was raised in the meet-
ing of General Purposes Committee and it was 
stated then that the Central Hall is becoming 
very dingy and crowded and becoming like an 
eating place. So steps should be taken to check 
these things. This issue was discussed in GPC 
and several Members, who were in it. are sitting 
here. This decision was taken in view of the 
fact that it may not be necessary for the ex-
Ministers of legislative assemblies. ,ex-MLAs 
and express representatives to visit the Central 
Hall. So. in view of all these facts and to 
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reduce the cro\\d in the Central Hall. this deci-
sion was taken in the General Purpose Com-
mittee. Even after this. no order was passed by 
me to cancel the permanent pass issued to any-
one. Not a single permanent pass was can-
celled. Now there are two opinions about 
issuing of new passes. One opinion is that the 
senior representatives should be issued passes 
and the second opinion is that the claim of the 
budding journalists cannot be overlooked. We 
have received nearabout two to three hundred 
applicatior}s each from both the sides. So. it 
becomes necessary for us to make some rules in 
this regard. I will take the opinion of the entire 
House and do accordingly. 'But I would also 
like 10 submit that some journalists camt' to 
meet me and told that they had been infoJ!Iled 

IEn.dUhJ 

wronelY by my office that Speaker has said that 
no editor shall enter the Central Hall. I have 
nO( said it. 

11huaIation) 

Neilher orally nor in my office. I have said 
any such thing. I am getting it looked into and 
..nosoever is found guilty. even the employees 
in my office. I shall take necessary action 
against them. 

Now the issue is who should and who 
should not be permitted inside the Central 
Hall. The General Purposes Committee is 
going to meet today and this issue can be dis-
cussed in it. I shal1 also discuss it with the 
paJty leaders and do accordingly. It is our 
duty to provide facilities to our journalist 
friends. We provide them the facility of press 
gallery in both the Lok Sabha and the Rajya 
Sabba and also invite them in other program-
mes. Being our good friends and guests. we 
provide as much facilities to them as we can. but 
I would also like to say that I have received a 
complaint about a quarrel between a press rep-
resentative and a Minister in the Central 
Hall. They almost came to blows. Two-three 
journalists came to my Chamber who were 
highly agitated. I told them not to drag the 
issue. Since al1 these things were involved in 
it. I did not want to prolong this. but I would like 
to invite al1 the journalists to come and sit 
here. I wil1 do whatever is necessary. after con-
sidering their views. Whatever happened was 
not due to my orders. but due to the decision 
arrived in the General Purposes Commit-
tee. Security angle was also involved due to 
wh ich such steps were taken. 

SHRI LAL K. ADVANI (Gandhi Nagar): I 
remember that this issue came up in the 
General Purposes Commitlee and all the points 
were discussed at that time. Is it necessary to 
permit entry of ex-MLAs and ex-Ministers of 
the State in the Central Hall? 

MR SPEAKER: The idea was to lessen the 
crowd there. The issue was raised by Shri 
Indrajit Gupta. 

SHRI LAL K. ADVANI: The idea was to 
lessen the crowd. But the specific discussion 
took place on the categories in which. ex-
Ministers in the State and ex-MLAs were 
included. They were removed regarding jour-
nalists. their entry in the Central Hall is 
generally based on the number of years they 
have covered the ParliaIllentary pro-
ceedings. I am not aware if any change has 
been made in it. 

MR. SPEAKER: Advaniji.we have not can-
celled the entry pass of any Member for Central 
Hall. Some young journalists have applied for 
it and we have said that we wil1take opinion on 
this issue. 

SHRI LAL K. ADVANI: I would request 
that a dialogue should be held with the rep-
resentatives of the journalists .... 

MR SPEAKER: I have talked with their 
representatives and it appears to me that the 
issue has been resolved. I am not aware about 
what has happened outside. But I will pay 
attention to what has been said by some people 
from my office. 

PROF. PREM DHUMAL (Hamirpur): Ex-
MLAs and ex-Ministers crowd the hall daily. 

[Eng/ish) 

SHRl INDER TIT (Darjeeling): Sir I just 
want to say ... 

MR SPEAKER: You can better advise me 
in the Chamber. 

SHRI INDER TIT: People like me who 
enjoyed the facilities of the Press .... 

MR. SPEAKEN.: You are saying this after I 
have spoken. 

SHRI INDER JIT: My suggestion is that 
those like me might also be invited as guests to 
the General Purpose Commiuee meeting, so 
that we can put forward the view. 

MR SPEAKER: I am going to take a deci-
sion after consulting the G PC and the leaders of 
the parties in the House also where you will 
be invited. 
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.12.15 hrs. 

RE: NEWS ITEM "ATIEMPT TO IMPLI-
CATE ADVANI, JOSHI I~ HARSHAD 
MEHTA PAY·OFFfl PUBLISHED IN THE 

STATESMAN. 

(Thlnslation) 

SHRI ATAL BIHARI VAJPAYEE (Luck-
now): Mr. Speaker. Sir. with your permission, I 
rise to speak on another serious issue. This 
issue is not only concerned with the dignity of 
the House. but is also related to the issue 
challenging the authenticity of an hon. Mem-
ber. A report is being published in 'The 
Statesman" for the last two days. The States-
man is a respectable and responsible paper, 
wh ich tries to bring out the facts after investigat-
ing them. There was a report on the front 
page yesterday and I am reading the title 

(English) 

"Attempt to implicate Advani: Joshi in Harshad 
Mehta pay-off'. 

(Ironslalion) 

When I read this news. I ""'as apprehensive 
that some conspiracy is being hatched and 
Advaniji. Joshiji and the BJP are being 
knowingly implicated in it. But we did not 
take it seriously and neither we. nor any other 
hon. Member did raise the issue in the House. 
because that story was totally baseless and full 
of misch ief that after reading it no one could 
have bel ieved it. But we took a step. to show 
that if such allegations are levelled. we are ready 
for any type of enquiry. Shri Advani. Shri 
Joshi and Shri Pramod Mahajan wrote a letter 
to the Chairman of JPe, Shri Mirdha~ along 
with the cuning of the newspaper. stating that 
they were ready for enquiry into the issue. If 
the committee sent forthem, they would present 
themselves. 

(English] 

SHRI NlRMAL KANTI CHATIERJEE 
(Dumdum): Are these communications made 
public? 

SHRI ATAL BIHARI VAJPAYEE: Yes. they 
ha~ been made public. 

SHRI INDRAJIT GUPTA (Midnapore): 
Are these allegations made by the Statesman or 
somebody else? 

manslation 1 

SHRI ATAL BIHAR! VAJPAYEE: I am 
coming to it, but the report which has been 
published today is giving this entire episode the 
form of a terrible conspiracy. A foreign 
national is involved in it. The jurisdiction this 
conspiracy covers nor only India, but also Lon-
don. It has covered even Geneva in its 
grip. There is a criminal, who is also a 
businessman and he has been provided special 
protection. May be he is in danger, but from 
whom? May be he is in danger due to his 
involvement in the conspiracy. which is not 
only a conspiracy, but a plot and a deal 
also. That is why there is danger. 

The foreign national has said that he has 
relations with Harshad Mehta and looks after 
his assets in forcin countries. He offers his ser-
vices for his inward and outward monetary 
transactions. That foreign national has pre-
pared an affidavit and the newspaper has 
quoted it in detail. I will come to it later 
on. Why protection is being provided to this 
Indian businessman. The Union Government 
is involved here. It becomes clear that there is 
a department in the Government, which is pro-
vocating this conspiracy and keeping it alive. 
What is the need to provide protection to 
this man? ..... (lnrerroplionsj ... 

This person is one Randhir Jain, who has 
been provided protection. He claims to be a 

-lawyer. I do not know for whom he pleads. but 
he has been provided protection and whate~r 
was written by Intelligence Bureau while pro-
viding him protection has been quoted by 
the paper. 

Mr. Spaker. Sir. I would like to read out that 
portion of the ·Statesman'. 

(English) 

A letter from Dr. KK. Paul of the 
Intelligence Bureau who handles only VVIP 
security and interacts with the Prime Minister's 
Office, tells the story. 

The following is the text of the letter written 
to Mr. P.S. Bawa. then Additional Com-
missioner. Administration and Coordination in 
Delhi Police. on June 25. 

(Thlnslation ] 
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. ISh. Alai Blhari Vajpayee) 

This date of 25th June is .also to be 
noted. It has been cited in the' letter. 

IEnglish) 

"In view of the sensitive information 
having a bearing on security, it is reques-
ted that Shri Randhir Jain. resident of 
P-448. New Friends Colony, New Delhi 
may be provided security guards in 
uniform for a period of two weeks. 

It is also requested that before actual 
deployment, we may kindly be informed 
so that an officer can 'suitably bring the 
guards and also introduce them to the 
protectee. » 

l1Tan.slation I 

Who is this Randhir Jain? What type of 
danger is he apprehending. In what con-
spiracyhe was involved? It involves not only a 
foreign national and an Indian culprit but also 
a ex-roreigu Secretary who is holding a high 
office at present. Mr. Speaker. Sir. I do not 
Wllnt to mention his name. As you know I res-
pect the dignity of the House. 

MR SPEAKER: You not only maintain the 
dignity of the House but also boost it. 

IEnglish) 

I am sure about it. I am not saying simply 
because you are there and I am here. 

l1Tan.slation) 

SHRI ATAL BIHARI VAJPAYEE: If you 
want to say somethng more I can leave the 
House. You appear to be having some dif-
ficulty in expressing yourself in my presence 
Ilntemlptions). This is a very serious mat-
ter. It has pained me a lot. You may have dif-
ferences with Shri Advaniji and the BJ.P. But 
Shrj Advaniji is a leader with a clean 
ima2e. Efforts are being made for his charac-
ter assassination and he is being linked with 
Shri Harshad Mehta. Shri Harshad Mehta. 
through these persOns has given Rs. 2 crores to 
Shri Advaniji and Rs. 48 lakh to Shri 
Joshiji. How could it be possible that Joshiji 
received the money on a date when he was 
admitted in the Intensive Care Unit of the HoS-
pital. On the 25th February ... !InttrrUp-
lion,,}. Water cannons were under instructions 
from Shri Pilot. Our Communist friends have 

also had an experience of the water can-
nons. Shri Joshiji was in the I.C.U. and he was 
given money there. The most objectionable 
thing is. that the Ministry of External Affairs is 
being used for this purpose. Why the ex-
foreign Secretary felt the need to write a letter to 
ttte officials of the Ministry of External 
Affairs. What kind of assistance he was 
seeking. The concerned affidavit which is 
with the Government has been prepared and 
submitted by the Swiss citizen. Where is 
it? What is the sto!)'? It is an attempt of 
character assassination. Ifleaders are charged 
with any allegation. they should make clarifica-
tion in this regard. This is a simple method. 
But here the history of SI. Kitts is being 
repeated. Once. this type of story was fab-
ricated to trap Shri V.P. Singh; the ex-Prime 
·Minister. The officers of the Ministry of Exter-
nal Affairs were also involved in it. Are they 
also involved in it? That story was proved false 
but nobody was punished. On the contrary. 
the officers involved have been given promlr 
tions. Is it the way to run the public adminis-
tration of the count!)'? If anyone wants to 
fight a political battle, he should challenge the 
ideology and corne forward. Mr. Speaker. Sir, 
since it is a very serious matter, the Government 
must corne up with a statement in this 
regard. 

IEng{l!h) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (Shri Rajesh 
Pilot): Sir. Mr. Atal Behari Vajpayee has men-
tioned about the security specially given to a 
citizen. I do not have the correct information 
at the moment. But as Mr. Vajpayee has men-
tined. I will certainly inform the House before 
the House rises today why security was given, 
who has recommended security, on what 
grounds you have given security-the way Mr. 
Alai Bihari Vajpayee has said is something like 
it has been planned in that manner-so that 
that impression is removed. 

I will put the whole facts to the House before 
the House rises today. 

SHRI A CHARLES (Trivandrum): Sir. I 
seek the leave of the House to raise a question of 
privilege against Mr. Ram Vilas Paswan 
!Interruptions) 

mans/ationJ 

SHRI RAJVEER SINGH (Aonla): It was 
only about providing security that he said. 
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SHRI JASWANf SINGH (Chittorgarll): I 
would like to submit that I am grateful to the 
hon. ~Hnister of State in the Ministry of Home 
Affairs who has assured the House that he 
'\\tluld give information regarding the reasons 
on the basis of which security was provided to 
an Advocate, Ranadheer Jain who resides in 
,Friends Colony, before the House rises for the 
day. I am grateful to him. It is true that the 
reasons for which security was provided is also 
a part of the question. He may be any Jain but 
security was provided to him. For what reason 
the Intelligence Bureau has linked it vvith the 
security of the nation? 

(English) 

National security is being drawn into it. Of 
course, honourable Minister of State will 
explain all this but this is not limited to merely 
providing security to a certain Mr. Jain of New 
Friends Colony. This issue is much large. 
The issue, as identified by the Leader ofOpposi-
tion. Shri Vajpayee, involves the whole conduct 
of the Government in doing everything possible 
to defame in a scurrilous manner those that are 
political adversaries. Today, we are the victims 
of the dirty tricks Department. Tomorrow, 
there may be elements from vvithin the Govern-
ment that will be so charged by the Govern-
ment, if we do not collectively, as a House, "take 
note of the great damage that is being done to 
institutions by this kind of perversities. That is 
all I want to say. 

(Translation) 

SHRI CHANDRA JEm: YADAV (Azam-
garb): I was saying that the matter which has 
been raised by Shri AlaI Bihari Vajpayee, the 
Leader of Opposition is very serious. It 
appears from the deliberations of Shri L.K. 
Advani. former Leader of Opposition and a 
senior hon. Member as if the people vvithin the 
Government are trying for his character 
assassination by hatching a conspiracy against 
him. This is a very serious matter. It is not a 
matter relating to one person, but it relates to 
the entire House. Shri Pilot has just now 
expressed his reaction. I fully agree vvith Jas-
want Singhji. The question does not relate 
only to security but Shri Alalji has talked about 
a very serious matter. The Government 
should give a formal authenticated statement in 
this regard. If some people are involved in 
such conspiracy OT indulging in character 
assassination, the Government should take 

immediate and proper action against them. I 
know that hatching of such a conspiracy is a 
.serious matter. In this country, the capitalists 
remain involved in currupt activities and cause 
harm to the country after colluding vvith other 
countries. As you might have seen today that 
our banks are defrauding the country by collud-
ing vvith other foreign banks. It means that 
attacks are being made from all sides. It is a 
serious matter. You. yourself direct the 
Government to make a statement after enquir-
ing into the facts relating to the issues which' 
have been raised by the Leader of Oppo-
sition. 

SHRI CHANDRA SHEKHAR (Balia): Mr. 
Speaker, Sir, I was somewhat concerned when 
this news appeared yesterday, I think the 
Government might be aware of this. If a 
newspaper like the Statesman publisheS any 
news and the Government is unaware of it, it is 
itself a matter of serious concern. Then. the 
news appeared today must be known to the 
Government. It is a matter of great concern if 
the Government does not consider it even 
now. Because the names of people mentioned 
therein are occupying high offices. Their 
names have not been mentioned by Shri Alalji 
nor am I mentioning it. It is not a matter of 
safeguarding the prestige of Shri Advaniji but 
the system, The Government will not com-
ment upon the news appearing yesterday to 
safeguard the prestige of those who are appoin-
ted on higher posts by the Government. The 
Government did not make any comment on it 
neither yesterday nor today. A discussion on 
Randhir Jain whether he was provided security 
or not will not serve any purpose. The news 
appeared in today's newspaper reflects that 
some people have hatched a conspiracy 
deliberately in tandem vvith the Govern-
ment. It is a matter of serious concern if the 
Government does not feel it necessary to give a 
clarification in this regard. I agree with Shri 
Jaswant Singh that it is not simply a question of 
Advaniji, It may happen with anybody. I 
am well aware about the gossips, which are 
published in the newspapers. They do not 
matter but nothing can be more serious than the 
fact that the Government, itself is involved in a 
propaganda and that too against a person like 
Advaniji. We may have a difference of opi-
nion or other differences with him but on 
publishing of such a news if the Government 
casually says that it vvill look into it, it does not 
look nice, 
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SHRI NITISH KUMAR (Barh): Mr. Spea-
kIlr. Sir, the issue raised by the hon. Leader of 
Opposition is ve!}' serious. Th is is "DOt an 
isolated incident in the count!}'. This is the 
second incident of hatching a conspiracy to 
defame an important political leader. He has 
also discussed it. The Saint Kitts Scandal was 
masterminded to defame the former Prime 
Minister Shri v.P. Singh and the whole issue 
was brought to light. It is needless to repeat it 
as to under whose supervision and guidance 
this plot was hatched and who masterminded 
it. These things are not hidden today. Today 
in another such an issue has reached new 
heights. Nothing is hidden from the coun-
t!}'. Such conspirators should have no place in 
this count!}' and such incidents should be con-
demned in the strongest words. I would like to 
submit to you that if any conspiracy is hatched 
against the hon. members of the House and an 
attempt is made to defame them how can they 
defend themselves? Therefore, please instruct 
the Government to make its position clear on 
this issue. Moreover, Shri Rajesh Pilot has 
said of providing security to one party. How 
was this provided? How was the conspiracy 
hatched? Who were the people involved in the 
conspiracy? How the persons occupying sen-
sitive security posts and involved in the con-
spiracy have been given still higher posts today? 
Considering the whde situation I would like to 
request you to evolve a machine!}' that would 
enable this House take necessa!}' action against 
such persons. 

Mr. Spt:aker, Sir. I am taking this issue 
seriously not that you are here but because this 
apart, such incidents are taking place in the 
..mole country which call for an action either by 
the Supreme Court or by yourself but the 
Government continues to sleep over such 
issues. I would like to request you that since 
you are occupying the highest post in the 
House. it becomes your duty to' compel the 
Government to clarify her stand in matters 
..mere they appear to be directly involved and to 
bring to light the manner in which it wants to 
defame somebody or go in for character 
assassination: The entire issue relating to the 
Saint Kitts over which Government has been 
sitting so far. must be unravelled to bring out as 
to vAto was the concerned Minister of Foreign 
Affairs, from which hotel and what phone calls 
_re made. It has appeared in the news-
papers, yet the Government ramained silent, 
and no action has been taken. It has been dis-
cussed with Shri Advani today. The Govern- , 
ment should come out clear on the issue, and if 

it is at fault, it should apologise before the 
House and the country. And in such a situa-
tion if the Governmerit does not punish the 
wronadoer, you should appoint a committee of 
the House and examine the matter. 

(English] 

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, the charges that have been levelled in the 
House and in the Press are serious enough. If 
they are valid, then the reputation of each of us 
is at stake. We do not want to pass any 
judgement. In the past, there was a similar 
incident viz. the name of the Leader of the 
House was dragged into. Now, the name of the 
former Leader of the Opposition has been 
dragged into. We do not know where the truth 
lies. Let us be candid about it. 

In addition to that, Sir, there is a change that 
the high office of the Government of India are 
involved in generating things. If that is true, 
what we want to know is this. Already there is 
an incident in the other House. I am not men-
tioning it here because it pertains to the 
House. There is a case of surveillance 
also. The whule atmosphere is getting pol-
luted in terms of surveillance, in terms of 
charges against each other and in terms of 
utilisation of high office in generating con-
spiracies. 

Therefore, I have a feeling of helplessness 
being a Member of the JPC and having func-
tion for a year there. About that Shri Vajpayee 
takes exceptiun in the House. The problem 
seems to be how to unravel this. A sensitive 
thing has been mentioned and how to unravel 
the truth. Do we have an instrument by which 
we can try to find out or succeed in finding out 
the truth, in case the involvement i.s at a very 
high level? 

A mechanism has to be discovered. It does 
seem that the CBI is not adequate. I know. 
according to the Press reports. that many other 
investigating agencies are found to be wanting 
when important cases about important indi-
viduals in high office are involved. 

Therefore, Sir. what I want from the House 
and perhaps with your aid also is an answer not 
only whether or not somebody from this Special 
Guard was appointed there but also to find out 
where lies the truth in terms of thcae alle-
gations. 
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A Statement about these allegations has to 
come before· the House. I am prepared to 
wait. The House would be, perhaps, adjourn-
ing sine die tomorrow. This investigation is so 
serious that in case you cannot come with an 
answer tomorrow, then at the proposed Special 
Session for discussing the Religion Bill etc., it 
has to come or by the next Session. How do 
you try to handle such cases? What proposals 
do)'Ou have before the Parliament so that such 
cases can also be tackled? This pernaps 
requires your help to have an answer from 
the Government 

MR SPEAKER: Why don't you help 
each other? 

SHRI NIRMAL KANTI CHATfERJEE: 
For that also, if it is within the House, it should 
move through you. 

(1TanslationJ 

SHRI BHOGENDRA JHA (Madhubani): 
Mr. Speaker, Sir. the things which are being 
talked about for some days are rocking our 
democracy and its credibility. On the one 
hand, we have seen the statements made by Shri 
Harshad Mehta in which he stated that he was 
not the custodian of the country's morale. 

Yes what a pity! We have given him so 
much importance in this House and in the 
newspapers. He has stated that a number of 
persons had taken money from him but he 
'MlUld not reveal their names yet. Some per-
sons in the JPC had also taken h is money but he 
'IIIIOuld not disclose their names yet. It means 
he has obliged all with his money and he will 
reveal the beneficiary only when the person 
went against him. Recently he has revealed 
these names in newspapers. Now the names of 
leader of the House and the former leader of the 
Opposition in this House and the present leader 
of Opposition have clearly been referred to' in 
this connection. We have our deep differen-
ces. That is a different matter. But this is not 
a blow on the credibility or integrity of these 
persons. It is a blow on the democratic system 
of the country. Therefore. Mr. Speaker, Sir, I 
'IIIIOuld like to request that the statements made 
by Shri Pilot and Shri Vajpayee as well, are 
related to it. AI least the statement made by 
Shri Vajpayee revealed some facts, yet it is only 
a tip of an iceberg. Whatever other facts are 
available should be placed before the House by 
the Government today. The Government may 
present the facts tomorrow but it should not 

present them in a haste nor incorrect facts 
should be presented. Discussion on it can be 
held tomorrow if not today. It is also not 
obligatory that the Government should present 
it at 12.30 p.lll. or 9.00 a.m. After finding out 
full facts, a complete statement should be made 
by the Government before this Session is pro-
rogued and we shall discuss it on the basis of 
these facts and decide the follow-up actions. 
This much must be done whether it is done by 
the Government itself or you instruct the 
Government to do so. 

(Englsihl 

SHRI P. G. NARAYANAN (Gobichet-
tipalayam): 111e Opposition Leader has raised 
a very serious matter today. It appears that a 
planned conspiracy is going on to bring down 
the names of important persons in politics. 
For this. foreign nationals have been engaged. 
This incident indicates that nobody is safe in 
public life. whoever he may be in public 
life. This kind uf character assassination 
should not be encouraged. 

I do not know whether this Government has 
h and in this or not; but this kind of an inci-

dent should be condemned very strongly. The 
Government must come forward with a 
stringent action to curb this kind of acti-
vities. 

SHRI BH. \lJAYAKUMAR RAJU (Nar-
sapur): Rightly or wrongly. I cannot say anyth-
ing about it But an affidavit was ftled by 
Mr. Harshad Mehta against the Leader of the 
House regarding pay-olI. 

Since it was referred to the JPC. the JPC is 
going into the investigations. Meanwhile. 
another episode has been mentioned just now 
by Shri Alai Bihari Vajpayee. One thing I 
would like to ask from the Opposition Par-
ties. They maligned the Prime Minister 
against the allidavit that was drafted by 
Mr. Jethmalani for Mr. Harshad Mehta, who is 
the main person in the scam. It was only 
because of that we were not in a position to sub-
mit the Report of the JPC before the House. 
(Interruptions) Why are they raising it now? 
(Interruptions) 

SHRI E. AllAMED (MANJERI): We do 
not know whether the JPC had taken a decision 
only because of that. (Interruptions) 
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SHRI BH. VUAYAKUMAR RAJU: I Illay 
be poor in my expressions since I do not know 
Hindi and I am not good in English. but 1 am 
expressing my views. You please-understand 
me. Let me say what I want to say. I can 
understand all of you out of my experien-
ce. Now all the opposition parties are saying 
Ihat democracy cannot function like this. It is 
tme. When the Leader of the· House. the 
Prime Minister was charged with payoff, then 
Ihe Opposition Parties never said anything 
against it. How can they say these things 
now? It should not be discussed here: it 
should be referred to the JPC: and the JPC 
will look into that mater also: ever}1hing. 

I have got great regards for Mr. Atal Bihari 
Vajpayee. But this should not be politically 
motivated. Why are these people charging the 
Prime Minister like this. who does not know 
an}1hing about it? In spite of the fact that it 
has been proved by the records and evef}1hing. 
they are asking that the Prime Minister should 
be called before the JPc. (Interruptions) Why are 
they raising this question here in the 
House? 

If it is so. why cannot I ask that this should 
not be referred to the JPc. Therefore. it should 
be referred to the JPC and then only we can find 
out the truth. TIlis is the job of the JPC to find 
out the truth. We are here to find out the 
truth. 

17rans/ation 1 

SHRI DIGVIJAYA SINGH (Rajgarh): Mr. 
Speaker. Sir. the matter raised by the leader of 
Ihe oppositiOn is really very serious. Right 
from the time the scalH came to light. the 
accused have been trying to create an atmos-
phere that it is only they who are clean and all 
others are corrupt. 

Mr. Speaker, Sir. whosoever has tried to level 
charges. is deplorable. But in such a situation 
one should not adopt double standards. Right 
from' the time Harshad Mehta made allegations 
against the Prime Minister our friends are try-
ing to take political advantage of it. Efforts 
have been made to' make Harshad Mehta the 
hero of the history. His affidavits have been 
distributed in the meetings. Now double stan-
dards should not be adopted. We are worried 
because the whole system is being attac-
ked. First, allegations were made against the 
Prime Minister and now against Shri Lal K. 
Advani and tomorrow these would be made 

against someoneclse. Therefore, we all should 
face it jointly and make necessary inves-
tigations in this regard. (Interruptions) 

SHRI BUTA SINGH (lallore): Mr. Spea· 
ker, Sir, the matter raised by Shri AlaI Bihari 
¥\jpayee through certain newspapers is really 
very serious. It indicates the tendency of black 
mailing by criminal elements in our national 
polity life. Such elements first coin and plant 
stories and then try to make false propaganda 
inside and outside the House. I fully share the 
concern expressed by the leaders of other politi-
cal parties, because these new tendencies in the 
political sphere of the country are not beneficial 
for anyone. 

In my opinion it is not fair that first a story is 
got published in the newspapers and presented 
in the House and then on the basis of that story, 
the Government is blamed fol' the whole 
affair. Unless an inquiry is made in to the 
matter and come to the conclusion that all this 
has been done under a conspiracy by which 
efforts have been made for character assassina-
tion oCthe leader of the opposition it is not fair 
to say that all this has been got done by the 
Government. It is a new thing being done in 
our democracy. I would like to submit that 
such stories have been planted occasionally 
and everybody knows as to how these stories 
have been misused for political ends. Inciden-
tly, the press people are not present today. But 
Mr. Speaker, Sir, you may see that tomor;row 
this very story will be given great importance 
and published on the fro.1t page. All this 
means that this is a well-planned con-
sipiracy. All this is being done for taking 
political mileage. I would, therefore, like to 
say that the leader of the opposition is a very 
experienced parliamentarian. He should not 
try to level allegations in this manner. Until he 
comes to some conclusion. he should not level 
allegations merely on the basis of newspaper 
reports. He, has levelled allegations on the 
Governm'nt and the Congress Party. I would 
like to say only this much that this should be 
inquired into. 

Shri Pilot has just now stated that he would 
make an enquiry as to how he managed to get 
security and then submit a report in this regard 
in the House. But that is one aspect. The 
more serious aspect is to get a story published in 
newspapers, raise it in the house and try to 
defame a political party. It is Crime. Mr. 
Speaker, Sir, I would, therefore, like to say that 
an inquiry should be made in the whole affairs, 
either by you, if you so like or by the House. if it 
so desires. Such allegations have not only 
been levelled against Shri Advani but 
against Shrimati Indira Gandhi and Rajiv 
Gandhi alBo. So many allegations were 
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levelled againist Shri Narasimha Rao. All of 
them proved false. It is not good to defame a 
politic'al party by publishing stories in promi-
nent newspapers and levelling baseless 
allegations. I would like that an enquiry should 
be made into the whole affairs and the real 
culprits should be exposed so that people may 
come to know as to how people try to blackmail a political party. 

(English) 

SHRIMATI SUSEElA GOPALAN (Chira-
yinkil): I want to raise a matter. 

MR SPEAKER: I am very sorry that we are 
required to discuss matters of this nature on the 
floor of the House. The legal and moral prin-
ciple is that all are innocent, honourable and 
respected, unless things are finally and con-
clusively proved against them. Our principle 
should be 'Judge not lest you should be 
judged'. Our principle should be that we 
should not allege things against others 
lightly. 

For me and for this House also, all the 
leaders of all the parties, all the Members are 
honourable Members and respected members. 
including the Leader of the ruling party. the for-
mer Leader of the Opposition Party. We are 
very much unhappy at heart when against the 
respected leaders in the House for whom we 
have love, affection and respect, things are 
alleged. I hope and pray that this would be 
avoided in future. For Shri Lal K. Advani. I 
have the highest respect and honour. 

12.54 hrs. 

QUESTION OF PRIVILEGE 

AJle&ed breach of privilege committed by Shri 
Ram Vilas Paswan during his speech regarding 
J'eSCl'fation in promotion for SC/ST employees of 

tbe Syndicate Bank 

(Eflg/i,h) 

SHRI A CHARLES (frivandrum): I seek 
leave to raise a quesion of privilege against han. 
Shri Ram Vtlas Paswan, for which I have given 
notice on the 21st of this month. 

It is with a sense of grief and anguish that I 
am making this statement. I ~m grieved since 
I am compelled to give this notice against a very 

22-5 LSS/ND/94 

distinguished Member of this hon. House. 
The anguish is that truth. honesty and the 
highest values oflife are gradually being eroded 
from our public life. 

On the question of breach of privilege. there 
are two issues involved 

SHRI CHANDRA JEET YADAV (Azam-
garh): Sir, have you given him permission to 
raise it? 

MR SPEAKER: I have. You have to be 
very brief. Shri Charles. I have read 
everything. 

SHRI A CHARLES: I will not take more 
than five minutes. But I want uninterrupted 
five minutes; o~ly five minutes. There are two 
issues here. 

MR SPEAKER: Shri Ram Vilas Paswan 
wants to leave by 2 0' clock flight. He should 
also be allowed to say something, if he 
wants. 

SHRI A CHARLES: The first question is 
the question of implementing the recommen-
dations of the MandaI Commission. The 
second question is about the reservation of the 
Scheduled Caste and Scheduled Tribe em-
ployees of the Syndicate Bank in respect of 
promotion. 

Sir, the first question had created much heat 
both inside the House and outside the House 
after the orde'rs were issued by the former 
Government regarding the implementation of 
the MandaI Commission. This was discussed 
several times in this Session of the 
House ....... (lnterruptions) In this Session, on 
13-8-93 ........ (Imerru plions) 

SHRI NITISH KUMAR (Barh): Sir, he is 
being allowed to deliver a political speech. 
What is a privilege in this? ........ (Imerruplions} 

SHRI A CHARLES: Please have some 
patience. Sir. hundreds of times this was 
discussed ........ (Interruplions) 

MR SPEAKER: Not hundreds of times. 

SHRI A CHARLES: In this Session, on 
13-8-93. during Zero Hour. some hon. Members 
had raised the question of implementation of 
the MandaI Commission.' In that discussion, 
the han. Member, Shri Ram Vilas Paswan. 
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ISh. A Charles) 

made a wild allegation against Shri Kesariji 
that the reservation to the Scheduled'taste and 
Scheduled Tribe employees of the Syndicate 
Bank were denied because of the non-imple-
mentation of the orders of the Supreme Court in 
the Mandai case. Since that was factually 
incorrect, Shri Kesariji made a statement on 
19-8-93 clarifying the whole position. The 
satement reveals that... .... (Interruptions) 

MR SPEAKER: Mr. Charles, please 
understand that Shri Kesariji has said everyth-
ing in the statement. 

SHRI A CHARLES: I may be allowed to 
make my submission ...... (lnterruptions) 

MR SPEAKER: You do not have to. I 
have understood everything. 

SHRI A CHARLES: Sir. the House should 
know this ............. (lnterruptions) 

MR. SPEAKER: It is a well drafted thing 
and well presented by you. 

SHRI A CHARLES: Sir, kindly allow me 
five minutes. 

The statement made by Shri Kesariji reveals 
that there was absolutely no connection bet-
ween the Mandal Commission judgement and 
the Syndicate Employees issue. I will mention 
the crux of the matter. The Scheduled Caste 
and the Scheduled Tribe employees of the Syn-
dicate Bank had filed a writ petition to the Sup-
reme Court and the Supreme Court in its 
pdgement dated 10-8-90 ordered that the 
employees are eligible for the reservation. But 
the then Government, instead of implementing 
that orders, filed a review petition on 17-9-90 
._ ... (Jnterruptions) 

MR SPEAKER: You have to tell how does 
it constitute a breach of privilege? 

SHRI A CHARLES: Sir, I am coming to 
that. On 1-9-9O ..... (Interruptions) 

SHRI NITISH KUMAR: Sir. he is deliver-
iDga political speech. How does it constitute a 
bleach of privilege? ..... (lnterruptions) 

MR. SPEAKER: Mr. Charles, please be 
brit{ I will understand your brief statement 
~ cindy. 

SHRI A CHARLES: Sir, it has been proved 
in unmistaken terms that the charge against 
Shri Kesariji was incorrect. 

Sir, I am concluding. The following facts 
have thus clearly proved: 

1. That reservation to the SC/ST emplo-
yees was denied to them on the basis of the 
clarificatory orders of the Government dated 
1-11-90; 

2. That the above orders were issued by 
Shri V. P. Singh's Government; 

3. That Shri Ram Vilas Paswan was a 
Cabinet Minister in that Government in charge 
of the Ministry of Welfare which is directly res-
ponsible for the welfare of SC/STs; 

4. That as Cabinet Minister of the V. P. 
Singh Government, Shri Ram Vilas Paswan 
was not only aware of the above orders but he 
was also responsible for the above unjust 
orders; 

5. That on 13-8-93 while participating in 
the discussion he not only deliberately sup-
pressed the above facts. but knowingly made 
false allegations and misled the House; 

6. That he deliberately accused Shri 
Kesariji of false charges knowing fully well that 
Kesariji was not responsible for denying pro-
motion to SC/ST employees of the Syndicate 
Bank. 

The above acts of Shri Ram Vilas Paswan 
thus constitute a serious case of breach of 
privilege of the House. 

Sir, I hope that under Rule 226. I re4ue~1 you 
to exercise your option. (Interruptions) 

MR SPEAKER: Very good; very well 
done. 

SHRI A CHARLES: Sir. I respect the 
Chair. Sir. I want your ruling on this 
.... (Interruptions) 

MR SPEAKER: I had to deal with one after 
the other. I cannot allow everybody to speak at 
one and the same time. 

Now, I call Shri Ram Vilas Paswan to 
speak. Please be brief. 
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13.00 hn. 

{7ranslation 1 
SHRI RAM VILAS PASWAN (Rosera): 

Mr. Speaker. Sir. I thank my brother and 
colleague Shri Charles for providing me an 
opportunity to give clarification. by raising a 
privilege motion against me. 

Mr. Speaker. Sir. I will not take much of your 
time. I want to present only facts before you 
and I am happy with the fact that both sides. the 
Government and we were present before 
you. You know very well about the judgement 
given byyou that is why there is no need to go in 
to details. I only want to present this fact that, 
as my colleague has said. a circular was issued 
on 1st November. 1990 and 1st April. 1991. the 
full bench of Supreme Court had given its ver-
dict that reservation should be there in pro-
motions. Thereafter. I had asked when this 
issue came before Parliament on 23rd Decem-
ber. 1992. He has asked under breach of 
privilege as to why I had written on 22nd 
December as the issue was raised on 23rd 
December but as Shri Sitaram Kesri had men-
tioned 22nd December in his statement. That 
is why I also mentioned it as 22nd December. 

Now I am making it correct, actually it is 23rd 
December. When this issue was raised on 
23rd December in the House. Shri Sitaram 
Kesri said that a circular was issued and the 
policy of reservation would be observed in case 
of promotions. the House is fully aware of this 
fact A judgement in this respect was given on 
1st April. 1991 and 23rd December. 1992. Shri 
Sitaram Kesri says that reservation in prom-
otions will not be discontinued and a Circular 
to this effect had already been issued. 

I had raised an issue in respect of Syndicate 
Bank. a circular issued by the Syndicate Bank 
on 28th April. 1993. 1600 people were given 
appointment as per that circular and there was 
no reservation' among those appointments. 
Therefore. I had asked a straightforward ques-
tion which I raise today also that the Govern-
ment had not issued a circular and thus misled 
the House. In fact it did not issue any circular 
and told the House on 23rd December that a 
circular had been issued. A circular was 
issued three days ago. I want to thank the 
Government for issuing a circular 3 days ago 
\\ttich was given wide publicity on TV and 
Radio. 

As you know, if there is a question ofSC, ST 
or weaker section we get agitated and we are 
committed to this regard. I have always been 
praising Shri Sitaram Kesri. If we have to 
fight, we will fight with the Prime Minis-
ter. We cannot even think of going against 
Shri Sitaram Kesri, therefore, please forget 
this matter. 

I am glad to know that the Government has 
issued a circular today but had this circular 
been issued earlier, the interest of the employees 
of Syndicate Bank would not have suffered for 
the last two years. Through you I want to sub-
mil this much. (Interruptions) 

MR. SPEAKER: This is not a debate. Do 
not do like this. (Interruptions) 

(EnglsihJ 

MR. SPEAKER: Please take your seats. 
My ruling is-and I am giving ruling for the 
first time on a breach of privilege of the 
House-that certain facts were brought to the 
notice of the House by the Members on both the 
sides. I think there was great desire and 
enthusiasm to make the points and in that great 
desire and enthusiasm to make the points. cer-
tain limits might have been crossed here and _ 
there. But I think that the Members wanted to 
clinch the issue and do justice. I do not find 
any intention to mislead the House and so this 
does not constitute a breach of privilege. 

SHRI M. R. KADAMBUR JANARTHA-
NAN (firunelveli): Sir, this august House has 
witnessed your correct judgement. You have 
tried to maintain the decipline and dignity of 
the House. You have been fair enough even to 
pull the Minister. Yesterday, for a slight whis-
per, you had asked a Member to apolo-
gies. But, Sir, yesterdays scene has come in 
the Statesman. What Mr. Kuppuswamy said 
was not only awkward but also filthy words 
were used. So, Sir, eilher' the Member must 
apologise to the House 01'. ifhe is not willing to 
apologise. then I demand justice from you and 
request you to refer the matter to the Privileges 
Committee .. Just for whisper. you asked the 
Member to apologise. But now it has come in 
the Statesman. In my nine years membership, 
I have not seen such a scene as I saw yester-
day. So, the Member must either come and 
aplogise to the House or you kindly refer the 
matter to the Privileges Committee. (Inter-
ruptions) 

MR. SPEAKER: I had the opportunity of 
discussing this matter with the hon. Members 
and the Minister for Parliamentary Affairs. 
The initial deliberations have taken place. 
The final conclusion is to be arrived at. I hope 
that the Parliamentary Affairs Minister and the 
Members would discuss the matter and try to 
find a solution to this problem. lfthe solution 
is not found. the law will take its own 
course. 

Shri E. Ahamed will speak now. 

(Interruptions) 

SHRI E. AHAMED (Manjeri): Sir. the 
University Grants Commission has discon-
tinued ........ (Interruprions) 

MR. SPEAKER: We intend to oblige as 
many Membersas is possible, because this hap-
pens to be the penultimate day of this 
session. Please bepatient and please he seated 
in your seats. 

(Interruptions) 
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MR. SPEAKER: Please, let us cooperate 
with each other and with the presiding officer 
also. After Shri Ahamed, Shri Rabi Ray 
will speak. 

13.06 hrs. 

(MR. DEPUTY SPEAKER in the Chair] 

(Interruptions) 

MR. DEPUTY SPEAKER : Please resume 
your seats. 

(Interruptions) 

SHR! NITISH KUMAR (Barh): Sir. is 
there any scope for unlisted Members also in 
this unlisted hour? 

MR. DEPUTY SPEAKER: You should 
not go. You should be here. 

(Interruptions) 

SHR! E. AHAMED: Sir, I was called by 
the Chair. Are they prepared to listen me or 
not? I am not being allowed to speak. What 
about the rules governing the proceedings? 

(Interruptions) 

MR. DEPUTY SPEAKER: Hon. Mem 
bers may kindly oblige. Shri Ahamed is on his 
legs. Let him complete. (Interruptions) 

SHR! E. AHAMED: What is this? I am 
given an opportunity. Let me speak. (In-
terruptions) It cannot go on like this. Thereis 
a running commentary around me. (lnterrup-
lions) Mr. Deputy Speaker. Sir. I want to make 
a submission through you, to the Government. 
That is why I draw your kind attention. 

Sir, there are two regional resourc centres-
one at Calicut and another at Aligarll-which 
are being helped by the University Grants Com-
mission. These centres are functioning for the 
past two years. They are a part of the scheme 
for giving coaching classes for competitive 
examinations for the minorities. Suddenly the 
University Grants Commission. 
(Interruptions) 

MR DEPUTY SPEAKER: You are doing 
great injustice to the speaker. Nobody can 
hear it and the reporters cannot take down pro-
perly. It is not fair. Kindly oblige to take 
your seats and allow the Member to speak. 

(Interruptions) 

SHR! E. AHAMED : (Interruptions) There 
are two regional resource centres-one at 
calicut University and another at A1igarh 
University-as part of the scheme to monitor 
and give the coaching to the students of the 
weaker communities. (Interruptions) The 
assistance has been agreed to be given for five 
years. But, suddenly, by a letter of 18th June, 
1993 the University Grants Commission 
informed the Calicu: University and the 
Aligarh Muslim University to close down these 
regional resource centres. This is causing dif-
ficulties and hardships to the students who are 
undergoing training and the coaching in 
these centres. 

Sir. each .centre has more than 50 
classes. In Calicut also the University had 
already written to the University Grants Com-
mission and the A1igarh University Vice-
Chancellor also has taken up the matter with 
the UGc. The Government has been trying to 
give' assistance to minority community, but the 
minority community has not been given this 
assistance. (Interruptions). Sir, this is very 
unjust and unfair on the part of the University 
Grants Commission suddenly to withdraw their 
financial assistance to Regional Resource Cen-
tres. which is a part of the scheme for coaching 
the students of minority community for com-
petitive examinations. This was also a part of 
the IS-point programme that this Government 
had launched and this is also .... (Interrup-
tions) against the assurance given by the 
University Grants Commission to mindrity 
students in the country. Therefore. Sir. this is a 
very important matter for the" Govemment to 
instruct to continue these Regional Resource 
Centres in the Calicut University and Aligarh 
Muslim University. Unless tl:>is is continued 
for :mother five years. the students of the 
minority community who are appearing at the 
competitive examinations and who have been 
getting assistance from these coaching centres 
will be put to great hardship and difficulty. 

MR. DEPUTY SPEAKER Shri Rabi 
Rayji. 

(Jm, 'rrllptions) 

MR. DEPUTY SPEAKER: Let me make it 
absolutely clear ..... 

(lnte1TUptions) 

MR. DEPUTY SPEAKER: Yesterday it was 
the desire of hon. Members that the names 
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which we had left should be continued. I will 
definitely continue that list. Kindly oblige ... 
Shri Rabi Rayji. 

(Interruptions) 

MR DEPUTY SPEAKER: If there is time. 
some of the names in today's list also can 
be called. 

(Interruptions) 

MR DEPUTY SPEAKER: I have made it 
clear that yesterday's list will be taken and if 
there is time. today's list also will be taken 
up. 

(Interruptions) 

MR. DEPUTY SPEAKER: I think you also 
desire that the Zero Hour should be closed 
within 10 minutes. I think the mood of the 
House is like that. Then the Chair is bound to 
act according to that. 

(Interruptions) 

MR. DEPUTY SPEAKER: All other hon. 
Members are requested to kindly take their 
seats. Please obI ige. 

(Interruptions) 

MR. DEPUTY SPEAKER: No hon. Mem-
bers are permitted to approach the Clrair. All 
Members are requested to get back to their 
seats. Sh ri Rabi Rayji. 

SHRl INDRATIT GUPTA (Midnapore): If 
you kindly read out the names of t\lOse hon. 
Members whose names are in ·your list. the rest 
of us can go away. Why should we sit here 
waiting? 

MR. DEPUTY SPEAKER: You are perfec-
tly correct. Hon. Member Shri Indrajitji by 
virtue of his long experience has made a very 
good suggestion. I will read this list immedi-
ately after Rabi Rayji makes his submission. 

(Interruptions) 

(1hznslation] 

(Interruptions) 

SHRI. MOHAMMAD ALI ASHRAF 
FATMl (Darbhanga): Are you calling Mem-
bers on the basis of Today's list or the list of 
yesterday? 

MR. DEPlJTY SPEAKER: I am calling 
them on the basis of yesterday's list 

SHRl. MOHAMMAD ALI ASHRAF FAT-
MI: What does it mean by yesterday's list. 
Today's list should be taken up first. 

(Interruptions) 

(Eng/ish] 

MR. DEPUTY SPEAKER: Yesterday the 
Chair had made a commitment. If rules per-
mit the remaining Members will be called. 

There is no prohibition in the rules. 
Therefore. I will definitely call only those 
names of the Members who were left out yester-
day. There cannot be any deviation. Now. I 
call Shri Rabi Rayji to speak. 

(Interruptions) 

(Trans/alion] 

DR. LAXMI NARAYAN PANDEYA The 
Deputy Speaker. Sir there is no logic in taking 
up yesterday's list. 

(Interruptions) 

(English] 

MR. DEPUTY SPEAKER: Please take 
your seats. 

(Interruptions) 

MR. DEPUTY SPEAKER: Those who 
have got a big voice. everyday they are getting 
chance here and those who have got a feeble 
voice sitting in the back benches. they do not get 
the chance. Is it the justice that we are doing 
here? Are we doing justice to our friends? 
We speak of minorities and we speak of weaker 
sections. So. we must do justice to everybody 
here. Everybody should have a chance. 

(Interruptions) 

MR. DEPL'TY SPEAKER: The hon. Mem-
ber\\no was the [omler Speaker of this House is 
on his legs. He is a senior leader in this 
House. Should we prevent his speech? 
Please take your seats. 
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SHRI V. DHANANJAYA KUMAR (1ransiatimrJ 
(Mangalore): Sir, we will definitely allow him 
to speak. but you will have to make an announ-
ceme~t that today's list also will,-be taken 
up. You are saying that only yesterday's list 
will be taken up. 

MR. DEPUfY SPEAKER: Probably Mr. 
phananjaya Kumar is in a fit of anger and so 
his ears are closed. I told. I will call yesterday's 
unfinished list and if there is time then today's 
list also will be taken into consideration. 

SHRI V. DHANANJAYA KUMAR: Sir. 
you said. you will take up today's list only if time 
permits. 

MR. DEPUfY SPEAKER: I told. immedi-
ately after Shri Rabi Ray's submission is over I 
will read the list. Due to this confusion you are 
not in a position to hear properly. 

l7rans/ation] 

SHRI RABI RAY (Kendrapada): 
Mr. Deputy Speaker. Sir. I would like to raise a 
very important issue related to the dignity of the 
country. For the last two years since the pre-
sent Government came to power. the economy 
of the country has been dependent mainly on 
the four inter-national institutions-IMF. 
World Bank. ADB and GATT. We have been 
.raising the issue continuously in the House 
since then. The matter with regard to miser-
able condition in the field of science has not 
been discussed properly in the House. It is not 
my personal opinion, rather the hon. Members 
of the House would be astonished to hear the 
views of the eminent Indian Scientists about the 
prevailing situation in the. field of Scien-
ce. The Indian National Science Academy 
held its annual meeting in Bangalore-the capi-
tal of the State. The former Scientific Advisor 
to th ... Cabinet Committee Shri CN.R. Rao who 
happens to be a senior scientist. observes: 

IEnglish) 

"Suddenly something 
pened. Scientists are 
wanted." 

He fu ether says: 

has hap-
not feeling 

"Instead of promoting competitive science. 
economic reforms had meant complete 
ignoring of science. When scientists 
have to be protected for the economic 
future of the country, they are being 
ignored." 

Similar views have been expressed by the 
Chairman of CSIR Dr. Joshi. lie observes: 

IEngiish] 

"The signals from the highest quarters are 
that basic research is not important." . 

l7ranslatian] 

With regard to research. he points out that 
no discussion or research is being conducted in 
respect of basic science. The hon. Members 
are aware of the results of economic reforms 
introduced about two years ago. Today. a dis-
cussion will. be held on Dunkel Pro-
posals. The Government has decided to 
totally abolish R&D under the Patent Law of 
1970. It means that delicensing is bound to 
follow as a result of it. The number of research 
papers regarding science published all over the 
world has been six thousand, while the number 
of those published in India is only 30-
40. Science in India has already been affected 
by the economic bondage being created in the 
country. Through you, I would like to submit 
to the Government and also to the entire House 
that the way the level of scientific research and 
technology is being downgraded in the country 
is very dangerous for the country. In this con-
nection the Government should take the coun-
try into confidence and bring about a basic 
change in its scientific policy and should take 
steps to remove reseniment and frustmtion 
among the scientists. The Government should 
apprise the House of the action taken. 

IEnglish] 

MR. DEPUfY SPEAKER: You agreed and 
also desired that the names of the persons from 
the yesterday's list be read so that the Members 
could be here. 

(Interruptions) 

MR. DEPUfY SPEAKER: The next 
speakers will be Prof. Ummareddy Venkates-
warlu. Shri Sudhir Gin. Shri Mohan Singh, 
Shri Basudeb Acharia. Dr. Vasant Niwrutti 
Pawar. Shrimati Sheela Gautam. Shri Bhogen-
drs Jha. Shri Haradhan Roy. Shri Chandresh 
Patel and Shri Ram Tahal Choudhary. 
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SHRI SAIFUDDIN CHOUDHURY (Kat-
wa): Please allow us. 

TIlE MINISTER OF STAl'E IN THE 
MINISTRY OF HUMAN RESOURCE DEVE-
LOPMENT (DEPARTMENT OF YOlJTH 
AFFAIRS AND SPORTS) AND THE MINIS-
TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 
MUKUL WASNIK): Yesterday, . before the 
House was adjourned, in the presence of hon. 
Members who were present here, we discussed 
the motion of Jammu and Kashmir as well as 
the Dunkel proposals and one or two other Bills 
vmich are pending consideration of this 
House. They should be passed today. It was 
discussed that before the Private members Bill 
starts today at 3.30 PM. at least if we are able to 
pass the Jammu and Kashmir motion and after 
6. we can take up the other two Bills and start a 
discussion on the Dunkel proposals. 

(1Tanslation] 

Shri Murthy and you are Shri Balayogi. Your 
name has not been called. I have called the 
nllme of Shri Sudhir Giri. You cannot persist 
with this like this. It is unfair on your part to 
persist with this. I should follow certain 
norms. The list is with everybody. Yesterday, ... 
alittle bit of a deviation took place and Mem-
bers took objection to that. 

SHRI SUDHIR GIRl (Contai): Mr. Deputy 
Speaker, Sir, I am raising a very important 
issue. (Interruptions) 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): After the list is exhaus-
ted, please call the names of Members whose 
names are there in today's list (Interruptions) 

SHRI M.v.v.S. MURTHY (Visakhapat-
nam): Sir, he has given me the issue to 
raise. 

MR DEPUTY SPEAKER: Shri M.V.v.S. 
Murthy. you cannot raise the issue on behalf of 

SHRI NITISH KUMAR (Brah): Prof. Venkateswarlu Ummareddy. 
Mr. Deputy Speaker, .Sir. at this stage I would 
like to submit that the Government wants to 
hold a discussion on Dunkel Pro-
pOsals. Direction to this effect was given by 
the Chair. The matter had been taken up in 
BAC also. However-. discussion on Dunkel 
Proposals has been kept as the last item in the 
agenda and the hon. Minister has proposed to 
discuss it at 12.00 P.M. after the business of the 
House is over. It would be better to discuss the 
issue either in the next session or tomor-
row. The government is taking such sensitive 
subjects like DUl;lkel Proposals lightly. It is 
not proper. Earlier, also, once the matter was 
discussed when the session was about to over, 
and now when people all ~ver the country have 
already reacted to it. the matter should not be 
taken so lightly. 

(English] 

SHRI BHOGENDRA JHA (Madtlu-
bani], We can have it tomorrow. 
(Inten:uptions) 

MR DEPlITY SPEAKER: Now, I call Shri 
Sudhir Giri to speak. 

(Interruptions) 

MR DEPUTY SPEAKER: It looks as if 
only a class of Members will represent their 
constituencies and the rest are denied the 
chance of representing their respective con-
stituencies and putting forth their grievan-
ces. ProbablY, you are fully aware that a group 
of Members have got unrest in their minds. 
Please oblige to do justice to the others also. 

(Interruptions) 

MR. DEPUTY SPEAKER: Hardly. we will 
be having five minutes. If you want to com-
plete it, complete it. Then, 'the House will be 
adjourned and we will go for lunch. 

(Interruptions) 

SHRI M.V.v.S. MURTIIY: We never get a 
chance to speak. I have got an important issue 
to raise. 

MR DEPUTY SPEAKER: Everybody has 
(Interruptions) got an important issue. But your name is 

not there. 
MR DEPlITY SPEAKER: Shri Balayogi. 

you are not Shri Sudhir Giri. Shri M.V.V.S. SHRI M.V.V.S. MURTHY: I have given 
Murthy. you are not Shri Sudhir Giri. You are notice. 
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MR DEPUTY SPEAKER: Your name is 
not there. Let us see whether the notice is 
there.' Shri Sudhir Giri. please edrttinue. 

(English] 

SHRl SUDHIR GIRl: As I told earlier. I 
am raising a very important issue. About a 
inillion of employees of the all the financial 
institutions all over the country will go on a 
token strike on September 2. 1993 in support of 
their demands. The demands are reasonable 
and some of them deserve immediate solution 
to the satisfaction of the employees. If their 
demands are not met. then they will go on an 
indefinite strike. Even the strike for a day will 
tell upon the economic condition of our coun-
try, I would. therefore. urge the Government to 
take into account their demands and settle them 
immediately. 

(Translation] 

SHRl KASHIRAM RANA (Surat): Mr. 
Deputy Speaker. Sir. I would like to draw the 
attention of the Government and this august 
House tOWlrds a very serious problem. 

During the last week, the police had seized 
19 hand grenades of Russian-make and 700 car-
tridges of Ak-47 and 56 Rifles and some 
explosive material from an old house in village 
Ilariyav near Surat. Before this, a large quan-
tity of explosives were also seized from village 
Khambol in the district Khera in Gujarat. Af-
ter the Surat-riots that occurred in December 
1992. the police department and the Stale 
Government did nothing to arrest the criminals 
like Mohammad Aulia and Salim Talwar. who 
_re having links with Daw':'od Khan. Des-
pite having sufficient information that a large 
cache of arms is in the possession of the above 
criminals, the Police Department and the State 
Government did not take any action for arrest-
ing the said criminals. So. after &-7 months, 
the police department. acting on the informa-
tion given by the DSP. Jamnagar. has seized 
anns and explosives from village Bariyav in 
large quantity. I would like to make a demand 
from the Government through you that such 
persons as Mohammad Aulia and Salim Talwar 
or Salim Ashraf who arc involved in illegal 
manufacturing of arms and explosives should 
be arrested and the explosives and arms kept at 
several places, should be seized immedi-
ately. The State Government and the police 
department are knowingly ignoring the 
issue. The people of Surat city are very much 

concerned about it and so I would like to 
demand that these persons should be caught at 
once. A very intensive combing operation 
should be carried out to apprehend these per-
sons, because they are connected with the con-
spiracy hatched by Dawood Khan and Surat 
city is much distressed about this. So I would 
like to demand that this should be done at 
the earliest. 

(English) 

MR DEPUTY SPEAKER: I think, we shall 
first take up the papers to be Laid on the Table 
and then we shall continue with the Zero 
hour. 

13.31 hrs. 

PAPERS LAID ON THE TABLE 

Annual Report and Review on the working of 
National Airports Authority for 1996-91 etc. 

(English] 

THE MINISTER OF STATE IN THE 
MINIStRy OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOlJTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRl 
MUKUL WASNIK): On behalf ofShri Ghulam 
Nabi Azad. 

I beg to lay on the Table-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National airports 
Authority for the year 1990-91, 
alongwith Audited Accounts 
under sub-section (4) of sec-
tion 24 and section 25 of the 
National Airports Authority 
Act, 1985. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the National Airports 
Authority for the year 1990-
91. 

(2) Statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (l) 

, above. 

/Placed in library See No. U' 4506/93} 
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NolifieatiollS under Employees PrO\ident 
Funds and MisceliaRCOus PrO\'isions 

Act. 1952 etc. 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF LABOUR (SHRI P.A 
SANGMA): I beg to lay on the Table-

(I) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under sub-section (2) of section 
(7) of the Employees' Provident 
Funds and Miscellaneous Provisions 
Act,1952:-

(i) The Employees' Provident 
Fund (Amendment) Scheme, 
1993 published in Notification 
No. G.S.R. 81 in Gazette of 
India dated the 6th Febru-
ary, 1993. 

(ii) l11e Employees' Provident 
Funds (Second Amendment) 
Scheme. 1993 published in 
Notification No. G.S.R. 222 IN 
Gazette of India dated the 1st 
May, 1993. 

(placed in J.il>rary See. No. II 4507/93j 

(2) 

(3) 

.\ ..:opy of the Consolidated Annual 
Accounts (Hindi and English ver-
.,jol1s) of the Employees' Provident 
I'und Organisation. New Delhi, for 
the year 1991-92. together with Audit 
Report thereon under sub-section (9) 
of section 5Aof the employees Provi-
dent Fuuds allli Miscellaneous Pro-
visions Act. 1932. 

Statement (Hindi and English ver-
sions) showing 'reasons for delay in 
laying the papers mentioned at (2) 
above. 

(Placed in Library See No. II 4508/93/ 

Noti6eation under HandJooms (Reservation of 
Articles for production) Act. 1985. 

THE MINISTER OF STATE IN THE MlNIS-' 
TRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
yourn AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARllAMENTARY AFFAIRS (SHRI 
MUKUL WASNlK): On behalf of Shri G. Ven-
kalS_my, I beg to lay on the Table a copy of the 

23-5 LSSlND/94 

Notification No. S.O. 634(E) (Hiudi and 
Eqglish versions) published in Gazette ofIndia 
dated the 25th August, 1993 constituting an 
Advisory Committee under section 4 of the 
Handlooms (Reservation of Articles for Pro-
d~ction) Act. 1985. 

[Placed in the Library see No. II 4509/93j 

Special Court (Trial of offences relating to 
transactions of Securities) (Amendment) Rules. 
1993 and Annual of Banking Companies (Acquisi-
tion and Transfer of undertakings) Act, 1970 
etc. 

THE MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI M.V. CHAN-
DRASHEKHARA MURTHy): lbeg to lay on 
the Table-

(I) A copy of the Special cOurt (Trial of 
Offences Relating to Transactions in 
Securities) (Amendment) Rules, 1993 
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 
544(£) in Gazette of India dated the 
12th August, 1993 under sub-section 
(2) of section 14 of the Special Court 
(Trial of Offences Relating to Tran-
sactions in Securities) Act, 1992. 

[Placed in Library See No. II 4510/93/ 

(2) A copy each of the following Annual 
Report (Hindi and English ver-
sions) under sub-section (8) of section 
10 of the Banking Companies 
(Acquisition and Transfer of Under-
takings) Act, 1970: 

(i) Report on the woding and 
activities of the Bank of 
Baroda for· the year 1992-93 
alongwith Accounts and 
Auditors' Report thereon. 

[Placed in Library See No. II4511/93/ 

(ii) Report on the woding and 
activities of the Canara Bank 
for the year 1992-93 alougwith 
Accounts and Auditors' Re-
port thereon. 

[Placed in Library See No. II 4512;f)3j 

(3) A copy of the Wealth-tax (Second 
Amendment) Rules. 1993 (Hindi and 
EJqpish versions) published in Noti-
flClltion No. S.O. l2Il(E) in Gazette of 
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India dated the 21st May, 1993 under sub-
section (4) of section 46 of the Wealth-
tax Act. 1957. .~ , 

/Pfoted in library See No. I.:r 4513!93} 

(4) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under section 296 of the 
Income-tax Act. 1961:-

(i) The Income-tax (Tenth 
Amendment) Rules. 1993 pub-
lished in Notification No. S.O. 
39O(E) in Gazette of India 
dated the 16th June. 1993. 

(ii) The Income-tax (Eleventh 
Amendment) Rules. 1993 pub-
lished in Notification No. S.O. 
405(E) in Gazette of India 
dated the 21 st June. 1993. 

/Placed in Library See No. II 4514/93J 

(5) A copy of the Narcotic Drugs and 
Psychotropic Substances (Amend-
ment) Rules. 1993 (Hindi and English 
versions) published in Notification 
No. G.S.R. 599(E) in Gazette ofindia 
dated the 10th August. 1993 under 
section 77 of the Narcotic Drugs and 
Psychotropic Substances Act. 1985. 

/Placed in Library See No II 4515/93J 

(6) A copy each of the Notification Nos. 
G.S.R. 547(E) to G.S.R. 551(E) (Hindi 
and English versions) published in 
Gazette of India dated the 13th 
August. 1993 together with an expla-
natory memorandrum making cer-
tain amendments in certain notifi-
cations to the effect that the materials 
imported against Special Imprest 
Licences and Advance Intermediate 
Licences issued after the 31st March. 
1993 shall not be transferable under 
section 159 of the Customs Act. 
1962. 

1PfaCl'tf,in Library See No. II 4516/93J 

(7) A copy of the Annual Report (Hindi 
and English versions) on the working 
and activities of the Oriental Bank of 
Commerce for the year 1992-93 
alongwith Accounts and Auditors' 
Report theTeon under sub-section (8) 
of section JO of the Banking Com 
panies (Acquisition and Transfer of 
Undertakings) Act. 1980. 

1PfaCl'tf in Library &e No. II 4517/93] 

(8) A copy each of the Annual Reports 
(Hindi and English versions) of the 
State Bank of India and its Sub-
sidiary Banks viz. State Bank of 
Bibner and Jaipur. State Bank of 
Indore, State Bank of Mysore, State 
Bank of Patiala and State Bank of 
Saurashtra for the yeaT 1992-93 
alongwith Accounts and Auditors' 
Report thereon. under sub-section (4) 
of section 40 of the State Bank of 
India Act. 1955 and sub-section (3) of 
section 43 of the State Bank of India 
(Subsidiary Banks) Act, 1959, res-
pectively. 

(Placed in Library &e No. II 4598193] 
(9) A copy of the Report (Hindi and 

English versions) of the ComptrolleT 
and AuditoT General of India-
Union Government (No. 15 of 1993) 
(OtheT Autonomous Bodies)-Cent-
ral Silk Board for the year ended the 
31st March, 1992 under Article 151(1) 
of the Constitution. 

(Placed in Library &e No. II 4519/93J _ 

(10) A copy of the Coinage (Standard 
Weight and Remedy of the Com-
memorative Coins of One Hundred 
Rupees containing Silver 50 peT cent. 
CoppeT 40 per cent, Nickel 5 per cent 
and Zinc 5 per cent, Fifty Rupees, Ten 
Rupees and One Rupee containing 
Copper 75 per cent and Nickel2S per 
cent) coined to commemoTate the 
occasion of "Golden Jubilee Celebra-
tion of QUIT INDIA MOVEMENT 
(1942-92)" RuJes. 1993 (Hindi and 
English versions) published in 
Notification No. G.S.R 26(E) in 
Gazette of India dated the 22nd 
January. 1993 under sub-section (3) of 
section 21 of the Coinage Act, 
1906. 

(Placed in Library &e No. LT 4520/93J 
Statement Correcting reply to USQ No. 2668 

dated 12-8-1993 reo CGlIS functioning. 
THE DEPlH'\' MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGHGHATOWAR): I beg to 
lay on the Table a statement (Hindi and English 
versions) correcting the reply given on the 12th 
August, 1993 to Unstarred Question No. 2668 by 
Shri Jeewan Sharma regarding CG.H.S. 
functioning and giving reasons for delay in COT-
recting the reply. 
(Placed in Library See No. LT 4521/93J 
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Annual Report and Review on tbe working of 
Rasbtriya Manav SaagrabaJaya Samiti BbopaJ for 
1990-91 etc. 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GRATOWAR): On 
behalf of Kumari Selja. I beg to lay on the 
Table-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Rashtriya Manav San-
grahalaya Samiti. Bhopal. for 
the year 1990-91. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Rashtriya Manav San-
grahalaya Samiti. Bhopal, for 
th e year 1'990-91. 

(2) Statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (1) 
above. 

(Placed in Library See No. II 45221931 

(3) A copy of the Annual Accounts 
(Hindi and English versions) of the 
lawaharlal Nehru University. New 
Delhi. for the year 1991-92: together 
with Audit Repol1 thereon. 

(4) Statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (4) 
above. 

(Placed in Library See No. II 4523/931 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Aligarh Muslim Univer-
sity. Aligarh. for the year 
1990-91. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Aligarh Muslim Univer-
sity. Aligarh. for the ~ar 

1990-91. 

(6) Statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (5) 
above. 

(Placed in Library See No. II 4524/93) 

13.32 brs. 

MESSAG ES FROM RAJYA SABRA 

[English) 

SECRETARY-GENERAL: Sir, I have to 
report the following messages received from the 
Secretary-General of Rajya Sabha: 

(i) "In accordance with the provisions of 
sub-rule (6) of rule 186 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha. I am directed to 
return herewith the Uttar Pradesh 
Appropriation (No.2) BiIl,1993, 
which was passed by the Lok Sabha 
at its sitting held on the 18th August, 
1993. and transmitted to the Rajya 
Sabha for its recommendations and 
to' state that this House has no recom-
mendations to make to the Lok 
Sabha in regard to the said Bill." 

(ii) "In accordance with the pro,isions of 
sub-rule (6) of rule 186 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha. I am directed to 
return herewith the Madhya Pradesh 
Appropriation (No.2) Bill. 1993, 
which was passed by the Lok Sabha 
at its sitting held on the 18th August, 
1993. and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no recom-
mendations to make to the Lok 
Sabha in regard to the said Bill." 

(iii) "In accordance with the pro\isions of 
sub-rule (6) of rule 186 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha. I am directed to 
return herewith the Rajasthan Ap-
propriation (No.2) Bill, 1993 which 
was passed by Lok Sabha at its sitting 
held on the 18th August, 1993, and 
transmitted to the Raj)'a Sabha for its 
reconllnendations and to state that 
this House has no recommendations 
to make to the Lok Sabha in regard to 
the said Bill." 
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(iv) "In accordance with the pl1nisions of 
sub-ntle(6) of lUle 186 of Ihe Rules of 
Procedure lind Condud ur !lusi ness 
in the Rajya Sabha. I am direct'iif to 
return herewith the HiUlChal PraJe~h 
Appropriation (No.2) Bill, 1993. 
which was passed by the Llk Sabha 
at its sitting held on the 18th August. 
1993. and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no recom-
mendations to make to the Lok 
Sabha in regard 10 the said Bill." 

(v) "In accordance with the- provisions of 
lUle 127 of the Rules of Procedure 
and Conduct of Business in the Rajya 
Sabha, I am directed to inform the 
Lok Sabha that the Rajya Sabha, at 
ils silting held on the 26th August. 
1993, passed in accordance with the 
provisions of article 368 of the Con-
stitution of India, without any 
amendment. the Constitution 
(Seventy-seventh Amendment) Bill. 
1992, ,vhich was passed by the Lnk 
Sabha at its sitting held OIl the 25th 
August. 1993." 

(vi) "In accordance with the provisions of 
sub-rule (6) of lUle 186 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to 
return herewith the Jammu and 
Kashmir Appropriation (No.2) Bill, 
1993, "ttich was passed by the Llk 
Sabha at its sitting held on the 17th 
Angust. 1993, and transmitted to the 
Rajya Sabha for its rccummen-
dations and to state that th is House 
has no recommendations to make to 
the Llk Sabha in regard to the 
said Bill." 

13.33 hrs. 

PARLIAMENTARY COMMITrEES-SUM-
MARY OF WORK 

(English} 

l\venty-ftfth sittings of the Commitlee 011 

Private Members' Bills and Resolutions held 
durina the current session. 

13.34 hn. 

PUBLIC ACCOUNTS COMMITTEE 

Fifty-third Report 

(English} 

SHRI BHAGWAN SHANKAR RAHAT 
(A&ra): 1 beg to present the Fifty-third Report 
(Hindi and Engligh versions) of the Public 
Accounts Committee on Union Excise Duties-
Non-vacation of stay orders from the Court. 

13.341;" 

STANDING COMJ\.fiTTEE ON COMMUNI-
CATIONS 

Second and Third Report 

[Englis") 

SHRI PAW AN KUMAR BANSAL (Chan-
digarh): I beg to present the following Reports 
(Hindi and English Versions) of the Standing 
Committee on Communications:-

(I) Second Report on the Indian Telegraph 
(Amendment) Bill, 1993. 

(2) Third Report on the Cable Tele,ision 
Networks (Regu lation) Rill. 1993. 

(Irunslation) 

STANDING COMMITI"EE ON HOME 
AFFAIRS 

Fifth R~p()rt 

SECRETARY-GENERAL: I beg to lay on 
the Table a copy of the 'Parliamental)' Commit-
tee (olher than Financial Committee)-Sum-
mary of Work' (Hindi and English versions) 
pertaining to the period I June. 1992 to 31 st 
May, 1993. 13.341,l hrs. 
13.331fz hrs. 
COMMITrEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 
Minutes 

SHRI SIVAJI PATNAIK (Bhubaneswar): I 
beg to lay on the Table the Minutes (Hindi and 
English versions) of the Twenty-second to 

SHRI SAiFUDDIN CHOUDHURY 
(KalWa): I beg to lay on the Table the Fifth 
Report (Hindi and English versions) of the 
Standing Committee on Home Affairs on the 
Census (AOlcnd'Hcnt) Rill. 1992. 
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[English) 

MR. DEPUTY SPEAKER: Now. we shall 
aet back'to Zero Hour. 

[Thlns/ation) 

SHRI BHOGENDRA JHA (Madhubani): 
Mr. Deputy Speaker, Sir, I would like to draw 
the attention oflhis House and the Government 
towards an important issue relating to my 
area. Three rivers in my region-Kosi, Kamla 
and Bagmati-originale from the Himalayas. 
They bring soil along with them. They change 
their course also. I have seen river Kamla 
changing its course three times and river Kosi 
two times. Both the rivers are again going to 
change their course. The entire North Bihar 
was affected with drought, but now it is alIected 
with flood. The hon. Prime Minister has also 
visited the affected areas. Actually, the pro-
blem is not of flood. Due to change in the 
course of these rivers, hundreds of villages will 
be destroyed, lakhs of acres ofland will be sub-
merged and road and rail transport will be 
damaged. Those who have witnessed this 
scene can guess the destruction. I would like 
to tell the Government ofIndia and the Govern-
ment of Bihar and also the engineers of the 
country. who are not aware of tht> nature of 
these rivers that river Kamla is going to change 
its codrse at three places. Of course. the banks 
are not weak but the soil erosion taking place by 
the river from inside may cause havoc. River 
Kosi is also going to change its course. 

(English] 

MR DEPUTY SPEAKER: Shri Bhogendra 
Jha. the time is over. 

(Irans/ation] 

SHRI BHOGENDRA JHA If it rains .for 
two-three days in the Himalayas. there will be 
two new Kosi and Kamla rivers and large scale 
destruction will take place. I think that ,.Tong 
diagnosis will lead to =ong treatment. The 
contractors engaged from outside have their 
own interests. They use sub-standard material 
in the construction work because they have 
their own interest. If the new construction 
falls down after some time. the contractors will 
get new contracts for the construction. and will 
earn more and more money as profit and this 
amount of profit is distributed among 
politicians, officials and contractors. The Jives 
of the local people are in danger. We provide 

relief to them after the calamity takes 
place. So it would be bettcr if this work is also 
entrusted to them .... (lnternlptions)** .... 

(English) 

MR. DEPUTY SPEAKER: Whatever Shri 
Jha is speaking now will not go on record. 

Shri Hardhan Roy to speak now. Shri Roy, 
you shall oblige to cut short your speech and 
allow other Members to pal1icipate, Please do 
not try to monopolise the time of the House. 

(Iranslation I 

SHRI HARADHAN ROY (Asansol): Mr. 
Deputy Speaker, Sir, I would like to draw the 
attention of the Government towards an impor-
tant issue. There are nearabout 30 thousand 
workers in ISCO, which is a national industry 
and it has property wOl1h Rs. 16 thousand 
crores. It is regreted that the Government is 
selling that factory to Mukund Iron at a very 
cheap price. The Government has decided to 
sell it. Mukund Iron Industty is owned by a 
Member of Rajya 5<,bha. On the 4th of 
August, the workers of ISCO decided to go on 
strike from 7th of September against the deci-
sion of the Government to privatise the indus-
try. The entire iron indust I)' ",ill go on strike 
against this policy of the Government. The 
situation is very tense there. 'nle workers are 
also opposing this move. All the trade unions 
are opposing it. I would like to submit that 
nationalisation of ISCO was done as per rules 
and Acts and an agreement was made by the 
Government in 1989 to modernise the plant. I 
demand that the Government should imple-
ment the provision of that agreement. This 
plant cannot be privatised. The entire country 
is agitated against this policy and may go on 
strike against it. 

SHRI RAM TAHAL CHOWDHARY 
(Ranchi): Mr. Deputy Speaker. Sir, I would like 
to draw you r attention towards my constituency, 
Ranchi. Ranchi is the second capital of Bihar, 
but the Doordarshan Kendra is functioning 
from a very small place. which looks like a gar-
age. Neither there are sitting arrangements. 
nor any place to house the machines pro-
perly. All the instruments get drenched in 
water resulting in the damage of machines and 
now the situation is such that telecast may stop 
at any time. Similarly. the Ranchi Akashwani 
Kendra is running by outdated machines. 
Most of the machines remain out of order. So, 
I would request the Government ofIndia to take 
immediate steps to improve the situation of 
Doordarshan and Radio station at Ranchi. 

·*Not recorded. 
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IEnglish} 

S'HRI P.S. CHETAN CHAUHAN 
(Amroha): Professor D.B. Deodhar. -the grand 
old man of cricket, passed away on 24th August 
1993 at the age of 102. Professor Deodhar had 
the distinction of scoring the first century 
against a visiting international cricket team. 
Under his captaincy Maharashtra won the 
Ranji Trophy in 1939-40 and 194()"41. For his 
services to cricket. sports and the society. the 
Government of India honoured him with the 
award of Padma Bhushan. 

I, along with many cricketeers and sports-
men, received valuable adVice and guidance 
from him. especially on discipline and physical 
fitness. He took keen interest in cricket even in 
his advanced age by attending cricket matches 
and cricket sessions. I am sure the House will 
join me in appreciating his services to the coun-
try and paying homage to the departed 
noble soul. 

May his soul rest in peace. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENT AFFAIRS (SHRI MUKUL 
BALKRISHNA WASNIK): I join Mr. Chetan 
Chauhan and the Members of this House in 
paying homage to the departed soul uf Prof. 
Deodhar. He has earned a name not only for 
himself. not only for the country. but in the cric-
keting world he he has earned a name which I 
think very few people have earned during their 
life time. As Mr. Chetan Chauhan has poin-
ted out, he was a man of strict discipline and he 
has done a lot of good to the country and lot of 
good in promoting this game. I join him and 
all the Members in expressing our homage to 
the departed soul. 

(1Tanslation J 

SHRI SURAl MANDAL (Godda): Mr. 
Deputy Speaker. Sir. telecommunication has 
played a marvellous role in day to day life. But 
in Santhal Pargana of Dumaka Commissionary 
and in lharkhand area the messenger delivers 
the telegram after covering a distance of 64 kms 
from Dumaka to Devaghar by bus. He at first 
writes it and thereafter travels by a State 
Transport bus from Dumaka to Godda. From 
where he sends his message by telegram. 

There is no arrangement for sending direct 
telegram to Calcutta. Bombay and Delhi. 
There is no FAX facility. There is no arrange-
ment for press personel for reporting their 
message. Telephone facility is not available 
within 20 kms of the com missionary. It is 
operated from Patna. I demand that the 
Telecommunications Department should open 
a divisional office to Dumaka so that the people 
may get this facility. 

(English] 

SHRI DATTATRAYA BANDARU (Secun-
derabad): Sir. the Government year after year 
issuing instructions to the Ministers, Depart-
ments and public undertakings to fill up bac-
klog of SCs and STs. But. it is not effectively 
implemented by them. In 1989. 58.554 iden-
tified vacancies were there. out of which 15.485 
were filled up; in 1990. 46.559 was the backlog 
out of which 29,415 were filled up which is 63 
per cent; in 1991,31,756 was the vacancy out of 
which 7,559 were filled up ... hich is 55 per 
cent. 

The attitude of the Government undertak-
ing, CMC is a classic example. In the SC/ST 
category. 54 posts were there. out of which only 
3 were filled up. In the SC category 27 posts 
were there, out of which only 2 were filled 
up. Deliberate injustice has been done to the 
SC/STs because the CMC management is anti-
SC/STs, since its inception. Surprisingly, in 
220 public sector undertakings. none of the sec-
tion is headed by SC/ST or eve'n Board of Direc-
tors were appointed (rom them. 

Lastly, when I cited the CMC. it may be mis-
construed that the backlog is due to non-
availability of technical and computer engi-
neers. But, these posts include non-technical 
and others. Even Class III and IV posts are 
lying vacant. However. even in the technical 
creed more than 1000 graduates are coming out 
every year belonging to SC/STs throughout the 
country, from various universities. They are 
avaiJable abundantly. But. what is lacking is 
the will of the authorities and the 
managements. The appointments, mostly of 
technical and non-technical, are made from the 
relatives of CMC. 

I appeal to the Ministers-concerned and the 
han. Prime Minister to fIX up time limit to com-
plete the process of filling up the backlog. I 
also appeal to the Minister-concerned to make 
a statement on the subject. Thank you. 



357 BHADRA 5, 1915 (SAKA) 358 

[1ranslation) 

SHRlMATI SAROJ DUBEY (Allahabad)' 
Mr, Deputy Speaker, Sir, I would like to draw 
your attention towards bungling in the appoint-
ments of the people belonging to the Scheduled 
Castes in my Parliamentary constituency, In 
1990, 30 persons belonging to Schedule Castes 
were selected for the post of labourer in 
Allahabad Ordnance Depot. All formalities 
Le. police verification and physical fitness. etc. 
were complete and their report was with 
0,0, Fort. 

Colonel Bhattacharya had sent the list of 
those people on 13-5-91 to Army Headquarters, 
Delhi. But they are not yet appointed even 
after the lapse of three and a half years. 
Therefore. I would like to request that an 
inquiry into the matter should be conducted 
and the'quota fixed for Scheduled Castes be 
filled up from those selected candidates. The 
list of selected candidates has already been sent 
to the Em·plOyment Exchange and therefore 
their names have been deleted from the job 
seekers' list of the Employment Exchange. 
They are wandering in search of job. 

'[English) 

MR. DEPUfY SPEAKER: If you do not 
cooperate. how can the House function? 

(Inte171Jptions) 

MR. DEPUTY SPEAKER: Yesterday. we 
agreed that the remflining names should be 
called. The list has exhausted. Suppose if 
you well~ to sit' for five or ten minutes more. I 
can call two or three persons according to 
the list. 

MR. DEPUTY SPEAKER: Please do not 
compel me to have a pick-and-choose. 

. MR. DEPUTY SPEAKER: I can call two or 
three names from the present list. 

MR. DEPUTY SPEAKER: The zero hour 
should not be extended unnecessarily because 
we are at the fag-end. Hon. Speaker is also 
very liberal. We should not misuse it. 

(Interruptions) 

[Translation I 

SUR! JANARDAN MISRA (Sitapur): Mr. 
Deputy Speaker, Sir. through you, I would like 
to draw the attention of the hon. Minister of 
Railways towards the appointments made in an 
unconstitutional and arbitrary manner in '0' 
category at Alarnbagh. Lu~know and elsewhere 
in NOIth Railway by the General Manager(P), 
Baroda House. New Delhi. Neither these 
vacancies were advcrtised nor the names were 
asked from Employment Exchange, whereas 
there are deareut directions of the Government 
that no one should be recruited without calling 
the names from Emplo}lIlcnt Exchange. The 
said officer is continuously appointing people 
on his own way whereas many employees have 
no work after the removal o( steam engines. 
Reservation rules are not being followed in 
these appointments. 111erefore~I demand that 
the Minister of Railways should conduct an 
inquiry into the matter and punitive action may 
be taken against thc person found responsible 
for not filling up the quota reserved for 
Scheduled Castes and Scheduled Tribes so that 
such lapses Illay not recur in future. 

SHR! SHIV SIIARAN VERMA (Mach-
hlishahar): Mr. Deputy Speaker. Sir. while 
entire Uttar Pradesh is sutTering from natural 
calamity like drought my parliamentary con-
stituency Ma~hhlishahar ",hich is a Aart of 
Jaunpur and Pratapgarh distri~ts is particularly 
serve drought-stricken. There has been no 
rain since June. If some ",here there was rain 
even then it was not suflicient for Kharif 
crop. The main kbarifcrups like paddy. sugar-
cane. maize, bazara. pulses and oil seeds have 
been damaged completely. The people are in 
distress. Animals are dying for want of fod, 
der. Communicable diseases are spreading 
among people and animais. Arrangements be 
made for food and fodder immediately to save 
human life and cattle. The water level has 
fallen down sharply all over the State. Almost 
al wells have dried up. The water level of 
private tubewells has gone down. They have 
lost their irrigation potentiality. There is no 
water in canals. In such a crisis, it is very 
necessary to supply water in canals according to 
their capacity. 

Loans given to the famlers upto to Rs. 
10,000/- should be waived. All payments 
should be waived at present. Recovery should 
be postponed at once. It is necessary to pro-
vide free education round the year to all 
students in educational institutions. 
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Necessary constmction work should be 
undertaken immediately in neglected areas. 
Jal ~alll should instal big hand {ljpes in all 
cu\onics. It is \'el)' nccessary 10 make 
arrangements for fooJgrains for the people and 
ladder and water for the cattle. It is very essen-
tial to declare the entire State of Uttar Pradesh 
as drought stricken. 

(Eng/ish] 

MR. DEPUTY SPEAKER: Now. shall I 
call one or two names from today's list? 

(Interruptions) 

MR. DEPUTY SPEAKER: It is getting 
late. It is not fair tu extelld the Zero hour to 
any length of time. 

(Interruptions) 

MR. DEPUTY SPEAKER: I can call two 
or three names. r will go strictly according to 
the names before me. Kindly cooperate. 

(Intemlptions) 

MR. DEPUTY SPEAKER: There is no 

would like to ask the hon. Minister to make a 
statement in this respect as to by when these 
people against whom there is no charge and 
. who are innocent. will be released. TADA has 
been misused against the minority particularly 
after the incident of Ayodhya ........ (Interrup-
tions) ........ Mr. Deputy Speaker. Sir. the hon. 
Minister of State in the Ministry of Home 
Affairs intends to speak something on this 
subject. 

THE MINISTER OF STATE IN TIm 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOn: Mr. Deputy Speaker. Sir. 
normally TADA cases are reviewed in time and 
those who are found innocent. are re-
leased. However. since an hon. Member has 
expressed his concern. I will persOnally ask the 
State Governments to look into the matter and 
those against whom there is no charge but are 
still in prisons under TADA I would also like 
to ask them to let me know the reasons behind 
it. I will try that such incidents are not 
repeated in future. 

SHRI SURAl MANDAL (Godda): Even 
an MLA is arrested under TADA in Orissa. he 
is Sudam Marandi. 

other alternative. This will go upto five (English] 
minutes and then come 10 an end immediately 
whether you bear with it or otherwise. MR. DEPUTY SPEAKER: The hon. 

(Interruptiuns) 

(Jrans/ation J 

SHRI MOHAMMAD ALI ASHRAF 
FATMI (Darbhanga): Mr. Deputy Speaker. 
Sir. the hon. Minister of State'in the Ministry of 
Home Affairs Shri Rajesh Pilot is here. 
Through you. I would like to draw his attention 
towards the aftemlath of Ayodhya incident. 
About 2000 people were arrested under TADA 
in all over India out of them 1800 people 
belonged to the minority community. A large 
number of these minority community people 
are in jails of Rajasthan. Gujarat. Madhya 
Pradesh. Maharashtra and Uttar Pradesh even 
today and no chaT¥e i. proved against them but 
still they are ill plisons under the TADA 

I would like to ask the hon. Minister Shri 
Rajesh Pilot by when thoese people will be 
released against whom there is no charge. The 
people were arrested in Uttar Pradesh. 
Rajasthan. Madhya Pradesh; but the largest 
number of those arrested is in Gujarat. I 

Minister has said that it will be revie_d and if 
they are found innocent. they will be re-
leased. When he has made it very clear. why 
should you have a doubt then? 

(IntefTUptions) 

(Jrans/ation] 

DR. MAlIADEEPAK SINGH SHAKYA 
(Etah): Mr. Deputy Speaker. Sir. through you I 
would like to draw the attention of the hon. 
Minister of Finance. 

Over 3 lakh E D employees are working in 
Post & Telegraph Department in the coun-
try. Their longstanding demands _re before 
the Government. When their demands were 
not considered they went on strike. I would 
like to mention it here that the hon. Minister of 
Communications had admitted it in March that 
their demands are genuine. Their demands 
were related with proportionate salary. Th,') 
have demanded to relealle the fund for Ihe 
additional expenditure likely to be incurred 
thereon. 
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14.00 hn. 

Through you I would like to draw the atten-
tion of the hon. Minister of Finance that the 
funds demanded by the hon. Minister of Com-
munications should be met so that the demands 
of the employees can be fulfilled. 

I express my thanks for the time you 
gave me. 

[English] 

MR DEPlITY SPEAKER: Let me please 
make it clear that we cannot continue for 
long.' If you all agree. I will allow Shrimati 
Suseela Gopalan to have her say. She is very 
much agitated and she wants to make her 
point. If the hon. male Members of the House 
have no objection, I will call her. 

SHRI ANNA JOSm (Pune): Sir. I have 
been waiting here for more than one hour. It is 
very unfair ... : ... .(Interruptions) 

MR DEPlITY SPEAKER: The House 
shall now adjourn for lunch to reassemble 
at3 p.m. 

14.01 hn. 

The Lok Sabha then adjourned for Lunch rill Fif-
teen af the clock. 

15.05 hn. 

The Lok Sabha ""_assembled ajier Lunch at jive 
minutes past jijieefl of the Gock. 

[MR DEPlITY SPEAKER in the Chair} 

[English} 

SHRI SOMNATH CHAITERJEE 
(Bolj:mr): I have to raise a very very important 
issue. The Bengal Pottery Work is a very well-
known company. It is going to be denotified 
with effect from 14th of September. I am 
happy that the hon. Finance Minister is 
here. We met the Prime Minister day before 
yesterday. It seems that it is extremely imposs· 
ible to learn where a me of the Central Govern-
ment is; whether it is in the Finance Ministry or 
the P .M.O. or in the Industry Ministry; because 

the Industry Ministry says. it is in the Finance 
Ministry; and the Finance Ministry says, it is in 
the P.M.O.; and the P.M.o.says, it is in the 
Finance Ministry. 

When we met the Prime Minister. he said, it 
it in the Finance Ministry; he will get some 
thing done about it. Well. we expected that we 
would be coming to know the decision 
yesterday. 

The workers were on a dharna; they were on 
a hunger strike. On our assurance that we 
gave to them that the hon. Prime Minister was 
going to give a decision yesterday. we persuaded 
them to call of their hunger strike, to call of their 
movement. What is the position of the Mem-
bers of parliament whogo to the Prime Minister 
on an all-party delegation? Dr. Dcbi Prosad 
Pal was there. Shri Manoranjan Bhakta was 
there. We were there. Shri -Chitta Basu was 
there. Others were there. And we were given 
a definite assurance by the hon. Prime Minister 
of this country that yesterday something would 
be coqlmunicted to us. 

Now it is six minutes past three. We do not 
know what has happenea. We cannot show 
our face to these workers. They are starving; 
they are going to die. It does not matter, so far 
as this Government is concerned. Three thou-
sand workers go on the streets. They starve; 
their families starve. This does not affect' this 
Government at all. I would like to know 
whether, as a Member of Parliament, as a 
House. we have a role to play in this or not. I 
request urge and demand from this Govern-
ment to let us know immediately. AI 4.30 p.m. 
the West Bengal delegation is going there and 
the Prime Minister is waiting for them. I was 
trying toget him on the telephone yesterday; he 
was not available. Nobody in his house could 
inform me what decision had been taken. I 
am very sorry that I have to disclose these 
details on the floor of this House. But what is 
to be done? 

For years together, we have been coming to 
this Government; repeatedly, we have made 
representations almost with folded hands to the 
hon. Finance Minister, hon. Prime Minister, to 
kindly do something, so far as this undertaking 
is concerned. 

The wodters have agreed to leave the under-
takina totally, cent per cent. They say, give us 
VRS so that _ can survive for a few months; 
provide food to our children, to our 
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families. This is their only crime they have 
rommiurd. And the Govemll1ent of India-I 
have been saying probably (00 OlicIl-are sit-
ting like a Mouni baba. Nothing is hllp-
prning. TIle Finance Minister knows about 
it. r believe. as a change here. you should have 
some sympathy. so far as the Bengal Pollery is 
concemed. You don't have sympathy for 
them (interruptions) Don't say that. I am 
sure. you have a sympathy for them. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOOY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMEND AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGA-
RAJAN KUMARAMANGAlAM): Always. 

SHRI SOMNATH CHA1TERJEE: Very 
good. I stand corrected because of Mr. 
Rangarjan Kumaramangalam. (Interrup-
tions) I am emboldened by the assurance of the 
hon. Finance Minister. He has always got 
sympathy for the workers for a change. Very 
good. He expresses that for a change. (In-
Il'mlptions) \\-bat about that ~ TIlen kindly tell 
liS about it. You are holding the purse of this 
country. Please tell us something about 
it. We have to go and tell those people. 

TIlE MINISTER OF FINANCE (SIlR! 
MANMOHAN SINGH): The han. Member 
had raised Ihis mailer wilh me day bdim.' yes-
terday and I assured him that Ihis Illallcr was 
not pending in the Ministry of Finance. To the 
best of my ability and knowledge. I do not think 
it is pending with us. But I will go and c~nvey 
the feelings and lind oul where the file IS. 

SHRI CHITTA BASU (narn~): The 
workers should be allowed 10 live. 

MR. DEPUTY SPEAKER: If you permit, 
we can now take up 377. 

SHRI SOMNATH CHATTERJEE: 
Everything has lost relevance in this coun-
try. What is this 377? 3,000 people are star-
ving. Why do not they go and tell us? Why 
cannot they go to the Prime Minister and bring 
the information? He is going for all sorts of 
things, I do not want to say in detail. 

15.11 hI'S. 

MATTERS UNDER RULE 377 

(i) Need to lay foundation stone at Barsinghsir 
Thermal Plant at Bikaner 

SHRI CHITA BASe (Harasa!) These [Translation) 
workers have been under tremendous pressures 
for years together. They ha\'c agreed 10 get 
their salary reduced and wages also reduced. 
They want to work there and see that the factory 
continues. They are probably prepared to 
cooperate with the Government to the fullest 
possible extent. In spite of that. you do not 
accept their cooperation. When the Prime 
Minister promised.naturally it is unfortunate 
that this information which he was 10 give to us 
has not yet been given. TIlerefore. I want that 
the Finance Minister should make a categorical 
statement what is their altitude towards this 
factory. 

SHRI SAlFUDDIN CHOUDHCRY (Kat-
wa): They ended their fast on the assurance of 
the Prime Minister. We conveyed that to 
them: It is a very serious matter and has to 
be honoured. 

SHRI SOMNATH CHAlTERJEE: Sir, 
ask the parliamentary Affairs Minister to go to 
the Prime Minister. Why do not you and find 
oul, please? 

SHRI MANPHOOL SINGH (Bikaner): 
Tjle Barsinghsir Thermal Plant at Bikaner dis-
trict was cleared 10 years ago, by the Govern-
ment ofIndia. However. the foundation stone 
of th is Thermal Power Plant has not yet been 
laid whereas Rs. 20 lakh were spent on the pre-
parations of laying its foundation. In the 
spadework of thermal plant all the arable land 
has been taken away from the fanners and they 
have been given compensation for their 
agricultural land. 

In this connection the Rajasthan Govern-
ment had assured that each account holder 
would be given one 'murabba' land. However. 
this assurance is yet to be fulfilled. Secondly. 
this thermal plant will function only on the 
basis of lignite whereas all lignite reserves are 
situated at Barsinghsir and Palana. Its 
spadework has been going on for the last 10 
years and an amount of Rs. 50-60 lakh has 
already been spent on it. I. therefore, urge the 
Government to lay the foundation of this Ther-
mal Plant immediately and its work at the 
earliest. 
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(ii) Need to Pro"ride Finucial Assistauce to 
droqIat affected People of Wal'llllg8l District. 

Andhra Pradesb 

(English] 

SHRI R SURENDER REDDY (Waran-
pI): Sir,last year Telengana Region in Andhra 
Pradesh was very badly affected by the 
unprecedented drought conditions. My con-
stituency, Warangal district being part of the 
region suffered most on this account. This 
year also the conditions are no better. There 
are no rains with the result that the agricultural 
operation like paddy cultivation has come to 
~1andstilL There is an acute shortage of fodder 
for the cattle which has resulted in migration of 
cattle to other districts. The ground water level 
hns come down considerably and is almost the 
lowest in the recent years. The depletion of 
ground water level has 'resulted in drying up of 
open wells as well as bore-wells and this has 
caused acute shortage of drinking water and the 
problem has become unmanageable. The ad 
hoc amount sanctioned by the State Govern-
ment is in sufficient. 

I would, therefore. request that the Union 
Government may urgently depute a team to 
Idengana region and particularly to Warangal 
district to assess the havoc and damage caused 
by the pnprecedented drought and the extent of 
the Central assistance needed to tackle the 
situation. I would also request that the 
Government may sanction a sizeable alllulIlll 
(say Rs. 25-30 crores) out of the Natural 
Calamities Fund to Andhra Pradesh Govern-
ment for taking relief measures to mitigate the 
sufferings of the people of drought affected 
areas oftelengana region particularl), Warangal 
district. 

(iii) Need to upgrade J.K. Cancer Institute. Kao-
pur into Regional Cancer Institute 

(Translation 1 

SHRl JAGAT VIR SINGH ORONA (Kan-
pur): Mr. Deputy Speaker, Sir. the growing 
fury of Cancer and failure in controlling this 
fatal disease so far is well-known. In India, a 
large number of people are dying of this disease 
but facilities for its need based treatment are not 
available. Treatment of this disease is also 
very costly which the poor people of our country 
are unable to afford. In making efforts to treat 
this disease people not only lose their beloved 
ones but also become bankrupt. In a poor 

country like India it is necessary that all 
facilities for the treatment of this disease should 
be made available by the government and pro-
per medical facilities for this disease are 
required to be made available at district centres 
also. Rural and Urban people living in Dis-
tricts of Kanpur, Etawa, Mainpuri. Agra. 
Farrukhabad, Fatehpur and Unnao districts are 
habitual users of tobacco and a large numberof 
people are suffering from mouth. lips and 
throat cancer in these areas, but there is no pro-
per arrangement for its timely diagnosis and 
treatment. There is a cancer hospital in Kan-
pur but it lacks modern equipments. In addi-
tion a scheme for its upgradation to a Regional 
Cancer Institute has been pending since long 
and consequently the public is facing several 
difficulties on this account. 

I. therefore. request the Government to 
immediately accord the status of Regional Can-
cer Institute to the J. K Cancer Institute at Kan-
pur. It should be equipped with modem 
equipments as well as cancer specialists so that 
poor cancer patients from the neighbouring dis-
tricts could get the facility of timely diagnosis 
and treatment. 

(iv) Need 10 sel up Sugar mills al Na,..ab-
ganj and Meerganj. UUar Pradesh 

SHRl SANTOSH KUMAR GANGWAR 
(Bareilly): Mr. Deputy Speaker. Sir. I have 
demanded several times in the past that sugar 
mills be set up at Nawabganj and Meerganj in 
Bareilly district. This is the primary need of 
the farmers of this region. 111e main crop of 
the farmers is sugarcane and at present only 113 
of the total sugarcane production is being 
accepted by the existing sugar mills and as a 
result the fanners are facing great economic 
hardship. Keeping in view the need of this 
region the Uttar Pradesh Government had 
finally recommended for setting up of sugar 
mills at various places. which also include these 
two places (Nawabganj and MeerganJ) of 
Bareilly. 

I urge upon the Government to set up sugar 
mills at both the pla.:cs keeping in view the 
reqoirement of this area. 

(v) Need 10 sel up a Silb Sand "ased Industry 
al Shankargarh in Allahallad Parliamental)' C0n-

stituency in Ullar Pradesh 

SHRlMAl1 SARO] DUBEY (Allahabad): 
Mr. Deputy Speaker. Sir. Shankargarh area of 
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ISmt. Suraj Dubey] 
my Parliamentary Constituency lies adjacent to 
Madhya Pradesh border. Silka Sand is avail-
able here in a large quantity. After mining of 
Silks Sand it is delivered to various parts of the 
country. Silks Sand is used in the manufac-
ture of glass etc. In the absence of any Silka 
Sand based glass factory in Shanksrgarh area 
the Silka Sand is despatched outside and as a 
result thereof this area is deprived of the full 
profits accruing from Silka Sand. 
The Central Government had launched a 
scheme for starting a factory at Bargarh area 
(Bundelkhand) on the border of Allahabad and 
Banda, but this scheme remains stalled for 
economic reasons. 

I, therefore, request the Union Government 
to set up a Silks Sand based glass factory at 
Shankargarh area of Allahabad so that along-
with the industrial development of the area, 
maximum utilisation of Silka Sand could be 
made thus, providing employment oppor-
tunities to the unemployed youth of this 
area. 
(vi) Need to Prepare on Integrated Plan to Fight 
the _nace of Erosion and Floods in Assam 

(English] 

SHRI UDDHAB BARMAN (Barpeta): 
The erosion by the rivers Brahmaputra and Bar 
and their tributaries in Assam has assumed 
serious and dangerous proportions. In my 
constituency, erosion by rivers Manah, Beki 
and Aie, in addition to that by Brahmaputra has 
already eaten up large areas ofland. The ero-
sion by rivers in Assam every year adds to the 
agonies of the people who have to face the furies 
of floods in waves after waves. 

Every year, hundreds of acres of land are 
eaten up by the rivers in Assam. It adversely 
affects the economy of the State v.nich is mostly 
based on agriculture. There is so far no 
integrated plan to fight erosion and flnod. 
The ad hoc measures, so far taken have failed to 
protect the land and economy of the State. 

In view of the above, while demanding relief 
and rehabilitation to the affected people. I urge 
upon the lInion Government to prepare an 
integrated plan to fight the menace of erosion 
and flood in Assam. 

(vii) Need to Look into the Problems Faced 
by Coconut Worker!l of Konaseema, Andhra 

Pradesh 

SHRI GM.C. BAI.AYOGI (Amalapuram): 
The Konaseema area of East Godavari District, 
Andhra Pradesh is the second largest coconut 
plantation area after Kerala. There are nearly 
50,000 families of coconut VlUrkers residing in 
my parliamentary constituency of Amalapuram 
and there are nearly two la'khs acres of coconut 
plantation. However, their average work is 
only about 12 days in any month for which they 
receive very meagre salaries. During the layoff 
periods they do not receive any income either 
from the contractors Or from the Govern-
ment. These workers are facing lot of pro-
blems. They sometimes lose their lives when 
they fall from the coconut trees Or become 
physically handicapped. 

1, therefore, urge upon the Central Govern-
ment to take immediate action for welfare of the 
workers and ensure that benefits under Provi-
dent Fund Scheme, risk allowance. Ex-gratia, 
medical benefits. ESI Scheme. Insurance. etc. 
are provided to coconut workers. 
(viii) Need to Provide Funds for the DeYeJop-

ment of Industrial Sector in Ken" 
SHRI A CHARLES (Trivandrum): "erala 

is one of the most industrially backward States 
in the country. The main reason for the indus-
trial backwardness is the lack of sufficient funds 
for SSI and tiny industrial units. There has 
been steady decline in the credit deposit ratio of 
the commercial banks in Kerala. They are 
collecting deposits and transferring the same to 
other States. The Credit Deposit Ratio in 
Kerala iuI974-75was7J.69percent; in 1984-85: 
63.51 per cent in March 1992: ~0.70 per cent; 
and in September 1992: 49.58 per cent. AI the 
same time the Credit Deposit Ratio of Tamil 
Nadu is 96.40 per cent and that of Karnataka is 
80.14 per cent while Kerala is far behind the 
targets. It is also understood that in other 
States collateral security in the form of property 
is not insisted while in Kerala even in the case 
of S.S.I. and tiny units, collateral security is 
insisted apart from the security of plant and 
machinery. This is a dear case of discri-
mination. 

I, therefore, urge upon the Central Govern-
ment to issue instructions to the commercial 
banks for providing the required funds to all 
viable units without insisting collateral security 
and thereby rcbu ild the industrial sector which 
is facing total ruin. 
(ix) Need to Rev'.e the Rate of Coal Royalty 

Payable to Orissa 
SHRI SRIBALLAV PAN IG RAH I (Deo-

garh): The coal industry in public sector is pre-
sently facing a crisis in Orissa with the State 
Government imposing land tax at the rate ofRs. 
32,000 per acre per annum on the coal bearing 
area. Having failed to obtain stay order from 
the Orissa High Court on the collection of tllis 
tax and Mahanadi Coal Fields Limited. in a bid 
to pass on its additional tax burden arising out 
of the newland tax to the consumers has enhan-
ced the price of coal by RS. 90 per tonne. With 
this strange phenomenon Orissa coal is now the 
costliest in the .... nole country adversely affect-
ing its sale. This will soon have its ramifica-
tion in various spheres of economic develop-
ment. Further. the refusal by the State 
Government to renew permission in respect of 
TaJcher and Deulbera Coal Minds has created 
an atmosphere of uncertainty. Closure of 
these two mines will cause a great deal of loss 
and throw thousands of employees out of 
employment. 

The last revision of coal royalty has not been 
beneficial to Orissa particularly with their Cess 
Law having been struck down by the Supreme 
Court. What is. therefore. essential on the part 
of Government of India is to suitably revise the 
rate of coal royalty forthwith by amending the 
relevant Act without waiting for the 'Statutory 
three years' period to be over. 

I. therefore. urge upon the Central Govern-
ment to look into the matter. 
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15.25 hrs. 
STATEMENT BY MINISTER 

Bomb Explosion al the R.S.S. Headquarten In 
Madras on 8-8-1993 

IEnglish] 
THE MINISTER OF STATE IN THE 

MINISTRY OF ,HOME AFFAlR.<; (SHRI 
RAlESH PILOn: Sir. the hon. Members of 
th is august House wou Id recall th at a statement 
on the incident of bomb explosion at the RS.S. 
Headquarters in Madras on the 8th August. 
1993. was made by me in this House on August 
10. 1993 ..... (Interruptions). 

SHRl RAM NAlK (Bombay Northj·. Mr. 
Deputy Speaker. Sir. he is making a statement 
today and we will listen to that statement. But 
this information was already given yesterday to 
the newspapers. When the House is in session. 
all important announcements must be made 
first in the House. Otherwise we have all read 
this in the newspapers. So. at least in future. 
we would like to have an a,Sllranee from Ihe 
Minister that it is desirable to make the 
statements first in the House and then out-
side. Otherwise. we have read mosl of the 
statement yesterday in the newspapers. 

SHRI RAJESli PILOT':. I agree, Sir. I think 
yesterday the hon. Home Minister had said 
something in the uther House ",bieh must have 
come in the newspapers. But I thlllk in this 
House it was demanded that a statement should 
be made. Yesterday the hon. HOIlle Minister 
had made a statement there and I think I am 
informing the House right now. Sir. 

MR DEPLTY SPEAKER: O.K.. you 
continue. 

SHRI R.AJESH PI1_OT: Sir. al that time, 
investigaHuns were at a preliminary slage and 
detailed information abollt the nalure of the 
explosive used was not available although 
lisual observation did not indicate the use 
of RDX 

In the last few days. isslIes have been raised 
in the HUlIse regarding the need for investiga-
tion by the Central Bureau of Inyestigation. 

The case is being investigated by the Crime 
Branch of Tamil Nadu Slate Police \\bich has 
also taken assistance froIll forensic and 
c:'{plosivc expcl1s and other' expert agencie~ 
locally available The prel irmnary fi nciihg', of 
Ihese experts. reported to u,', suggested that Ihe 
explosive delice use,1 in this case involved Ihe 
use of RDX 

The Central Government have agreed to the 
r.?quest of the State Ciovemnlcnt for ill\l·.\tig3~ 
lion of the case by Ihe cm and the cast' has 
already been han,1"d o'er 10 the CUI. 
17rans/arion I 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Deputy Speaker. Sir. I only want to 
know this much ",bether this incident took 
place on 8th August. 

MR. DEPuTY SPEAKER- One minute 
please. Normally, .."tJenever hon. Minister use 
10 make a statement. rules do not pemlit for the 
clarifications or ducidation. Rules are very 
strict about that. 
lJ}ans/ation] 

SHRI MADAN LAL KHURANA: Mr. 
Deputy Speaker. Sir. since persons belonging to 
our party died there, therefore, I want to know 
whether or not any arrests have been made till 
today after the incident .."tJich occurred on 8th 
August and .."tJether the declared sum of rupees 
one lakh per head has been released or not. 

SHRI RAJESH PILOT: Do you want me to 
reply, Sir, because I reqiure your permission? 

MR DEPuTY SPEAKER: Is it so neces-
sary? The rules do not differ from man to 
man Rules are applicable to all. 
ITranslation] 

SHRl MADAN LAl_ KHURANA: This 
incident took place on 8th August. I would 
like to know if any arrest has been made so far 
Or not. 
IEnglIsh] 

MR. DEPUTY SPEAKER This informa-
tion you can get.. 

(lnteTTUptlOnJ) 
SHRI RAJESH PILOT: If you permit me 

Sir. I shaH reply 10 Khurana Ji, ... (Interrup· 
tions). 

~HR! SOMNATH CHATTERJEE (Bol-
pur): Sir. all that we want is that in future 
also, all statements should he given clarifi-
cations.. .. ... (lntermptions) , 

MR. DEP'LTY SPEAKER: Somnath JL my 
stand is very clear. Whenever hon, Minister 
makes a statement. no further clarifications 
could be sought. Thi is the existing rule. I 
would not like to deviate from the rule, 

SHR! RAJESH PILOT: I sincerely follow 
the Chair's directive, Sir... ... (lnterruptiom). 

lJ}ans/aJion] 

SHRI MADAN L .... L KHURANA: Mr. 
Deputy Speaker. Sir. there ha \'C been such 
instances. I am asking for 3 clarific<ltion and 
the hon. Minister wants to ciarify the same. 
Then how can anybody have objections to 
it? 

IEng/ishl 

SHRI SOMNATH CH.ATTERJEE: I am 
not objecting. I am only putting my claim, 

MR DEPl;TY SPEAKER: So far as my 
knowledge gOes. the Chair has not pennitted 
any further cJariiications .... (interruptions) 

SHRI MADAN LA.L KH'CR"-NA So 
many times it has been pennitted, Sir... 
(Interruptions) 

PROF. PREM DHUMAL (Hallllrpur): Sir, 
it has been pemlitted a number of times, 

MR DEPCTY SPEAKER: Probably that 
might have been during the days or' Prof. 
Dhumal. 

PROF. PREM DHCMAL An~way, Sir, 
you have given a ruling on the procedure, but I 
am a Member and I myself hJJ sought 
clarifications oil the accident....,,(lnterruptions). 
(Interruptions). 

PROF. PREM DHFMAl_ Sir, instead of 
wasting time. he may be allowed to reply. 
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MR DEPUfY SPEAKER: The rule is very 
clear. Whenever a Minister makes a statement 
either suo motu or on urge, no further clari-
fications would be s_ouiht. This is the existing 
law. I think everybody knows it. 

PROF. PREM DHUMAL: Sir, more infor-
mation can be sought. 

MR DEPUfY SPEAKER: Sorry. It can-
not be allowed. 

(Interruptions) 

15.31 hrs. 
COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 
Twency-Fifth Report 

IEnglish) 
SHRI P. P. KALIAPERUMAL (Cud-

dalore): Sir, I beg to move: 
"That this house do agree with the 
Twenty-fifth Report of the Committee on 
Private Members' Bills and Resolutions 
presented to the House on the 25th 
August, 1993". 

MR. DEPUfY SPEAKER: The question is : 
"That this house do agree with the 
Twenty-fifth report of the Committee on 
Private Members' Bills and Resolutions 
presented to the House on the 25th 
August, 1993". 

The motion was adopted. 
15.32 hrs. 
WIDOWS AND DESTITlTfE WOMEN 
(FINANCIAL ASSISTANCE AND 
WELFARE) BILL-
{English} 

SHRI D. VENKATESWARA RAO 
(Bapatla): Sir. I beg to move for leave to 
introduce a Bill to provide for the financial 
assistance to widows and other destitute women 
and certain welfare measures to be undertaken 
by the State for them and for matters 
connected therewith. 

MR DEPl.JfY SPEAKER: The question 
is: 

"That leave be granted to introduce a Bill 
to provide for the financial assistance to 
widows and other destitute women and 
certain welfare measures to be under-
taken by the State for them and for mat-
ters connected therewith". 

The motion was adopted 
SHRI D. VENKATESWARA RAO: I 

introduce the Bill. 

15.32'n hrs. 
RESERVATION OF POSTS IN SERVICES 
AND SEATS IN EDUCATIONAL INSTI-
nmONS FOR PEOPLE BELONGING TO 
ECONOMICALLY BACKWARD AREAS 

BILL-
IEnglish) 

SHRI D. VENKATESWARA RAO: Sir, I 
beg to move for leave to introduce a Bill to pro-
vide for the reservation of posts in the services 
of the Union Government and Public under-

takings and seats in all educational institutions 
for the people belonging to economically back-
ward areas in the country. 

MR DEPUTY SPEAKER: The question 
is: 

'That leave be granted to introduce a Bill 
to provide for the reservation of posts in 
the services of the Union Government 
and Public Undertakings and seats in all 
educational institutions for the people 
belonging to economically backward 
areas in the country." 

The motion was adopted. 
SHRI D. VENKATESWARA RAO: I 

introduce the Bill. 

15.33 hrs. 
CITIZENS (PROVISION OF COMPULSORY 

HOUSING) BILL· 
IEnglish) 

SHRI BOLLA BULLI RAMAIAH (Eluru) : 
Sir, I beg to move for leave to introduce a Bill to 
provide for a house to every citizen of the 
country. 

MR DEPl.JfY SPEAKER: The question 
is : 

"That leave be granted to 
introduce a Bill to provide for 
a house to every citizen of 
the country." 

The motion was adopted. 
SHRI BOLLA BULLl RAMAIAH : I 

introduce the Bill. 

15.33'n hrs. 
CURTAILMENT OF EXPENDITURE ON 

MARRIAGES BILL • 
SIlRI BOLLA BULLI RAMAIAH: Sir, I 

beg to move for leave to introduce a Bill to pro-
vide for the curtailment of expenditure on 
marriages and for matters connected 
therewith. 

MR DEPUTY SPEAKER: The question 
is: 

"That leave be granted to introduce a Bill. 
to provide for the curtailment of expen-
diture on marriages and for matters con-
nected therewith." 

The motion was adopted. 
SHRI BOLLA BULLI RAMAIAH : 

I introduce the Bill. 

MR DEPUTY SPEAKER: Shri Ramaiah 
may now introduce the bills at Serial Numbers 
five and six. 

SHRI BOLLA BULLI RAMAIAH: Sir, I 
am not introducing the Bills listed at Serial 
Numbers five and six. 

• Published in Gazette of India. Extra-
ordinary. Part II. Section n, dated 27-8-93. 
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15.34 Iln. 

MERCHANT SIDPPING (AMENDMENn 
BILL-

(Amendment of Section 21, etc.) 

(English) 

SHRI ARJUN CHARAN SETHl (BHAD-
RAK): Sir, I beg to move for leave to 
introduce a Bill further to amend the Merchant 
Shipping Act, 1958. 

is: 
MR DEPUTY SPEAKER: The question 

"That leave be granted to 
introduce a Bill further to amend the 
Me~chant Shipping Act, 1958". 

The motion was adopted. 

SHRI ARJUN CHARAN SEmI: 
I introduce the Bill. 

15.34~ hrs. 

PRICE CONTROL BILL-

(English) 

(English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVE-
~OPMENT) AND mE MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Me. Deputy 
Speaker, Sir, there was a question. of whether we 
arc slttmg tomorrow or not Yesterday it had 
come up, we had an understanding that we 
would try and pass the Resolution on Jammu 
and Kashmir before the Pnvate Members' Busi-
ness started, but unfortunatelywe have not been 
able to do it. I have, therefore, a request. It is 
obvious that we would have to now sit 
tomorrow, there is no other option open to 
us. I have a request that we complete the item 
on Jammu and Kashmir today and we take up 
the other matters tomorrow. If the House is 
agreeable, after the Private Members' Business, 
we would like to do that and since we had 
agreed to an indepth discussion on Dunkel pro-
posals on which many people wanted, I think 
tomorrow we would be required to meet, we 
would have to sit, and I thought it better that I 
inform the House. The issue has been a little 
disputed here and there. 

SHRI SRIKANTAJENA(Cuttack): N,?wit 
is known that the house will be extended 
tomorrow. Unless you announce il it is not 

SHRI MOHAN SINGH (Deoria) : clear. That is your intention. 
Sir, I beg to move for leave to introduce a Bill to 
provide for the constitution of a Commission 
for the purpose of determining the prices of all 
consumer and industrial goods. 

is: 
MR DEPUTY SPEAKER: The question 

"That leave be granted to introduce a Bill 
to provide for the constitution of a Com-
mission for the purpose of determining 
the prices of all consumer and 
industrial goods". 

The motion was adopted. 

SHRI MOHAN SINGH: I introduce the 
Bill, 

• Published in Gazette of India, Extraor-
dinary. Part II, Section 2, dated 27-8-93. 

MR DEPUTY SPEAKER: That is the 
proposaL 

SHRI RANGARAJAN KUMARAMAN-
GALAM: That is the existing proposal. 

(Translation 1 
DR LAXMINARAYAN PANDEYA 

(Mandsaur): It is clear now that the house will 
sit tomorrow to discuss the Dunkel pro-
posals. Today we shall complete the discus-
sion on Jammu and Kashmir, When will the 
Rajasthan Electricity Board Bill be passed? 

SHRI RANGARAJAN KUMARAMAN-
GALAM: We shall pass it without discus-
sion. 

SHRI NITISH KUMAR (Barb): The Dun-
kel issue was once discussed during the second 
session but it was taken up as the last 
item. Therefore, we could not discuss it 
seriously. Shall we get enough time tomorrow 
for this item? 
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SHRI RANGARAJAN KUMARAMAN-
GALAM: Today we shall conclude our disc\lS-
sian on Jammu and Kashmir and we shall pass 
the Rajasthan Electricity Board and Extradic-
tion Bills without discussion. Tomorrow we 
shall have a full day discussion on Dunkel 
proposals. 

(English) 

SHRI NITISH KUMAR: The debate on 
Dunkel should be televised. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: All the untrue things that we may 
say. each of them we will televise' 

(Translation) 

SHRl KAMLA MISHRA MADHUKAR: 
You do not appear to be serious about 
Dunkel proposals ....... (lnterruptions). 

SHRI RANGARAJAJ'I KUMARA-
MANG LAM: I am proposing a full day discus-
sion and he still does not agree. Tomorrow 'we 
shall have a special session. 

(English] 

SHRl NITISH KUMAR: One request to 
you, Mr. Deputy Speaker, Sir, The Dunke! 
debate should be televised. 

(1ranslation I 

SHRI RANGARAJAN KUMARAMAN-
GAI..AJ,,1· For that we shall have to request Mr. 
Speaker. 

15.38 hrs. 

CONSTIT\JTION (AMENDMENn BILL 

(Amendment of artide 107, etc)-contd. 

(English) 

MR. DEPUTY SPEAKER: Now. we shall 
take up item No. IO-Constitution (Amend-
ment) Bill for consideration and passing. The 
time allotted for this was four hours. we have 
consumed three hours and three minutes. the 
remaining time available is 57 minutes. You 
are also fully aware what are the timings allot-
ted to each political party. Shri Rasa Singh 
Rawat was on his legs last time. So. he 
may continue. 

(Translation) 

PROF RASA SINGH RAWAT (Ajmer): Mr. 
Deputy Speaker. Sir. a Constitution amend-
ment Bill has been introduced by the hon. 
Member Dr. Laxminarayan Pandeya on v.11ich 
there had been a discussion nearly two weeks 
ago. Continuing further discussion thereon I 
would like to reiterate that religions matters are 
linked with the sentiments, bel iefs and faiths of 
people. This is a highly sensitive issue. 
Those whose academic background has been 
English are not rooted in the soil of India. 
They are virtually not the sons of the soil and 
they do not possess sufficient knowledge of 
Indian culture. They are likely to translate the 
word 'Religion' into 'Dharma' and thereby they 
perform rather an irreligious act. They are the 
sam~ persons ,,110 recently brought about 80th 
Constitution-amendment Bill to run a brand 
of Politics that is devoid of religion. The ruling 
party had to face a miserable defeat on that 
score. It is the thinking of such people who use 
secularism as Dhannnirpecehta which should 
actually be 'Panthnirpechta' 'Sampraday nir-
pecchta'. This was all because of translating 
the word 'Religion' into 'Dharm' in Hindi. By 
playing politics that is devoid of religion, they 
probablY want to establish the mle of irreligion 
in this country. There are three important 
things in the amendment Bill introduced by Dr. 
Pandeya to ,,11ich we should pay special atten-
tion. It has been stated therein that in case any 
Bill in regard to religion. religious worship. 
religious place or religious institution is 
introduced in the House. that can be passed 
only by a majority of the total membership of 
the House or by at least 2/3 majority of total 
Members present and voting. Had that provi-
sion of securing 2/3 majority votes 'lOt been 
there in the Constitution. the ruling party might 
have taken several aroitrary decisions. 

Even last year. this very provision of secur-
ing 2/3 majority votes came to our rescue when 
the present Government introduced the 80th 
Constitution Amendment Bill in utter des-
peration. The Bill was aimed at delinking 
politics from religion. The Government wan-
ted to get the Bill passed hastily without refer-
ring it to the Select Committee and without 
seeking the mandate of the people throughout 
the country. The architects of the Constitution 
had, however, laid down the provision of secur-
ing 2/3 majority votes for that matter after con-
siderable deliberations. They made the pro-
vision of securing 2/3 majority votes for making 
amendments in the Constitution. There is 
something of that nature even in the Consti-
tution Amendment Bill introduced by 
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Dr. Pandeya. It is related to religion that in 
case of any Bill regarding religion or religious 
place or religious trust is to be enacted then that 
Bill can be passed only after securing 2/3 
majority votes of the Members present and 
voting. 

15.42 brs. 
ISHRl NITISH KUMAR in, the Chair] 

There are two more provisions in it to which 
I would like to have the attention of the House 
drawn. It has been written therein that all the 
acts regarding religion, religious places, politi-
cal interference in matters of religion enacted 
after 1st July 1991 will be treated as repealed. 
Such a provision has been sought through a 
Constitutional amendment. Now the question 
arises why such a demand has been made. For 
the last few years political interference in the 
matters 'of religion has been on increase and 
subsequently several acts, were enacted, one 
among them being an act related to Muslim 
women which was enacted in 1986. It is 
enshrined in the Directive Principles of the 
Indian Constitution that a uniform civil code 
'Mluld be framed in order to generate the feeling 
.of equality in this country. 

Incidently, I am reminded of a small 
story. A foreign tourist once came to India on 
a tour and he extensively travelled throughout 
the country. After having travelled throughout 
the country, when he was boarding ship at 
Bombay, some correspondents and journalists 
approached him and asked as to what was the 
most strange experience he had in this coun-
try. AI this the foreigner said that in course of 
his journey from North to South and East to 
West of this country he had been asking a 
similar question to the people as to who they 
IMlre. The reply of the people was that they 
IMlre Punjabi or Rajasthani or. Madrasi or 
Bengali or Gujarati and there were yet others 
lWIO said that they were Brahmin or Jat or 
Rajput or Mahajan or Scheduled Caste or 
dQwntrodden or backward or forward. There 
was none to say that he was an Indian ... 

MR CHAIRMAN: You please conclude 
early. You had already spoken last time. 
There are several other Members to speak. 

PROF. RASA SINGH RAWAT: There was 
no one to say that he was an Indian. What I 
mean to ask is where nationalism has gone, 
'l\bere lndianism has gone? Why there is 
political interference in the matters of 

religion? We have been taught from the 
ancient time. Aadi Shankracharya of our 
cou ntry founded 4 peeths in the four corners of 
the country. By founding ashrams in Badrika, 
in Shringeri of Kamataka, in Jagganath Puri of 
OOssa and in Owarkapuri of Gujarat he 
resolved to unify the country in one thread. Be 
it the Dwadash lyotirling or the philosophy of 
divinity to be found in every particle of the 
universe, they are all related to sanctity of the 
mother land. 

It is mentioned in the Valmiki Ramayana 
that after conquering Lanka when Maryada 
Purushottam Shri Rama came out alongwith 
Nal, Neel, Hanuman, lamwant and Laksman to 
see the glory of Lankapuri, Lakshmanji being 
moved by sky touching golden buildings 
desired to stay a little longer in Lanka. Mr. 
Chairman, Sir, I would like to have your atten-
tion drawn to the episode of Valrniki Rama-
yana. When Lakshmna said to Rama that 
every comfort was available in the golden 
Lanka, the latter replied. 

"APi Swarnamayi Lanka Lakshman Na 
Me Rochatey, 
Janani lanmbhoomisch Swargadapi 
Gariyasi." 

Ram said to Lakshman that it was quite all 
right that Lanka was made of gold, but that was 
not pleasant to him. This was because' of the 
concept that Motherland is superior to heaven. 
Therefore, our 'Dharma' is different from 
'religion' and our Dharma is our mother. Our 
rishis used to say-

"Sat yam Vade Dharman Chara" 

We should speak the truth and practise the 
religion. We have the concept-

"Nahisatyat Parodharm" 

There is no greater religion than the truth. It is 
written in our national symbol-

"Satyamev Jayate Nanritam" 

Truth wins, not the falsehood. Therefore. it is 
also written in Manusmriti-

"Sat yam Bruyat Priyam Bruyat 
Na Bruyat Satyamapriyam 
Priya Chanritam Bruyat 
Yeshah Dharma Sanatanah" 

We should speak. the truth that is pleasant and 
we should not speak the unpleasant truth. We 
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. should not also speak lies that have ppi.sonous 
impact. "Ashedharmsanatanam"-This is the 
Sanatan dharma'. This is our perpetual 
tradition. The term Dharma is very wide. 
There should absolutely be no interference of 
politics into the realms of religion. 

MT. Chairman. Sir. with a deep sense of 
sorrow I have to refer to the Shabano case of 
1986 which dealt ",-jth marriage and talak. 
Referring to the provisions of Shariat the then 
Government had repealed the decision of the 
Supreme Court and in place of that propoun-
ded a very peculiar law. The whole issue statts 
from there only. Ayodhya is acknowledged as 
the birth place of Rama by the whole of India 
and foreign countries. Vedas. Upanishad. the 
Mababharat have all had a mythical associa-
tion with Ayodhya. Maryada Purushottam 
Rama was born in the house of King Dashrath. 
His birth place is a matter of belief which is lin-
ked with the sentiments of the people. For 
laths of years people have been assuming that 
Maryada Purusottam Ram was born at 
Ayodhya. The place where the Mandir of 
Ram Lala exists is the place where he was 
born. Sir. this issue is therefore sentimen-
tal. If the people of the ruling party play with 
the sentiments of the people. they shouid also 
know that displaying posters of SAHAMAT in 
Ayodhya as also here at Teen Murti reveal that 
they are bent upon playing with the sentiments 
of the people. The diabolical designs to 
avenide the sentiments and beliefs of lakhs of 
~le will never succeed. 

Mr. Chairman. Sir. through you, I would like 
10 submit to the Government that they should 
not interfere in the relig.ous matters through 
this amendment BilL All the laws regarding 
religious places enacted by the Government 
mould be repealed. The temple of RamI ala is 
already there. The Government should take 
measures to give it a grand shape. Thereafter a 
grand temple of 'Bharatmata' is also to be con-
stlUcted. Because the life of Lord Rama 
teaches us nationalism_ idealism, strong charac-
teT, morality, truthfulness and patience. Our 
religion says .... 

MR CHAIRMAN: Rawatji, please do not 
_ the patience of all the hon. Members. You 
spoke for 29 minutes earlier and now you are 
speaking for the last 12 minutes. Please let 
otben also avail an opportunity. 

PROF. RASA SINGH RAWAT: 1 would like 
10 quote the following 'Shloka' in Sanskrit 
before I conclude: 

"Dhritikshamadamoasteyam Shaucha-
mendriyanigreh Dhirvidya Satyam 
Krodho Darshakamlakshanam". 

These are the ten signs which nobody can 
deny. You yourself can think over it OuT 
religion teaches us to inculcate the virtues of 
'dhriti' i.e. patience. Kshama i.e. forgi,veness and 
'dum' i.e. suppression. 'Asteyam' means we 
should not cheat anybody and have 'shaucha-
mindriya' i.e. control our senses. 'Dhee'stands 
for wisdom, 'vidya' for knowledge, 'Satya' for 
truth and 'Akrodho' n.eans we should not loose 
our temper. Afterall. what religion you talk 
of! This religion teaches us high morals, 
teaches us the lesson of humanity, truthfulness, 
unity and nationality. 

Mr. Chairman, Sir. 1, therefore, would like 
that the Constitution Amendment proposed by 
Dr. Pandeya may be passed unanimously and 
all the laws enacted after 1991 may be 
repealed. At the same time the responsibility 
of constructing a grand temple of Lord Rama 
should be handed over to those great saints and 
Mahatmas who shed their blood for the sake of 
the temple. It should be handed over to the 
Ram Janam Bhoomi Trust so that a grand 
building could be constructed there which 
could become a source of inspiration to the 
country. 

DR S.P. YADAV (Sambhal): Mr. Chair-
man, Sir, Dr. Laxminarayan Pandeya has pre-
sented a Private Member's Bill for an amend-
ment in Article 107 of the Constitution regard-
ing religion. Majority of the people all over 
the country are following one religion or the 
other and they do have religious sentiments. 
However, no religion should spread hatred 
against any o.ther religion and no one should be 
allowed to do so. Any person can work for the 
propagation of his own religion. but at the same 
time he should also have respects for olhers 
religions. 

Today, jealousy and hatred are being spread 
in the country in the name of religion resulting 
in many unpleasant incidents which we cannot 
ignore. Religious fanatics took away the life of 
Shrimati Indira Gandhi in 1984.13 bomb blasts 
occ' ed in a single day in Bombay and also 

bomb blast took place in the office ofRSS 
tamil Nadu just because of religious 

lanaticism. 

I would, therefore, urge upon all the hon. 
Members belonging to various political parties 
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IIIIIl to spread hatred in the name of religion, 
because th is' may prove disastrous. 

Yesterday, I was reading in a newspaper that 
some foreigners had sneaked into our country 
through ships and they are likely to attack 
various religious places and also important 
leaders. We are reminded of the previous 
incidents that happened in the country. A 
similar disaster took place in AyO<!h"c wtwre a 
religious structure was demolishcu u ... l wm-
munal tension was created, as a result of which 
about 2000 persons have lost their lives all over 
the country. The persons who die are not 
those who spread hatred. They are those also 
MIO are innocent and ignorant. I would like to 
talk about my constituency Sambhal and 
apprise the Government of the situation pre-
vailing there. 

21 persons have been done to death in 
Sambhal since the 6th December incident and 
even the dead bodies of eigh t persons have not 
been recovered. Neither any compensation 
has been provided to the families of the 
deceased nor any enquiry has been conducted 
in this regard. We wrote letters to the area Kot-
wal, C.O., S.S.P., DM, Commissioner and 
others and also met them personally, but all 
proved futile. It is an incident of one Lok 
Sabha Constituency, God knows how many 
lives have been lost in other constituen-
cies. There was a sudden emergence of com-
munal tension all over the country due to which 
large number of innocent people lost their 
lives. The Government introduced 80th con-
stitution Amendment Bill and the motive of the 
Government was to mislead the people in the 
name of religion. They wanted to improve res-
trictions on the MPs and MlAs by introducing 
a provision that if a writ is fired within 36 hours 
alongwith a photograph of a candidate dipict-
ing some temple or mosque. the district judge 
could cancel his nomination-what does this 
indicate? The said Bill was postponed fcir a 
short time. If the Government seek the views 
of people on religious matters. mislead them 
and link the religion with politics, it would not 
be good for the country. I would like to urge 
the Government to think properly before 
introducing a Bill. It was \\Tongly provided in 
that Bill that they \\uuld impose ban on any 
political party. Such anti people laws won't be 
tolerated in this country. People would reject 
them. Strict laws have already been enacted 
under CRPC and IPC, but the Government 
lacks will power to implement them. The rul-
ing party thinks that they can do whatever they 

like and there is nobody to check them. My 
submission is that criminal cases are filoI 
under Sections 307 and 302 of IPC but lite 
judges let the culprits off. So much so ..... 
even a murderer is released on bail before he is 
put behind the bar. Laws are strict bul 1101 
enforced strictly. Incidents of communal riob 
are taking place continuously and tension is 
being spread in the name of religion. Our 
friends have been propagating in the name of 
Ayodhya, bit it has not created a favourable 
atmosphere in the country, rather it has caused 
evil effects. People have started ridiculing in 
the name of Lord Rama. I would like to sub-
mit that with regard to the Private Member's 
Bill moved by Dr. Pandeya. all the hon. 
Members-including of course Dr. Pandeya-
should think it over seriously and avoid the 
efforts of linking religion with politics; other-
wise the consequences would be disastrous. 

With these words. I conclude. 

16.00 hrs. 

SHRI VlSHWANATH SHASTRI (Gazi-
pur): Mr. Chairman. Sir, Dr. Laxminarayan 
Pandeya has introduced constitution Amend-
ment Billl99L and if it is passed, it would create 
an unfortunate situation in the coun-
try. Because people of every religion, caste and 
creed live in this country. An atmosphere of 
social hamlOny has developed in our coun-
lry. We have an ancient and composite 
culture. Efforts have been made to disintigrate 
the people and some of them did succeed in 
it If we look at the history of national move-
ment. we will find that when we got indepen-
dence the country was divided in the name of 
religion. A large number of people are there in 
the country who are of the opinion that the 
nation cannot be built in the name of 
religion. People having this viewpoint con-
tinued to struggle and as a result thereof a 
movement started in East Pakistan and a new 
country emerged in the fOml of Bangladesh. 
The rise of Bangladesh was a defeat of those 
people in the country who were advocating the 
theory of building a nation in the name of 
religion. Because people belonging to the 
same religion but having different languages 
committed atrocities on each other resulting in 
the t>mergence of Bangladesh. 

The Bill introduced todljY is reminding 
those methods to some extenl It is just like 
following the way in which Kalanemi used to 
worship of Lord Rama. If we are going to 
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follow the religion in that way, then I would say 
lbat we are followina the religion-iess and 
enaaging ourselves in anti-religion activities 
more. The way religion is being misused for 
vested interest in the recent past and described 
in the statement of objects and reasons cannot 
be accepted. Religion is not a matter of objec-
tion to anyone. Religion is a personal matter 
and in our country we link it with duty. 
However, today we have started misusing it for 
ou r vested interests. 

The way in which Babri Masjid in Ayodhya 
was given a political colour is very unfor-
tunate. Everybody knows that an emperor 
came here and he was invited by Rana Sanga 
and after his arrival he defeated Ibrahim Lodhi 
in the battle of Panipat. He defeated Rana 
Sanga in the war of Khanwa and captured the 
throne of Delhi. Is the public, having faith in a 
particular religion, responsible for this act of 
the ruling class? If any ruler or feudal lord has 
done such activilies in the country and its 
revenge is now taken from the people belonging 
to that particular religion, it is certainly being 
done to spread hatred in the country. These 
people are trying to destroy the unity and 
integrity of the country by spreading such hat-
red among the people. The Ram Janma-
bhoomi-Babri Masjid dispute was raised to 
fulfil their own political interests. It was said 
that Lord Rama took birth at this place. After 
so many generations, the house of Ram a is now 
being found in that mosque and the seeds of 
hatred are being sowed on its basis. 

Some people are raising objections on the 
word 'dharmanirapeksha'. I would like to say 
cl_early that our Constitution is secular (panth-
nirapeksha) and our country is also secular. 
While maintaining this tradition of the country, 
all mould be united. The word 'dharmarura-
pebha' was used in the last Bill, whereas, in 
QUr Constitution, word 'panthnirapeksha' is 
!bere. In his speech delivered on 15th August 
!be bon. Prime Minister used the word 'Dharma 
Nirapeksha'. I was unable to comprehend its 
meaning, because in Our country, dharma not 
only means one's personal way of worshipping, 
but also it is related to one's duties, rights and 
wrongs. So, the word 'secular' should be used 
for 'panthnirpecksha'. But, there is a lot of dif-
ference in what the Prime Minister says before 
!be country and what he actually 
does. In other words, he is strengthening the 
communal forces in the country in collusion 
with them. He is knowinaly or unknowingly 
destroying the tradition of secularism in the 

country. Whenever he takes any step, it results 
in these things. The steps taken afier the 
demolition of Babri Masjid were taken half-
heartedly. Despite his commitment to r"ht 
against the communal forces, it is not being 
done in practice. Until the communal forces 
in the country are opposed without any agree-
ment, the masses of the country cannot 
unite. I, therefore, would like to submit that to 
achieve that goal, a Bill should be honestly 
brought to separate religion from politics. The 
State Government has nothing to do with 
them. They talk about 'dharma nirapeksba', 
but while inaugurating anything, from a police 
station to any big project. they break coconut 
and hold 'katha'. They do not keep themselves 
away from these things from their daily 
life. So, this nypocracy should be ended and 
steps should be taken towards the true secular 
structure of our country. Until the secularism 
is strengthened, the unity of the country, cannot 
be saved and ifwetalkabout Hindu Rashtra. no 
one can save this unity. Khalistan will be 
formed then and Kashmir, which is a Muslim 
dominated area, may also get separated. We 
should consider that at the time of formation of 
Pakistan, a large number of Muslims mi&rated 
to Pakistan, but Kashmir, despite being a 
Muslim dominated area, remained with secular 
India. An agreement was signed in this regard 
during the independence and all the provinces 
were given freedom to choose one between our 
country and Pakistan or to remain free. 
Kashmir is on the border and it could have 
easily gone to Pakistan because of its location. 
The Members of Congress Party should say as 
to why the Kashmir people are out to revolt 
when they decided to stay with our country at 
the time of independence. Why it has taken to 
the path of terrorism? The reasons should be 
identified. Until we remove those reasons, we 
cannot construct a healthy atmosphere in the 
country and set up harmonious relations 
with them. 

The people say that Kashmir has been pro-
vided special status under Article 370. Has 
this been done with Kashmir only? Those who 
talk about for withdrawing Article 370 from 
Kashmir, why do not they say so about other 
states also which have been provided special 
status? They only say about Kashmir, because 
they have nothing to do with Article 370 or the 
special status. Their only complaint is that 
since Kashmir is a Muslim dominated state 
they always make plans how to instigate com-
munalism there. Similarly. special status has 
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been given to Himachal Pradesh under Article 
370 A and Mizoram, Nagaland and all the 
North Eastern States are being provided special 
facilities, but there is no protest in regard to 
these States. Our national unity is going to be 
in danger due to the efforts made to mislead the 
people in the name of religion. When the 
States will be formed on the basis of religion. 
'IIilat will happen to Punjab ahd Kashmir? 
Sill.im is a Buddhist-dominated State. So they 
will· say about forming a separate Buddis-
tan. The North-Eastern States domi-
nated by Christians. such as Nagaland. 
Mizoram and Meghalaya will also ask about 
forming a Christian State. as our country will 
become a Hindu State. If a Hindu State is 
formed. what will be the position of Dalits in 
it. The spokesmen of Hindu Rashtra believe 
in 'Shastras'. which have labelled most of the 
population of our country as Dalits and back-
wards. So, according to Manu 'Smrati'. what 
will be the position of the 'backwards in that 
Hindu State? The backwards and the Sche-
duled Castes are in majority and they cannot be 
ruled by a minority of upper caste Hindus for 
long. So. if you think.. you can get Hindu 
majority in the name of Hindu religion. it can 
never be achieved. Again and again. there will 
be a break in it. So. the country should 
become cautious about this mischievous plan to 
disintegrate the country in parts and I would 
like to appeal to all those who believe in 
secularism and have even a bit of affection 
towards the unity and integrity of the country 
that they should strongly oppose such theory 
and the things related to it. 

Sir. with these 'Mlrds. I conclude. 

(English) 

SHRI SUDHIR GIRl (Contai): Mr. Chair-
man, Sir. I am very much grateful to you for giv-
ing me the time to speak on th is Bill. 

·1 rise to oppose the Bill moved by Dr. Lax-
minarayan Pandeya. I oppose the Bill on the 
ground that the very motive which is active in 
introducing and moving the BiJI is not in the 
interest of the country. but to the detrimental 
aspects of our country. Why am I saying that it 
is detrimental to the interest of the country? It 
is because the objective is clear. In the Sta\e-
ment of Objects and Reasons, the Mover of the 
'Bill has pointed out that. " .... .it is proposed that 
all laws affecting any religion. places of 
wonhip, etc .. which have come into force after 

the first day of July 1991 should be declared 
void ... ". What are those laws which have been 
mentioned by the hon. author of the Bill? He 
has referred to the Muslim Women (Protection 
of Rights on Divorce) Act, 1986. I admit that 
the enactment v.bich was passed by this House 
was a scar on the nation. on the country itself 
because by that Act, Muslim women have been 
deprived of their rights. The Supreme Court 
has declared in the Shah Banu case that the 
Muslim women are also entitled to get the 
benefits under the laws in existence in 
India. But.. by that very enactment the Muslim 
women have been deprived of their rights. 
Why? It is because that enactment was made 
by the Congress party at that time. looking to 
the vote banks of the Muslims. By that Act., 
they have surrendertd to the Muslim fun-
damentalists of the country. So. I think. this 
type of acts and this type of activities should 
have been avoided. 

Mr. Pandeya has referred to another Act and 
that is, the Places of Worship (Special Pr0-
visions) Act.. 1991. At that juncture. in the 
country. chaotic situation was prevailing and 
that Act was necessary because there was com-
munalism and communal violence. Com-
munal outburst was there. And to stop those 
outbu rsts, it was necessary to make such Acts to 
acquire the places of worship in the interest of a 
particular community. 

First.. we should remember that the aggres-
sion was made by the commu nal forces; aggres-
sion was launched by the communal forces. 
At that time, it was actually creating a problem 
for the peace-loving people of our country. So. 
it was against Hinduism. Tho voices raised by 
the communal forces at that time were actually· 
against the spirit of Hinduism. against the very 
spirit of Hindutava. 

I can remember what Swami Vivekananda 
told us in 1893. He made a speach in Chicago 
in America v.berein he said: 

"Hindu religion is nOl only tolerant to 
other religions bur Hindu religion or 
Hindutm'o accepts all other religions 
as true." 

This spirit of religion has not been properly 
understood by the communal violence-mon-
gers. That should be noted. 
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Mr. Pandeya has said that Acquisition of 

Places of Worship Act has brought about \he 
seeds of communal disharmony. Why does he 
say so? By these words. I think, he means to 
refer to the Hindurashtra. Their Guruji, that is, 
Mr. Golwalkar, had propounded this thesis. 
His thesis has been elaborated in a book which 
was published in 1938. We or our nationhood 
defined. In that book, there is an elaboration 
of the thesis that 'we' means 'the Hindus' and 
'for us' means Hindu Raj or Hin-
durashtra. 'They' by 'Swa' mean 'we', that is, 
~ Hindus. Mr. Golwalkar had propounded 
that since the human appearance on earth, 
India was inhabited by the people who were 
called Aryans. 

But our history does not say so. It goes 
against the very tenets of history. It should be 
remembered. The version of Guruji is totally 
distorted from the sociological point of view as 
well as from the historical point of view. 

It is a fact that our State should not interfere 
in the religious affairs of the people of our coun-
try. I admit it because our State is a secular 
State. Article 25. 26, 27 and 28 of our Constitu-
tion has laid down that our citizens will have 
the freedom of conscience of religion. freedom 
of propagation of religion, freedoCl of manage-
ment of religious affairs. freedom of attending 
religious worship, etc. So. if the State inter-
feres in these affairs, we should definitely 
oppose it because religion is an individual's 
belief. Then. what is religion? To my mind, 
religion is nothing but the fantastic reflection in 
a man's mind of those forces that control his 
daily life. Again. I think religion is a reflection 
in which terrestrial forces assume the form of 
supernaturals. If that is so. then we should 
find out the root of religion. The deepest root of 
religion today is the social oppression of the 
IMJrking masses and apparently of their com-
plete helplessness in the face of blind forces of 
capitalism. Some people have raised the voice 
that our Hindu religion is being suppressed and 
is at dismay. I think they have said so because 
the socio-economic conditions of our country 
have laid stress on the poor people and that is 
.my, they have raised this voice. This is the 
expression of the distressed people because 
religious distress is. at the same time, the expres-
sion of real distress and protest against dis-
tress. Religion is the sigh of the oppressed 
creature, the heart of the hapless world just as it 
is the spirit of the spiritless situation. So, Sir. I 
think the voice of the communal forces as 
regards religion is not tenable at aiL 

Mr. Pandey has said that if the people belie~ 
and historical events also conform that a temple 
was situated at one place, then, by law, the pe0-
ple cannot be made to believe that the temple 
never existed and instead something else was 
there. Surely, he was referring to the demoli-
tion of Babri Masjid on 6th December, 
1992, If, for argument sake, we think that there 
was a temple and on it, a mosque was built up 
about 500 years ago; if that temple was 
demolished and the Babri Masjid was erected 
or built about 500 years ago, then is it necessary 
to demolish that Masjid in order to build up the 
temple again there? That is not confirmed by 
historical events. I think these acts of aggres-
sion or barbarism do not coruorm to historical 
incidents. We have seen in our history that 
there was Buddhism in our country and 
Buddhist pagodas were demolished by Hindu 
Brahmins in those days and on those pagodas. 
some temples had been built up. Then, shall 
we go there to demolish those temples and ask 
the Buddhists to build up their pagodas 
again? This will go against the flow ofhistori-
cal events. 

Sir, we know from our childhood that India 
was inhabited by Unoryans. Then the Aryans 
invaded India. They came from the North 
afiercrossing the Sindhu river. Afterdefeating 
the Unaryans. they established their kingdom. 
But after establishing their kingdom. the 
Aryans and Unaryans lived together and their 
ways of life and cultures got assimilated. We 
are the inheritors of those people. Forgetting 
the common culture and the process !'If 
assimilation, if some tribals were to demand 
that they were the original inhabitants ofIndia 
and that all the so called Aryans should be 
driven out and only Unaryans or the so called 
tribals should live here, are we going to agree to 
such a proposition? We certainly cannot 
agree to such things because they are .just 
not valid. 

So also. I argue that the Bill which has been 
brought forward and the motive force which 
has led to the introduction of this Bill are not 
bonajide but ma/ajide. Hon. Dr. Pandey might 
have brought this Bill with a strong conviction 
from the depth of his heart. But many of our 
hon. members have already pointed out to the 
dangers of such a religion preached by our BJP 
colleagues. We do not want that sort of a 
religion at all. So. the Bill should be witltdrwn 
by our colleague Dr. Pandey. I strongly feel 
that this Bill should not be passed at 
all. Thank you. 
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SHRI CIDITA BASU (Barasat): I am quite 
thankful to Dr. Laxminarain Pandey for bring-
ing forward this controversial Bill which pro-
vides this House and the people of our country 
to debate on it and through people's debate and 
through debate in this House to resolve certain 
basic or fundamental political controversies. 

But I must express my regrets to him th at I 
cannot persuade myself to agree with the pro-
visions contained in the Bill. Sir, you have 
gone through the Constitution of our coun-
try. You understand the complexities of the 
different provisions in our Constitution and the 
whole scheme of constitutional arrangement. 

Dr. Pandey's proposed legislation has got 
two objectives to fulliL The lirst objective is to 
declare all laws affecting any religion. places of 
worship, etc., which have come into force after 
the lirst day of July 1991 as void. 

Yet another objecti"le of the Bill is that laws 
which relate to the affairs of religion, etc. should 
be passed by a special majority and not by a 
simple majority. 

To understand his proposal within the 
scheme of Constitutional arrangement of our 
country, he said that this kind of Bill should be 
a Constitution Amendment Bill under Article 
368. So. under Article 368. the Constitution 
can be amended and for that purpose a par-
ticular procedure has been laid down. 

(Thlltslation) 

MR. CHAIRMAN: The time allotted to this 
Bill has ended. If the House consents, its time 
can be extended. 

SOME HON. MEMBERS: Please extend 
the time by two hours. 

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly): Mr. Chairman, Sir, this is very 
important BilL Please extend its time. 

MR. CHAIRMAN: The time has been 
extended by two hours. 

(English) 

SHRI CHIITA BASU: Sir, this I cannot 
agree. The reason being that he has chosen 1st 
July, 1991. I think why nobody has opposed 
this Bill at the introduction stage because, it is a 
tradition of this House, that no Private 

Members Bill will be opposed at the introduc-
tion stage. I would say that this Bill should not 
have been allowed at the introduction stage 
because it violates the basic structure of the 
Constitution of our country. 

One of the basic features of our Constitution 
is secularism. Therefore. to be brie( this 
violates one of the basic features of our 
COIl!ltitution. 

Why he has chosen IstJuly.I991? On that 
date, I think. the Places of Worship Act was 
passed. It provides that status quo should be 
maintained in all places of worship viz. 
whatever was there in 1948 cannot be disturbed 
by any administrative Or any other measure. If 
this Bill of Dr. Pandey, for the time being, is 
accepted. then all those Acts which had been 
passed should be repealed and Mathura and 
other disputed places of worship will become 
the agenda of the party that he represents. 

It is reported that there are more than 3000 
temples and mosques ",t,ich are of disputed 
nature. If that Act is repealed. then ",nat ,,~Il 
happen to our country? Every mosque, every 
gurudwara and every temple will be taken as 
disputed place and there v.~1l be conflagration 
of communal riot and communal di,ide. That 
means you are communalising the polity of 
our country. 

. You can very well understand the objective 
of this BilL If this communalisation of polity 
is allowed, naturally that goes against the very 
basic fabric of the unity of the country. This is 
the main reason for me for opposing this kind 
of a BilL 

Now a question may arise what is secula-
rism. I wanL in order to deal with this matter 
very swillly, correctly, in a scientific manner, to 
read out from my article so that I may not take 
much of your time for explaining things. It 
reads as follows: 

'The essence of secularism however rests 
on two basic principles; 

(a) Separation of religion from poli-
tics. 

(b) Acceptance of religion as purely and 
strictly private affairs of individuals hav-
ing nothing to do with the State. In 
short. the conceptual delinkage of 
religion from State, Constitute the core of 
the philosophy of secularism." 
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Secularism does not mean irreligiol,!< it does 
not mean anti-religious approach; it simply 
means that the State will have nothing to do 
with religion; it will have nothing to do with the 
individual's faith. individual's belief; and no 
religion is to be interferred by the State. This is 
the scientific approach to secularism. Then it 
further reads as follows: 

"Acceptance of secularism as mere 
toleration of all religions denudes it of its 
real contents. Secularism is the doc 
trine of social change. It proposes to 
change the traditional concept of reli-
gion. It seeks to rid religions of their 
bigotries and demYStify them. Secula-
rism is a rational concept. born of 
rational and humanist development of 
the modem age with ever-widening fron-
tiers of scientific and technological 
advances. It is, however. not anti-
religion. on the contrary, secularism pro-
vides truly congenial social environ-
ments for the practices of true religion 
and save it from the clutches of peddlers 
of religion, and professional religionists. 
Secularism does not also mean the 
assimilations of all religious cultures 
into one, but creates conditions for the 
evolution of a new culture and civilisa-
tion transcending all prevailing ('.Qnilict-
ing religious cultures. What secularism 
seeks to oppose is the motivation of 
social action based on religion or 
theology." 

We are not opposed to religion. Of course, 
Hindu word of dharma is much more wider 
than religion. If somebody accepts that. it 
includes a wider region. a wider frontier for 
man's hopes. aspirations and perceptions. 
beliefs and his desires. But religion is narrow; 
religion. simply speaking, relates to the manner 
or mode of worship or a set of practices. a set of 
customs, a set of uses. Therefore. religion is a 
narrow set. But what is communalism in this 
concept is to utilise this religious belief. to 
utilise this religious idology to achieve a narrow 
political end. By communalism we mean that 
religious practices. religious customs, religious 
belief.s. religious ideologies. religious cultures 
are utilised for securing certain political 
interests. 

This can be fought. Religions also con-
tribute to the ideology for a man. for a country 
and since it is an ideology. it must be combatted, 
it can be composed by another ideology. 

Secularism provides, in our Constitution, 
that alternative ideology to fight com-
munalism. In this perspective we have to con-
sider th is Bill. Sir, I know that much of the 
time I do not like to spend on it but I cannot ref-
rain from mentioning certain recent happen-
ings. 

World View 2,000 held at Washington is 
another exercise of giving new interpretation 
and that too communal interpretation to 
India. I will only mention a gist of the 
speeches made there and those speeches were 
also made remembering Swami Vivekanan-
da. I have got that material with me. 

Hindutva to Swami Vivekananda is quite 
different. But Hindutva, as has been explain-
ed by the General-Secretary of Vishwa Hindu 
ParishiHl. I do not mention anybody's name, is 
contrary. Hindutva as explained. as under-
stood, as perceived by the leaders of the VHP, 
by the BJP, by the Bajrang Dal or by the Sang 
Parivar is contrary to the perception of 
Swami Vivekananda. 

As a matter of fact. I will say and 1 am 
tempted to condemn this attempt to wrongful 
interpretation of Swami Vivekananda. I do 
not like to use harsh words but this is again the 
misue of ideology. This is again a sinister 
approach to util ise the emotion of the people for 
a very narrow sense. for a very narrow 
objective. 

Sir, some leaders of the VHP who attend~d 
the Conference. 1 do not like to mention their 
names but you will understand. declared 
that: 

"We have opened our account. we can 
rely on that." 

What is that account? That account is that 
you are 119 and you want to become the 
majority in this House. Is not that account 
utilisation of religion for the Pl,lrpose of politics 
or for political aim? This is an instance of 
misuse of religion. This is com-
munalism. This is communalism because you 
utilised religious emotions for political ends. 
Therefore. this is the scientific definition of 
communalism. 

Again they have claimed: 

"December 6, I'J'):! would be written in 
golden letters in the history and in the 
rejuvenation of the Hindu society." 
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What was here on December 6, 1992? In 
December 6,1992 has been marred as a black-
day, as a day which destroyed the composite 
culture of our country. December 6, 1992 mars 
the most savaged action of a part of a segment of 
India's population to tumble down the Con-
stitutional edifice of this great nation. They 
say that the demolition of Mosque will be writ-
ten in golden letters in the history and in the 
rejuvenation of Hindu society. 

Sir, the Hindu society cannot be rejuvenated 
by the demolition of any place of worship. 
This is anti-Hinduism. This is contrary to 
what Swami Vivekananda wanted to achieve. 
He says, "Hindu religion accommodates all" 
whereas their perception is, Hindu religion is 
the only religion, that the other religions are no 
religions. If you want I can quote, that this is 
Swami Vivekananda's approach to religion, 
Swami Vivekananda's approach to Hindutva 
and their Hindutva is aggressive majority 
communalism. 

What about minorities? They say, in 
Washington, 

"U Muslims do not recognise their 
Hindu past, and do not subscribe to the 
Hindu emotions, then Hindus will cer-
tainly suspect the 11 crore Muslims.~ 

Is it good for communal harmony? [Inter-
/Uptions) 

[Dans/ation) 

SHRI G.L. KANAUTIA (Kheri): Sir. I am on 
a point of order. The Government should 
define whether 'Dharma' and religi<;ln are one 
and the same thing or two different things. 

SHRI PAWAN KUMAR BANSAL (Chan-
digarb): Today, we want that he himself should 
define il 

MR CHAIRMAN: It is not a question of 
point of order. Do not maile it a point of order 
as the House is running smoothly. I have dis-
missed your point of order. 

(English) 

SHRI RAMESH CHENNITHALA (Kot-
tayam): What is the point of order? 

MR CHAIRMAN: I have dismissed the 
point of order. 

SHRI CHIITA BASU: Mr. Chairman, I am 
prepared to yield. But, for his information, 
may I draw the attention of my hon. friend and 
distinguished colleague, that I have already des-
cribed. in my own way, the differences between 
religion and Dharma. whatever he says? Any-
way, let me conclude and as speedily as 
possible. 

When the Muslims and Christians will 
agree that they are Hindus first, then there will 
be no difficulty to become a part of the 
Hindu mainstream. 

This is abrasive aggression on the mino-
rities. They have to be. They ought to be first 
Hindu and then will have to be Muslims or 
Christians. This perception is pernicious to 
India's concept or perception of India's unity, 
integrity and India's basic philosophy. 

There is another approach to all this. 
"That day is a great memorable day in my life" 
someone said, regarditig December 6, 1992. 

Sir, if this is the approach of Hindutva. I am 
constrained to say that it is nothing but an 
attempt to destroy the Hindutva, as majority of 
our people understand it and as a majority of 
our people practise it in our country. 

Therefore. from all these considerations, 
this Bill is motivated to further divide, increase 
the communal divide between the Hindus, the 
Muslims and the Christians. This is abso-
lutely an aggressive majority-ism. 

That is, whatever the majority that should be 
there. And the perception of Hindu Rashtra is 
the outcome of that majority approach to 
Indian polity. 

India is India. India cannot be anything 
else. Therefore. with all humility and with all 
respect at my command, for the larger interest 
of lIindun·a, for the larger interest of the Indian 
philosophy, for the larger interest of the Indian 
nationhood. I feel that these kind of 'WrOng 
attempts will ultimately destroy the cause, 
which, you feel. you are espousing. 

Sir, I oppose this Bill. 
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[1ranslation) 
...,;)l' 

SHRI LAKSHMI NARAlN MANl TRI-
PATHl (KaiserganJ): Mr. Chairman, Sir, I .rise 
to support the Constitution (Amendment) Bill, 
1991 moved by Dr. Laxminarayan Pandeya. 

Sir, 'Dharma' is a very sentimental issue. It 
is a very serious issue which needs a lot of con-
sideration. It should not be considered by 
linking it with politics. What is religion? 

16.57 hrs. 

[SHRI PETER G. MAABANlANG in the 
Chair] 

"Aahar Nidra Bhaya Maithunam Cha, 
Samanyametat Pashubhir naranam, 
Dharmohhi Tesham Adkiko Vishe-
shon 
Dharmen Heen Pashubhirsamanam." 

When this world was created, human beings 
and animals came into existence. What was 
the difference between the two. The scripture 
writers say that a human being eats, sleeps, gives 
birth to child and dies in the same manner as 
ihe animals eat, sleep, give birth and die. Then 
what is the difference between a man and an 
animal? It has been said that the man has a 
sense of religion that guides him to know who is 
mother, who is daughter and who is sister. It 
differentiates between good and bad. It says 
that stealing is a sin, dishonesty is a sin as well 
as murder is a sin. It is the Dharma that 
defines the duties of a king as well as of the sub-
ject. If we become religionless then what 
"WOuld be the difference between us and an 
animal? Dharma is a basis to run the 
nation. The example of any nation in the 
"Mlrld whether it is Islamic or European can be 
cited. The basis of Muslim countries is Quran 
Sharief whereas European countries follow the 
Bible. There must be a base for running our 
country too and that base is Ved and Puran. 

Mr. Chairman, Sir. our history says that 
Maharani Laxmibai jumped into war and sac· 
rifiaed her life for the sake of Dharma. In the 
same manner. Sardar Bhagat Singh passed the 
prime of his life behind the bars and happily 
sacrificed his life by being hanged. On what 
temptations he sacrificed his life? It was the 
Dharma. This nation is our motherland and 
the land is our mother: 

"Samudravatsane Devi Parwatstane-
mandale. 
Vtshnupatni Namastubhyam PadSpri-
shekshamaswame." 

17.00 bra. 

This is our prayer. We consider land as our 
mother. We respect the land in the same way 
as we respect our mother. We should make 
efforts to get our motherland free. They had 
sacrificed their lives in pursuance of their 
national Dharma. When Mahatma Gandhi 
struggled for India's freedom. he united the 
country into one entity and this he did through 
a hymn which runs as follows: 

"Raghupati Raghav raja Ram, Patit 
Pawan Sita Ram. 
Ishwar Allah tere naam Sabko sanmati 
de Bhagwan." 

Today the concept of Hindu nation and 
Hindutva is very much talked about in the 
country. Today when we talk about our 
religion the Opposition members dub us as 
communals. If we talk of religion today. we 
are said to be garnering votes in the name of 
religion. There is a saying in Bihar: 

"Supwa bole to bole. chalania ka bole 
jikre bahattar chhed." 

would humbly request the people who 
raise an accusing finger at Bhartiya Janta Party 
for politicizing religion to search their own 
hearts. Who has played the longest part in 
collecting army of voters in India? Who has 
started casteism? Who has tried to gamer 
votes in the name of religion and com· 
munalism? Who has divided the country in 
name of religion? We shall have to look into 
this since 1947. And who did it? It was 
initially started by the Congress Party which is 
in power. It was the congress Party which first 
of all. sowed the poisonous seeds of com-
munalism and tried to collect votes in the 
names of Hindu and Muslims. 

What is a religion? Our religion is:-

"Dharma kee jay ho. adharm ka nash 
ho. 
Praniyon mein sadbhavna hoe. vishwa 
Ita kalyan hoe." 

This is our religion. In my religion I wish 
the. well-being of the entire world and goodwill 
amongst all. But this goodwill cannot be 
unilateral. While raising the issue of religion 
in the Muslims, nobody dare speak on the eYiI 
practices of that religion. Those who have 
sown the poisonous seeds of casteism in the 
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\\bole country and adon(ed the policy of 
appeaaement of the Muslims and who have an 
eye on the Prime Minister's chair, allege that we 
want to play politics in the name of religion and 
seek votes. First they should see them-
selves. Today, I see that every seed has two 
parts. They say that they do not speak the 
truth and nor do they utter a lie. Does it mean 
that they support falsehood and irreligion? 
The founders of the Constitution had envisaged 
India as a 'secular' State. Their intention was 
that people belonging to every religion can live 
here, can practise their respective religion, can 
construct their places of worship and can pro-
pagate their religion. A definite norm and 
direction will have to be adopted by the citizens 
of India. The country cannot survive without 
any definite direction. But some people 
indulge in such activities to garner votes. 
Their misleading statements will lead to grave 
consequences. The Muslims who opted to live 
in India in 1948, had no desire to live in Pakis-
tan. But today these people instigate them 
mentally to opt for Pakistan and put the blame 
on us. It has to be looked into, Sir. 

"Punrapi Jannam punrapi marnam 
bhajgovindam, 
bhajgovindam, Govindam bhaj mudh-
mate." 

The Hindu community believes in 'Punrapi 
jannam punrapi marnam' that is the theory of 
rebirth. It is our religious tradition. This 
country cannot be ruled on the policy of 
appeasement. I shall reply appropriately to 
your each and every question. You need not 
laugh. Sir, after we reach home we find that 
your or our wives observe fasts and take rounds 
of the banyan tree in the evenings and mor-
nings and after their \mrship they ofTer flowers 
to the tree and pray for their husband's long-
life. It was religion that first pointed out that 
felling of trees is a vice. It is religion that held 
that the 'peepal' and the 'neem' trees are the 
abodes of gods. Religion has linked banyan 
tree with the married life of women and per-
suades them to worship the tree, ofTer milk, and 
oITerprayer. It is religion that told us that cows 
are like our mothers so are the Ganga, the 
Yamuna, and the Sarayu. With the passage of 
time unreligiousness went on increasing and 
the Ganga, the Yamuna and the Saryu became 
pollutted gradually and the felling of trees has 
given rise to the problem of environmental 
pollution. To check this, the Government has 
to enact laws and spend creres of rupees to 
~move this. This is all due to unreligious-
ness. 

Sir, I would not take much time. I would 
conclude after relating the story of a king. 
Once a king wanted to test the veracity of a 
reliaion that is whether a person following Hin-
duism was in the right or one following Muslim 
faith was in the right or one who neither told a 
lie nor was closer to the truth, was in the 
right. He sent for three such persons and bade 
them to go on a particular path and on reaching 
the destination to return after making a detour 
carrying the particular goods. He further 
warned them that if any of them returned from 
half way, he \muld be sentenced to death. The 
three persons set out for their journey and after 
walking for sometime. reached a place at a high 
altitude. On reaching there they found a 
trench ahead and there was no other alternative 
but to jump into that trench. Panditji thought 
if he went back he would be lUlled by the king 
therefore, he decided to ju mp from there by pro-
nouncing the name of Ram. He landed safely 
on the ground. Then he told Maulvi to jump 
down. Maulvi thought that Ram saved Pan-
ditji then his Allah would also save him and he 
too jumped down. With the grace of Allah he 
was safe and sound. Then both of them 
advised the third person to follow the suit. The 
third person thought instead of calling Ram 
and Allah separately, he would call both of 
them simultaneously and this way, his safety 
would be doubly sure. So he stuck to this idea 
but he died in his attempt as Ram thought that 
Allah would save him and Allah thought that 
Ram \muld save him. Due to this nobody 
went to save him and the third men died. I, 
therefore, want to submit that this country can-
not be run in the name of both Ram and 
Allah. This can only be run in the name of 
Ram. 

With these words, I support it. 

17.10 hrs. 

(English] 

SHRI SRlBALLAV PANIGRAHI (Deo-
garb): Mr. Chairman, Sir, I thank you at the out-
set for giving me an opportunity to express my 
views on this Bill moved by my dear friend and 
estimated colleague, hon. Member Dr. Lax-
minarain Pandeyji. Sir, he is a good man but 
remains in a bad company. When a good man 
remains in a bad company, the company will 
have an ill-effect on him and that produces 
something of th is sort. 
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(Sh. Snballav Panigrahi) 
Sir, )'Ou know, the atmosphere of our coun-

try has been very much surcharged witb1l.atred, 
ilI-fcelina etc. over the maner of religion, par-
ticularly since December. You know the back-
ground, the time is short, I need not go into all 
those things, and after that also, Sir, there are 
several legislations being brought before the 
House in different forms. Sir, you know, there 
is a Bill pending also before the House about 
separating politics from religion. That is of 
great significance. Again, Sir, this is the Cen-
tenary year of Swami Vivekananda's visit 
abroad. that is, to USA, and delivery of his 
famous speech, as you know, in the World Con-
ference of Religions 100 years back. Sir, the 
mover of the Bill, rather the author of the Bill, 
and our colleagues on the other side belonging 
10 a party called BJP should realise what 
actually was the true spirit of the speech he 
(Vivekanand) delivered. If they do so, they will 
not do what they are indulging in now in our 
country. Religion, as Alai Bibari Vajpayeeji 
was saying, I agree 100 percent about the defini-
tion part of it, is that which combines together 
different things, which strengthens the society, 
which puts a man on the proper path. The 
knowledge of religion makes somebody aware 
of what is good and what is bad. You know, 
there is a war or confrontation going on in 
everybody's heart between the evil forces and 
the right forces, between virtue and vice or 
sin. There is a war constantly going on and if 
one has the right type of perception about 
religion, that helps the good forces. It is good 
10 be religious, but it is extremely condemnable 
10 be communal. We are all religious people, 
at least I won't say Chitta Basu and others .... 

SHRI ClllTTA BASU (Barasat): We are 
very much religious. 

SHRI SRIBALLAV PANAIGRAlll: I am so 
glad 

MR CHAIRMAN: Are you religious? 

SHRI ClllTTA BASU: I just got my own 
religion. 

SHRI SRIBALLAV PANIGRAlll: That is 
communism or humanism. Sir, I agree in one 
sense. What is religion? Humanism. This 
is the base and it is at the root of every religiQn 
and religion is the base for humanism, con-
sideration and feeling for others. 

So, we should show respect for all and show 
low and affection towanis all. But what is 

going on today in the name of religion? Hat-
red and illwill are being spread and riots are 
being organised in the name of religion. So, 
this is the other swe of the religion. This is 
religious vandalism. 

Sir, the other day I could not aftend a very 
important sitting of the Joint Parliamentary 
Committee on Securities Scam because of this 
religious vandalism. In the month ofSravana, 
it is good that hundreds of thousands of 
devotees of all age groups, ladies and children 
go to religious places. So, the other day, they 

• were all boarding the trains to go to some 
religious place with bag~ and other things carry-
ing water to pour on the Shiv Linga. But they 
were pulling the chain at every stl!tion. I was 
later told by the Railway Superintendent that 
there was a special train provided for them so 
that they cannot play mischief with at least the 
long distance passengers. but they refused to 
oblige the railway authorities and they refused 
to board the special train arranged for 
them. They boarded this Express train and 
playing mischief. They were talaing whatever 
was available in the railway platform on small 
shops without making any payment. So, this 
kind of religious vandalism was going on, and 
so, I could not attend the meeting of the JPC due 
to such vandalism. 

Sir, let us all be religious and let religion be 
used for the salvation of the masses. Religion 
is to better a man, not to worsen a man or to 
make the man as an animal. Rather, it is 
meant to remove the animal qualities or beastly 
qualities of man and to arouse the humanness 
and the good qualities of man. That is why, 
the famous, illustrious freedom fighter of 
Orissa, Shri Gobinda Das used to say 

(1Tanslation) 

"Nijam hita laagi jatam noohe. Hindu 
Vishwah hite Hindu prati raktah 
bindu." 

(English) 

That means, every drop of blood of Hindu is for 
the salvation of the entire human race. 
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17.18 hrs. 

(MR. DEPlJfY SPEAKER in the Chair) 

Sir, earlier Hindu Dharma was called as 
Sanatan Dharma, but I do not know how it 
CJjme to be called as Hindu Dharma. There is 
a famous song which says: 

[7Tatl.flation) 

"Hindostan hamara hai." 

[English) 

This patriotic song that we sing is not meaning 
narrow sense of any religion. So, there should 
not be any wrong interpretation of religion. In 
this background, Gandhiji also used to say that 
even in politics, religion has a role to play, but 
not this t)'Pe of thing. There is another saying 
which goes like th is: 

[7Tarulation) 

"Ish war Allah Tera naam, 
Sab ko sammati de Bhagwan.fl 

[English) 

In this background we have to quote Gandhiji 
and not just in a way that Gandhiji was saying 
that politics cannot be separted from reli-
gion. 

Therefore, Sir, what is the necessity of hav-
ing a Bill like this one to be discussed in this 
House? What will happen. to our society? 
This Bill is saying that this is to nullify the 
Places of Worship (Special Provisions) Act, 
1991. So. what this Bill is meant for? 

It is meant to amend the Constitution of 
India or make a provision in the Constitution of 
India, but like the Constitution Amendment 
Bill, the religious Bills would require a special 
majority of two-thirds for its passage. What 
for? So, naturally it is uncalled for. It is 
unnecessary and particularly when we ha~ 
done enough damage in this country to the 
economy, to the social fabric, everywhere and 
India's unity remains, amidst diversity. How 
difficult is it to achieve unity amidst diver-
sity? It is very easy to disrupt unity and dis-
ruption of unity means weakening our integrity 
and our solidarilty (Interruptions). I am quite 
aware. I am aware of Gandhiji's killings also 
in 1948 and everything. (Interruptioru). I am 

not forgetting anything. What are you doing 
today? I do not want to make it controver-
sial. What are you doing? Knowingly or 
unknowingly, what are you doing? If that will 
be encouraged, then India is heading towards 
another partition. Therefore, kindly realise. 
At Il)ast sometimes think about it quietly. 
Good sense should prevail in you. Just to 
come to Parliament, just to be elected to 
Assembly, just with the dreams of forming a 
Government in India at the Centre, do not go 
with this idea. do not run after this image and 
spoil yourself and, at the same time, spoil the 
country by just playing to the emotion of the 
masses. 

[n-anslation) 

I would like·to speak on this Bill, but what is 
there in this Bill. The Bill seeks to nullify all 
the Bills that have been passed since 1991 and 
make a provision by having it passed in the 
Constitution of India by 2/3 majority. What is 
there in it. As I said, it is a multi-lingual and 
multi-religious cou ntry. 

[English) 

India is a multi-lingual and multi-religious 
country. 

Vishwa Hindu Parishad is a banned 
organisation but the leaders are going merrily 
and freely to USA and to other countries and 
they had organised some American VlShwa 
Hindu Parish ad Conference. What were the 
speeches delivered by the office-bearers of that 
banned organisation? What was that meant 
for? What do they say? If I say in such sense 
Hindutva and Hinduism, that is different. But 
they say that unless the minorities accept Hin-' 
duism they cannot come back to the main-
stream of Indian life. 

I would say let us not do anything which will 
weaken our social fabric. our national solidarity 
and, at the same time. we have lot of problems 
of poverty, hunger. religions and illiteracy. 

The entire world is passing through different 
type of crisis. After the collapse of the Soviet 
system. the demolition of the Soviet empire. 
now America is the only power and what sort of 
dictates it is havingl How it is putting pressure 
on different COUntries. on developing coun-
tries! We have to face challenging situation 
everywhere. 
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Naturally, there are also some foreign agents 
IWO are quite active in our country to see that 
~ are not united. Let.us noiCall a prey to their 
designs. Let us not do immense damage to our 
own country by falling a prey to their 
designs. I conclude with this. 

Being misguided by somebody, due to some 
provacation Dr. LaxminalJyan Pandeya might 
have drafted such a Bill. I hope he will be 
good enough to withdraw the Bill. 

With these words, I conclude my speech. I 
thank you very much for giving me this 
opportunity. 

MR DEPUfY-SPEAKER: Prof. Prem 
Dhumal. It may not be palatable to repeat the 
same thing. The time at our disposal is 
short. Please keep it in mind. Kindly try to 
be brief. 

(Thlnslation I 

PROF. PREM DHUMAL (Hamirpur): Mr. 
Deputy Speaker, Sir, I had no intention to speak 
on this issue but the way hon. Ballabh Pan-
igrahi has opposed this Bill. it seems that he 
does not know anything about religion. It is 
the greatness of this religion which accepts non-
religious persons also as religious. It covers 
idol-workshippers, non idol worshippers and 
Ibe atheists as well. In the circumstances hon. 
Ballabh Panigrahi also has a right to express his 
views. The Bill brought by Shri Lax-
minarayan Pandeya also carried the same sense 
Ibat State should not interfere in religious mat-
ters. Such feelings are emerging as a follow up 
of efforts made by the ruling party. The Con-
stitution of India guarantees right to everyone 
for worshipping according to his faith. But 
whenever State interference in religious matters 
increase such elements emerge. They cause 
harm to the society and atIect the impulses 
which inspire people to follow religion. So it is 
essential that the State should not interfere in 
religious matters. Perhaps hon. Ballabh Pan-
igrahi was not a Member of Lok Sabha during 
1986, otherwise he would have been aware of 
Ibe incident in which these people have 
changed the decision of the Supreme Court and 
made amendments in the Constitution ofIndia 
just to appease a handful of persons. They did 
Ibis in total disregard to the rights of Muslim 
women and providing security to this section by 
bringing parity in the society. They have 
failed to introduce a Common Civil COde 
which has been provided in the Con-

stitution, Now those people are ukinc as to 
why this Bill was brought. I would like to say 
that it is for stopping the wrong-doinga of the 
Government. It should 'Mlrlt upto people's 
expectations. The cases which could be 
decided by the Government are being referred 
to the Legislature and the judiciary. They can-
not run the Government and interfere into the 
matters where they are not supposed to. It has 
also been said that fools enter the place where 
angels fear to step in. Now people have 
realized their inefficiency. Such Bills are 
being brought to check this interference. The 
ruling party has made most misuse of the 
religious feelings of people. So I would like to 
say that this proposal is quite approp-
riate. Political interference in religious mat-
ters should be stopped. Sometimes they 
amend the Constitution for Shahbano case and 
sometimes they say that status quo should be 
maintained in respect of places of worship after 
15th August 1947. It means that proposals 
brought by Ibe ruling party are correct and all 
other proposals are wrong. 

"Hum aah bhi Bharte hain to 
ho jaate hain badnaam 

Vo katal bhi Karte hain to 
Charcha nahi hota." 

Today ditIerent saints are being misused by 
spending public money someone comes for-
ward for purchase and some saints are deployed 
to perform Som Yagna. Even then they are 
secular but if any other person says a correct 
thing he becomes communal in the eyes of their 
party. They are going to provide enormous 
right to the ruling party by the 80th Con-
stitutional amendment. The coming genera-
tion will be ashamed of the decision Ibat they 
have taken against their opponents just to 
declare them disqualified for contesting elec-
tions. What political game they are playing 
and the direction to which they are taking the 
polity of this country. 

I was hearing hon. Panigrahi. Advising 
olbers is easy but they should think about the 
reforms to be made in the working of their par-
ty. They advise that the BJP people should do 
this and that but they have not opposed the 
same proposal when it was raised by their side 
and they could do it because it was compulsory 
for them. The objective of th is propsoal is that 
there should be no political interference in 
religious matters. (/ntelTlJptions). 

They are bringing non-religion into politics 
and we say that it should not be so. Religion 
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and politics should remain separate. But it is 
not possible by the way they are working. 

Mr. Deputy Speaker, Sir, there should be no 
political interference in the religious places in 
Mlich people have faith and the manner of 
'NOrship and religion adopted by them. The 
Constitution should not be amended to appease 
a particular class of the society. Banning of 
any political party or declaring anyone dis-
qualified for taking part in elections is not 
good. In 1975 during emergency they have 
seen the repercussion of imprisonment of peo-
ple from opposition parties. Several people 
had won elections from the prison. They 
should take a lesson from it. I wish that they 
should not oppose this Bill. It should be 
accepted in the interest of their party and 
the country. 

(English) 

MR DEPUTY-SPEAKER: The Private 
Members' Business was started late as there 
were other items like Matters Under Rule 377 
and the Statement by the Minister. We shall 
have to make good for that time. So. we shall 
sit up to 5.45 p.m. Is it the sense of the House 
to continue the Private Members' Business upto 
5.45 p.m.? 

(Intenuptions) 

SEVERAL HON. MEMBERS: Yes. 

(1Tanslation J 

DR lAXMINARYAN PANDEYA (Mand-
saur): Mr. Deputy Speaker, Sir, You gJ,ould 
complete the remaining time of the Private 
Member's Business. The remaining discus-
sion will be in next session. Please take up 
Half an Hour Discussion. 

PROF. PREM DHUMAL: The Govern-
ment is not ready to reply it. The concerned 
Minister is also not prepared who is supposed 
to iive the reply. 

SHRI MOHAN SINGH (Deoria): Mr. 
Deputy Speaker, Sir. I thank you for allowing 
me to speak and I rise to oppose the Bill presen-
ted by Dr. Laxminarayan Pandeya. I was sur-
prised to know that a senior and learned 
Member of Parliament like Dr. Laxminarayan 
Pandeya has presented a Bill for discussion 
MIa is against the original structure of the 
Constitution of India. Although there is a 
tradition that at introductory stage Private Bills 

are not opposed. So Dr. Pandeya has got the 
opportunity to present this Bill for debate. If 
this Bill is accepted India will become the 
second Bosina and Serbia. This Bill is an 
assault on the basic structure of die Constitu-
tion of India. Supremacy of Parliament., pro-
tection of fundamental rights accorded by the 
Constitution and over and above the secular 
character collectively constitute the basic struc-
ture of the Constitution. According to the rul-
ing set by the Supreme Court even Parliament 
could not pass a law or make amendments in 
the Constitution ofIndia which affects its basic 
structure. Keeping in view the norms and ver-
dict of the Supreme Court, Parliament has no 
right either to consider or to pass this 
Bill. Pandeyaji says in this Bill: 

(English) 

"Notwithstanding any1hing in this Constitu-
tion, all laws in force in the territory of India. 
affecting any religioIL religious place of 
worship. religious endowment or religious 
institution, which have come into force after the 
first day of July 1991. shall be void. 

Any action taken under the provisions of 
any law which has been declared void under 
clause (I), shall not be called in question in any 
Court on any ground and such action shall be 
deemed to have been taken in good faith.n 

(']Tans/arion) 

Dr. Pandeya had introduced this Bill in 
1991. at that time the Bill for maintenance of 
status quo of Religious places as on August 15. 
1947 was under consideration. He introduced 
the Bill so that this legislation might not be 
enacted. In the statement of Objectives and 
reasons he states: 

(Eng/ish] 

"If the people believe and the historical facts 
also confirm that a temple was situated at one 
place then by law the people cannot be made to 
believe that temple never existed there an 
instead something else was there." 

(']Tans/arion) 

He further states that whatever may be the his-
torical facts. they would. by forming some secret 
organisations, make the people believe through 
propagation. If a mosque is built at the site of 
a temple and a temple is built at the site of a 
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mosque and this view point is accepled, it ~ill 
cause riot~ at every nook and comer afresh. 
The target of the organisation having this view 
point was Ayodhya. Now it includes three 
more place i.e. Mathura and Kashi. Theyhave 
brought out a list of3200 places. They say that 
it is not merely a question of two or three places, 
but of about 3200 religious places which have 
been converted. They will convert all these 
religious places to their original form. If the 
list of 3200 reI igious places is accepted, it would 
mean that riots will be started at least 32,000 
places. I am analysing the intention behind 
this Bill. So far as the question of beliefs is 
concerned, the Constitutio'n of India provides 
full freedom to beliefs. But there is a clash bet-
ween the beliefs. I would like to request all the 
Members ofBJP to go through the book 'Vichar 
Navaneet' by Guru Golwalker. They pro-
pagate that Ram is the incarnation of Maryada 
Purushottam and God. When we try to read 
the book. it is said that Ramkrishna Hans and 
Vivekananda were great sages of this coun-
try. Here the clash of views take place. Who 
will answer the question whether Ram is a great 
man or a incarnation of God. So, at such a 
~ncture the State is needed to interrupt. Such 
a situation likely to prevail in a multi-religious 
country like India. 

Pay a visit to Thailand. The people of that 
country believe that Ayodhya is in their country 
and that Rama was born there. It is a matter of 
great controversy. We say that Ayodhya is in 
our country and Rama was born here. What 
would happen if they come over here with their 
own beliefs. If the State's right of interfering in 
religion is abolished as has been demanded by 
Shri Pandeyaji, then with what right it is 
demanded that Sahamat Posters should be 
removed. 

This should not be the responsibility of the 
State. You have faith in some religion but if 
you socially propagate contrary to your belief, 
then we also have the right to do so. But they 
don't refute this fact. Therefore, action should 
be taken where religious sentiments are directly 
hurt. This you do not do. 

Therefore, I would like to say to Pandyaji 
that this Bill is self-contradictory. This Bill 
has been introduced with a well planned object 
of fulfilling the aspirations of an organisation 
which is dedicated to work for religion in 
politics but is not allowed to work politically in 
this country. Therefore I strongly oppose this 
Bill. My submission is that adopting of this 

Bill would mean the beginning of riots 
afresh. This Bill severely hits the freedom of 
religious faiths and our secular struc-
ture. Therefore I hope Pandeyaji would realise 
this fact and he would himself declare that he 
appreciates the view point put forth in the 
Parliament and hence withdraw his Bill for the 
sake of the integrity, communal harmony and 
freedom of religious faiths. 

With this request, I conclude. 

SHRI SATYA PAL SINGH YADAV (Shah-
jahanpur): Mr. Speaker, Sir, I am grateful to you 
for providing me an opportunity to speak. 

Mr. Deputy Speaker Sir, the Bill introduced 
by Shri Pandeya does not include something 
prominent or it does not contain several things, 
but it is a symbol of feelings with which they 
have brought it. He is saying very innocently 
that all the legislations regarding places of 
worship enacted after 1991 should be aboliShed. 
I would like to ask whether the law enacted in 
1991 was not according to the needs of that 
time? 

(English) 

MR DEPlITY SPEAKER: Shri Yadav, you 
can continue next time. the time of the private 
Members' Business is over. Now, hon. Minis-
ter of Welfare, Shri Sitaram Kesri may make 
the statement. 

17.47 hrs. 

STATEMENT BY MINISTER 

Steps laken ti Implement the Resen.tion in Cen-
tral Government Jobs in Accordance .. ith tbe 

Supreme Courts order in Mandai Ca!le 

(English) 

THE MINISTER Of WELFARE (SHRI 
SITARAM KESARI): Sir, During the Zero 
Hour on 25th August, 1993, some hon. Mem-
bers from the opposition parties expressed 
anxiety about non-implementation Of the Sup-
reme Court's Order in MandaI case regarding 
reservation of Central Government jobs in 
favour of Other Backward Gasses (OBCs). 
They tried to create an impression that 

Government is responsible for the delay in 
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its implementation. The Honble Speaker, 
..mile cautiotJiIl& that it should not be 
unnetesaarily politicised, had been pleased to 
obserw that a quick decision would be 
_lcome. 

2. I consider it important to briefly 
capitulate the factual position in this regard, 

that the matter is seen in the correct 
ive. 

J, Immediately, ,after the Supreme Court 
deli~' its judgement in the MandaI Case on 
16th vember, 1992, upholding the validity of 
the of 13th August, 1990 providing for 27% 
reservat n in Central Government jobs for the 
OBCs. ~bject to the exclusion of socially 
advanced '-persons/sections descn'bed by the 
Court as 'Creamy Layer', Government initiated 
necessary steps to implement the directions of 
the Supreme Court. 

4(i) An Expert Committee was constituted 
on 22nd February, 1993 to recommend the 
socif-economic criteria for exclusion of the 
'Creamy Layer'. The Report of the Expert 
Coplmittee was received by the Government on 
the 10th Marcb,I993. The Government accep-
ted the Report and tabled it in both the Houses 
of Parliament on 16th March, 1993, 

(ii) As per OM of 13th August, 1990, the 
lists ofOBCs which are common to the MandaI 
Lists as well as the State Governments' lists 
have been prepared in respect of '14 States 
v.bich had already notified the lists of OBCs for 
reservation in State Services. These are ready 
for notification. 

(iii) Those StatesflITs which had not 
notified the lists of OBCs as on the date of the 
)1daement of the Supreme Court, have been 
advised to identify the OBCs so that the OBCs 
in those States/lITs do not get deprived of the 
benefit! of reservation in Central Govern-
ment jobs. 

(iv) The National Commission for Back-
ward Classes Act, 1993 has been enacted to pro-
vide for setting up of a Commission to entertain 
requests for inclusion and complaints of over-
inclusion and under-inclusion in the lists of 
OBCs. The Commission has since been 
oonstituted. 

S. It may be recalled that while the 
Government was ready to implement the reser-
vation in Central Government jobs for OBCs 
some of the han. Members of this House had 

27-5 LSSlND/94 

expressed the apprehension that the implemen-
tation of the recommendations contained in the 
Report of Expert Committee would result in 
denial of reservation to a large number of 
OBCs. I had assured them that Government 
would be willing to review the criteria for 
'Creamy Layer', if, in the light of the experience 
gained in implementation, it came to notice that 
the criteria would adversely affect the interests 
ofOBCs. 

6. In view of the persistent demand from 
some of the hon. Members of this House and 
after the intervention of the hon. Speaker, I had 
agreed to have a discussion with the opposition 
parties on the issue of the 'creamy layer'. k-
cordingly, I wrote to the Leaders of the Opposi-
tion Parties on 11th August, 1993 and requested 
them to give their views in writing latest by 18th 
August, 1993 so that a meaningful discussion 
could be held with them on this issue. 

7. The AIADMK sent their views on 17th 
August, 1993 while the Janata Dal which, in 
particular, seems to be quite exercised about the 
delay, chose to send its views on 24th August, 
1993. The views of other parties are still 
awaited. Nevertheless. in order not to delay 
implementation, I intend to have a meeting with 
leaders of position parties in the next week.. 

8. From the facts it is clear that those who 
hold the Government responsible for the delay, 
have themselves delayed the implementation of 
the Supreme Court Order by demanding a 
further discussion on the Report of the Expert 
Committee when the need of the hour was to let 
the Government implement the report so as to 
take the first step towards providing social jus-
tice to the OBCs who are grossly under rep-
resented in Central Government jobs. 

9. I take this opportunity of assuring the 
hon. Members that Government is keen to 
implement the reservations in favour of OBCs 
at the earliest in accordance with the judgement 
of the Supreme Court. While ~ have an open 
mind in regard to any suggestions for improve-
ment in the criteria for the 'Creamy Layer', we 
do hope that all parties will give us necessarY 
"Cooperation in this regard. 

17.50 Ian. 

RE.STATEMENT MADE BY TIlE MINIS-
TER OF WELFARE ON STEPS TAKEN TO 
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IMPLEMENT TIlE RESERVATION IN CEN-
TRAl.. GOVERNMENT JOBS IN ACCOR-
DANCE WITH SUPREME. COURTS 

ORDER IN MANDAL CASE 

(Englishj 

SHRI SRIKANTA JENA (Cuttack): Mr. 
Deputy Speaker, Sir, while making a Statement. 
the hon. Minister has alleged that Janata Dal 
has not given their suggestions by 18th. 
Instead of 1 8th, they have given on 24th. In his 
whole statement, he has only tried to blame the 
Janata Dal that the Janata Dal has not given the 
suggestions before 18th. 

May I remind the hon. Minister that he 
called two or three meetings? The Janata Dal 
leadeD went to his residence and his office 
thrice. We have clarified our position very 
clearly that we do not accept this 'creamy layer' 
busiuess and for heaven's sake, close it for ten. 
yean, and recruit as per the Supreme Court's 
decision. We are not going to accept this 
CRaIIIY layer business. we have categorically 
!laird it not once but many a time to the Minis-
.... amcemed. The Minister is trying to put the 
bl.-r again on the Janata DaL 

Today also, on the floor of the House, the 
MiDisIrr should know that the Janata Dal's 
sIaJId is very clear. We do not accept the 
....... Committee's recommendations. I 
toIally reject them. 

.. want the MandaI Commission's recom-
meadaIions. as directed by the Supreme Court. 
should be implemented forthwith. There 
..... be no delay about .this. There is no 
dindioo from the Supreme Court. (Inter-
,."....). 

J Ihink. Mr. Kumaramangalam is making 
_ remark while sitting there. U you go 
....... the Supreme Court's decision. the Sup-
_ Court has not given any clear-cut direc-
no. about that. Why are you taking the 
Sup.me Court as a plea? 

1'IIr: Government is only trying to avert the 
iaIpIaaaltation.of the MandaI Commission's 
_dations. The Government is not at 
an siDa:tt to implement the Mandal Com-
miuion's recommendations which have been 
aa:epled by the Supreme Court. That is why at 
the fiIc-nId of this session. the Minister is just 
trying to lWe a wrong message. I totally dis-
agree with the position that the Government 
is 1aking. 

We demand that the MandaI Commission's 
recommendations, as it is. should be implemen-
ted forthwith. (lmerroptions) 

MR. DEPUTY SPEAKER: Kindly resume 
your seats. (Interruptions) Whenever an hon. 
Minister has made a statement, there will not be 
any clarification on that. 

(Interruptions) 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MUKUL WASNIK): We wrote to the leaders of 
opposition parti~s on the II th August asking for 
their views by 18th August but you did not res-
pond till 24th August. (Interruptions). 

l1l-ans/ation 1 

SHRI VlJOY KlJMAR YADAV (Nalan-
da): The hon. Speaker had clearly said that the 
Government should give a clear-cut date l)-om 
which the recommendations should be 
implemented. Contrary to that the hon. 
Minister has just repeated the old argu-
ments. He has once again raised the issue of 
creamy layer. On this issue, there was a pro-
posal to call a meeting of the leaders of all the 
opposition parties, but no such meeting has so 
far been convened. The hon. Minister has 
given an assurance to call a meeting a week 
hereafter, but the present session of the parlia-
ment is to be over tomorrow and then all of us 
will go to our respective Constituencies. What 
is the use of calling 8 meeting when the Parlia-
ment will not be in session. Had this meeting 
been called earlier, all the issues would have 
been settled. Directives of the hon. Speaker in 
this regard are not being followed. (Inter-
ruptions) 

DR. LAXMINARAYAN PANDEY A 
(Mandsour): The statement of the hon. Minis-
ter arouses only confusion and nothing is being 
made clear. Who will be affected is not 
clear. (Interruptions) 

(Eng/ish] 

THE MINISTER OF STATE IN mE 
MINISTRY OF WELFARE (SHRI K V. 
THANGKA BALU): Sir, the remarks made by 
Mr. Jena are not correct. (Interruptions) 
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MR. DEPUtY SPEAKER: The han. the time for you to sit on the floor. Please go to 
Ministerhas made a statement. Whether you your seats. 
agree or discharge with it, there is a different 
forum to tackle this issue. You can tackle (Interruptions)"" 
it. Now. rules do not permit any sllpplemen-
taryquestionsorclarifications and you are fully MR DEPUTY SPEAKER: This should 
aware of it. Therefore. kindly excuse me. not go on record 

(Interruptions) (Interruptions)" 

SHRI SRIKANTAJENA Sir. the Minister 18.00 brs. 
is trying to mislead the entire House. 

THE MINISTER OF STATE IN TIlE 
MR DEPUfY SPEAKER: Kindly resume MINISTRY OF WELFARE (SHRI Ie. V. 

youi seat. THANGKA BALlJ): Sir. they are trying to 
politicize the issue. The sort of behaviour on 

SRI K. V. THANGKA BALU: It is that you their part is not correct .... (InterruptiOfU) 
are misleading the House (Interruptions) 

SHRI SRIKANTA JENA We had given 
our views. We had met the Minister three or 
four times and we have already clariJied our 
position. What kind of clarifications does the 
Government needs when we have already 
clarified our position? We have met the Minis-
ter many times personallY. (Interruptions) 

SHRI K. V. THANGKA BALU: What you 
are saying is wrong. 

MR DEPUfY SPEAKER: Let us proceed 
with half-an-hourdiscussion. Mr. Jena, if you 
are not happy with the statement made by the 
hon. Minister, you can have a recourse to get the 
matter examined by exercising due process of 
law and you are at liberty to do it. The point., is 
whenever any Minister were to make a state-
ment on the floor of the House, clarifications or 
queries have not been a\lowed so far. There-
fore,let us follow the rules. Now, this subject is 
over. Let us take up the next item. that is. half-
an-bour discussion. I call Mr. Rawal to 
speak. 

(Interruptions) 

MR DEPlJfY SPEAKER: No. impos-
sible. I will not allow it. 

(Interruptions) 

17.59 brs. 

At this Stage, Shri. Devendra Prasad Yadav and 
some other han. Memben came and sat on the 

1100r near the Table 

MR DEPUfY SPEAKER: Please allow 

[1Tanslation] 

SHRI NIHSH KUMAR (Barb): Sir. we 
want to point out one thing that the Welfare 
Minister has given a misleading slalement. 
(Interruptions) 

SHRI SURYA NARAYAN YADAV (Sailar-
sa): Mr. Deputy Speaker. Sir, please. at least., 
listen to us for a minute. (Interruptiolu) 

[English] 

MR DEPUTY SPEAKER: Please go 'back 
to your seats. Let us take up Half an Hour 
discussion. 

(Interruptions) 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH Al'FAIRS AND SPORTS) AND 
MINISTER OF STAfE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MUKUL WASJ-.HK): The han. MiDisla' has 
already made an annOllncement that a meeting 
would be called next week. 

He has also stated that he has request the 
Parties to submit their views on subject. In 
spite of this. you see their behaviour. 
(Interrupn'ons) 

MR DEPlJfY SPEAKER: Here is a sug-
gestion given by the hon. Minister. You please 
allow the hon. Minister to speak. 

(lnterruptiolu) 

me to proceed with the next item. This is not ··Not recorded. 
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11Irzn.tlatioll ] 

SHRI DEVENDRA PRASAD YADAV: 
Thete was clear rulina from the chair in the 
House. (I1It61Uptions) 

IEngli.rhI 

MR DEPUTY SPEAKER: You are very 
much agitated. Because of your demands. the 
hon. Minister has come out with a State-
ment. Now. Mr. Wasnik is coming forward 
with some information. Let us here what he 
wants to say. 

11Irzmlation) 

SHRI MADAN LAl.. KHURANA: What 
has been the action of the Government offer the 
rulina of the hon. Speaker was issued. 
Unl6'l1lptions) 

1EngIi.rh) 

MR DEPUTY SPEAKER: ICyou do notlry 
to give an opportunity to the hon. Minister to 
reply. then that is not fair. Mr. Khurana. you 
kindly request your friends to get back to 
their seats. 

l1Irznslanon) 

SHRI NITlSH KUMAR: The hon. Minister 
made a politically motivated statement today 
and held the lanata Dal responsible for the 
delay being caused. The fact, however. is that 
the report of the Expert Committee regarding 
creamy la:yer was tabled in the House and it was 
stated that the Government had accepted the 
report My disagreement is with the issue of 
creamy layer and with the subsquent directions 
issued by the hon. Speaker. He held three 
rounds of talks with the Members. of Janata 
Dal. We have put our point of view strongly. 
The hon. Speaker gave time for holding discus-
sion on the issue of creamy layer. Even during 
that discussion the whole House was unani-
mous that the farmers and the people of class 
two category should be left out from the 
category of creamy layers. Even then, there 
was no reconsideration by the Government on 
the issue of creamy layer. Evenafter that the 
Government is delaying the process. The 
Government has not called an all paTty meeting 
to discuss the issue of creamy layer. The point 
of view of our paTty is' already known. We 
want the recommdendations of Mandal Com-
mission to be implemented without the provi-

sion of creamy layer. Our p~ ia in favour of 
implementina the notification issued on 13th 
Angust and implementing the decision of the 
Supreme Court pronounced on 16th November 
1992. We are not in favour of providing relief 
from one hand just to withdraw that from the 
other hand in the name of creamy layer. This 
stand of our party is known to all. What the 
Government is doing? The matter should not 
be delayed and report should be implemen-
ted. Our objection is on the issue of creamy 
layer. If the meeting is convened by the 
Government. we will put the view points of our 
paTty and then \\'e will see what could be 
done? (Interruptions) 

We had raised this issue durina zero hour 
since Shri V. P. Singh has gone out of Delhi in 
self-exile. He has said that he would return to 
Delhi only to garland the fITst man who would 
be appointed in the Government service after 
the implementation of Mandai Commission 
Report, otherwise only his dead body would be 
taken to Delh i. He has left with this resolve. 
His health is not good. What I mean to say is 
that the Government should announce a date 
on which the report would be implemen: 
ted. The Government wants to avoid the 
implementation of the report some how or the 
other. The statement has not been made with 
good intention. He want to know as to what is 
the plan of the Government regarding imple-
mentation of the MandaI Commission report. 

SHRI MOHAN SINGH (Deoria): I am on 
a point of order. When any statement is made 
by any hon. Minister there is no debate on 
it. The hon. Minister has charged the opposi-
tion parties on the pretext of making a 
statement. If the Opposition laden are not 
allowed to express their view points. that will 
send a wrong signal throughout the coun-
try. The Parliament Session is to.be over. Peo-
ple will think that the c.P.I.. the c.p M. and the 
Janata Dal have not submitted their view points 
for implementing the Manda! Commission 
lteport. I clearly remember that towards the 
end of the last Session the hon. Minister had 
called us to his chamber to discuss the matter 
related to creamy layer. I was also among 
those who went there. The Janata Dal had put 
its stand clearly before the hon. Minister. but 
makina an excuse of creamy layer and also 
makina an excuse of being ignorant of the view 
points of Janata Dal. the Government is delay-
ing implementation of MandaI Commission 
Report This is an excuse. I condemn it and 
say that the hon. Minister has misled the entire 
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country by making such a statement. He 
should also withdraw his statement and the 
report of MandaI Commission should be 
implement in ita fiaht earnest. 

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Deputy Speaker, Sir, so far as 
the question of creamy layer is concerned, let-
ters have been written to all Political Parties 
including Janata Dal (A). We have told them 
in clear terms about creamy layer. The far-
mers should be excluded from the creamy layer 
because they are all poor. They are badly 
affected by the natural calamities like drought 
etc. The Government should implement the 
MandaI Commission report immediately. The 
hon. Speaker had-also given a ruling on it and I 
also participated in the discussions on that day. 
The hon. Speaker, clearly stated in his ruling 
that the Government should come out with a 
categorical reply on the implementation of 
MandaI Commission Report because Shri V. P. 
Singh has gone on self imposed exile from 
Delhi on this issue. It appears from todays 
statement of the Minister that he is trying to 
evade this issue and making chatges against the 
opposition. There is no conflict over this issue 
in any political party and they are unanimous 
on the implementation of this report. Then 
what are the reasons to call for another meeting 
of all political parties when all the political par-
ties have conveyed their view points to the 
Government. Now the Government will call 
for another meeting, take opinion of the opposi-
tion parties, give its clarification and then it will 
be implemented. The Government should 
state categorically as to when it is going to 
implement the MandaI Commission report. 

SHRI DAITATRAYA BANDARU (Secun-
derabad): Mr. Deputy Speaker, Sir, the. Sup-
reme court has given a historical judgement on 
MandaI Commission that the backward classes 
should get 27 per cent reservation. No party is 
against it but after the Supreme Court Judge-
ment the matler of creamy layer was brought up 
by the Government. The matter of creamy 
layer was also discussed in the House. If the 
condition of creamy layer is accepted, the sen-
timents of backward classes that they would get 
!7 percent reservation, would not materialise. 

On this issue our party leader Shri Alal 
Bihari Vajpayee suggested to Shri Sitaram Kesri 
that the ceiling should be removed. The hon. 
Minister had given assurance that he would 
think over it. Grade I and Grade n officers 
have also been included in the creamy 

layer. If such conditions are imposed, these 
classes would not get 27 per cent reser-
vation. All political parties have expressed 
such apprehensions. I would like to know 
from the hon. Minister as to how long he would 
continue to keep the report in the dalk. Till 
now thousands of people would have benefited 
had it been implemented earlier. They have 
been deprived of these benefits. We agree that 
the poorest among the poor should be given 
benefits but at first the Government should 
implement it immediately otherwise the vested 
interest would do injustice to the people belong-
ing to backward classes. Therefore, the hon. 
Minister should give the specific date for the 
implementation of the report and the condition 
of creamy layer should be removed. (Jnter-
ruptions) 

[English) 

SHRI UMRAO SINGH (Jalandhar): Mr. 
Deputy Speaker Sir, we also have to express 
our views. 

MR. DEPUfY SPEAKER: You are from 
the ruling party. 

SHRI UMRAO SINGH: Has the member 
of a ruling party no right to speak? 

MR. DEPUfY SPEAKER: Wait. wait. 
The ruling party members are expected to exer-
cise patience and hear the views of others. 

(Interruptions) 

SHRI UMARAO SINGH: I am a point of 
order This is such an important matter. Do 
you mean to say that Government has no right 
to speak? 

MR. DEPUfY SPEAKER: The Govern-
ment has got the right. You have got the right 
as a Member of this House. You can par-
ticipate and discuss. 

(Interruptions) 

MR. DEPUfY SPEAKER: You have got a 
chance. Nobody denies your right to speak on 
the subject. 

(Interruptions) 

[Thmslation) 

SHRI SATYNARAYAN JATIYA (Ujjain): 
Mr. Deputy Speaker, Sir, the way the statement 



419 Statement by AUGUST 27. 1993 Minister 420 

ISh. Satyanarayan Jatiya) 

made by the hon. Minister and the allegation 
levelled by him. is really a matter Q{ .,lIVe con-
cern, had he spoken about some policy matters 
or some specific points it would have certainly 
benefited the people. But the way he has 

·Ievelled charges on the pretext of making a 
statement is really a matter of grave concern. 

Sir. through you I ~uld like to request that 
the charges should be expunged from the 
statement. The Government is already delay-
ing the benefits and the people, who should get 
this benefit. are not getting it.· You do not want 
to give benefit to them as a result of which there 
is resentment among the people as well as the 
Members of the House. Sir, through you, I 
VoQuld like to say that the charges that have been 
made should be expunged and the creamy layer 
bar due to which these people are not going to 
get benefits should be removed. The Govern-
ment should declare a specific date of period for 
the implementation of the report so that people 
could be benefited ...... (Interruptions). 

[English) 

SHRI ANIL BASU (Arambagh): Sir, I am 
on a point of order. 

(lnten-uptions) 

18.21 hn. 

At this stage, Shri Syed Masuda! Hossai" muI_e 
other hon. Members came and stood _r the 

Table. 

MR DEPUTY-SPEAKER: I have called 
Shri G. Devaraya Naik. 

SHRI ANIL BADU (Arambagh): Mem-
bers of our party also have to be called 
........... (lnterruptions) 

MR DEPUTY SPEAKER: Who says that 
you will not be allowed at all? 

18.22 hrs. 

At this stage, Shri Syed Masudal Hossain a"d some 
other hon. Members ... >ent back to their seats 

............ (Interruptions) 

SHRI MUKUL WASNIK (Buldana): You 
have already been apprised by the hon. 
Minister. 

SHRI NITISH KUMAR (Barb): Does the 
hon. Minister want the Government business to 
be taken up or not? ........... (Intenuptions) Other-

MR. DEPUTY SPEAKER: Regarding wise they will be in difficulty ............. (lrrter-
what? ruptions). 

SHRI ANIL BASU: We have to express 
our views. The Minister has said something 
very objectionable .......... (Interruptions). 

MR DEPUTY SPEAKER: In the begin-
ning I made it absolutely clear, the hon. Speaker 
had also called a meeting and 'if you are not 
satisfied you could have utilised the offices of 
the hon. Speaker. 

Once again both the parties could come 
together and arrive at a just and fair 
decision. That course is still open. The doors 
are not closed 

[1Tansiation] 

SHRI VIJOY KUMAR YADAV (Nalan-
da) : Mr. Deputy Speaker, Sir, even the ruling 
of Hon. Speaker is not being honoured ....... 
(Interruptions) 

(English] 

MR DEPUTY-SPEAKER: This aspect 
h~ already been indicated. 

SHRI V. DHANANJAYA KUMAR 
(Mangalore):. I am on a point of order 
.. ............. (j"terruptiOIlS). 

MR DEPUTY SPEAKER: Let us hear 
Shri Dhananjaya Kumar's point of onier. 

SHRI V. DHANANJAYA KUMAR: 
would like to draw the attention of the Chair to 
the List of Business ....... (Interruptions). 

I am not being permitted to make my sub-
mission also. 

I would like to draw the attention of the 
Chair to the List of Business wherein an urgent 
matter of public importance. an issue regarding 
the payment of Dearness Allowance to the Cen-
tral Government employees is listed for Half-
an-Hour discussion. I would like to know at 
what time that will be take up .......... (lrrt_ 
ruptions ). 

MR. DEPUTY-SPEAKER: it will be taken 
up. 
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(Interruptions) 

MR. DEPUTY SPEAKER: As hon. Mem-
bers are agitated, I have allowed them to 
spealt.. ......... (Interroptions}. 

[ITans/ation) 

SHRI VIJOY KUMAR YADAV (Nalan-
da): Mr. Deputy Speaker. Sir, when the issue 
was raised in Zero Hour too, the hon. Minister 
gave an assurance to this effect. At the time. it 
was pointed out particularly that Shri V.P. 
Singh left Delhi only on this particular 
issue. Though the issue is very important it 
has been the thinking of the Congress Party not 
to take any decision on the question of reser-
vation. We had been continuously opposed 
and advised not to indulge in dilly-dallying tac-
tics. When the issue of creamy layer was 
raised then the recommendations of the expert 
committee were immediately accepted even 
without calling a meeting. During the current 
session the meeting was not deliberately con-
vened. Now it is being said that within a week, 
even 1IIben the House is not in session. a meet-
iIi& will be convened. The Government gave 
an assurance regarding implemen-
tation. Ho_ver. this assurance is being 
reiterated since the Supreme Court delivered a 
pdgement in this regard. The issue of creamy 
layer has been extensively discussed in the 
House. During the discussion all the parties 
expressed their views that the issue of creamy 
layer should be kept aside at the moment and 
the decision in this regard should be implemen-
ted first. As per practice in vogue it should be 
reviewed after 10 years and only on this basis 
further steps should be taken. 

Therefore, we urge the Government to give a 
ciearcut reply as to by what time the recommen-
dations of the MandaI Commission will be 
implemented instead of giving evasive re-
plies. 

(English) 

SHRI BASUDEB ACHARlA (Ban-
mra): Sir. when the Expert Committee Report 
was presented before the House and when the 
Statement was made by the Welfare Minister 
that the Government had accepted the report of 
the Expert Committee. all the Opposition 
Parties objected to that and said that before the 
acceptance of the Expert Committee Report. the 
o-.ment mould have consulted all the 
political Parties and the Government should 

have obtained the views of all the political 
Parties. An assurance was also given by the 
Welfare Minister that he would call a meeting of 
all the political Parties. That assurance was 
made long back, in the Budget Session of the 
Parliament. But no meeting was held. 

Sir. there had been three meetings with the 
Janata Dal and the Janata Dal had already 
clarified their stand. In spite of that. now the 
GOfernment is passing a buck on the Opposi-
tion parties and is saying that the implementa-
tion of the judgement of the Supreme Court is 
being delayed because the Opposition Parties 
are not serious about it. Whereas. we had 
raised this issue a number of times and the 
views of the Opposition Parties are very much 
clear. There was a consensus in this 
House. The Government should go by that 
consensus. We had already expressed our 
views clearly and seriously. We had objected 
to certain recommendation of this Export Com-
mittee. But our views were not honoured. We 
were not consulted before the acceptance of this 
Report. Now. the Minister has said that the 
implementation has been delayed because of 
the Opposition Parties. Now, he has proposed 
to hold a meeting in the next week. He did not 
find any time during this Session. If the 
Government was very much serious in 
implementing the Supreme Court judgement, 
why was a meeting of all the political Parties not 
called during this Session itself? Just on the 
eve of the closing of the Session. he has announ-
ced that he is going to call a meeting 
.............. (1 nterroptions}. 

THE MINISTER OF WELFARE (SHRI . 
SITARAM KESRI): I am ready to hold the 
meeting tomorrow ............ (in'tefTIJplions). 

SHRI BASUDEB ACHARIA What we 
demand is that the Government should 
immediately call a meeting of all the political 
Parties today itself... .......... (lnterroptions}. 

MR. DEPUTY SPEAKER: Kindly look at 
the statement made by the Minister. It says: 

" ...................... While we have an open 
mind in regard to any suggestions for improve-
ment in the criteria for the 'Creamy Layer'. we 
do hope that all parties will give us necessary 
cooperation in this regard.'" 

(Interruptions). 
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MR DEPlITY SPEAKER: Please get 
back to your seat. You can speak from your 
own seat. You cannot come forward like 
this. You are unncessarily ransacking the 
House. Probably, you have detennined not to 
run the House. Is it the way you want to run 

unanimous on the issue of fanners yet not a 
word has been uUcred regarding land holdings 
in the statement. The Government should 
make an announcement today itself as to by 
what time it will be implemented.' 

the House? You are expected to maintain (English) 
order in the House. You are expected to main-
tain peace in the House. MR DEAPlITY SPEAKER Are we to 

run the House only in this fashion? If you all 
What do you mean by this? I am very desire to run the House only in this fashion, if 

sorry. this is the latest mode to run the House, I think I 

SHRI E. AHAMED (Manjari): Sir, may I 
make a submission? 

MR DEPlITY SPEAKER: Not now 
please. There is a time for you to make sub-
missionms. You may kindly oblige by taking 
your seat. 

(Dans/alion I 

SHRI DEVENDRA PRASAD YADAV: 
Mr. Deputy Speaker, Sir, the reference of the 
rule made by you is supreme ................. (Intenup-
lions) We doubt the sincerity of the Govern-
ment on such an important issue concerning 52 
per cent of the popUlation. This issue relates 
to poor, downtrodden and backwards. who are 
to be given justice and ensured better times 
from social. economic. educational and all 
points of view. When the Supreme Court has 
given its judgement then why a law is not 
being enacted. 

MR DEPUTY SPEAKER: All the hon. 
members want to speak on this issue .. 

SHRI DEVENDRA PRASAD YADAV: 
The judgement was delivered on 16-11-92 but 
no law has so far been enacted. I would like to 
know whether the Government is not bound to 
give a positive reply instead of giving a negative 
reply ............ (interruplions) We are in favour of 
an egalitarian fonn of society and also favour 
implementation of the judgement of judiciary 
but instead the Government is adopting dilly-
dallying tactics. This Government is opposed 
to giving reservation to 52 per cent of 
population ............ (Interruplions ). 

am helpless ............ {lnterruplions). 

MR DEPUTY SPEAKER Mr. Ani! 
Basu, please take your seat ............ (lnterrup-
lions). 

MR DEPlITY SPEAKER: Can I call the 
names one by one to have your Excellen-
cies? Everybody has participated and you 
have ventilated your grievances. You have 
tremendously impressed the Government and 
Kesriji is so much tempted to call the meeting 
tomorrow itslef. He is not prepared to spend 
even more than twenty-four hours. 

SHRI NillSH KUMAR: Sir, he does not 
want to implement the Report, he wants to con-
fuse the whole issue. 

(Dans/ation I 

MR DEPlTrY-SPEAKER Mr. Nitish 
Kumar, please check your utterances. 

SHRl NITISII KUMAR: I "ill show him 
black flags in Patna. 

SHRl G. DEVARAYA NAlK (Kanara): 
Sir, we are all concerned about the implementa-
tion of the Mandai Commission's Report. But 
unfortunately. our Opposition friends are under 
the impression that it is their own asset. That 
is not the thing. We are also eljually interested 
and we are also equally concerned about 
iL ......... (interruptions ). 

SOME liON. MEMBERS: No, no ......... . 
(Interruplions ). 

AN HON. MEMBER: You have no 
SHRI SANTOSH KIJMAR GANGWAR sincerity. 

(Bareilly): Mr Deputy Speaker. Sir. the Sup-
reme Court directed the Government on 
16-11-92 to constitute a Committee to take a 
decision in this regard. Nine months is not a 
short period. Though the whole House was 

MR DEPUTY SPEAKER: Does he have 
no right to speak? I think he has also got a 
right to speak. He is tuning with you. Why 
don't you welcome that? ............. (lnterruplions). 
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SHRI G, pEVARAYA NAIK The people 
are expecting that the recommendations will be 
considered by the Government. We were hav-
ing all the hopes, But, I am 'sorry to say that it 
has not happened, Since eighties we are dis-
cussing the Mandai Commission in this august 
Parliament. But the result, so far, is zero 
""",,,,,(Interruptions), 

MR DEPUfY-SPEAKER: You are en-
couraging the interference and preventing the 
spealc.er. Please resume your seat. 

(Interruptions) 

SHRl G, DEVARAYA NAIK: Sir, even 
after the Supreme Court judgement we doubt 
whether the Government is determined to 
implement it or not. The people of backward 
classes of this country are expecting that they 
will get some opportunity as a constitutional 
right. But some people With vested interests 
are interfering and trying to see that these 
people are deprived of their chance"""""",(In' 
terruptions) We were expecting that the hon, 
Minister will announce, before the end of the 
session that the notification on Mandai Com-
mission will be issued, But we are totally dis-
appointed by this statemenL""",,(Intenup-
lions), 

SHRI NITISH KUMAR: This is the view 
of the ruling party member .... """,,(Inter. 
ruptions). 

MR DEPUfY-SPEAKER: Please resume 
your seat. 

SHRI G. DEVARAYA NAIK: We are very 
much worried about this statement.' I want to 
say that the creamy layer is only a show. Peo-
ple will not get any benefit from out of it. The 
people of the backward classes of this country 
are deadly opposed to this creamy layer 
thing."."" ..... (Interruptions) I request you to 
reconsider this. Otherwise your statement will 
do no good to the backward people of this coun-
try. Anyhow, you have failed to issue the 
notification before the end of the session. I 
make an earnest request to the hon. Minis-
ter. We will give you a chance. Within a 
week, by removing this creamy layer thing, you 
issue the notification implementing the recom-
mendations of the Mandai Commission .. " 
".".(lnterruptions). 

SHRI A CHARLES (frivandrum) : Sir, I 
want to speak on this. 

211-5 LSS/NDI94 

MR DEPUTY-SPEAKER: Shri Charles, 
you resume your seat. I will call you later. 

(Intenuptions). 

MR DEPUTY·SPEAKER: Now this has 
tremendously proved that we should give an 
opportunity to the Members to speak what they 
want to speak. In the very beginning, you 
made a tremendous protest. In the end. all of 
you have clapped, applauded and welcomed 
it. Therefore, kindly hear what the hon. Mem-
bers are saying. Then let us consider it. 

(Interruptions). 

SHRI E. AHAMED: Sir, I share the views 
given expression to by the Members on both 
sides with respect to the Mandai Commission 
report. There is an apex court judgement in 
favour of it. I do not know why the Govern-
ment is just showing this hanky-panky atti-
tude. Whenever t~ question of this 
downtrodden backward classes comes before 
the Government, the Government will just take 
shelter under some excuse. This is not accept-
able in this country. I really appreciate the 
open-mindedness of the hon. Minister Kesri-
ji. But his Government shall not have a closed 
mind on this issue. 

There is another mailer. This reservation 
is a mailer which we have recognised and 
&&reed to in the spirit of the Constitution that all 
segments of the population should be given 
adequate representation. As a member of the 
minority COUllllU nity, I am very sorry to say that. 
the representation of this community is abys-
mally poor in all segments of the Government, 
especially in Government and quasi-govern-
ment in~1itutions. Why this Government-in 
spite of the statement made by the hOIL Prime 
Minister on the floor of the House that the 
minorities, backward classes will also be given 
due consideration did not take any step in this 
matter? You cannot cheat the people like 
this. The friction on this reservation issue is 
the most dangerous thing in this country. 

Therefore, the Governlllent should rise to 
the occasion. You cann,,' just have no 
order. You must pass only ,I,,' statement. the 
hon. Minister should pass an ..... I"r, a notilica-
tion, to this effect. Unless you issue a notifICa-
tion, we will not be able to believe in )t)ur 
sincerity. 
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SHRl KP. REDDAlAIl YADAV (Machili-
palnam): Respecled Deputy-Speaker, Sir. the 
matter is concernina SO per cent ofthe'People of 
this country. Therefore. in addressina this 
problem we should cross the party lines. We 
have 10 see the facts. and I 801 sure and J have 
got no doubt that the Prime Minister Shri P.V. 
Nar8simharaoji Bnd our han. Minister Kesariji 
are very much concerned about the implemen-
tation of MandaI Commission's Report 
.. "" .. ".(/nlerropli01tl). Hear me. Rut. Shri V.P. 
Sinah is more concerned to implement the 
MandaI Commission's Report. But what hap-
pened? Because of the lack of experience and 
statesmanship. he has utterly failed in imple-
ment il. The country has gone into 
flames.".",,(Interruptiol1s). Now. what has hap-
pened? They have appointed a Committee. it 
has aiven an absurd report, bul it is pul for dis-
cussion in the country and aflrr hearing all the 
people's opinions" .......... (Inrerroptions). 

SHRl SRlKANTA JENA (Cuttack): How 
Government has accepted it? (lnterropliol1s). 

SHRl K.P. REDDAlAH YADAV: Even 
today he is prepared 10 call and discuss. One 
Ibq is, barring the sons of agricullurists is 
Jallyabsl'red. It shows Ihe vested inlerests of 
Ibe people, what is called 'guduputol1i·. 
Therefore. now give a chance to the 
Government. If they could not heed, if the 
Prime Minister could not concede our demand 
lOr removing this 'creamy layer' barrier. Ihen we 
~I think of what to do. 

Sir. one thing is, I accepl Ihal some obstruc-
tions will be there. Bul the thing is, the sons 
mil daughters of lAS and IPS officers should 
DIll be allowed any reservations. And the 
srcond thing is. the economic crilerion should 
DIll be there because socially and edu-
alionally backward classes only should be 
Pvm reservations; economic criterion should 
DIll be there. Sir. you remove Ihat higher 
category. Immediately if the Government do 
not withdraw the conditions against agricul-
wrists, it will become a nation-wide pro-
blem. With these words. I thank you. Sir. 

SHRl A CHARLES: Sir. reservation for 
the backward community is a very sensitive 
issue. It is a matter of sorrow that every politi-
cal party and all Members of both sides are now 
playing with the backward communities. whieh 
are vote banks, during the last three years. Sir. 
in lune 1990 when the former Prime Minister 
Shri V.P. Singh issued a suomotu order. the 

CNX of the maU .. r is. heelluse he did nOllnclude 
In it a lilt of communities eliaible for reserva-

. lion, no one has so far lIut the benefit. Sir, the 
only realOn ............ (/l1Il'rruplions). 

SHRl SRlKANTA JENA: There i8 the 
Judaement of the Supreme Court aI80 ..... " 
.. ..... (II1f1trruptions). 

MR DEPUTY SPEAKER: Let us hear 
him. II is unfair. He has aot a ri&ht to com-
ment on anythina on Ihe face of earth. He has 
1I0t a ri&ht. Why do you prevenl him? 

SHRl SRlKANTAJENA: I am on a point 
of order. 

MR. DEPUTY SPEAKER: Mr. Jena, it is 
his right. It is how he has understood 
things. Has he not Ihe liberty to express whal 
he feels aboul il? On what he says you may not 
agree with him and on whal you say he may qot 
agree. There is a difference of opinion. It is 
not compulsory that whalever he says you 
should accepi and whalever you say he should 
accept. He is at liberty 10 tell what he 
wants 10 say. 

SHRl SRlKANTA lENA: I am on a point 
of order. Sir. 

MR DEPUTY SPEAKER: This is ab-
solutely unfair. 

SHR! SRlKANTAJENA: I am on a poinl 
of order. 

MR DEPUTY SPEAKER: Whal is your 
point of order? 

SHR! SRlKANTA JENA: Mr. Deputy-
Speaker. Sir, I am on a point of order. The 
han. Member Mr. Charles says t hal the notifica-
lion issued by Mr. V.P. Singh was wrong and he 
is challenging that notification which has been 
accepled by the Supreme C(lurt. Can he refer 
to that notification which has been accepled by 
the Supreme (', ",rt? 

MR DEPIJTY SPEAKER: Mr. Jena, if 
you that the expression of that type is against 
the existing law, is there no course of action for 
that? Why do you not utilise that? 

(Inr,·rruptions). 

Shri ANIL R ·\SU (Arambagh): Sir, I am 
on a point of o"I,·r. The han. Speaker, after 
hearing all sectioll., of the House, ruled thai the 



429 Staltmlnt b)/ 8HADRA ~. 1915 (SAXA) Minist" 430 

Government should make a statement on this 
iuue before the end of this Session. But, Mr. 
DIaries has raised the issue of the notification 
issued by Mr. V.P. Sinllh. 

MR. DEPUTY SPEAKER: There is no 
point of order. 

(Interruptions) 

MR. DEPUTY SPEAKER: No. this is not 
correct. Do you think that those 'Who have got 
a bie voice can rule this House and those who 
are bestowed with a sweet. mild and polite voice 
should keept quiet? 

SHRI A CHARLES: Sir. I can understand 
the embarrassment of the Members of the 
Janata Dal when I exposed the truth. I never 
questioned any judgement. All that I said was, 
the former Prime Minister did not do anyexer-
cise before he issued a suo motu statement on 
this issue. At that time, Shri VP. Singh's 
Government was supported both by the BJP 
lind the Marxist Communist Party. May [, 
through you, ask 'Whether those parties .... 
............... (1nterruptions). 

SHRI NITISH KUMAR: Mr. Deputy-
Speaker. Sir. I am on a point of order. You 
have given an opportunity to express our views 
on the Welfare Minister's statement and not on 
Mr. VP. Singh's notification ............... (Inter-
ruptions). 

SHRI CHARLES: .sir. the statment was 
issued ...... (Intcmlptionsl Sir. I also belong to a 
Backward Community and I am fighting for the 
Backward Communities. I am committed for 
that. Nobody can question my honesty and 
commitment for the cause of Backward 
Communities. IIntemlptionsl 

SHRI NITISH KUMAR: You are a black 
spot in the Backward Community IIntl'r-
ruptions) 

MR. DEPUTY-SPEAKER: Mr. Nitish 
Kumar, please take your seat. 

SHRI NmSH KUMAR: Sir. you have 
given an opportunity to express au r views on the 
Welfare Minister's statement and not on Mr. 
V.P. Singh's notification. I/nterruptionsl 

TIlE MINISTER OF STATE (N TIlE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ElECfRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT) AND TI IE MINISTER OF 
STATE IN THE MINISTRY OF PARUA-
MENTARY AFFAIRS (SIlRI RANGARAJAN 
KUMARAMANGALAM) : Mr. Deputy-
Speaker, Sir, Mr. Nitish Kumar sits in the Chair 
also. He should not stand up and interrupt like 
this, 11nlerrupliollSl I am extremely sorry, Sir, I 
can understand the initial agitation of the 
Members. I also belong to a Backward Class 
and they know it. One can understand the ini-
tial agitation. But, while somebody who has a 
different view may be with you, is speaking you 
stand up and attack .him. You stand up and 
interrupt him. You can get your tum. You can 
ask the Deput~Speaker for a turn and speak, 
but you should not stand up and interrupt like 
this. Otherwise, this is going to be a bedlam. 
Then. 'Where do we end? I think it is time that we 
realise that each one must hear the other. 

SHRI NITISH KUMAR: Mr. Minister, 
'What are we discussing here. You sermonized 
us. Are we discussing the notification of Mr. 
V.P. Singh's Government or are we expressing 
our views on Welfare Minister's statement? 
What are we doing here? 

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir. I think it is necessary to 
clarify this point. It is a point that the statement 
came before this House and the statement was 
made by the hon. Minister Shri Sitaram Kesri. 
After that there was reaction. 

SHRI NITISH KUMAR: It is a politically. 
motivated statement. 

SHRI RANGARAJAN KUMARA-
MANGALAM : Sir, this is exactly what I am 
protesting against. While somebody is speaking, 
you go on interrupting him. you go on crossing 
and you believe there is no rule required You 
maybe 10 Members. but you think you can hold 
the House to ransom. 

You are pro"ing this. 1st it a democracy? 
Who is speaking? The person 'Who sits in the 
Chair. Is this the rule that I am to follow? I 
am sorry. 

MR. DEPUTY SPEAKER. Let us stop <1t 
that. We should not give room for agitation 
unnecessarily. 
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SHRI RANGARAJAN KUMARA-
MANGALAM : Is it your right not to allow the 
Member to speak ? 

SHRI A CHARLES (Trivandrum): I will 
lake only two minutes if I am not interrup-
red. 

MR. DEPlITY SPEAKER: You are a senior 
politician. You know how to put things. You 
please use such language which does not give 
any room for agitation. 

SHRI A CHARLES: When I speak. I speak 
with conviction. I have 25 years of experience in 
the Kerala Public Service Commission and I 
was responsible for implementing the reserva-
tion policy of the Government of Kerala. I was 
also a Member of the Public Service Commis-
sion. I know how the reservation policy has to 
be implemented. I am sorry to say that a List of 
communities eligible for' reservation was not 
included along with the orders. That was the 
main reason why reservation could not be given 
ID the backward communities. (Interruptions] 

MR DEPlITY SPEAKER: Don't take the 
precious time of the House, by making com-
mentaries. There is a limit Sometimes you do 
agitate. But there is a limit for that. Don't go 
beyond that 

SHRI NI11SH KUMAR: We know that he 
was a member of the Kerala Public Service 
commission. It is in Who is Who. 

SHRI RANGARAJAN KUMARA-
MANGALAM: Who is Who does not say who 
belongs to OBC. You must withdraw it. 

SHRI A CHARLES: Coming to the creamy 
layer, as a Member of the Congress party, I am 
committed that the real benefit should go to the 
poorest of the poor. In Kerala.. sOme 
educational concession is given to the back-
ward communities. There is some economic 
barrier. 

My son applied for admission in the medi-
cal colleee. He did not get it. But from my own 
community, another boy with lower marlr.s. 
MIen he applied for admission, he got it... .. 
IlntmvptioM)* 

MR. DEPUIY SPEAKER: We can remove 
lIlat portion. 

SHRI A. CHARLES: We stand for' the 
poorest of the poor. I want the reservation 

policy to be implemented. The poorest of the 
poor of the backward communities should be 
really benefited. 

SHRI NI11SH KUMAR : I, on the floor of 
the House, has demanded exclusion of MPs 
and MLAs from the benefits of reservation. 

SHRI A CHARLES: I VIOuld plead in the 
name of crores of backward community people, 
let the leaders of all the Parties sit together and 
arrive at a consensus on the implementation of 
the reservation policy.·.llnterruptions)· 

,SHRI SRIKANTAJENA: There is a limit to 
all these things, 

MR DEPlITY SPEAKER: It will not go 
on record. 

SHRI A CHARLES: Instead of politic ising 
the issue, let all leaders come together and take 
a decision to give the benefit to the poor section 
of the backward communities (Interruptions) 

·Not Recorded, 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada) : Sir, we feel very much 
disappointed. (Interruptions) 

MR DEPUTY· SPEAKER : By this kind of 
agitation, do we achieve anything except getting 
ourselves exhausted, terribly emotional? We are 
coming to the fag end of the Session. Please 
keep yourselves in good humour. You have lOt a 
VIOnderful cultural programme. dance and all 
such things. 

(Thuulation) 

SHRI SURYANARAYAN YADAV 
(Saharasa): Sir. it appears as if they are 
wrestling. 

(Engii.rh) 

MR DEPlITY·SPEAKER: The lDP has 
not represented. The Janata Dal has represen-
ted. The Janata Dal Members have spoken and 
expresaed their feelings. Should he be denied of 
an opportunity? Shri Fatmi. you should have a 
limitation for that Shri Sobhanadreeswara 
Rao, you please put it in such a capsule that 
everybody d;aests it. (IntmuptioM) 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): Sir, I am on a point of order. 
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MR. DEPUTY-SPEAKER: What is your [1TanslationJ 
point of order? 

SHRl PM. SAYEED: The hon. Welfare 
Minister has made a statement. In this House, 
after the statement is made, as you know, there 
is no clarification made. I just want to know 
your ruling in this regard. After the statement 
has been made, every party is represented. The 
Members are speaking. Are you going to allow 
the hon. Minister to make a clarification? If 
that is so, is it going to be a precedent? I want to 
know your ruling on that point. You have to give 
me your ruling. In the other House-Rajya 
Sabha-when a statement is made, clarification 
is given. It is permitted under the rules. Mem-
bers have the right to seek clarifications. Is it 
going to be a precedent? I want to know your 
ruling on this point. 

[1Tanslation) 

MR DEPUTY SPEAKER: Surya Narayan 
Yadavji, please take your seat (Interroptions) 

(English] 

MR DEPUTY-SPEAKER: The point 
raised by the han. Minister Shri P.M. Sayeed is 
perfectly correct. It is the established principle 
in this House that whenever an hon. Minister 
were to make a statement either on request or 
suo moto. no further clarification is allowed. So 
far, it has not been allowed. Even today, in the 
beginning !lIsa I prevented the Members from 
doing this. I brought this to your notice. But. 
unfortunately. my feeble voice could not have 
greater influence on your strong voice. ~ also 
told that we have definitelybroken the rules and 
we have established such an unwanted prece-
dent which shall not be allowed to be copied 
another time. I have made this point 
absolutely clear. 

AN HON. MEMBER: The point is that it 
should not be copied next time. Is it so? 

MR DEPUTY-SPEAKER: Yes, it should 
not be copied next time. 

SHRl PM. SAYEED: Is it one time 
exception? 

MR. DEPUTY-SPEAKER: I do not like to 
call it an exception. Under protest only, it is 
lOina on. Even now, I am convinced. 

(IntenuptionsJ 

SHRl RAM KRlPAL YADAV (Patna) : It is 
an allegation on the Member of our party 
[Interruptions) 

[Eng/ish) 

SHRI PM. SAYEED: Am I to understand 
that it is not going to be a precedent? 

MR DEPUTY-SPEAKER: Yes, it should 
not be quoted as a precedent. 

SHRI SRIKANTA lENA: May I remind 
Shri Sayeed that when he was in the Chair 
earlier, once this had happened? 

SHRI P.M. SAYEED: I want to set the 
record straight. \\-'hen I was presiding over the 
House, I had never set such a precedent. 
(Interruptions) 

SHRI UMRAO SINGH (lalandhar) : As per 
the rules here, no clarification or debate is 
allowed on the statement of a Minister. What 
has happened has happened against the rules. 
Anything said against the rules cannot form 
part of the proceedings. Therefore. I want all 
these things should be expunged. Against the 
rules, nothing can be said here. [Interror-
tions} 

19.00 brs. 

MR DE PUfY-Sl- EKER : The point raised 
by our friend is also equally very important. If 
the subject happens to be an extra-ordinary 
one, then you will find everything on record. 

(IntelTUptions) 

SHRI NIRMAL KANTI ClIArrERJEE 
(Dumdum) : In the Rules Committee meeting, I 
very clearly remember that I myself had moved 
an amendment saying that let us follow the 
rules as provided in the Rajya Sahha. The 
understanding in the Rules Committee was that 
we need not get it written down in the rules but if 
necessary, it \\{)Uld depend on the discretion of 
the Chair to allow this kind of discussion. And 
after that. there have been so many occasions 
when such a thing has happened. ~d this is 
happening nowadays quite freque-nl!\,. 
Therefore, all those questions wI,,'1 her they .. , .' 
valid or not, whether expunction should tith 
place or not, are not relevant. (/ntenuptions) 
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MR. DEPlIf'Y·SI>EAKER : Nirlllaiji, in th ... 
Rules Committee, you cun move an amend· 
ment and brina it to the House. Chair.tlo will 
feel extremely happy; Members also will feel 
extremely happy. Let us await for a happy 
day. 

Ilnrl'rrnptions) 

MR. DEPIJI'\'·SI>EAKER: Mr. Kumara· 
manaalam has raised 0 very relevant point. 
We have consumed time which was allotted to 
different subjects. Whatever he has said really 
is a matter of which everyone has to think. 

Iinterruptions) 

SHRl NlTISH KUMAR (Barh): He is tryinll 
SHRI P.M. SAYEED: is it a rule? to derail the whole issue this way or that 

I!nterl1lptions) way. (interruptions) 

SHRI NlRMAL KANTI CIIAITERJEE: 
There are certain conventions Ilnterruptions) 

mE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONlCS 
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) AND TIlE MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SIIRI RANGARAJAN 
KlJMAR.A]\,iANGALAM): I am on a point of 
order. The point of order is very simple. It is 
now 7 O'clock. According to the decision of 
the BAC. we are supposed to sit everyday upto 7 
O'clock. We were supposed to take up Half an 
Hour Discussion at 5.30 p.m. We decided 
thereafter that we would give fifteen minutes 
more for Private Members' Business because we 
had spilled over initially. Now Half an Hour 
Discussion was required to be taken up between 
5.45 p.m. to 6.15 p.m. That is also over. This 
one statement has dragged us from 5.45 p.m. to 7 
O'clock. If we are going to sit further, we have 
to decide how much we are going to sit and what 
business we are going to do. Or are we going to 
continue only like this? Let us decide it. Let 
the House decide it. I would like to know 
this. But sitting beyond 7 O'clock without 
extension will not be correct. So. I would sug-
gest that you take the sense of the House for 
extension. "''hat is the business we are going 
to do? If this method is going to be adopted 
that a few can always enter the well of the House 
and insist on a discussion against the rules, 
against the BAC. against the system, it is for 
you. Jintenuptions) 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): First of all, I thank you 
for giving me this opportunity. First of all, on 
behalf of the Telugu Desam Party. I express the 
serious exception to the statement of the 
hon. Minister. Ilntenuptions) 

MR. DEPUTY-SPEAKER: He is absolutely 
naht. Now we have got the I Inlf an Hour Dis-
cussion and also we are expected to complete 
the business on Jammu and Kashmir. May I 
request everyhon. Memberto sit up to 8 O'clock 
and complete the business? 

(intelTuptions) 

MR. DEPlJrY-SPEAKER: Please hear 
me. We do not like to follow the rules; we do 
not like to stick to the timings and we also do 
not like to sit for a long time. Does it bring any 
glory to our status in the society? 

Shri Rao, to speak now. 

SHRI SOBHANADREESWARA RAO 
VADDE: Mr. Deputy Speaker, Sir, on behalf of 
Telugu Desam Party. I take serious exception to 
the hon. Welfare Minister's statement in spite 
of our personal regard to him. Though this 
statement... .. 

MR. DEPuTY-SPEAKER: Shri Rao, on the 
Supreme Court's judgement, lot of discussions 
have already taken place. So. please tell what 
is your opinion. 

SHRI SOBHANADREESWARA RAO 
VADDE: I am coming to that point. 

I 1ranslation J 

DR. LAXMINARAYAN PANDEYA Mr. 
Deputy Speaker, Sir, you have not clarified as to 
how long we have to sit. 

(English) 

MR. DEPlITY-SPEAKER: I have already 
said th'at we are going to sit upto 8 O·clock.. 

(1ransiation) 
SHRI RANGARAJAN KUMARA- SHRI NlTISH KUMAR: 8 O'clock is all 

MANGALAM: Ruling has to be given. right 
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'1f:'1I"~"J their own limitlltionR, I can do one thina. Shri 
Raa. I will call your nllllle in the end and then 
you clln speak for IIny lenl:th of time. Shall r 

DR LAXMINARAYAN PANDEYA: Are do that? 
we takina another one hour only on this 
issue? (/llterruptiolls) 

MR. DEPUTY-SPEAKER: Probably, we 
are Coraetting the rules and reaulatinns and 
about the decorum in the House, I feel 
extremely SalTY for it. I want that every 
individual Member should have some reser-
vations before slIyina anythinl: lIaninst the 
rules. 

SHRI SOBHANADREESWARA RAO 
VADDE: Mr, Deputy Speaker. Sir, it only shows 
that the Government's intention is to throw the 
blame on the opposition rather than imple-
menting the Supreme Court's judgement. 

MR. DEPUTY-SPEAKER: Shri Rao, leave 
that aspect, 'It has been raised again and 
apin, 

SHRI SOBHANADREESWARA RAO 
V~DE: Sir. I will take just two minutes. 

MR. DEPUTY-SPEAKER: If you take two 
minutes. whllt will be the fate of the Chair in 
bringing the House back. once again, to the nor-
mal condition? 

SHRI SOBHANADREESWARA RAO 
VADDE: Please hear me. Sir, It only shows 
that the Government's particularly, the Cong-
ress-I party's disinterest and its failure to imple-
ment the MandaI Commission Report. It took 
11 years for Shri v.P. Singh's Government to 
implement this MandaI Commission report. 
Otherwise, even now. it would not have come to 
this stage at all. The Report was submitted in 
1980 but, the Congress Government never took 
it seriously to implement it because it never had 
the interest in the backward classes and 
other OBCs. 

MR DEPUTY-SPEAKER: Shri Rao. please 
listen to me. Otherwise. v.natever you say will 
not go on record. I am sorry; I have been 
repeatedly telling you that you have to express 
..mat you feel about it? 

SHRI SOBHANADREESWARA RAD 
VADDE: What is it you are saying, Sir? 

MR. DEPUTY SPEAKER: You are going 
on telling the entire story, People halle got 

SUR! SOIlIlANADREESWARA RAO 
VADDE: Sir, I would have completed by thia 
time, My only submission 10 the Government. 
the han. Minister for Wei fare is that illlItelld of 
tllkinil80me prell'xl in delayina the matter. kin-
dly implement il without any further delay 
because people, expecially those belonaina to 
the backward classes, they have lot of doubu 
about the sincerity of this pany in the 
implementation of this Mandai Commission's 
recommendations. keeping in mind the Sup-
reme Court's judgemen,l. 

(English) 

We request the Government to take up the 
implementation of that Report very earnestly. 

[lNlIIsiarjon 1 

SHRI MOHAMMAD ASHRAF ALI 
FATMI (Darbhanila): Mr, Deputy Speaker, Sir I 
am thankful to you for givina me an oppor-
tunity to speak with regard to the reference to 
the Government's open mind as has been 
claimed by the Government just now. I would 
like to submit as to how the Congress Party 
maintains an open mind on this issue, It is 
very much clear from the protest they are 
launchina here. They are not ready even to lis-
ten to us, If they have clear intentions, they 
should not behave in this manner. They are 
behaving like a father who refuse to give money 
to his child to get a tollee on the plea that it is 
hannfulto his teeth, The time has come when 
people would snatch it: Therefore. the 
Government should take measures to get the 
Manda! Commission report implemented in 
the right earnest as it was implemented by Shri 
Vishwanath Pratap Singh and as per the order 
of the Supreme Coun. I have got an impres-
sion that the Congress party is reluctant to 
implement it. If it implements the report, we 
would give them full support. Therefore. the 
Government should make an immediate 
announcement to this ellect. 

SHRI MADAN LAL KHURANA (South 
Delhi): With regard 10 the allegation levelled on 
BJP by one of the hon. Members of the Con-
gress party. I would like to submit that the BJP 
in its election manifesto in 1989 had given an 
assurance to implement the Mandai Commis-
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sion Report. while the manifesto of the Con-
gress Party did not contain any such thing. I 
would like to remind the hon. Mem~ about 
this promise. Shri Harish Rawat had ~id that 
their manifesto did contain such an assurance, I 
had challenged him on this issue and had 
brought a copy of their manifesto which did not 
contain any such assurance ..... .[lnterrup-
tions) .... They may bring it just now. 

My submission is that the point raised at 
present is simple that the Congress Party makes 
repeated promises, but is not interested in 
implementing the judgement of Supreme Court 
on Mandai Commission. the matter is being 
postponed deliberately. I would like to clearly 
point out that despite clear instructions given by 
the Hon. Speaker that day, the statement made 
by the Government is very discouraging. Had 
the Government been serious over the matter. it 
would have held a meeting of all the leaders of 
opposition and decided the matter. 

Tomorrow. the session is going to be 
over. The Parliament should have apprised 
the public of an important decision taken in the 
Parliament. There would be a gap of about 3-4 
months before the next session commen-
ces. Then only the Government could be 
asked to give the reply. Therefore. my submis-
sion is that the Congress Government is not 
interested in implementing the report. The 
matter is being delayeJ deliberately and 
allegations are being made on other political 
parties. This is my only submission .... [Inter-
ruprions) ... 

SHRI RAJENDRA AGNIHOTRI (Jhansi): 
Mr. Deputy Speaker. Sir. the hon. Minister is 
present here and he has made a statement. 
The House wants the recommendations of 
Mandai Commission to be implemented. It is 
not the first instance that this matter is raised in 
the House, rather it has been raised from time to 
time during the recent past. Today. the entire 
country wants the recommendation to be 
implemented. The Supreme Court has given a 
clear verdict in this regard. This House wants 
to know what intentions does the Government 
have. Does it obey the law or not? It should 
make it clear whether it wants to give due rights 
to the people of Scheduled Castes and Schedule 
Tribes. We would fight for a social jus-
tice. Therefore. the Government should clear 
its intentions with regard to the implementation 
of the report. 

[English} 

SHRI SRIKANTA JENA (Cuttack): I want 
to take one minute Sir. 

MR. DEPlffY-SPEAKER: Mr. Jena, my 
point is that it amounts to a debate. 

SHRI SRIKANTA JENA: I just wanted to 
help Kesriji. since he has made a statement. 

SHRI UMRAO SINGH (Jalandhar): I pro-
test against the same Member speaking for the 
second time on the same subject. linter-
ruptions) 

SHRI SRIKANTA JENA: The Minister 
wanted an all-party meeting. Now all the 
political parties have expressed their view. 
[Interruptions) 

MR. DEPlffY-SPEAKER: This subject is 
closed. Now we take up the Half-an-Hour 
discussion. 

[InteITuptions) 

MR. DEPUTY·SPEAKER: The hon. Minis· 
ter is ready to make a statement. Kindly 
oblige. 

[IntelTUptions) 

MR. DEPuTY·SPEAKER: Otherwise. we 
have to sit one day ruore. 

[IntelTUptions) 

. SHRI RANGARAJAN KOMARA· 
MANGALAM: Sir, the Minister must be 
heard fully. Even if one person interrupts, he 
will sit down. IIntelTUpiions} 

SHRI SRIKANTA JENA: Sir, why is it 
so? The Minister has only brought th is kind of 
a thing in Ihis House. [Interruptions) Sir. who 
will control the House? [Interruptions] 

SHRI MOHAMMAD ALI ASHRAF FAT· 
MI: Sir. the Minister cannot dictate terms. 
IInterruptions] 

SHRI RANGARAJAN KUMARA· 
MANGALAM: Sir. the Government is one; 
we are not dictating. Sir. the way they are 
doing is not correct. They cannot run the 
House like this. IInterruptions] 
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(1ranslation) 

TIlE MINISTER OF WELFARE (SHRl 
SITARAM KESARI) : Mr. Deputy-Speaker, Sir, 
the hon. Members of various political parties 
have reacted to the statement made by the 
Government and in this regard, I would like to 
point our specifically that we have respect for 
the hon. Members irrespective of the parties to 
which they belong and we do ~ave great sym-
pathy for Shri Vishwanath Pratap Singh. I 
would like him to return to Delhi and not to 
leave the capital. 

So far as the objections raised with regard to 
the creamy layer I am certainly ready to think 
seriously over it. Shri Atal Bihari Vajpayee 
and Shri Chandra Shekhar-when staged a 
walk out had proposed to hold a meeting of all 
political parties to decide the matter. Accor-
dingly, we wrote letters, I do agree that the hon. 
Members are distressed over this issue. 
Whatever may be the situation but my submis-
sion is that a meeting has been convened at 
10.30 a.m. on Monday. A notice to this effect 
has already been issued. We would review the 
matter of creamy layer. I do agree ..... (Interrup-
tions] ... Please listen to me. I would like to sub-
mit to the hon. Members that we would obey the 
observations of the hon. Speaker in right ear-
nest, and with regard to the judgement of the 
Supreme Court on the Mandal Commission 
Report. 27 per cent ... (Interroptions ] ... 

SHRJ DEVENDRA SINGH YADAV (Than-
jhafPur): Please fix the time limit. 

SHRJ SITARAM KESRJ: Let me speak. 
The last meeting which will be held .... 

SHRJ SRJKANTA lENA (Cuttack): Please 
hold it tomorrow. 

SHRJ SITAf.AM KESRJ: It can be held 
tomorrow .... (Intemlplions) ... 

SHRJ NITISH KUMAR: W~ h ave expressed 
our views 

SHRJ SITARAM KESRI: I will hold an all 
party meeting tomorrow. The time will be 
according to your convenience ... I/mer-
rvprions] ... 

SHRJ NITISH KUMAR: Let it be imple-
mented. 

SHRI SITARAM KESRI: Tomorrow will be 
!he la. meeting. After that, neither any meet-
ina will be held. nor any implementation order 

will be i . . ~"f, ..... (Int .. ,-,uptions) .... Please listen to 
one me.:·:e lhina. Listen to me ..... (Interrup 
tionsJ ... .l have said that a meeting with the 
opposition will be held tomorrow. The House 
will decide on 'Creamy layer', but, if the judge-
ment of the Supreme Court does not uphold the 
provision of creamy layer we should not accept 
it. This is also our view. If the judgement of 
the Supreme Court does not uphold the 
provision ... (Interroptions] ... 

SHRI NITISH KUMAR: You are again 
creating confusion ...... (Interroptions) ... 

SHRI SITARAM KESRI: We are holding 
this all party meeting to discuss how much of it 
will be implemented. After this, no meeting 
will be held and only the provision will be 
implemented .... (InterruptionsJ ... 

SHRI NITISH KUMAR: Nothing is clear. 
Our views are known, as we have already 
expressed. You want to postpone it and you 
did not say anything about the date' of 
implementation. We. therefore. boycott the 
House. 

19.20 brs.. 

(Shri Nitish Kumar and some other han. Mem-
ben then left the House). 

SHRI SURYA NARAYAN YADAV (Sah-
a~): Mr. Deputy Speaker. Sir. the hon. Minis-
ter has not said anything about the time 
limit. We are much disappointed. While 
opposing it. abo boycott the House with my 
party. 

19.21 brs. 

Shri Surya Narayan Yada,' and some other han. 
Members then left the House. (Interruptions) 

(English] 

SHRI RANGARAJAN KUMARAMAN-
GALAM: I must register my prote"t. This' 
walking out after all this thing shows that it is 
only purely political motivation and no inten-
tion of at all gelling the Mandai Commission 
rec9mmendations implemented. (Inter-
ruptions) 

MR DEPUTY-SPEAKER: Now, we shall 
take up the next subject-half-an-hour dia-
cussion. 

(IntetrUptions) 
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MR. DEPUTY SPEAKER: We have to 
complete it. The mover will have literally fIVe 
minutes. There are four other people who 
h~ to participate. w' ' 

(Interruptions) 

nIE MINISTER OF STATE IN THE 
MIh'1STRY OF HOME AFFAIRS· (SHRI 
RAffiSH PIL011: Sir, in the morning, Shri 
Alai Bihari Vajpa}'lle had asked about the 
security to that advocate. Mr. Randhir Jain. 

(1}anslation I 

Sun Atal Bibari Vajpayee had asked as to 
how and why security was provided to 
him. Shri Randhir Jain has connections with 
Harshad Mehta, as he provides him legal ser-
vice. When security was given to Shri Mehta, 
Shri Jain also asked for security. Accordingly, 
the government asked Delhi Police to provide 
him protection. His demand was assessed as a 
threat, because after the statement made by 
Harsh2d Mehta, he also told about his involve-
mml in it and so, security was provided to 
him .... (lmerruptions) .... 

MR DEPUTY-SPEAKER: No further 
question. 

(Interruptions) 

"1R. DEPUTY-SPEAKER: It looks that 
,j,'libcraleJy we are not prepared to run the 
House as per the rules and regulations. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Please excuse 
ne. 

(Interruptions) 

MR. DEPlITY-SPEAKER: Nothing will go 
on J'f ani. 

(Interruptions)· 

(IntelTUptions) 

MR. DEPUTY-SPEAKER: We are to mil 
the House? 

(Interruptions) 

MR. DEPlITY-SPEAKER: Very Sorry. 

(lntelTUptions) 

MR. DEPlITY-SPEAKER: Mr. Madan Lal 
Khurana, if you want to copy any other political 
party, I have no objection. You can copy, but I 
am very much inclined to follow the rules 
and regulations. 

(IntelTUptions) 

MR. DEPlITY-SPEAKER: In the previous 
case, we tremendously ruptured the rules exist-
ing in the House. Would you like to do it i!l. the 
same way? 

MAJ. GEN. (REm.) BHUWAN CHAN-
DRA KHANDURI (GarbwaJ): No, Sir. 
(Interruptions) 

MR. DEPlITY-SPEAKER: If you are very 
much inclined to break the rules, I keep 
quiet. You can do whatever you like. 

MAJ. GEN. (REm.) BHUWAN CHAN-
DRA KHANDURI: We are a wry disciplinec1 
party. (Interruptions) Today. after your ruling, 
Mr. Madan La! Khurana Wanted to ask one 
question. He was not allowed.' (lnlf'ro 
I'Uptions) 

MR. DEPlITY-SPEAKER: JGndly take 
your seat. 

If you get agitated in this fll!'hion. how can 
the House be run? Madan Lalji, you may not 
agree with the statenrent made by the hon. 
Minister and you may differ with it 100 per 
cent 

MR DEPlJ.)"-SPEAKER: It is a question 
of Chair being fair to you. You have also to be (Interruptions) 
fair to the Chair. Nothing will go on 
record. (1hvuIation) 

(Jnterruptions)· SHRI MADAN LAL KHURANA: It will 
&0 on rec:otd. 

MR DEPUTY·SPEAKER: Kindly obl;,e 
me. -Not Rei:orded. 



44S BHADRA 5. 1915 (SA1G4) Holjan../wuT dUcusslon 446 

1&IIUhJ 

Mil DEPUTY-SPEAKER: Pleue hear 
me. . You have made the roles that whenever an 
hooourable Minister VI'eI"e to make a statement, 
DO further clarifICations can be lOuaht. It is 
that you have made the roles. 

(IntenuptiolU) 

(1)ruu(ationJ 

SHRI llAJENDRA AGNIHOTRI (Jhan-
Slf. We had demanded a statement. .. .(InIeI'-
"'JIIiaIrI ) 

I&Ifi.rIzJ 

MAJ. GEN. (RETD.)BHUWAN CHAN-
DRA KHANDURI (Gamwal): Sir. the Minis-
ler was wantina to reply after he made the 
"lement and he was lettina up. It was 
becuase of your direction. he sat down. Just 
because we are a disciplined party. should we 
always suffer? When )'Ou.ruled that after the 
Ita1ement, no questions will be asked. we sat 
duim. Now. what was happenina for the last 
_ bours? (Intenuptions) 

How does it become a national -=urity 
iaue. (IntetTllptio1l3) 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS SHRI 
RAmSH PILOT: It was not national secu-
rity. It was the Delhi Police which pve 
IllCUrity. on his request, after assessment. 

(7JwulatiOIl ) 

SHRI MADAN LAL KHURANA: How 
did )'Ou recommend for a wrona person like 
him. 

SURI RAmSH PILOT: Security has been 
provided to Harshad Mehta for some adminis-
trative reasons, so that facts can be found. 

SHRI MADAN LAL KHURANA: This. 
Ibould be investipted.. . .(Inll!rnlptiolU) • ..HOW a 
leiter was liven to that person and whether he 
.... IleDt to a foreip QOuntry or not. 

lU ... n. 

HALF-AN.HOUR DISCUSSION 

Treatiac of a Portion of Dearness AU_aott as 
Basic Pay 

Dil LAL BAHADUR RAWAL (Hatnras): 
Mr. Deputy Speaker. Sir. I am to you for allow-
ina me tG speak on Half-an Hour discussion 
regardina treatina of a portion of dearness 
allowartce as basic pay. Some of my colle-
ques had put up an Un,starred QUestion on 
30th July. 1993 regarding merger of dearness 
allowance with basic pay but the reply of Hon'-
~le Minister to that question was a routine 
ODe. He put off the question by saying that it 
was under consideration. This question had 
been raised time and aasin but everytime the 
Government put it off and did not resolve 
it. There are around 35 lakh employees work-
ina in the Central Government OffICeS and the 
number of Stale Government employees is 
_ral times more. They all have their own 
waae problems. And as a result of non-
redreual of their problems there is great resent-
ment amona them. 

They have decided to go on an indefInite 
strike from next month. The Central Govern-
ment is nOl taltina any interest in the redressal 
of their problems. No satisfactory answer is 
beina liven to them. This matter has been 
raised sevetal times in the House but kept lying 
pendina by merely sayine that it is under con-
sideration. If the staff of essential senices will 
10 on indefinite strike it would disrupt peopie's 
life in the country. Railway Board. Income tax 
department, Audit and Tell¥:Om departments 
etc. come under essential services. The waae 
problems of these employees &4ould be solved 
at the earliest. Otherwise. these employees will 
10 on an indeftnite strike. Their National 
Joint Action Committee has decided to fa the 
dale for starting indefInite strike at its meetine 
Schedule to be held on 8th of September. 

Mr. Deputy Speaker. Sir. the demands 0( 
Central Government employees and State 
Government employees have been a long-
standina one which have been ~upponed by me 
and the leaders of my party. Their demands 
are defmitely justified. The interim relief pro-
Wted to them as a result of a constant increase 
in the prices is nOl liven as per rules. The Joint 
CoDJultame Machinery. known as lC.M. had 
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SIJ8PI1ed that the employees should be liven at 
least 20 percent interim relief till the Sth Pay 
Commission submits its report. But tltis. sua-
pillion. has not been considered becaUle the 
meeliDa of J.C.M. haa not been con-
wmed. Thouah the Finance secretary had 
P'WID an assurance in No~mber 1992 that a 
meelini of J.C.M. would be held in April. 1993 
and it would consider wage problems. I would 
like to make a submission to the Hon'ble Minis-
ter and ask him as to why its meetina has not 
been convened thouah four monthl have elap-
sed. The Government does not seem to sym-
pathise with its employees and is putting off this 
matter deliberately. 

One of the demands of the Central 
emplo)'eeS is relating to transport allowan-
ce. Its limit is very less. A demand to 
increase it has been frequently made but the 
government has not taken 'any action. The 
demand relating to grant of bonus is about the 
bonu.-limit which is Rs. 2500 at present in 
Miich dearness allowance is also added. I 
would like to know that how many persons are 
benefitted by this and how many employees get 
bonus. In view of the constant increase in the 
prices the bonus limit should be Rs. 5.000/- and 
it should not have dearness allowance added to 
it. So far as the Government data is concerned 
the rate of inflation has declined to 5.8 per cent 
from 17 percent But in actuality the price of 
even a single product has not come down. 

The main issue is about inflation I have 
raised it. The main objective of providing 
dearness allowance is to compensate the rise in 
prices. The employees do not get immediate 
relief. The state Government employees are 
also affected by it The instalments of dear-
ness allowance are deposited for an i~efmite 
period in the provident fund accounts of the 
employees and they are not able to make use of 
it as and when they need. ThOl:eb income tax 
is also charged on the deposits made. If this is 
the way to deposit the amount given in the 
name of dearness allowance, then. the claim to 
compensate the price-rise is mere eye-wash. I 
had raised a related question under Rule 377 in 
the last Session also but only an evasive answer 
had been given. It does not help anybody. 

It does not seem right to charge income tax 
on dearness allowance. The salaried class has 
to pay income tax. Crores of rupees of income 
tax is outstanding againBl 15-20 mm celebrities 
of the country. The Government does not 
have the capability to recover the outstanding 

amount of tax from them. Not only aaainst 
mm celebrities, but tax is outBlanding aaainst 
several industrialiBts also. The Government is 
helpless before them too. There is a lot of 
resentment amongst the Central Government 
employees. If the DA exceeds 50 percent, 
then. SO percent is to be merged with the basic 
pay but now DA has gone upto 98 percent 
thouah at present it is 92 percent. The next 
instalment of DA i.e. 6 percent, was to be 
implemented with effect from first of July, but it 
is ~t to be done. The workers who get Rs. 3500 
as salary are &Cuing affected by it. I would like 
to ask the hon'ble Minister as to why 50 percent 
of the DA has not been mereed with the basic 
pay as per rules. The Government has main-
tained several times that the matter relating to 
merger of D. A is under consideration of the 
Government As I have already said that the 
Finance Secretary had given an assurance in 
November. 1992. I want a specific answer that 
after the merger of the DA with the basic pay, 
how the instalement of next DA will be 
fixed ? 

MR. Deputy Speaker. Sir, I have put before 
you the main demands of the Central Govern-
ment employees. These should be given a 
serious consideration. The Fourth Pay Com-
mission was set up in 1983 and its recommen-
dations were to be implemented in 191!6 which 
were duly implemented. So far as I can 
remember. it had been agreed upon that a new 
Pay Commission would be set up in every 10 
years and pay would be fixed accordingly. But 
after the lapse of 10 ~ars the 5th Pay Commis-
sion is yet to be set up. My demand is that the 
Fifth Pay Commission be set up at the 
earliest I would also lilr.e to demand that the 
report of the commission should be implemen-
ted with effect from the date the commission 
was set up. It should also be ensured that the 
report of the Commission should be submitted 
within one year. 

The Fourth Pay Commission had recom-
mended that the Government should make a 
review after appointing a permanent wage body 
to ensure that the fIXation of pay of the Central 
Government emplo~s can be done within 3-4 
years but it has not been done. So far as the 
other oreanisations are concerned. The wages 
of their emplo~s are revised after J..4 ~ars. I 
would lilr.e to know why the revision of the 
wages of the Central Government employees 
takes longer time. The Government should 
give it a serious thouaht. 
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Mr. Deputy Speaker, Sir I would like to draw 
your attention to the decision taken by the com-
mittee on Austerity measures constituted in the 
auspices of National Development Council. It 
comprise4 four Chief Ministers, one Union 
Minister and a Member of the Planning Com-
mission. They decided in their recommen-
dations that further increase in the Dearness 
Allowance should be stopped and the idea of 
giving bonus should also done away with to cut 
down the administrative expenditure. The 
Government employees have reacted strongly 
to this recommendation. I would like to 
request the Government, through you, not to 
implement such decisions or recommen-
dations. They should try to check inflation 
instead. If the inflation is checked only then 
they should implement the said recommen-
dation. I am glad that the Finance Minister 
has ruled out any possibility of restricting dear-
ness allowance and stopping bonus. The peo-
ple are being affected by inflation and the brunt 
of it is being faced by the salaried class, be it a 
Central Government employee or a State 
Government employee. It is ironical that the 
Government treats the problems of Centre and 
States differently. My submission is that dual 
policies should not be adopted while con-
sidering. The wage demands of the Central 
Government and State Government employees 
should not be considered separately. 

Mr. Deputy Speaker, Sir, the Government is 
partic:ul .. ly interested in implementing aus-
terity measures. Several celebrities are linked 
with security scam and bomb-blasts. This 
shows the extent to which a common man has 
become mad after the rat race of consumerism 
and extravagance. The dual policies of the 
Government have become so obvious that it 
looks ridiculous to think of austerity. The peo-
ple occupying high posts in the Government or 
people belonging to high classes should come 
fOlW8rd and set an example to create a perfect 
society. It is wrong and a misdeed to try to 
check inflation and deficit by suspending dear-
ness allowance given to compensate infla-
tion. 

Mr. Deputy Speaker, Sir. the Central 
Government employees are greatly distressed 
due to such wage disparities and the state of 
indecision. They are worried that the number 
of Central Government and State Government 
employee is proposed to be reduced by 10 per-
cent under the 8th Five Year Plan. I think the 
resentment is going to increase amongst the 
Central Government employees by the 

statement made by Shri Pranab Mukherjee on 
5th of April at the meeting of National Develop-
ment Council. I urge· the Government to 
reconsider their decision. Hon'ble Pranab 
Mukherjee also said at the meeting that an 
additional amount of Rs. 40 thousand crores 
would be required to be spent during the 8th 
Five Year Plan if the time bound increase in the 
dearness allowance was not checked. 

Mr. Deputy Speaker, Sir. most of the 
employees are going to be adversely affected by 
implementing this decision. I urge the 
Government to reconsider their decision. I 
request the Governmellt again to honestly solve 
all the complaints relating to wage dis-
parities. I would like to warn that the whole of 
administration can be adversely affected by the 
proposed indefinite strike of the Central 
Governmnt employees. In view of that the 
Government should not put it off and should 
take a concrete decision and put an end to the 
resentment of the employees. I believe if the 
Goverment accepts their basic demands it will 
increase their efficiency, otherwise their dis-
tmbed state of mind will affect them ad-
versely. 

[English) 

SHRl SUDHIR GIRl (Contai): Mr. Deputy 
Speaker, Sir, we all know that the DA is linked 
with the cost of living. The cost of living 
depends on the Govgnment's expenditure, the 
Government's financial and other fISCal poli-
cies. It is a fact that because of the Govern-
ment's wrong policy, the wage bill of the 
Government is increasing; and for that purpose, 
the employee cannot be held responsible. It is 
the Government itself which has caused the 
prices to increase gallopingly. 

Because of the wrong deeds on the part of 
the Government, the employees should not suf-
fer. And therefore. in order to compensate the 
increase in the living cost of the employees, the 
dearness allowance are increased. Take for 
example, if before five years the basic pay is 
fixed. then the value of that basic pay definitely 
undergoes certain changes; and in terms of 
money it comes down after five years. So, the 
same basic pay fixed up five years ago cannot be 
sufficient for the living of the employees after 
five years. So, taking this as the basis, the dear-
ness allowance. which is compensated by 
increase in different instalments of D.A should 
be merged with the basic pay so that the fluc-
tuations in prices, is stability, in living cost may 
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be compensated. By this, the retirement 
benefit also will help the retired employee; 
because just think if an employee retires 
tomorrow. then if the dearness allowance is not 
merged with the basic pay, then his share of the 
retirement benefit will be less than what would 
have been if the dearness allowance is merged 
with the basic pay. 

MR DEPUTY-SPEAKER: We have to stick 
to the timings. 

SHRl SUDHIR GIRl: It will be finished in 
half an hour. 

SHRl NIRMAL KANT! CHATTERJEE 
(Dumdum): He says that you would be so 
cooperative that the House will finish it in half 
an hour. 

SHRl SUDHIR GIRl: It is also a fact that 
the employees' efficiency, ability etc. depend on 
their cost ofliving or standard living. Govern-
ment is a model employer, it sets an example. 
which should be followed by other employers 
like factories and other organisations. 

Fourth Pay Commission was appointed 10 
years back and its recommendations were given 
to the Government. The agreement of pay and 
allowances expired in 1986. Since then no pay 
agreement has been entered into with the 
Government. I think. the Fifth Pay Commis-
sion should be appointed immediately. 

MR DEPUTY-SPEAKER: There are hon. 
Members who want to put the same thing. 

SHRl SUDHIR GIRl: Let me put it, I have 
formed the background and I shall put the 
questions. 

MR DEPUTY-SPEAKER: Other members 
have also formed the background. The time 
with us is only half an hour. 

SHRl SUDHIR GIRl: I would like to know 
whether the Government is prepared to appoint 
the fifth Pay Com'Illission if so, when; whether 
the Government is prepared to merge 50 per 
cent of the DA with the basic pay, if so when; 
thirdly, it was promised by the Prime Minister 
that part of the DA would be merged with the 
basic pay, but it has not yet been honoured; and 
lastly, whether some compensation would be 
given to the employees for the cause of delay in 
appointing the Fifth Pay Commission. 

SHRI V. DllANANJAYA KUMAR 
(Mangalore): Hon. Deputy Speaker Sir, the 
Fourth Pay Commission. as we all know, was 
appointed as far back as in September 
1983. The first report pertaining to the struc-
ture of emoluments, allowances, conditions of 
services employees of the Central Government, 
Union Territories and members of All India 
Services, including the personal beloging to 
armed forces was submitted by the Fourth Pay 
Commission in June 1986. Today we are on a 
limited point regarding merger of a portion of 
dearness allowance with the basic pay. 

Strictly, it may not be a merger. For certain 
purposes a portion of the Dearness Allowance 
was to be considered as 'Dearness Pay', a new 
word coined by the Fourth Pay Commission 
and it made a' recommendation that once the 
Dearness Allowance crosses the mark of 50 per 
cent, then the first 50 per cent of the Dearness 
Allowance should be treated as Dearness Pay 
for certain purposes. 

The main point made out by the Fourth Pay 
Commission was this Dearness Pay will be rec-
koned for the purpose of payment of further 
D.A, that is, beyond 50 per cent. If the Dear-
ness Allowance was to be paid at 51 per cent, 
then the Dearness Allowance will be paid not 
only on the basic pay but also on the Dearness 
Pay of 50 per cent of the Dearness Allowance 
which is considered as Dearness Pay. In fact, 
we know the Dearness Allowance has reached a 
stage of 92 per cent 

SHRI NIRMAL KANT! CHATTERJEE: 
That will be on a revised basis once again and 
therefore there will be no substantial improve-
ment. 

SHRI V. DHANANJAYA KUMAR: We are 
at a stage where even this recommendation is 
not accepted. Dearness Allowance was to be 
paid on the basic pay as well as on the Dearness 
Pay and then for the purpose of leave encash-
ment benefit for the purpose of gratuity and also 
for the purpose of pension benefit. 

The other important aspect is, this Dearness 
Pay is considered as increased basic pay for the 
purpose of getting the benefit of the higher 
category of government accommodation. 

Almost ten years have been com-
pleted. The Fifth Pay Commission is to be 
appointed. Now as submitted by my friend. 
the concerned employees are very much 
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agitated and after having waited for long, made 
a declaration that they were going on an 
indefinite strike from next month onwards, 
paralysing the whole Government and other 
Government undertakings. One can emisage 
the situation when the Armed Forces would 
be affected. 

I would like to remind the hon. Minister that 
as per the assurance given lO this august House 
by way ofthr reply given to Urstarred Question 
No. 965, on a demand raised by the Staff Side of 
the National Council of JCM the question of 
treating " portion of Dearness Allowance as 
Dearness Pay for certain purposes was under 
the consideration of the Government. How 
long would the Goven,ment consider this. how 
far has the Government already considered it 
and when is the Government going to take a 
definite decision on this ry Will the Govern-
ment rise at least now. wake up to the situation 
and avert the th reate ned strike ry The matter is 
very very important. 

MR DEPlITY SPEAKER: I spoke so much 
regarding your cooperation. Now it is put 
to test. 

SHRI V DHANANJAYA KUMAR: I will 
conclude. I am asking only two more quest-
ions. 

If and when the Government decides that 
this recommendations of the Fourth Pay Com-
mission for treati.1g 50 per cent of Dearness 
Allowance as Dearness Pay is to be accepted. 
VIilI it be with retrospec~ive effect from the date 
of the recommendation and what happens to 
the people who have retired dur,ng this period 
from 1986 \0 1993? Whenever the Govern-
ment decides to implemert this recommenda-
tion. will the people who have already retired 
also get th is benefit. 

Then one more point thM is agitating the 
mincls of the employees is pertaining to the 
employees who are working as Private S~c
retaries. The Private Secretaries working in 
the Presidential Secretaries as well as in the Sec-
retariat attached to the Office of the Prime 
Minister are paid a Special Allowance of Rs. 
400. There has been a judgement, which says 
that this benefit should be extended to all other 
employees \Wrking in the same capacity in 
other Government of India offices. I would 
like to know whether the Government of India 
VIilI take a decision on this judgement or 
not. 

Sir, today we have got many problems in the 
country. We know how this Government is 
functioning. This Government is not able to 
take any decision. (Interruptions] Then, you 
may please decide and make an announcement 
right now. Sir. the hon. Finance Minister is 
present here .. (lnterruptions( 

THE MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) AND THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHR! RANGARAJAN KUMARA-
MANGALAM): Mr. Deputy-Speaker. Sir. he is 
incapable of pUlling prc~ise questions and ne is 
now tlJing to blame us ... . (Interruptions] 

SHRI V. DHANANJAYA KCMAR 111is is 
the difficulty "ith this Government. The 
Minister; do not understand the pro-
blems. They do not want to face the people. 
They do not want to ':.ke any decsion ..... (In· 
terruptionsJ If yuu want tu put the country into 
further chaos. then it is upto you I would ear-
nestly request you to take a decision. come to 
your good senses and avoid the threatened 
strike. 

(Irons/arion] 

SHR! BHOGENDRA JHA (Madhubani) : 
Mr. Deputy Speaker. Sir. as perthe claims of the 
Government, the trend of rise in prices hasgnne 
dO\\1lward. It create confusion among the peo-
ple that there is decline in inflat'.'n. But as a 
matter of fact the prices have not been come 
dO\\1l in the market. The price rise is on the 
ipaease despite claims of the Government. It is 
a matter CJ evelJ' day month and year affair for 
those w!lo earn money. 

The Congress had Glade an assurance in the 
last elections that it ,,;11 bring down prices 
within 100 days. But I think that now the hon. 
Minister of Finance "ill not dare say that the 
prices of consumer goods have been reduced. IT 
the prices are not reduced. the rate of dearness 
allo\\1lce will continue to increase and naurally 
the Government will merge it in the pay scale. It 
may also be clarified that when and to what 
extent it will be merged so that the employees 
may think uver in the regard. 

I would like to say a new thing which 
perhaps employees do not want to say and my 
colleagues have also not asked for it. But I think 
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it in the interest of the country as well as the 
employees. Does the Government want that the 
production in the country should increase and 
not the inflation? After retirement, the 
employees of the Government of India. par-
ticularly security personnel are provided some 
facilities after a great difficulty. Will the 
Government like to pay double-tripple the 
amount deposited by an employee in the form 
of gratuity fund. dearness allowance or a part of 
dearness allowance so that they may intitiate 
planned production. It will increase the produc-
tion in the country and inflation will not go up. 
In this manner. they will become a small traders 
after retirement. They v.~11 neither sit idle nor 
mil there be any need to run after any politi-
cian. On the other hand the employees of the 
Government oflndia will be able to contribute 
a lot in the production in the country. 

20.00 hrs. 

The Government should adopt encourag-
ing policies for the retired employees.lfwe pass 
through difficult times and we get double. trip-
pIe of money deposited by us during our service 
period, at the time of reirement. we can set-up 
productive industry. because an employee. after 
his retirement. will not go to work in the fields. 
He will do some such work which suits to 
retired employees. He can work for increasing 
production. It can transfonn lhe country. For 
example. the refugees who came from Pakistan 
were in a very pathetic condition. but now they 
are millionaires. They increased their wealth 
and also of the country. The Minister of 
Finance is inviting foreign capitalists and open-
; 19 doors for them. The employees of Govern-
ment of India are capable of doing all sorts of 
work after their retirement. They work with 
their rich experi~nce of life. If they could 
announce the amount of their accumulated 
provident fund and deam"ss allowances. they 
were going to receive after the retirement. it wil; 
prove beneficial to the country. The country wJ;1 
march ahead. because it is a huge army of 
experienced and skilled persons. They increse 
not only the vote ba!lk but also the production. 
It would be more appropriate if the Minist~r of 
Finance throws some light on t;lis point. 

The Minister of Finance should hold dis-
cussions with employee's unions. The people 
want cash payment. I consider it against th~ 
interest of the country. Whatever decision the 
Government may take. it should be taken quic-
kly.so that people may not resort to strike. An 
appropriate policy should be adopted in this 
regard. 

DR LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Deputy Speaker. Sir, you 
should frrst extend the time by 15 minutes. 

[English] 

SHRl RANGARAJAN KUMARA-
MANGALAM : Sir. I think we can extend the 
time by ftfteen minutes. 

[1ransiation] 

DR LAXMINARAYAN PANDEYA 
(Mandsaur) : Mr. Deputy Speaker, Sir, the Cen-
tral employees have t6leir own problems and 
difftculties. Keeping that in view the Fourth Pay 
Commission had made certain recommen-
dations. These recommendations were regard-
ing their pay scales and provident fund. What is 
the hitch in implementing those recommen-
dations even after 10 years. Today the situation 
is that the employees are getting 92 per cent 
dearness allowance. If the instalment ofDA to 
be paid on 6th July is included, it will become 98 
per cent. As per the recommendations of the 
Pay Commission. 50 per cent of DA should be 
merged with basic pay. What is wrO::lg in it if the 
dearness allowance is paid on it? The Govern-
ment is violating the recommendations maJe 
by the Pay Commission. 

The tenure nf the Fourth Pay Commission is 
over. Ten years have passed. By when the 
Government is going to set up the Fifth Pay 
Commission. What process is going on? The 
Government was h, convene the meeting of the 
10int Consultative C:ommittee (J.CM.) on the 
6th April. VYbw are you going to convene it in 
near future? 

The instalments of dearness allowances are 
deposited in the Provident Fund. Income tax is 
CHarged on those whose basic pay is above Rs. 
3500. As regards charging of income tax there is 
no prescribed period of 2-3 or 4 years. One has 
to pay the income tax on the deposited money. 
On the one hand. the money lies mth the 
Government and on the other hand one has to 
pay the income tax on that very amount. It 
should not be taken. What the hon. Minister i, 
going to say lin this regard. 

Employees Unions have exvressed one 
more apprehension. In the near future. the 
Government is going to reduce the number of 
employees under the new economic reforms. 
They are going to cut the number of employees 
by t~n per cent. The Government is not going to 
provide new employment opportunities. The 
Government may please clarify these points. 



451 Halfan-hour BHADRA 5, 1915 (SAKA) Discussion 458 

1&,lUh) 

TIlE MINISTER OF FINANCE (SHRl 
MANMOHAN SINGH): Mr. Deputy 
Speaker. Sir, our Government cherishes close 
and cordial relations with its employees. 
There is the established machinery for discuss-
ina all these issues and I am sure all these issues 
will be discussed in the appropriate fora where 
they have to be discussed. However, I would 
like to point out that while it is the sincere desire 
0{ the Government to do everything within its 
meam to tackle the problems faced by its 
employees as a result of rising prices, the pro-
blems of the Government employees cannot be 
looked upon in isolation. There is such a 
thina as the overall state of the economy, the 
Slate of the finances-not only of the Central 
Government but also of the State Govern-
ments. For example. a demand has been made 
for merger of 51 per cent of qearness allowance 
with the basic pay. Without going into its 
merits, I would like to share with the House that 
it means an extra amount of Rs. 800 crore per 
annum for the Central Government. Taking 
into account the number of employees that are 
there with the State Government. the State 
Governments' expenditure per annum on this 
account alone will have to go up to Rs. 1,600 
crore. Uyou look at the finances of the Central 
Government, may be the Central Government 
is little better, but it is not, I think, in such a 
comfortable position that we can absorb this 
Rs. 800 crore of additional expenditure without 
a cut in the development plan. 

So, I think, the House would give us a 
""idance when the House says all these 
demands should be conceded and I think it is 
obligatory on hon. members to suggest that 
M1ere do we get the money. As I see. we face a 
cruel dilemma. I do appreciate the problems 
that our employees face. On the other hand, 
M! have the option that if we accept this 
demand, we have to cut some of the anti-poverty 
programme or development plan of the country 
at the Centre at least, by Rs. 800 crore. What is 
now, a pattern has got established that theState 
Governments. by and large, follow the pattern 
of Central pay and dearness allowance, and the 
State Governments will have to find another Rs, 
1.600 crore per annum on this merger of 51 per 
cent of dearness allowance with the basic 
pay. 

SHRI NIRMAL KANT! CHATTERJEE 
(Dumdum): What is the consequence?"", 
".(lnterruptions). 

SHRl MANMOHAN SINGH: Where is 
this Rs. 1,600 crore going to come? 

SHRI NIRMAL KANn CHA1TER-
JEE: Please explain the consequence. 

SHRI MANMOHAN SINGH: I said the 
additional expenditure will be Rs. 1.600 crore 
on this aspect of merger of 51 per cent of dear-
ness allowance with the basic pay. 

SHRI NIRMAL KANTI CHATTER-
JEE: Excuse me. I am unable to understand 
it completely. On the question of...." 

SHRl RANGARAJAN KUMARA-
MANGALAM: Sir, the hon. Minister has not 
yielded. Shri Chatterjee, should at least, 
request the hon. Minister. 

SHRl NIRMAL KANTI CHATfER-
lEE: He is prepared to yield. I will just ask 
one or two questions. 

SHRI MANMOHAN SINGH: I do not 
think I have the statistics now. I could send 
you the statistics later. 

SHRl NIRMAL KANTI CHATTER-
JEE: I am not on the question of statistics. I 
am pinpointing a question. Please an~r 
it. ...... (Interruptions). 

MR. DEPUTY-SPEAKER: Shri Nirmal 
Kanti Chatterjee, the rule is that those persons 
who have intimated the hon. Speaker only ilR 
entitled to participate in this and not others. 

SHRl NIRMAL KANTI CHATTER-
JEE: It is true. But the Minister has 
yielded. 

SHRI MANMOHAN SINGH: It is 
under duress. 

SHRI NIRMAL KANTI CHATTER-
JEE: Sir, in the mean time I could have 
finished my question. The question is very 
simple. You are already paying the dearness 
allowance. Therefore, there is no additional 
burden. You now merging it to the extent )'011 

are paying the DA What follows from the 
merger is if there is a P.F. contribution that 
would be added from the side of the 
Government. In the pension also. they 
periodically announace dearness benefit to the 
pemioners also. 



459 AUGUST 27. 1993 460 

ISh. Nirmal Kanti Chatterjee) 

There is no a-dditonal benefit there. I am 
surprised. therefore. when you calculate. I do 
not know how. that the burden would be Rs. 800 
crores additionally on the Centre and Rs. 1600 
crores on the States. I am absolutely taken. 
aback by his statement. That is what for I am 
seeking a clarification. 

SHRI PAWAN KUMAR BANSAL (Chan-
dipm): There is no additional liability. 

SHRI NIRMAL KANTI CHAITER-
JEE: There is a very small additional 
liability. 

SHRI MANMOHAN SINGH: res-
pectfully differ. I do not have all the details. I 
can supply these to the hon. member. I think I 
am saying that the additional burden. and I 
stand by what I have said, on the Central 
Govemments would be Rs. 800 crares per 
annum and roughly for the State Governments 
there will be an increased expenditure of Rs. 
1600 crores, and therefore. given.the state of 
finances of the centre and the States. I think 
there is no other altemative but to cut the 
development plans and then you have to com-
pare the consequences of a cut in development 
programmes, its consequences for employment, 
its consequences for the anti-poverty program-
mes. I \'W)Uld like the House to reflect on all 
these issues. 

Sir, a question has been asked whether the 
Govemment are going to appoint a Pay Com-
mission. The last Pay Commission reported in 
1986. In the past Pay Commissions have been 
appointed at an interval of roughly 13 years and 
therefore. the answer is that as of now the 
Government are not thinking of appointing a 
Pay Commission. 

I have already answered this question about 
the melllerof pay. Therefore, the question that 
when it will be done. retrospective or prospec-
tive, I am not in a position to say because even 
on basic decisions we face this dilemma as 
would we like to help the Government 
employees. Much as I appreciate the 
economic hardships they are facing, there is a 
cruel dilemma that our Government faces as to 
how we are going to find the needed extra 
resources at whose cost. I think this is the 
dilemma ,l'e face, we would like the House to 
help us to resolve this dilemma. I do agree with 
Shri Jh<: that when we say that the rate of infla-
tion ha, come down, that does not mean and we 
have never said that the prices are falling. 

Prices are still rising though the rate of in_ 
has decelerated, and I would say that there an: 
very few countries in the world where prices 
have come down in the absolute sense of die 
term. Ilnt.,.,.uptionsJ. And therefore, if you look 
at the developing world, I think our perfor-
mance on the price front today, I can say wi1b 
full confidence, is better than most developiac 
countries. Now, these days, for example, the 
Chinese growth rate has been mentioned, but 
today Chinese prices are rising roughly at the 
rate of about 20 per cent. So we do not have to, I 
think, compare countries, they have their pro-
blems, but despite al1 the handicaps, what we 
have done in the area of control of inflation. I 
think there is universal recognition that India 
has, I think, a very positive record in the control 
of inflation. 

Now, I would like to conclude by saying that 
as I began that our Government is committed to 
find cooperative solutions through established 
machinery for all the problems that have to be 
tackled in the area of pay and related matters. 
This is not a matter in which we can take hasty 
decisions, we have to consult sometimes State 
Governments. Last year. for example, several 
members of the National Development Council 
criticised the Central Government for giving an 
additional instalment of DA and they said, this 
has imposed extra burden and I do agree with 
those honourable Chief Ministers because we 
have State Governments who are faced with 
serious difficulties, as some of them had to 
borrow even from private entities. So. if we have 
to take an integrated view of the national 
economy, the needs of our country as a whole, I 
would respectfully urge that this is a matter in 
which we can take hasty decisions. The Govern-
ment will carefully reflect on the views that have 
been expressed. 

As I said. there is an established machinery. 
In the Joint Consultative Council, employees 
are represented and the Government is also rep-
resented. We will share with them our worries. 
our anxieties. our anxieties about the health of 
the economy. the consequences for the rest of 
the economy and the consequences for the 
developmental ac.1ivities. I feel confident that 
the patriotic employees, as they are, they had, in 
the past, shown their patriotism-will appre-
ciate the serious econmic crisis facing our coun-
try and we hope to carry them with us. 

SHRI V. DHANANJAYA KUMAR: Mr. 
Deputy Speaker. Sir. when the hon. Ministe'r 
stated that the developmental works will be 
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affected it sounds VIlry well. He says the 
developmental activities will be affected and the 
POVll{ty alleviation proerammes also will be 
affected. But, I Would like to remind the hon. 
Minister that it is the VIlry same set of GoVllrn-
ment employees who will have to help in 
implementine all these development program-
mes and poverty alleviation programmes. If 
they do not cooperate, these.progrmmes cannot 
be implemented. When the Fourth Pay Com-
mission report was accepted by the Govern-
ment, why was it not thought of by the 
Government that there would be so much of 
burden on the Government? 

SHRI RANGARAJAN KUMARA-
MANGALAM : Mr. Deputy Speaker, Sir, after 
the Minister's reply, this cannot go on 
record. 

MR DEPUfY-SPEAKER: Now, the 
House stands adjourned to re-assemble 
tomorrow, the 28th August, 1993, at 11.00 
a.m. 

20.16 brs. 

The Lok Sabha then adjoumed till Eleven af the 
Clock on Saturday. August 28. 19931Bhadra 6. 

1915 (Saka) 
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